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SUPPLEMENTARY REPORT OF JOINT COMMITTEE IN COMPLIANCE 

WITH ORDER OF HON’BLE NGT DATED 22.08.2024 IN THE MATTER 

OF ORIGINAL APPLICATION NO. 58/2022 (WZ) (ARYAVART 

FOUNDATION VS M/S. RIA CETP CO-OP. SOCIETY LTD. & ORS.)  
 

1. BACKGROUND 
 

1.1 The Original Application (OA) No. 58 of 2022 (WZ) was filed by Aryavart 

Foundation, regarding non-compliances and violation of environmental norms by 

M/s Roha Industrial Association Common Effluent Treatment Plant (RIA CETP) Co. 

Op. Society Ltd. (Respondent No.1) The Hon’ble NGT (WZ) passed order dated 

06.07.2022 in the aforesaid OA No. 58 of 2022 (WZ), tilted “Aryavart foundation Vs. 

M/s RIA CETP Co-Op. Society Ltd. & Ors.”. The directions issued by the Hon’ble NGT 

vide para 14 and 15 of the said order dated 06.07.2022 (Annexure-1) are 

reproduced below; 

 

“… 

14. We deem it just and proper to call a report on the matter in issue in present 

application, from a Joint Committee consisting of:- 

 

(i) One Representative from the Ministry of Environment, Forests and Climate Change 

(MoEF&CC) 

(ii) One Representative from the Central Pollution Control Board (CPCB); 

(iii) Representative of the Maharashtra Pollution Control Board (MSPCB). 

 

15. The Committee is directed to visit the site and submit a factual and action taken 

report with regard to the violation if any action taken thereon, within in one month. 

The Maharashtra Pollution Control Board (MPCB) will be the nodal agency for 

coordination and logistic support. 

…” 

 

Accordingly, a report was submitted to the Hon’ble NGT by the Joint Committee 

with the following recommendations; 

 

“10. RECOMMENDATIONS  

 

I. Considering the continuous non-compliance of the CETP, stringent action against the 

member industries based on monitoring/vigilance carried out by MPCB, and also Roha 

Industrial Association. List of defaulting industries (who are letting the effluent to CETP 

without confirming norms) shall be provided by Roha Industrial Association to MPCB 

for taking appropriate action. MPCB shall take action against these defaulting units 

including recovery of environmental compensation.  
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II. MIDC/CETP Operator to expedite the up-gradation work and complete as early as 

possible since the required equipment have already been brought to the site. Time 

bound action plan for this period may be submitted to MPCB.  

 

III. The Directions issued by MPCB u/s 33A of the Water (Prevention and Control of 

Pollution) Act, 1974 & u/s 31A of the Air (Prevention and Control of Pollution) Act, 1981 

vide letter dated 08.08.2022 to M/s Roha Industrial Association, Raigad and to MIDC 

and M/s RIA CETP Operator i.e. M/s. R & B Infra Projects Pvt. Ltd. & Hydroair Tectonics 

(PCD) Ltd. shall be strictly complied.  

 

IV. Environmental compensation may be imposed on CETP due to continuous non-

compliance of discharge standards.  

 

V. On-site storage facility for the hazardous waste i.e. sludge shall be provided.” 

 

Copy of the said report is provided as Annexure-2. 

 

1.2 Further, the Hon’ble NGT vide order dated 31.03.2023 directed to submit 

additional report on clarifications regarding who should be held responsible for 

paying environmental compensation for the period for which the CETP was not 

functioning according to consented parameters and violation period. The copy of 

the aforesaid order is provided as Annexure-3. 

 

The relevant para 10 of the said order is reproduced as below- 

 

“… 

 

10. After having heard the arguments of the learned Counsel for the parties, who are 

present today, we are of the view that lot of ambiguities are there in this case, which 

need to be clarified before we arrive at a final conclusion as to who should be held 

responsible for paying environmental compensation for the period for which the CETP 

was not functioning according to consented parameters and in this regard, we find that 

the Joint Committee Report is also very vague because it is not indicated in it as to from 

which date, the violation has started happening and till when. Therefore, we deem it 

appropriate to order that the Joint Committee shall submit an additional report in this 

regard before us before the next date or within a period one month positively, whichever 

is earlier. 

 

…” 

 

Accordingly, in compliance of Hon’ble NGT (WZ) Order dated 31.03.2023, Joint 

Committee submitted an Additional Report on 27.07.2023 (Annexure-4), 

wherein the Joint Committee has concluded and recommended the following- 

 
“… 
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4.2 The period considered for the verification of the violations is total six years (April, 2017 

to March 2023) are considered i.e. five years (2017-18 (from April 2017) to 2021-22 (up 

to March 22) considering the registration of this Original Application referring Rule-15 

(3) The NGT Act, 2010 under relief, compensation & restitution and current financial 

year 2022-2023 (one year). 

… 

 

4.7 The CETP was earlier operated by M/s. RIA CETP Co. Op. Society Ltd. up to 31.01.2020. 

The CETP was handed over to MIDC on 01.02.2022 and further to Operator/Contractor- 

M/s. R & B Infra Project Pvt. Ltd. Hydroair Tectonics (PCD) Ltd. (JV) by MIDC for 

upgradation and O & M, as per direction issued by MPCB (Annexure-IV) under Section-

33 A of Water (Prevention and Control of Pollution) Act, 1974. in view of continuous 

non-compliance of outlet norms. The responsibilities of MIDC, RIYA-CETP Co-op Soc Ltd 

and Operator are mentioned in the Handover letter dtd 01.02.2020. There is also a Tri-

Party Agreement (Annexure-VI) between MIDC (facilitator), Operator or Contractor- 

M/s R&B Infra Projects Pvt. Ltd. Hydroair Tectonics (PCD) Ltd. (JV) and Member Industry. 

 

Therefore, considering the change in operator of the CETP [RIA CETP Co-op Soc 

Ltd to MIDC (Facilitator) (Operator-M/s R & B Infra Projects Pvt Ltd & Hydroair 

Tectonics (PCD) Ltd (JV)], MIDC handover letter dtd 01.02.2020, Tri-Party 

Agreement and based on the consideration of the violation period i.e. April 2017 

to March 2023, the responsible operator of the CETP for paying Environmental 

Compensation for which the CETP was not functioning according to consented 

parameters are given as below- 

 

TABLE-02 CETP OPERATOR AND PERIOD OF VIOLATION 

Name of Operator(s) Period of Violation 

RIA CETP Co-Op. Society Ltd. 
01.04.2017 to 

31.01.2020 

M/s R&B Infra Projects Pvt. 

Ltd. Hydroair Tectonics (PCD) 

Ltd. (JV) where MIDC 

(Facilitator) 

01.02.2020 to 

31.03.2023 

 

… 

 

4.10 Committee computed Environmental Compensation towards non-compliances of 

consented parameters by CETP based on the CPCB methodology which is referred in 

the Hon’ble NGT in its order dated 28/8/2019 in the matter of Original Application No. 

593/2017 (Paryavaran Suraksha Samiti & Anr. Vs UoI & Ors., and used by various 

committees in the Hon’ble NGT matters (para 3.3 above). 

 

A total Environmental Compensation of Rs. 11,03,40,000 (Rs. Eleven crore three 

lakh and forty thousand), out of which Rs. 5,39,40,000 (Rs. Five crore thirty-nine 

lakh forty thousand) may be imposed on M/s RIA CETP Co-Op. Society Ltd., and 

Rs. 5,64,00,000 (Rs. Five crore sixty-four lakh) may be imposed on 

Operator/Contractor- M/s R&B Infra Projects Pvt. Ltd. Hydroair Tectonics (PCD) 
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Ltd. (JV) considering Handover letter dtd 01.02.2020 and Tri-Party Agreement, 

for causing environmental damage to the environment. 

 

…” 

 

1.3 Further, Hon’ble NGT vide order dtd. 08.05.2024 (Annexure-5) directed the joint 

committee to submit a supplementary report after giving an opportunity of 

hearing to the Respondents. The relevant paragraph of the said order is 

reproduced below; 

 

“… 

 

5. The learned counsel for respondent No.2-MPCB states that the objections which have 

been stated in the replies of respondent Nos.6 and 7 need to be considered by the Joint 

Committee and thereafter, the matter should be heard.  We allow respondent Nos.6 and 

7 as well as respondent No.1 – M/s Ria CETP Co-op. Society Ltd and respondent No.4-

MIDC to approach the Joint Committee for raising the objections against the Joint 

Committee report and the hearing shall be given by the Joint Committee to these parties 

and supplementary report be submitted before us within one month and a copy of the 

said supplementary report shall also be served on all the parties to the present 

proceeding. 

 

…” 

2. HEARING OF THE RESPONDENTS:  
In compliance with Hon’ble NGT order dated 08.05.2024, the Joint Committee 

conducted hearing through Video Conferencing (VC) on 13.08.2024 with the 

Respondents Viz Respondent No. 1- M/s RIA CETP Co-op. Society Ltd (RCCOSL), 

Respondent No. 4-MIDC, Respondent No. 5- M/s Sudarshan Chemicals Industries 

Limited (SCIL), Respondents No. 6 & 7- R&B Infra and Hydro Air Tectonics (PCD) Ltd. 

to hear their objections submitted through Affidavits before Hon’ble NGT.  The list of 

participants present during the hearing is placed as Annexure-6. 

 

The observations/comments of the Committee based on the hearing (on 13.08.2024), 

affidavits & documents provided by the Respondents and records of MPCB are given 

in subsequent sections-   

 

3. OBSERVATIONS AND FINDINGS   
 

3.1 RESPONDENT NO. 1 (RIA CETP CO. OP. SOCIETY): 

 

Major Says/Objections  Observations/Comments  
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Resp No. 5 - M/s. Sudarshan 

Industries Ltd. is the member 

of the CETP thereafter in year 

2016, they have surrendered 

the membership and laid 

down the separate pipeline 

from their ETP to the separate 

tank in CETP premises for 14 

MLD effluent, without 

knowledge of RIA.  

• Resp No. 5 (Sudarshan Chemicals Ind Ltd-SCIL)  was a 

member of CETP since beginning with effluent discharge 

quantity 7.6 MLD. 

Thereafter, after expansion, submitted letter to Resp No. 

1 (RCCOSL) on 04/08/2014 for an additional 4.9 MLD. 

However, RIA denied the request for the same and 

allowed only booked capacity of 7650 CMD (i.e. 7.6 

MLD). 

• Thereafter, Resp No. 5 received permission from MIDC 

as well as MPCB. Accordingly, laid the separate pipeline 

for disposal of treated effluent from their ETP outlet to 

Treated Effluent Collection Sump/Tank (Discharge Point 

in the premises of CETP). The combined effluent was 

being discharged to saline zone/estuarine portion of 

river Kundilika.  

 

Membership of CETP for 17 

Cat industries wrt Circular, 

issued by MoEFCC 

As per Revised Guidelines for the Centrally Sponsored 

Scheme of CEPTs issued by MoEF&CC (C. P. Division) in 

2011, Para No. 2.3, Large and Medium Scale industries, 

other than those belonging to the 17 categories of heavily 

polluting industries, may join the CETP after the primary 

treatment or as considered necessary by the concerned 

SPCB for the purpose of hydraulic load and for the techno-

economic viability of the CETP. However, it has to be 

ensured that the CETP primarily services the effluent 

discharged by the SSIs.  

Rep No. 5 was member of the CETP till 2016.  

Further, in all the other cases where CETPs are installed, all 

industries irrespective of size, have become members of the 

CETPs. 

• There is TDS limit parameter 

for the CETP outlet, however 

same parameter is not for 

the Resp No. 5 and is 

discharging more than 5000 

mg/l of TDS. BOD 

parameters revised 100 

mg/l to 30 mg/l. 

• Non-compliance of 

discharge standards by Resp 

No. 5.  

• The JVS results of all these 

years of Respondent No.5 

from the Respondent No.2 

• MPCB to look after regarding appropriately prescribing 

parameters in the Consent as per prevalent Notifications 

in the Environment (Protection) Rules for the CETP and 

industries in the area. 

• MPCB has collected total 33 no. of JVS from July 2017 to 

July 2024.Out of these, 24 no. of JVS are not meeting 

with the standard norms. 

• MPCB to take appropriate action as per law for the non-

compliance of the discharge standards.   

1592



1593 
 

are required to be examined 

by this Hon'ble Tribunal. 

• The Environmental damage 

cost was calculated from the 

samples collected from 

CETP Outlet involves 

effluent of Resp No. 5 

(Sudarshan) also and same 

sample was Grab/Common 

Sample.  
• As far hydraulic load is 

concerned, Resp No. 5 is a 

major contributor to CETP. 

•  Respondent No.5 is 

necessary to be made party 

in the present proceedings. 

 

• The committee has computed the Environmental 

Compensation based on the non-compliance of the 

CETP and other directions issued by MPCB time to time 

as described in the Additional Report (July 2023) of the 

Committee submitted to the Hon’ble NGT (also attached 

as Annexure-4) 

• During the visit of the committee on 02.09.2022 and 

period considered for the calculation of Environmental 

Compensation (April 2017 to March 2023), Resp No. 5 

was not a member of the CETP. However, discharging 

treated effluent at the treated effluent 

collection/discharge tank as per Consent Condition.  

• During the sampling carried out by MPCB in the previous 

years considered for the computation of the 

Environmental Compensation, it is understood that 

sample collected as Outlet of CETP from Treated Effluent 

Collection Tank/Sump i.e. Discharge Sump) where the 

treated effluent from Resp No. 5 is also mixed.  

• During the visit to CETP (Sep 2022), the committee noted 

Outlet Av flow from CETP-15.2 MLD (CETP-9.3 MLD + 

M/s Sudarshan-6.0 MLD, where CETP is upgraded now 

to 22. 5 MLD. 

 

• The capacity of RIA CETP is 

22.5 MLD. Due to the 

addition of effluent of M/s. 

Sudarshan Chemicals Ltd. 

(Resp No.5) there is an 

increase in total volume of 

the Outlet from the CETP 

which impacts on the 

disposal pipeline in terms 

of leakages. 

• The Respondent No. 5 is 

required to discharge at 

NIO designated point 

through the MIDC 

Pipeline, which is 14.4 KM 

at Gophan while the 

current MIDC line extends 

only up to 9.2 KMs at Arey 

Khurd, which clearly 

demonstrates that, it is the 

violation of the conditions 

of the permission granted 

• During the visit to CETP (Sep 2022), the committee 

noted Outlet Av flow from CETP-15.2 MLD (CETP-

9.3 MLD + M/s Sudarshan-6.0 MLD, where CETP is 

upgraded now to 22. 5 MLD. 

• The drainage network and disposal line is the 

responsibility of the Resp. No. 4 (MIDC). However, 

since 2022 after direction of Resp No.2 (MPCB), 

Resp no. 4 (MIDC) is also the operator of CETP.  

• During the visit, it is informed by MIDC that the 

combined treated effluent is disposed in estuarine 

portion of River Kundalika (saline Zone) @ 14.70 km, 

as suggested by National Institute of Oceanography 

(NIO). 

• It is claimed by Resp No. 1 that current disposal line 

is laid only up to 9.2 KM at Arey Khurd, which is 

violation of permission/granted by Resp No.2.  

• As per information provided MIDC, there is NIO 

study in the year 2011 for disposal pipeline for 10-

15 MLD flow and disposal pipeline (630 mm dia, 

carrying capacity-24 MLD) laid/commissioned in 
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by the Respondent No. 2. It 

also shows the laxity on 

the part of Respondent 

No.4. 

 

three phases- i.e. from CETP to 8.20 KM ( Arekhurd) 

June 2014, 8.20 km to 9.20 KM- ( Arekhurd to 

Middle of Creek, and 9.20 km to 14.70 KM ( 

Arekhurd to final disposal point Gophan)-December 

2015.  

• Resp N0. 2 – MPCB need to look into 

objection/claim of Resp no.1 wrt length of 

pipeline/disposal location, leakages of pipeline with 

help of NIO and take appropriate action in case of 

any violations against Resp No.4 which is 

responsible for the disposal pipeline. 

 

There were no any damage 

reported by the treated 

effluent discharge and No 

complaint was received 

regarding Environmental 

Damage 

The committee has computed Environmental 

Compensation for the Non-compliance of the CETP 

considering the non-compliance of discharge 

standards and other directions of MPCB, by using 

methodology/formula given in “Report of the CPCB 

In-house Committee on Methodology for Assessing 

Environmental Compensation and Action Plan to 

Utilize the Fund”. The same has also been referred by 

the Hon’ble NGT in its order (para 14 to 16) dated 

28/8/2019 in the matter of Original Application No. 

593/2017 titled Paryavaran Suraksha Samiti & Anr. 

Versus Union of India & Ors. The instances considered 

for levying Environmental Compensation (EC) in the 

said report are:  

a. Discharges in violation of consent conditions, 

mainly prescribed standards / consent limits.  

b. Not complying with the directions issued, such 

as direction for closure due to non-installation 

of OCEMS, non-adherence to the action plans 

submitted etc.  

c. Intentional avoidance of data submission or 

data manipulation by tampering the Online 

Continuous Emission / Effluent Monitoring 

systems.  

d. Accidental discharges lasting for short durations 

resulting into damage to the environment.  

e. Intentional discharges to the environment - 

land, water and air resulting into acute injury or 

damage to the environment.  

f. Injection of treated/partially treated/ untreated 

effluents to ground water.  
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Further, the said formula is also used by various other 

Committees constituted by Hon’ble NGT in various 

other matters, such as- 

   

● Original Application (OA) No. 38 of 2019 (WZ) 

(Aryavart Foundation Vs M/s Green 

Environment Services Co.op Society Ltd. (CETP) 

and Ors)-Hon’ble National Green Tribunal, 

Principal Bench, New Delhi 

● Original Application No.510/2019 (WZ) (Aditya 

Singh Chauhan Vs State of Gujarat & Ors), 

Hon’ble NGT, PB, New Delhi,   

● I.A. No. 94/2020 In Original Application No. 

7/2020 (WZ) (Aryavart Foundation Vs M/s 

Naroda Enviro Projects Ltd. (CETP) & Ors.), 

Hon’ble NGT, PB, New Delhi 

 

Resp No. 1 ( RIA CETP Co. 

Op. Society) is not 

responsible for the overall 

performance of RIA CETP 

• Resp No. 1 is very well responsible for the 

overall performance of RIA CETP in view of the 

following- 

• CETP was operated by the Resp No.1 (M/s. RIA 

Co. Op. Society Ltd) since its 

establishment/commissioning in the year 2005 

till its handing over to Resp No. 4 (MIDC) in Feb 

2020 wrt direction of MPCB (2017) in view of 

continuous non-compliance of outlet norms. 

(Please, refer Para 5.2 in Joint Committee Report 

(Oct 2022) and Para 3.2.1 in Joint Committee 

Additional Report (July 2023). 

• As per MoUs signed between Resp No.1 M/s. 

Roha Industries Association Common Effluent 

Treatment Plant Co-operative Society Limited, 

Roha Industries Association Common Facility 

Centre and resp No. 4 MIDC-  

As per para 6 i.e. Obligations of MIDC of the signed 

MoU dated 15.02.2001 between M/s. Roha Industries 

Association Common Effluent Treatment Plant Co-

operative Society Limited, Roha Industries Association 

Common Facility Centre and Maharashtra Industrial 

Development Corporation for setting up of common 

effluent treatment plant at Roha; 
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“… 

The maintenance of existing infrastructure like effluent 

collection and disposal lines, pumps and pumping 

machinery, final effluent disposal sump, and other 

relevant existing facilities shall remain with MIDC as per 

the request of RIA CETP. For the purpose, MIDC shall 

continue its present practice of levy of drainage cess 

from individual industrial units as per MIDCs Policy and 

the drainage cess shall not be reimbursed to RIA CETP 

Co-operative Society Limited. RIA CETP shall ensure that 

the pH of effluent reaching to CETP for further treatment 

shall be neutral and there shall not be any toxic element 

in the effluent. The effluent reaching the CETP for the 

treatment shall also meet standards prescribed in The 

Gazette of India: Extra Ordinary-Part II-Section -3, pp-

10, dated February 27,1991 (as per Annexure-I 

enclosed). RIA CETP shall strictly adhered to the above 

norms. The violation to this will be legal responsibility of 

RIA CETP and participating industries. MIDC shall 

dispose off the effluent received to MIDC collection sump 

at the location approved by MPCB only and the 

responsibility to treat and meet the standards prescribed 

by MPCB/under The Environment Protection Act, 1986 

shall rest with RIA CETP Co-operative Society Limited 

and individual participating industries. MIDC shall not 

be responsible for any legal action, environmental 

problems, episodes arising out that.   

…” 

As per para 5(b) i.e. Obligations of MIDC of the signed 

MoU dated 12.07.2002 between M/s. Hydroair 

Tectonics (PCD) Pvt. Ltd., M/s. R.I.A. CETP CO-OP 

Society Limited and Maharashtra Industrial 

Development Corporation for setting up of common 

effluent treatment plant at Roha; 

“… 

[b] RIA CETP/individual member shall ensure that the 

pH of effluent reaching to CETP for further treatment 

shall be neutral and there shall not be any toxic element 
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in the effluent. Incase of Large & Medium scale units 

shall have their own primary and secondary effluent 

treatment units and these effluent shall meet the 

disposal standards prescribed by MPCB/The 

Environment (Protection) Act, 1986. The effluent 

reaching the CETP for the treatment from SSI shall also 

meet standards prescribed in The Gazette of India: Extra 

Ordinary-Part II-Section -3, pp-10, dated February 

27,1991 (as per Annexure-I enclosed). RIA CETP and 

individual member industry shall strictly adhere to the 

above norms. The violation to this will be legal 

responsibility of RIA CETP and participating member 

industries. The responsibility to treat and meet the 

standards prescribed by MPCB/under The Environment 

Protection Act, 1986 shall rest with RIA CETP and 

individual participating industries. MIDC shall not be 

responsible for any legal action, environmental 

problems, episodes arising out that. 

..” 

As per para 4 i.e. Obligations of Members/RIA CETP of 

the signed MoU dated 12.07.2002 between M/s. 

Hydroair Tectonics (PCD) Pvt. Ltd., M/s. R.I.A. CETP CO-

OP Society Limited and Maharashtra Industrial 

Development Corporation for setting up of common 

effluent treatment plant at Roha; 

“(c) To ensure compliance of discharge standards by 

each unit.” 

As per para 4 i.e. Obligations of the members of RIA-

CETP of the signed MoU dated 27.07.2015 between 

M/s. RIA-CETP CO-OP Society Limited and MIDC for 

12.5 MLD expansion & Up-gradation project of 

common effluent treatment plant at Roha; 

“2. To ensure compliance of discharge standards by each 

unit.” 

As per Handover letter dtd 01.02.2020 (Annexure-7) 

mentioning the responsibilities of Resp No. 4- MIDC, 
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Resp No. 1- RIA CETP Co-op Soc Ltd and Contractor, 

some relevant conditions are reproduced here ……  

“9.  Incase COD of influent crosses 3000 ppm, 

Contractor will report to RIA CETP and MIDC to 

take further action. Any consequence for that 

purpose from MPCB/CPCB/NGT will be RIA 

CETP's responsibility. 

 ……… 

12.  RIA CETP will collect samples of effluent being 

discharged from member industries as vigilant 

sampling. Quality of these samples will form a 

parameter for determining treatment charges, 

which will be decided by RIA CETP and MIDC. 

 ………. 

16.  It will be sole responsibility of RIA CETP to meet 

the designed parameters (consented by MPCB) of 

effluent at the inlet of CETP.” 

• It is observed form the Analysis results 

mentioned in Additional Committee Report 

(July 2023), Resp No.1 is responsible for the 

non-compliances of the results along with 

member industries for operation of the CETP 

and accepting effluent from member industries 

which are not conforming to inlet standards.   

• Further, there is no proper co-ordination among 

the member industries, Operator (Resp No. 1 

(earlier), & Resp No. 4 (now)) and MIDC being 

planning Authority/responsible for 

infrastructures (Construction, O & M) and 

vigilance by Resp No. 2 -MPCB for the optimal 

operation of the CETP. 

• The triparty agreement is yet to be signed by 

MIDC, Contactor and Member industry shows 

lackadaisical attitude of the these stakeholders   

 

Copy of the communications raising objections/reply dtd. 02.09.2024 against the Joint 

Committee Report, submitted by the Respondent No. 1 is enclosed as Annexure: 8. 
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3.2 RESPONDENT NO. 4 (MIDC): 
 

Major Objections  Observations/Comments 

The most important failure of the Joint 

Committee Report (JCR) is to take the 

samples of the result of pollution at the 

effluent discharge point, including the 

up-stream points. MIDC has taken these 

samples, analyzed them in RIA CETP Lab 

at site and the results for the month of 

May 2023. It shows that there is 

controlled sustainable impact on the 

recipient environmental body due to 

discharge of effluent. These can be 

very well verified through any 

laboratory as may be deemed fit by 

Hon'ble Tribunal. 

 

As per order of Hon’ble NGT dated 

06.07.2024, the committee was directed to 

visit the site and submit factual and action 

taken report with regard to the violation, if 

any action taken thereon. The Application 

(OA) is regarding the non-compliances and 

violation of environmental norms by CETP 

M/s RIA CETP. Accordingly, Committee 

carried out the stage wise grab sampling of 

CETP on 06.09.2022) and correctly evaluated 

and placed at Joint Committee Report (Oct 

2022). The functioning of the CETP was highly 

improper with up-gradation work under 

progress with quite delay in the up-gradation 

work. The Respondent No.4 has given 

reference of samples taken in the month of 

March 2023, therefore cannot be compared 

with previous observations/finding in the 

Joint Committee Report (2022), wherein the 

said CETP is found to be non-complied and 

also based on the past monitoring carried-out 

by MPCB, the said CETP is consistently found 

to be non-complied w.r.t. notified discharge 

standards.  

Respondent No. 4 / MIDC states that it 

has to be the admitted position that; 

i. Pollution is done by the member 

industries and MIDC is only the 

facilitator 

ii. Respondent No. 1 / RIA CETP was 

the specially created entity by the 

consent and approval of all the 

stakeholder that also included the 

CPCB, MPCB and MIDC. 

• CPCB and MPCB has not approved design 

of the CETP. CPCB has not given any 

approval/consent to the CETP. 

• Member industries discharged the 

effluent with high concentration behind 

their discharge standards as evident from 

inlet concentration of CETP as mentioned 

in the Additional Report (July 2023). Resp 

No.1 as operator has not operated the 

CETP (prior to 2020) properly and also 

there was no proper control of operator 

over their member industries with no 

proper documentations/agreement for 
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iii. The design was approved by 'NEERI, 

CPCB, MPCB 

iv. RIA CETP could not operate it 

properly for the period from 

01/04/2017 to 31/01/2020 

v. RIA CETP could not operate it 

properly for the period from 

01/04/2017 to 31/01/2020 

vi. The period of 18 months (540 days) 

was provided for the upgradation of 

CETP. Obviously during that period 

RIA CETP could not have worked 

anyways 

vii. The Corona Pandemic period was 

from 01/03/2020 to 31/03/2022 (two 

years 730 days), during which period 

the world has seen many 

unprecedented difficulties, we never 

imagined AND there was lock- 

down, forced migration of labour, 

disruption of manufacturing and 

supply chains 

inlet effluent and monitoring and no 

submission of defaulting member 

industries to MPCB. 

• As there was no proper operation and 

non-compliance of the CETP, therefore 

handed over to the MIDC with direction 

issued by MPCB in 2017.  

• MPCB has taken various actions which are 

mentioned in the Joint Committee Report 

(Oct 2022) and further as per order dated 

31.03.2023 of the Hon’ble NGT, 

Committee clarified about the 

responsibility for paying compensation for 

the period for which CTP was not function 

as per consented norms and computed 

the Environmental compensation based 

on Methodology prepared by CPCB which 

is adopted in various Hon’ble NGT matters 

which is based on the non-

compliances/violations.   

• The various period mentioned in the 

objections raised by Resp No.4 regarding 

corona period may be considered by 

Hon’ble NGT.  

The tri-party contract Clause No.10 

Indemnity clearly state that MIDC is only 

facilitator, and all parties (Contractor 

and Member Industry) shall indemnify 

and shall hold harmless MIDC from any 

dispute resulting out of treatment 

standards and compliances.  

 

The unsigned copy of the tri-party agreement 

was given to the Committee after the visit of 

the Committee which is Tripartite (now 

Quadripartite) agreement/ contract not yet 

duly signed. This shows the grossly 

lackadaisical approach of the stakeholder of 

the CETPs.  

The duty of MIDC is to facilitate the 

services such as road, lights, 

pipelines etc. They don’t have 

expertise in the Environment 

Engineering Field or have such 

staffs/cell with them.  

 

 

Function of Resp No. 4- MIDC as per Sec. 15(c) 

of MIDC Act,1961; 

"(c)to provide or cause to be provided 

amenities and common facilities in industrial 

estate and industrial areas and construct and 

maintain or cause to be maintained works and 

buildings therefor;" 
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And as mentioned in the direction issued by 

MPCB,  Resp No. 1- MIDC is the planning 

Authority for providing infrastructure facilities 

for the MIDC area and also to ensure that the 

industries located in the MIDC area should 

have been provided with proper water supply, 

roads, drainage lines including proper 

collection and transportation of effluent line 

as well as treatment and disposal system to 

the wastewater generated from MIDC area as 

per the approval of respective authorities. 

When the MIDC is operating the CETP in past, 

the difficulties in respect of not having 

expertise is not communicated /intimated to 

MPCB.  

In other CETPs also MIDC as operator 

engaging private contractor and operating 

CETPs ( Taloja, Lote Parshuram etc) 

• Inlet of CETP is not within the 

limit then the outlet cannot be 

achieved.  

 

• As per CTO condition- If the CETP 

is not able to achieve the outlet 

parameters, then all the members 

and the said society would be 

individually and jointly 

responsible and liable for legal 

actions under the provision of 

Sections 47 of the Water 

(Prevention & control of 

Pollution) Act, 1974. 

 

• Respondent No. 4 / MIDC is 

neither the generator of 

pollution, polluter, abettor of 

pollution, nor the party 

responsible to fastening of any 

• It is the duty of individual member industry 

to operate their ETP to achieve the 

norm/standards as per Consent. 

• However, Member industries discharged 

the effluent with high concentration 

beyond their discharge standards, as it is 

evident from inlet concentration of CETP as 

mentioned in the Additional Report (July 

2023). Resp No.1 as operator has not 

operated the CETP (prior to 2020) properly 

and also there was no proper control of 

operator over their member industries with 

no proper documentations/agreement wrt 

inlet effluent quality and monitoring.  

• Since Feb. 2020, Resp No.4 MIDC is 

operator as per direction of MPCB as earlier 

operator i.e. Resp No. 1 has not operated 

CETP properly and continues non-

compliance observed for CETP.  

• Resp No.4, MIDC is not polluter, however, 

being operator of CETP after the direction 

of the MPCB, is responsible for properly 
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liability under 'polluter pays 

principle 

 

• At all the time, and even now, the 

basic complaint is about the total 

failure of the Respondent No.1 / 

RIA CETP Co-op Society Ltd & 

MPCB to control the quality of 

raw untreated effluent that is 

coming to the inlet of CETP. 

 

operation of the CETP/complete the work 

of up-gradation on time/singing of tri-party 

agreement etc and further, can recover the 

Env Compensation from member industries 

based on 'polluter pays principle.  

• Env Compensation is imposed on Resp No. 

4 after taking over the CETP for up-

gradation and O&M from Resp No.1 as per 

MPCB direction (06.03.2017). 

Respondent No. 4 / MIDC states that 

MPCB ought to have taken the 

responsibility of running the CETP to 

itself u/s.30 of the 'Water 

(Prevention and Control of Pollution) 

Act 1974', instead of passing it on to 

MIDC. It was the duty, function and 

statutory duty of MPCB to carry out 

such work. 

Section 30 of the water (P & CP) Act, 1974 - 

Power of State Board to carry out certain 

works.— 

"If the person concerned fails to execute the 

work as required in the notice referred to in 

sub-section (1), then, after the expiration of the 

time specified in the said notice, the State 

Board may itself execute or cause to be 

executed such work." 

As per direction dated 06.03.2017 issued by 

MPCB to MIDC …. 

“whereas the MIDC is the planning authority 

for providing infrastructure facilities for the 

MIDC area and also to ensures that the 

industries situated in the MIDC area should 

have been provided with proper water supply, 

roads, drainage line including proper collection 

and sewerage line as well as treatment and 

disposal system to the waste generated from 

their activities.” 

Accordingly, MIDC to execute the operation 

of CETP. 

Respondent No. 4 / MIDC states that 

the responsibility and cost fastened 

on MIDC is totally wrong, devoid of 

any logic or merit and MPCB should 

As reps No. 4 was directed to the take over 

the operation & maintenance of CETP, instead 

of Resp No.1 which was operator of the CETP. 

Therefore, Resp No. 4 is operator and 
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not have been party to such Joint 

Committee Report, due to conflict of 

interest. 

responsible and considered liable to pay env 

compensation as during the period 

mentioned in the Additional Report of the 

Committee (july2023) for violation of the 

discharge standards.  

CETP is provided for the treatment of partially 

treated effluent particularly from SSI 

Industries and therefore pollution is 

done/created by member industries and 

therefore primary responsibility is of the 

member industries for the treatment of the 

their effluent to meet with standard 

prescribed standards.  

EC is imposed on MIDC after taking over the 

CETP from RIA for O&M. Further, as stated in 

the Joint committee report, MIDC can recover 

the compensation from the member 

industries of the RIA CETP Co-operative 

Society Ltd., along with their monthly water 

supply charges, drainage charges and CETP 

membership charges 

The constitution of the Joint Committee is as 

per the order passed by the Hon'ble NGT and 

membership of MPCB in the Committee has 

already been appropriately mentioned in the 

Hon’ble NGT order (para 6, dtd 08.05.2024) 

Overall time for upgradation of CETP 

was prolonged due to COVID-19 and 

Nisarga Cyclone. Hence requested 

not to count this period as a non-

compliance period. Further, they 

submitted that the industries were 

also not operating with their full 

production capacity during this 

period.  

Hon’ble NGT may consider the request of 

Resp No.1 for not to count/consider the 

period wrt Nisarg Cyclone and Covid -19 

pandemic.  
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Copy of the communications raising objections/reply dtd. 12/08/2024 and 14/08/2024, 

against the Joint Committee Report, submitted by Respondent No. 4 are enclosed as 

Annexure: 9. 

3.3 RESPONDENT NO. 5 (M/S SUDARSHAN CHEMICALS INDUSTRIES 

LIMITED): 

 

 

Major Say/Objections  Observations/Comments of Joint 

Committee 

• The Original Application does not make 

out any case against the Company. 

There is neither any averment nor any 

relief claimed against the Company. 

• Company’s name is merely added as 

Respondent No. 5 in the amended 

memo of parties. In absence of any case 

made out, Company is neither a proper 

party nor a necessary party; 

• Resp No.5 -M/s. Sudarshan is not 

member of CETP since 2016 and not 

involved in any operation of RIA CETP 

hence they requested that they should 

not be a party of this application. 

• The Company is not a member industry 

in Respondent No. 1 since 2016. The 

Company resigned as a member of 

Respondent No.1 on 12th September, 

2016, much prior to the period of 

violations asserted in the present 

proceedings ie. 2017 to 2023.  

• The Company has no role to play in the 

management or operations of 

Respondent No. 1. 

• As per say submitted by the Resp. No. 

1, Resp. No. 5 was added. 

• The treated effluent combinedly 

discharged through pipeline to the 

estuarine portion of Kundalika river 

from CETP premises (Treated Effluent 

Collection/Discharge Sump) where 

treated effluent from CETP and Resp 

No. 5 was being mixed during the visit 

of the Committee and period of 

consideration for the computation of 

Env compensation (2017 to 2023). 

• Resp No. 5 was not member of the 

CETP since September 2016. 

• Resp No. 5 was not member of the 

CETP during the visit of the 

Committee and period of 

consideration for the computation of 

Env compensation (2017 to 2023). 

 

 

 

 

• The Company was a member of the 

Roha CETP during 2005 to 2016 and 

was treating and discharging its 

effluents through the Respondent No.1. 

The Company was constrained to 

resign from being a member industry 

on account of Respondent No 1's 

refusal to accept additional booking 

capacity of 5 MLD to the Company.  

• Resp had obtained permission from 

Resp No. 2 (MPCB) & 4 (MIDC) in the 

year July 2016 for disposing their 

treated effluent to treated effluent 

collection/discharge sump in the CETP 

premises.  

• Further, the combined treated effluent 

from CETP premises was discharged in 
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• After receiving the direct discharge 

permissions from Respondent No.2 and 

Respondent No. 4 in the year 2016, the 

Company started directly transmitting 

the treated effluents from its ETP (in 

compliance with the MPCB norms) 

through the holding tank into the CETP 

outlet from where the effluents get 

pumped and further transmitted into 

the MIDC disposal tank for final 

disposal in the Kundalika river at the 

location approved by the NIO. 

 

the estuarine/saline water zone of 

Kundalika river. 

• Resp 2 No. MPCB & Resp No. 4 – 

MIDC  

• Earlier CTO granted by Resp No.2 -

MPCB dtd. 19/01/2018 and 

amendment dtd. 13/12/2019 has 

mentioned quantity of disposal of the 

trade effluent as 7.412 MLD and mode 

of disposal as “Outlet of CETP”. 

• Further, Resp no. 2 (MPCB) issued 

Consent to Operate (renewal) to Resp 

No.5. Consented quantity of trade 

effluent discharge is 14,335 CMD 

(cubic meter/day) i.e. 14.335 MLD. The 

consented disposal path is “Recycle 

treated effluent into process for 

cooling tower make up and for utility 

purposes to the maximum extent and 

discharge remaining at CETP outlet 

sump”. 

 

The Company treats its own effluent in the 

in-house full-fledged effluent treatment 

plant ("ETP") and discharges treated 

effluent within the parameters prescribed 

in the consent to operate issued by MPCB 

("MPCB norms").  

 

In December 2021, Company received 

amendment in consent to operate for 

expansion from Respondent No. 2. Under 

the terms, it is envisaged that the 

Company shall recycle treated effluents to 

the maximum extent and the remaining 

shall be discharged at the CETP outlet 

sump through dedicated pipeline after 

confirming to the standards. However, the 

present effluent quantity generated is 

7.5MLD. 

 

MPCB has collected total 33  no. of JVS 

from July 2017 to July 2024.Out of these, 

24 no. of JVS are not meeting with the 

standard norms. 

Company cannot be a part of the CETP 

because of the guidelines barring 17 

 As per Revised Guidelines for the 

Centrally Sponsored Scheme of CEPTs 
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categories of high polluting large scale 

industries to be a part of CETP as per MoEF 

& CC Guidelines. A copy of the MOEF and 

CC guidelines are annexed as Exhibit 1 

herein. 

issued by MoEF&CC (C. P. Division) in 

2011, Para No. 2.3, Large and Medium 

Scale industries, other than those 

belonging to the 17 categories of heavily 

polluting industries, may join the CETP 

after the primary treatment or as 

considered necessary by the concerned 

SPCB fort eh purpose of hydraulic load 

and for the techno-economic viability of 

the CETP. However, it has to be ensured 

that the CETP primarily services the 

effluent discharged by the SSIs.  

Further, in all the other cases where 

CETPs are installed, all industries 

irrespective of size, have become 

members of the CETPs. 

 

Copy of the communications raising objections/reply dtd. 30.08.2024 against the Joint 

Committee Report, submitted by Respondent No. 5 is enclosed as Annexure: 10. 

 

3.4 RESPONDENT NO. 6 & 7 [R&B INFRA AND HYDRO AIR TECTONICS (PCD) 

LTD]: 

 

M/s R&B Infra Projects Pvt. Ltd. (RBIPPL) and Hydroair Tectonics (PCD) Ltd. (JV) 

“Contractor” submitted letter dated 16.04.2024 to Regional Officer, MPCB, Raigad 

wherein it was requested to review the role of Contractor wrt Additional Report of Joint 

Committee (July 2023). It is stated that M/s R&B Infra Projects Pvt. Ltd. and Hydroair 

Tectonics (PCD) Ltd. (JV) is a Contractor and not a operator of the said CETP and 

requested to review the joint committee report in respect of imposition of 

Environmental Compensation on them. 

In the context, Regional Officer, MPCB, Raigad being as Convener of the Joint 

Committee communicated aforesaid letter dated 16.04.2024 to the committee 

members and scheduled the Committee meeting on 30.04.2024 for the discussion on 

the issues raised and submission made by the Contractor. 

Further, in the hearing conducted on 13.08.2024, Respondent No. 6 & 7 represented 

their say/objections.  

 

3.4.1 Major Say/ Objections 

 

I. M/s. RBIPPL & HYDROAIR (JV) mentioned that they are appointed as 

contractors by MIDC as per work order dated 09.09.2019 and scope is for 
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upgradation of the non performing CETP at Roha. M/s. RBIPPL& HYDROAIR (JV) 

is civil-mechanical turnkey contractor is   appointed by MIDC on 09.09.2019 who 

was awarded the tender for “Design Build and Commissioning including 

Rehabilitation and Upgrade of 22.5 MLD CETP on DB basis” (“said Project”). 

Under the tender conditions, the JV is merely a contractor and not the operator 

of the CETP, appointed by MIDC as an expert agency to carry out the said 

Project. There is only a contractual obligation to complete the work in 

accordance with the said tender. 

 

II. As per the tender, JV is the contractor which is defined in the tender as “the 

person(s) named a contractor in the form of Bid whose tender who has been 

accepted by the employer”. And one of the Contractor’s general obligations is 

“the contractor shall design execute and complete the works in accordance with 

contract and as per engineer in charge’s instruction.” Therefore, the JV was 

bound by the conditions stipulated in the tender as the contractor. 

 

III. It is also to be noted that the Additional Joint Committee Report dated July 

2023 categorically shows that the inlet design standards are grossly violated 

and the maximum concentration of COD at the inlet is in the range of 3344 mg/l 

to 10720 mg/l which are grossly exceeding the inlet design standard. 

 

IV. It is important to further note that CETP was handed over to JV in dilapidated 

and non-performing state. It was not performing even before AND it was a 

known fact that it will NOT work till the upgradation is complete in all respect.  

 

V. The report has also relied upon a draft of triparty agreement which was never 

executed between parties and any penalty imposed on contractor is not 

applicable without the execution of the agreement. 

 

VI. In similar case of Lote Parshuram CETP, on the same direction of MPCB dated 

06.03.2017, MIDC had taken over the Lote Parshuram CETP and appointed M/s 

Aquachem for operation and maintenance of the said CETP. In the said instance, 

the Joint Committee appointed by the Hon’ble NGT had considered MIDC as 

operator not the contractor- M/s Aquachem. 

 

VII. For similar case of CETP Taloja, in O.A.125/2018 filed before Hon’ble NGT, 

Principle Bench, New Delhi and in CETP Lote Parshuram, O.A.44/2023 filed 

before Hon’ble NGT(WZ), Environment compensation was imposed on MIDC as 

an operator. 

 

3.4.2 Comments/Observations: 

As per information provided by MIDC and Contractor i.e. Handover letter dtd 

01.02.2020, Tri-Party Agreement (which was unsigned) between MIDC (facilitator), 

1607



1608 
 

Operator or Contractor- M/s R&B Infra Projects Pvt. Ltd. Hydroair Tectonics (PCD) Ltd. 

(JV) and Member Industry, the joint committee considered/relied up on conditions 

mentioned in Clause-10 (indemnity) in Tri-Party Agreement and considered operator 

or contractor- M/s R&B Infra Projects Pvt. Ltd. Hydroair Tectonics (PCD) Ltd. (JV) as 

operator of CETP and responsible to pay Environmental Compensation on account of 

inadequate treatment and improper operation of treatment units/process installed in 

CETP that led for the violation of the discharge standards.  

 

The responsibilities of MIDC, RIA CETP Co-op Soc Ltd and Contractor are mentioned 

in the Handover Letter dated dtd 01.02.2020 where responsibility for not meeting the 

outlet discharge standards is not outlined whereas responsibility of monitoring of 

member industries and responsibility of the meeting of the inlet design norms is of 

M/s RIA CETP Co-Op. Society Ltd.  

 

As per submissions made by the Resp No. 6 & 7 -Contractor regarding non-execution 

of the Tri-Party Agreement between M/s RIYA CETP Co. Op. Society Ltd, MIDC and the 

Contractor, conditions mentioned in Clause-10 (indemnity) referred earlier in the 

Additional Joint Committee Report (July 2023) for considering the Contractor as 

responsible for payment of Env Compensation cannot be considered.   

 

Further, Hon’ble National Green Tribunal (WZ) has issued order dtd. 03/09/2019 in the 

matter of Original Application No. 125/2018 (Earlier O. A. No. 163/2017 (WZ) (I.A. 

No.209/2019, M.A. No.99/2019 & M.A. No.103/2019) regarding Environmental 

Compensation with respect to non-compliances of Taloja CETP. As per the order, MIDC 

is considered as CETP operator and Environmental Compensation is levied on MIDC. 

Copy of the order is enclosed as Annexure:  11. 

 

Considering, the above the Committee considered here also MIDC is the operator of 

the CETP for the period from 01.02.2020 to 31.03.2023. As per the work order 

agreement/tender executed between Resp 4 & Resp No. 6 & 7, Resp No. 4 need to 

take action, if any, as per their work-order regarding work allotted to Resp No. 6 & 7 

for up-gradation and O &M of CETP.   

 

Copy of the communication raising objections against the Joint Committee Report dtd. 

12/08/2024, submitted by Respondents No. 6 & 7 is enclosed as Annexure: 12. 

 

4. CONCLUSION AND RECOMMENDATIONS 

 

4.1 The present filed Application is regarding non-compliances and violation of 

environmental norms by CETP i.e. M/s Roha Industrial Association Common 

Effluent Treatment Plant (RIA CETP) Co. Op. Society Ltd.  The Joint Committee was 

directed to carry out site visit and submit a factual and action taken report with 

regard to the violations, if any, action taken thereon. Accordingly, the Joint 
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Committee carried out site visit to CETP (RIA CETP), sampling at different stages of 

treatment of CETP to verify performance and compliance with the prescribed 

discharge standards, compiled information/data from CETP, MIDC & MPCB and 

prepared and submitted Joint Committee Report (Oct 2022) through Nodal 

Agency- MPCB.   

 

4.2 Further, Hon’ble NGT vide order dated 31.03.2023 directed to submit additional 

report on clarifications regarding who should be held responsible for paying 

environmental compensation for the period for which the CETP was not functioning 

according to consented parameters and violation period. In compliance to 

aforesaid order, Joint Committee prepared and submitted Additional Report (July 

2023) through Nodal Agency- MPCB. 

 

4.3 Base on the non-compliance with respect to discharge standards as per 

analysis results of sampling carried out by MPCB and period of violation, 

environmental compensation was calculated referring Rule-15 (3) The NGT Act, 

2010 under relief, compensation & restitution and by using methodology/formula 

given in “Report of the CPCB In-house Committee on Methodology for Assessing 

Environmental Compensation and Action Plan to Utilize the Fund”. The same has 

also been referred by the Hon’ble NGT in its order (para 14 to 16) dated 28/8/2019 

in the matter of Original Application No. 593/2017 titled Paryavaran Suraksha 

Samiti & Anr. Versus Union of India & Ors., and also used by various other 

Committees constituted by Hon’ble NGT in various other matters. 

 

4.4 Responsibility for paying compensation for the period for which the CETP was not 

functioning according to consented parameters i.e. non-compliance of the CETP, 

the responsibility lies with the CETP Operator and Member Industries. 

 

4.5 CETP was earlier operated by M/s. RIA CETP Co. Op. Society Ltd. up to 31.01.2020 

and handed over, vide letter dated 01.02.2020, to MIDC as per direction issued by 

MPCB in 06.03.2017. MIDC further handed over to appointed Contractor- M/s R & 

B Infra Project Pvt. Ltd. Hydroair Tectonics (PCD) Ltd. (JV) for upgradation and O & 

M.   

 

4.6 Resp No. 1 (M/s. RIA Co. Op. Society Ltd) is very well responsible for the overall 

performance of RIA CETP till its handing over to Resp No. 4 (MIDC) in Feb 2020, 

based on the following grounds: 

 

• The CETP was operated by the Resp No.1 (M/s. RIA Co. Op. Society Ltd) since 

its establishment/commissioning in the year 2005 till its handing over to Resp 

No. 4 (MIDC) in Feb 2020 wrt direction of MPCB (2017) in view of continuous 

non-compliance of outlet norms. (Please, refer Para 5.2 in Joint Committee 
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Report (Oct 2022) and Para 3.2.1 in Joint Committee Additional Report (July 

2023). 

• The responsibility to treat and meet the standards prescribed by MPCB/under 

The Environment Protection Act, 1986 rest with RIA CETP Co-operative Society 

Limited and individual participating industries, as per the MoUs dated 

15.02.2001 signed between M/s. Roha Industries Association Common Effluent 

Treatment Plant Co-operative Society Limited, Roha Industries Association 

Common Facility Centre and resp No. 4 MIDC  & MoUs dated 12.07.2002 signed 

between M/s. Hydroair Tectonics (PCD) Pvt. Ltd., M/s. R.I.A. CETP CO-OP Society 

Limited and Resp No. 4 (MIDC). 

• The responsibilities of Resp No.1 (RIA CETP Co-op Soc Ltd) as specified in 

Handover letter dated 01.02.2020 for monitoring of member industries and 

responsibility of the meeting of the inlet design norms etc.  

 

4.7 Since Feb. 2020, Resp No.4 MIDC is operator as per direction of MPCB 

(06.03.2017) which was issued in view of improper operation and continuous 

non-compliance by earlier operator i.e. Resp No. 1.  

 

4.8 Though, Resp No.4, MIDC is not polluter, however, being operator of CETP after 

the direction of the MPCB, is responsible for properly operation of the 

CETP/complete the work of up-gradation on time/signing of tri-party agreement 

etc. Further as per Sec. 15(c) of MIDC Act,1961; function of the MIDC is "(c)to 

provide or cause to be provided amenities and common facilities in industrial 

estate and industrial areas and construct and maintain or cause to be maintained 

works and buildings therefor;". In similar cases of non-compliance of CETPs (e.g. 

CETP Taloja, O.A.125/2018 filed before Hon’ble NGT, Principal Bench, New Delhi), 

Environment compensation was imposed on MIDC as an operator. 

 

4.9 Earlier, the Joint Committee had proposed to impose Environmental 

Compensation on Resp No. 6 & 7 -M/s R&B Infra Projects Pvt. Ltd. and Hydroair 

Tectonics (PCD) Ltd- Contractors appointed by MIDC for upgradation and O & M 

for the period after handing over the CETP to Resp No.4-MIDC based on the 

triparty agreement provided to the Committee. However, it was noted that the 

referred the tripartite (now quadripartite) agreement relied upon was not duly 

signed. Now, Joint Committee noted/considered that the Respondent No. 6 & 7 

are contractors and Resp No.4 -MIDC is operator of the CETP in a similar line with 

CETPs at Taloja & Lote Parshuram and orders of Hon’ble NGT in OA No.  125/2018 

(Earlier O. A. No. 163/2017 (WZ), accordingly do not propose to impose the 

Environmental Compensation on Resp No. 6 & 7 -M/s R&B Infra Projects Pvt. Ltd. 

and Hydroair Tectonics (PCD) Ltd. (JV), instead proposed to impose EC on Resp 

No. 4 (MIDC), operator during the period. 

 

4.10 Thus, Environmental Compensation (EC) calculated as: 
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Name of 

Operator(s) 

Period of Violation Env Compensation  

RIA CETP Co-Op. 

Society Ltd.  

01.04.2017 to 31.01.2020 

(899 days) 

EC (Rs)= PI x N x R x S x LF 

EC (Rs)= 80x899x500x1.5x1 

EC (Rs)= 5,39,40,000 

MIDC  01.02.2020 to 31.03.2023 

(940 days) 

EC (Rs)= PI x N x R x S x LF 

EC (Rs)= 80x940x500x1.5x1 

EC (Rs)= 5,64,00,000 

 Total (five + one year) = 

Six years  

Total EC (Rs)= 11,03,40,000 

 

 

A total Environmental Compensation of Rs. 11,03,40,000 (Rs. Eleven crore three 

lakh and forty thousand), out of which Rs. 5,39,40,000 (Rs. Five crore thirty-nine 

lakh forty thousand) may be imposed on M/s RIA CETP Co-Op. Society Ltd., and 

Rs. 5,64,00,000 (Rs. Five crore sixty-four lakh) may be imposed on Operator MIDC 

(Operator). 

 

4.11 Though, the operators of the CETP are overall responsible for the violation and 

thus for paying compensation, the operators (Resp-1 & Resp-4) may collect 

compensation from member industries, based on ‘polluters pay principle’, in 

consultation with MPCB in line with orders passed in Hon’ble NGT matters – 

Taloja  

 

4.12 Resp No. 5- M/s Sudarashan Chemicals Ind Ltd, though was not a member of 

CETP during the period of Env Compensation (EC) computation, however, was 

discharging the treated effluent at Treated Effluent Collection/Discharge tank at 

CETP premises and combined effluent was discharged to the estuarine portion 

of Kundalika river which was found non-complied & considered for EC. For 

certain occasions treated effluent of Resp No.5 was not conforming to the 

prescribed standards as per MPCB record. Therefore, CETP operator may also 

collect EC from Resp No.5 for its non-compliance period based on MPCB 

data/record. 

 

4.13 Hon’ble NGT may consider the request of Resp No.4 MIDC for not to 

count/consider the period wrt Nisarg Cyclone and Covid -19 pandemic. 

 

4.14 Issues related to disposal pipe line and disposal point of the treated effluent into 

estuarine portion of Kundalika river from CETP to be properly look into by Resp 

No. 2- MPCB with appropriate direction to Resp No. 4 - MIDC and acton needs 

to be taken, in case, any violation found in this regard.   
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4.15 Quadripartite agreement among MIDC, RIA CETP Co-operative Society Ltd., 

Member Industry and Contractor need to be signed urgently for proper and 

smooth operation of CETP including monitoring of industries. Further, 

information on defaulting industries to be shared with MPCB for appropriate 

action.  

 

4.16 The recent Notification of MoEFCC under the Environment (Protection) Rules, 

1986, in Schedule-I, for serial number 55 for CETPs (S.O. 3864(E). dtd 09.09.2024), 

shall be considered for proper operation of the CETP including Note-4 in the 

Notification. The said Notification shall come into force on the 01.09.2025. 

 

4.17 Resp No. 2- MPCB to appropriately prescribe standards in the Consent as per 

prevalent Notifications in the Environment (Protection) Rules for the CETP (also 

referring point 4.16 above) and member industries in the area.  

 

4.18 There is urgent need for installation of OCEMS, NRV (Non-Return Valve), Auto 

Sampler, with 2-way SCADA System, lock & key arrangement at all the member 

industries as per earlier directions issued by MPCB for knowing & controlling the 

inlet quality of effluent to CETP.   

 

 

-------------------------------------------------------------------------------------------- 
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Item No.01         (Pune Bench)  

 
 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

 

(By Video Conferencing) 
                             Original Application No. 58/2022(WZ) 
                                 I.A. No. 73/2022(WZ) 

                           

 
Aryavart Foundation              Applicant(s) 
 
 

Versus 

 
 

M/s. Ria CETP Co-Op. Society Ltd. & Ors.            Respondent(s) 
 
 

 

Date of hearing: 06.07.2022.  
 
 

 
 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 

HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 
 

 
 

Applicant(s):  Sh. Raj Panjwani, Sr. Advocate 
           

 

ORDER 
 

1. I.A. NO. 73/2022:-Heard the argument of Sh. Raj Panjwani, Learned 

Counsel for the Applicant on Interlocutory Application No. 73/2022 whereby 

prayer is made for impleadment of Ministry of Environment, Forests and 

Climate Change (MoEF & CC), Maharashtra Industrial Development 

Corporation (MIDC) and District Collector, Raigad as Respondents in the 

present matter. 

2. At this stage, we are convinced that only Maharashtra Industrial 

Development Corporation (MIDC) needs to be imleaded and accordingly, we 

allowed this Application partly.  

3. We direct the Applicant to take necessary steps for impleading the 

Maharashtra Industrial Development Corporation (MIDC) as Respondent 

No.4 and file amended memo of party by tomorrow itself.  

4. Main Matter:- Heard the argument of Sh. Raj Panjwani, Learned 

Counsel for the Applicant. 

5. The prayer is made therein that the Respondent No.1 –M/s. Ria CETP 

Co. Op. Society Ltd. should be directed to be closed and special and punitive 

Annexure 1
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damages be imposed upon Respondent No.1 towards restoration and 

restitution of environment caused by releasing effluents/emissions not in 

conformity with the prescribed standards. 

6. Further, it is prayed that Respondent No.2-Maharashtra Pollution 

Control Board (MPCB) be directed to conduct a survey to determine the 

environmental damage caused by Respondent No.1 and also prosecution be 

initiated against Respondent No.1 by Respondent No.2. 

7. The Applicant in the present case is a society which has been 

routinely prosecuting industries which have been acting in contravention of 

the environmental laws and norms. 

8.  The Applicant has gathered information under Right Information Act, 

2005 (RIA) with respect to the various violations having been committed by 

the Respondent No.1. 

9. Paragraph no. 10 to paragraphs no. 93 of the paper book show that 

various violations and non-compliances have been noted and proofs with 

regard to that have also been annexed in the form of annexures. On the 

basis of the said documentary evidences annexed, we find that substantial 

question of environment appears to be made out in the present matter. 

Therefore, we admit this Application. 

10. Issue notices to the Respondent Nos. 1 to 3 and also to the newly 

added Respondent No.4, returnable within two weeks. 

11. Applicant is directed to provide copy of the application and relevant 

documents to the respondents within a week. 

12. Respondents are directed to submit their reply within three weeks. 

13. Applicant is also directed to take necessary steps for service upon the 

respondents by both ways and also through available email. 
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14. We deem it just and proper to call for a report on the matter in issue 

in present application, from a Joint Committee consisting of:- 

(i) One Representative from the Ministry of Environment, Forests 

and Climate Change (MoEF&CC) 

(ii) One Representative from the Central Pollution Control Board 

(CPCB);  

(iii) Representative of the Maharashtra State Pollution Control 

Board (MSPCB). 

15. The Committee is directed to visit the site and submit a factual and 

action taken report with regard to the violation if any action taken thereon, 

within one month. The Maharashtra Pollution Control Board (MPCB) will be 

the nodal agency for coordination and logistic support. 

 

16. The report in the matter be filed by the Committee by e-mail at ngt-

pune@gov.in preferably in the form of searchable PDF/ OCR Support PDF and 

not in the form of Image PDF. 

 

17. Applicant is directed to supply the required documents and copy of 

the application to the members of the Committee within three days from 

today. 

 

  Put up with the report on 05.09.2022. 

 

18.  

 
 

 

 

 

 
 

 

 

 

 

                                      Dinesh Kumar Singh, JM 

 

 
 
 

 

 

                                                                  Dr. Vijay Kulkarni, EM 
 
 

July 06, 2022 

Original Application No. 58/2022(WZ)            
I.A. No. 73/2022(WZ) 
JG 
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REPORT OF JOINT COMMITTEE IN THE MATTER OF 
ORIGINAL APPLICATION NO. 58/2022 (WZ)  

(Aryavart Foundation Vs M/s. RIA CETP Co-Op. Society Ltd. & Ors.)  

IN COMPLIANCE WITH ORDER OF HON’BLE NGT, 
WESTERN ZONE BENCH, PUNE, DATED 06.07.2022 
REGARDING NON-COMPLIANCES OF M/S. RIA 

CETP CO. OP. SOCIETY LTD., MIDC ROHA DIST. 
RAIGAD MAHARASHTRA 

 

 

 

FOR SUBMISSION TO 

HON’BLE NATIONAL GREEN TRIBUNAL,  

WESTERN ZONE BENCH, PUNE 
 

OCTOBER 2022 
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REPORT OF JOINT COMMITTEE IN THE MATTER OF ORIGINAL 
APPLICATION NO. 58/2022 (WZ)  

(Aryavart Foundation Vs M/s. RIA CETP Co-Op. Society Ltd. & Ors.)  

IN COMPLIANCE WITH ORDER OF HON’BLE NGT, WESTERN ZONE 
BENCH, PUNE, DATED 06.07.2022 REGARDING NON-COMPLIANCE 

OF M/S. RIA CETP CO. OP. SOCIETY LTD., MIDC ROHA DIST. RAIGAD 
MAHARASHTRA 

 
Name Department/ Organization Signature 

Shri. E. Thirunavvikkrasu 

Scientish ‘E’ 

 

Ministry of Environment, Forests & 
Climate Change (MoEF&CC), 
Integrated Regional Office, Nagpur  

Shri. Pratik Bharne  

Scientist ‘E’ 

 

Central Pollution Control Board, 
Regional Directorate, Pune 

 
Shri. V. V. Killedar 
I/C Regional Officer 
 

Maharashtra Pollution Control Board, 
Raigad 
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REPORT OF THE JOINT COMMITTEE IN THE MATTER OF ORIGINAL 

APPLICATION NO. 58 OF 2022(WZ) (ARYAVART FOUNDATION VS. M/S. RIA 

CETP CO-OP. SOCIETY LTD. & ORS.) IN COMPLIANCE WITH HON’BLE NGT (WZ) 

ORDER DATED 06.07.2022 REGARDING NON-COMPLIANCE OF M/S. RIA CETP 

CO. OP. SOCIETY LTD., MIDC ROHA DIST. RAIGAD MAHARASHTRA 

1. BACKGROUND 

The Original Application (OA) No. 58 of 2022 (WZ) was filed by Aryavart Foundation, regarding 

non-compliances and violation of environmental norms by M/s Roha Industrial Association 

Common Effluent Treatment Plant (RIA CETP) Co. Op. Society Ltd. (Respondent No.1) The 

Hon’ble NGT (WZ) passed order dated 06.07.2022 in the aforesaid OA No. 58 of 2022 (WZ), 

tilted “Aryavart foundation Vs. M/s RIA CETP Co-Op. Society Ltd. & Ors.”. The directions issued 

by the Hon’ble NGT vide para 14 and 15 of the said order dated 06.07.2022 are reproduced 

below;  

“… 

14. We deem it just and proper to call a report on the matter in issue in present 

application, from a Joint Committee consisting of:- 

(i) One Representative from the Ministry of Environment, Forests and 

Climate Change (MoEF&CC) 

(ii) One Representative from the Central Pollution Control Board (CPCB); 

(iii) Representative of the Maharashtra Pollution Control Board (MSPCB). 

15. The Committee is directed to visit the site and submit a factual and action taken 

report with regard to the violation if any action taken thereon, within in one month. 

The Maharashtra Pollution Control Board (MPCB) will be the nodal agency for 

coordination and logistic support. 

…” 

Copy of the aforesaid order dated 06.07.2022 of the Hon’ble Tribunal is given at Annexure-I.  
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2. THE COMMITTEE 

In compliance with the aforesaid order of the Hon’ble Tribunal, MPCB being the Nodal 

Agency, requested nominations from the MoEF & CC, Integrated Regional Office (IRO), 

Nagpur, and Central Pollution Control Board (CPCB), Regional Directorate, Pune. 

Subsequently, a Joint Committee comprising of following representatives from MoEF & CC, 

CPCB, and MPCB was constituted vide office order dated 28.07.2022 by MPCB; 

Table-01: Name and Institute/Organization/Department of the Committee Members 

S. No. Name and designation of the member Organization/Department 

1. Shri.  E. Thirunavukkarasu,  
Scientist ‘E’ 
 

Ministry of Environment, Forest & Climate 
Change, Integrated Regional Office (IRO), 
Nagpur. 

2. Shri. Pratik Bharne 
Scientist “E” 

Central Pollution Control Board Regional 
Directorate, Pune 

3. Shri. V. V. Killedar 
Regional Officer (Member Convenor) 

Maharashtra Pollution Control Board, 
(Nodal Agency) MPCB, Raigad 

 

3. SCOPE OF THE COMMITTEE 

As per the Hon’ble NGT order dated 06.07.2022, the scope of the committee is to carry out 

site visit and submit a factual and action taken report with regard to the violations, if any, 

action taken thereon.  

4. APPROACH OF THE COMMITTEE 

In compliance with the aforesaid Hon’ble NGT order, the Joint Committee adopted the 

following approach; 

 Site visit to CETP (RIA CETP); sampling at different stages of treatment of CETP to verify 

performance and compliance with the prescribed discharge standards; 

 Compilation of information/data from CETP, MIDC & MPCB; 

 Preparation of draft report, deliberation amongst the members of the Joint 

Committee and finalization of the Report. 
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5. ABOUT ROHA INDUSTRIAL AREA AND M/s RIA CETP Co-Op. SOCIETY LTD. 

5.1 ABOUT ROHA INDUSTRIAL AREA 

Roha Industrial Area (RIA), located about 120 km from Mumbai in Dhatav Village in district 

Raigad is a chemical zone as declared by MIDC.  The industrial area was established in the 

year 1970 and it is developed by Maharashtra Industrial Development Corporation (MIDC). 

The total area of Roha Industrial Area is about 245 Hectares.  

The industries located in the Roha industrial area are indulged in manufacturing of organic 

chemicals, dyes and pigments, food colors, pharmaceuticals and inorganic chemicals. The 

geographical location and layout of MIDC Dhatav in Raigad District are shown in Image-01, 

02 & 03.  

 

Image-01 :- Location map of Roha Industrial Area and CETP 
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Image 02 : Satellite view of Roha industrial area. 

 

 

Image 03 : Roha Industrial Area, MIDC DHATAV  

The number of industries of different categories in Roha Industrial Area are given in Table-

02, as below;  
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TABLE-02: DETAILS OF INDUSTRIES AT ROHA INDUSTRIAL AREA 

S. No. Category of 

industry 

LSI MSI SSI  Total 

1. RED  27 05 08 40 

2. ORANGE  02 01 0 03 

3. GREEN  01 0 0 01 

 Total 30 06 08 44 

 *LSI- Large Scale Industry, MSI- Medium Scale Industry and SSI- Small scale   
                Industry 
 

5.2 ABOUT CETP- M/S RIA CETP CO-OP. SOCIETY LTD. 

The Roha Industrial Association (RIA) established the RIA Common Effluent Treatment Plant 

(CETP) Co-Op. Society Ltd. for the purpose of establishing RIA CETP. RIA CETP is located at 

Plot. No. 6, 9, & 11, MIDC Dhatav, Taluka Roha, District Raigad, Maharashtra (18°25’57” N, 

73°09’05” E).  

RIA CETP (10 MLD capacity) was commissioned in the year 2005 as phase-1 and it was based 

on Up-flow Anaerobic Sludge Blanket (UASB) Reactor process followed by Activated Sludge 

Process (ASP). Further, as Phase-2, Additional capacity i.e. 12.5 MLD with ASP and Tertiary 

Treatment (Filtration- Pressure Sand Filters (PSF) + Activated Carbon Filters (ACF)) was 

commissioned in the year 2017, and UASB treatment process was discontinued. The total 

capacity of CETP is 22.5 MLD. Presently, there are 34 member industries attached to this 

CETP. The treated effluent is disposed in estuarine portion of River Kundalika (saline Zone) @ 

14.30 km from CETP, along with treated effluent from M/s Sudarshan Chemicals Industries 

Ltd, as suggested by National Institute of Oceanography (NIO). 

The existing operations and processes at CETP are Inlet chamber  bar screen  collection-

cum-neutralization tank   pH correction  lime dosing  flash mixer (poly-dosing)  

primary clari-flocculator  Aeration Tank  secondary clarifier  filter feed sump  

pressure sand filter (10 nos.)  activated carbon filters (10 nos.)  Treated Effluent Sump-1 

 Collection tank for treated effluent from M/s. Sudarshan Chemicals Ltd (LSI)  Final outlet 
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from RIA CETP premises (Treated Effluent Sump-2) discharge to estuarine portion of 

Kundalika river. 

The process flow for sludge handling is- sludge from primary clari-flocculator and secondary 

clarifier ( secondary sludge sump)  sludge thickener  sludge conditioning sump  plate 

and frame filter press  dewatered sludge to CHWTSDF at M/s MWML, MIDC, Taloja for 

disposal. No onsite storage facility of sludge provided. The dedicated vehicle is provided for 

waste disposal to CHWTSDF.   

 

In view of continuous non-compliance of outlet norms, MPCB initiated actions against the 

non-complying CETPs, including RIA CETP in 2017 (06.03.2017) with directions to Chief 

Executive Officer (CEO), MIDC, under section 33 A of Water (Prevention and Control of 

Pollution) Act, 1974, to comply with the following directions- 

“ 

i) MIDC shall take over the non-conforming CETPs namely, TEPS-CETP, D-CETP 

Chemical, Additional Ambernath CETP, RIA CETP, PRIA CETP and Lote CETP located 

in MIDC areas, within a period of 3 months i.e., on or before 31.05.2017. 

ii) MIDC shall operate & maintain these CETPs by its own or otherwise through an 

Expert Agency. 

iii) In case, the MIDC appoint an Expert Agency for operation & maintenance of the 

above CETPs, then the Member industries/CETP Association shall not directly pay 

the cost of operation & maintenance to the Expert Agency. MIDC shall collect the 

said cost from the Member Industries of the aforesaid CETPs. 

iv) MIDC being the infrastructure/nodal agency, shall take up the job of operation & 

maintenance of above non-conforming CETPs within a period of 3 months from the 

date of receipt of these directions. 

v) MIDC shall submit the time bound program to take over the non-conforming CETPs 

in MIDC area within a period of one month from the date of receipt of these 

directions.” 

Accordingly, Superintending Engineer (MMR), MIDC, Dombivli, Vide letter dated 09.10.2017 

(Annexure-II), entrusted M/s CH2M Hill (India) Pvt. Ltd., B-1 D, Sector-10, Noida (UP), with 

3071626



 

 

Page 7 of 20  

the work of preparation of tender documents, tender processing, evaluation and 

recommendations and project management consultancy and additional work of 

rehabilitation and up-gradation of Tarapur and Roha CETPs (i.e., RIA CETP). The date of 

commencement of work was 16.03.2017 and stipulated date of completion of work was 

15.03.2019. MIDC invited E- tender notice based on the feasibility study report submitted by 

M/s CH2M and approved by NEERI for the work of design, build, and commission including 

rehabilitation and up-gradation on DB basis with Operation and maintenance of the 22.5 MLD 

CETP.   

Pursuant to the directions of MPCB, the RIA CETP under the possession of M/s RIA CETP Co-

Op. Society Ltd. was handed over to Deputy Engineer, MIDC, Sub-Division, Roha and MIDC 

further handed over to M/s R&B Infra Projects Pvt. Ltd. Hydroair Tectonics (PCD) Ltd. (JV) for 

up-gradation and O&M on 01.02.2020. The copy of the letter is given at Annexure-III. 

The entire capital costs of design, build, and commission including rehabilitation and up-

gradation of the CETP for 22.50 MLD is Rs. 45,00,00,000/- (Rupees Forty-Five Crores Only). 

There after the total probable expenditure will be incurred round about Rupees 60 Crores for 

operation and maintenance of CETP for 60 months after completion of rehabilitation and up-

gradation of CETP. 

The entire rehabilitation and up-gradation work of Roha CETP is to be completed and 

commissioned by 31.01.2023 and the biological activity shall be established in the subsequent 

1.5 to 2 months and thereafter the operation and maintenance of CETP will commence for 60 

months (5 Years) as per the terms and condition of tender documents and DPR. 

The salient features of the rehabilitation and up-gradation of the CETP is provided in Table-as 

below-  

TABLE-03 THE SALIENT FEATURES OF REHABILATION AND UP-GRADATION OF CETP 

Inlet Works, SSI 
Influent Collection 

Sump and 
Equalization Tank 

 Installation of belt oil skimmer in grease chamber 

 Modification of grit chamber to mechanical coarse screen Chamber 

 Installation of submersible mixers and decommissioning of floating 
aerators in the existing wastewater collection sump 

 Installation of large blade slow speed submersible mixers and 
decommissioning of floating aerators in the existing equalization tank 

 Operate two compartments of equalization tanks in parallel a data variable 
level to maintain a pumped flow rate a constant as possible, there by 
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maximizing the equalization effect 

LSI Wastewater 
Collection Sump 

 Construction of new mechanical coarse screen chamber before LSI 
wastewater collection sump. 

 Installation of submersible mixers and decommissioning of floating 
aerators in the receiving sump. 

 Modification of LSI wastewater collection sump with installation of 
submersible mixers.  

pH Correction 
Tank, Flash Mixing 

Tank 

 Civil upgrade of pH Correction tank and Flash mixing tank as per civil 
condition assessment. 

Primary 
Treatment (clari-

flocculator) 

 Decommissioning of the existing primary clari-flocculator mechanism and 
replacing it with new equipment in old clarifier (Phase1). 

 Adjustable V-notch weirs installed at the periphery of old clarifier (Phase 1) 

 New pipes, valves and fittings related to primary sludge with draw align old 
clarifier (Phase1) 

 Installation of submersible mixers in bioreactor feed sump 

Biological 
Treatment 

 New Anoxic Tank constructed with submersible mixers 

 New Fine Bubble Aeration System in place of surface aerators with turbo 
blowers 

 Installation of new MLR pumps in each aeration tank. 

 New RAS and WAS pumping system 

Secondary 
Clarifier and MIDC 

Treated Used 
Water Tank 

 Installation of new secondary clarifier mechanism with adjustable V-notch 
for Old Secondary Clarifier (Phase1) 

 Installation of new RAS pumps for both the clarifier (Phase1 and Phase 2) 

 Installation of new pipes, valves and fittings related to secondary sludge 
with draw alline, RAS/WAS pumps discharge line. 

Tertiary 
Treatment 

 Upgrade of existing PSF and ACF with all distribution and backwash system, 
news and carbon media. 

 Automatic valves for PSF, ACF. 

 Installation of new air scouring blowers 

Solids Treatment  Construction of new primary sludge sump and installation of new primary 
sludge transfer pumps. 

 Installation of new RAS, WAS pumps and submersible mixers in secondary 
sludge sump. 

 Construction of new sludge thickeners (two nos.) with picket fence 
mechanism 

 Construction of new thickened sludge sump 

 New filter press feed pumps. 

 Filter press with semi-automatic control system. 
 

5.3 STATUS OF CONSENT AND ENVIRONMENTAL CLEARANCE (EC)- 

Consolidated consent to operate was granted to M/s RIA CETP Co-Op. Society Ltd. vide No. 

BO/JD(WPC)/UAN No. 0000014897/O/R/CC-180300032, dated 01.03.2018, valid up to 
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31.12.2021, wherein permission was granted for expansion of CETP from 10 MLD to 22.5 MLD 

capacity and renewal of consent for existing 10 MLD CETP. The capacity of the CETP was 

enhanced from 10 MLD to 22.5 MLD in September-2017.  

The renewal of consent to operate was granted by MPCB to M/s RIA CETP Co-Op. Society Ltd. 

vide letter No. 0000127535/CR/2207001646, dated 30.07.2022, against its application No. 

MPCB-CONSENT-0000127535, dated 15.12.2021, for the treatment of industrial effluent not 

exceeding 22.5 MLD. The aforesaid consent to operate was granted vide letter dated 

30.07.2022 for the period from 31.12.2021 to 31.12.2026. The copy of consent is attached as 

Annexure-IV. 

Environmental Clearance (EC) is obtained for the up-gradation of CETP from SEIAA vide letter 

11.06.2014 which was valid up to the five years. As per Notification S.O. 2944(E). dated 

14.09.2016, the EC validity for this category of projects was seven years and vide S.O No 

1807(E) dated 12.04.2022, the EC validity is ten years. The copy of the EC is provided at 

Annexure-V. 

 

6.0 JOINT COMMITTEE VISIT TO M/S RIA CETP AND MONITORING 

Site visit to RIA CETP was carried out by the Joint Committee members on 02.09.2022, along 

with officials from CPCB and MPCB. Shri Patil, OSD (Env) MIDC Mumbai, Shri Bhandekar, 

Superintendent Engineer, MIDC Panvel, Shri Nanaware, Executive Engineer (Alibaug) along 

with other MIDC Officials and representatives from Contractor/Operator- M/s R & B Infra 

Projects Pvt. Ltd. HydroAir (JV) were present during the visit and provided the information 

and data. Photographs taken during the visit are given at Annexure-VI. The google image of 

RIA CETP is shown in Image- 4 & 5 as below  
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Image-04 

 

Image- 05 

6.1 SAMPLING AND ANALYSIS RESULTS 

Grab sampling was carried out at different stages of treatment at the CETP to assess the 

performance and quality of treated effluent being discharged by the CETP.  
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As per the data provided, Inlet flow to CETP, Outlet treated effluent flow from M/s Sudarshan 

Chemicals Ltd (LSI) pumping to collection tank/treated effluent collection sump/tank in the 

CETP premises and Combined outlet from the premises of CETP to the discharge location at 

estuarine portion of Kundalika river, is given in following Table-04 

TABLE-04 DETAILS OF FLOW 

Particulars Month 
Flow (m3/Day) 

MAX MIN Average 

Inlet to CETP  
(About 29 
industries- 

LSI/MSI/SSI) 

March 2022 12672 6266 8874.607 

April 2022 10404 3575 8195.75 

May 2022 10535 6813 8788.032 

June 2022 11728 4941 9622.567 

July 2022 12612 4891 11219.23 

August 2022 12765 3688 9514.8 

 Average  11786 4433.167 9369.164 

Outlet treated 
effluent from M/s 

Sudarshan 
Chemicals Ltd (LSI) 

i.e. collected in 
collection tank in 

the CETP premises  

March 2022 9020 3640 6398.214 

April 2022 8130 780 6308.929 

May 2022 9840 5170 7062.194 

June 2022 8280 3240 6350.133 

July 2022 8880 2360 5184 

August 2022 6980 1590 4944.733 

 Average  8521.667 2666.667 6041.367 

Final Outlet from 
CETP Premises  

(Outlet CETP after 
pri & sec treatment 
+ Outlet of treated 
effluent from M/s 

Sudarshan 
Chemicals Ltd (LSI) 

March 2022 20012 10726 15305.67 

April 2022 18033 6036 13802.12 

May 2022 19061 12197 15903.59 

June 2022 19438 10291 15800.37 

July 2022 21198 7251 16105.59 

August 2022 19625 5278 14403.92 

 Average  19561.17 5908.667 15220.21 

     

 

From the above table, average inlet flow to CETP – 9369 m3/Day (9.36 MLD), Outlet treated 

effluent flow from M/s Sudarshan chemicals Ltd (LSI) - 6041.367 m3/Day (6.04 MLD) and Final 

Outlet from CETP Premises (CETP Outlet + Outlet treated effluent flow from M/s Sudarshan 

Chemicals Ltd (LSI) - 15220.21 m3/Day (15.22 MLD).  
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M/s Sudarshan Chemicals Industries Ltd is discharging the treated effluent to the collection 

tank in the premises/CETP Outlet sump as per condition given in the consent (schedule-1, 1 

(d) issued to M/s Sudarshan Chemicals Industries Ltd, MIDC Dhatav which states that industry 

should recycle treated effluent in to process, for cooling tower make up and for utility to the 

maximum extent and remaining shall be discharge at CETP outlet sump through dedicated 

pipeline after confirming to standards. 

 

The details of sampling locations are provided in Table-05 below;  

TABLE-05: DETAILS OF SAMPLING LOCATIONS 

S. No. Sampling locations Location Code Remarks 

1. 
Inlet to CETP from Equalization 

Tank 
L1 

( Min 3.5- Max 12.7, Av- 9.3 
MLD (LSI/MSI/SSI – @ 29 

Industries) 

2. Outlet of Primary Clarifier L2 -- 

3. Outlet of Secondary Clarifier L3 -- 

4. 
Treated Effluent Sump-1 after 

primary & Secondary Treatment  
L4 

-- 

5. 
Collection tank for treated 

effluent from M/s Sudarshan 
Chemicals Ltd (LSI) 

L5 ( Min 0.8- Max- 9.8 , Av- 6.0 
MLD from M/s Sudarshan 

Chemicals Ltd (LSI) 

6. 
Final outlet from RIA CETP 

premises  
(Treated Effluent Sump-2) 

L6  
( Min 5.2 - Max- 21.01 , Av- 

15.2  MLD 
L4+L5 

 
 

 

The samples were analysed at the Central Laboratory, MPCB, Navi Mumbai. The analysis 

results of the samples collected at different stages of effluent treatment at RIA CETP are given 

in Table-05 below; 
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TABLE-05: ANALYSIS RESULTS OF SAMPLES COLLECTED AT DIFFERENT STAGES OF EFFLUENT TREATMENT  
AT RIA CETP, MIDC DHATAV, TAL- ROHA, DIST.-RAIGAD 

 

Parameter 

Prescribed 
standards for 

inlet 

L1 L2 L3 L4 L5 L6  

Inlet to 
CETP 
(EQT 
Tank) 

Outlet 
of PC 

Outlet 
of SC 

Treated 
Effluent 
Sump-1 

after 
primary & 
Secondary 
Treatment 

Collection 
tank for 
treated 
effluent 

from M/s 
Sudarshan 
Chemicals 
Ltd (LSI) 

Final 
outlet 
from 
CETP 

premises  
(L4+L5) 

 

MPCB 
discharge 

Standards* 

pH 5.5 to 9.0 7.2 7.5 6.9 7.5 7.6 10.4 6.0 to 9.0 

Total Fixed Solids (TFS) NS NA 16824 16151 18241 5876 11932 NS 

Suspended Solids (SS) NS 832 376 258 988 92 106 100 

Ammoniacal Nitrogen 50 12.45 13.9 14.55 30.5 3.66 6.52 50 

Biochemical Oxygen Demand (BOD) 1000# 320 410 550 625 90 195 100 

Chemical Oxygen Demand (COD) 2500# 1792 2304 2432 2800 380 692 250 

Nitrate Nitrogen NS NA 2.9 3.8 6.2 2.10 1.9 50 

Total Kjeldahl Nitrogen (TKN) NS NA 36.4 39.2 89.6 8.40 14 50 

Oil & Grease 20 1.2 2.2 2.2 2.4 BDL BDL 10 

Phenolic compounds 5 0.16 0.66 0.37 0.63 0.06 0.03 5 

Chloride NS NA 4903.44 4997.74 5940.71 1282.44 3347.54 NS 

Chlorine Residual NS NIL NIL NIL NIL NIL NIL 1 

Cyanide 2 BDL BDL BDL BDL 0.10 BDL 0.2 

Fluoride 15 0.55 0.26 0.79 1.5 0.37 0.41 15 

Phosphate (Total) NS NA 3.39 2.55 2.3 2.73 1.39 NS 

Sulphate NS NA 3590 3902 3793 954.50 1239.5 NS 

Sulphide NS NA NA NA NA NA NA 5 

Arsenic 0.2 BDL BDL BDL BDL 0.01 BDL 0.2 

Cadmium 1 BDL BDL BDL BDL 0.03 0.01 0.05 

Chromium Hexavalent 2 BDL BDL BDL BDL BDL BDL 0.1 
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Parameter 

Prescribed 
standards for 

inlet 

L1 L2 L3 L4 L5 L6  

Inlet to 
CETP 
(EQT 
Tank) 

Outlet 
of PC 

Outlet 
of SC 

Treated 
Effluent 
Sump-1 

after 
primary & 
Secondary 
Treatment 

Collection 
tank for 
treated 
effluent 

from M/s 
Sudarshan 
Chemicals 
Ltd (LSI) 

Final 
outlet 
from 
CETP 

premises  
(L4+L5) 

 

MPCB 
discharge 

Standards* 

Copper 3 0.16 0.14 0.13 0.23 0.04 0.22 3 

Iron NS NA 1.58 1.95 2.07 0.78 0.54 3 

Lead 1 BDL BDL BDL BDL 0.03 BDL 0.1 

Manganese NS NA 0.49 0.41 0.5 0.04 0.04 2 

Mercury (Processing & Analysis) 0.01 BDL BDL BDL BDL BDL BDL 0.01 

Nickel 3 0.01 0.02 0.03 0.02 0.02 0.01 3 

Zinc 15 0.04 0.01 0.02 0.03 0.01 0.03 15 

Boron 2 0.09 NA NA NA NA NA NS 
Concentration of all the values is expressed in mg/L, except pH; BDL-Below Detection Limit; NS-Not specified.NA- Not Analysed  
*Standards prescribed by MPCB as consent conditions. #In case of SSI unit, BOD of maximum 1000 mg/l and COD of maximum 2500 mg/l will be allowed to inlet of CETP. 
All large and medium scale units irrespective of the quantity of the effluent will have to achieve the standards as prescribed in the letter of the consent issued to them 
individually under the Water (P & CP) Act 1974, Air (P & CP), Act 1981, Hazardous & Other waste (Management & Transboundary Movement) 2016 Amendment thereto 
before discharging the effluent to CETP.  
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MPCB carry out weekly sampling at Inlet and outlet of CETP. The analysis results are compiled 

and monthly average values of the main pollutants/parameters (pH, TSS, BOD, COD, & TDS) 

for the year 2021 and 2022 (up to August 2022) are given in Annexure-VII.  

 

It is revealed from the analysis results that monthly average value of inlet BOD and COD is in 

the range of 700 to 900 mg/l and 2300 to 2600 mg/l respectively, as against the, designed 

inlet parameters for BOD i.e. 1000 mg/l and COD i.e. 2500 mg/l, respectively.  

 

It is also revealed that the monthly average value of BOD and COD at the combined outlet of 

CETP and M/s Sudarshan Chemical Industries Ltd is in the range of 100 to 225 mg/l and 300 

to 675 mg/respectively as against consent discharge standards prescribed for CETP for BOD 

and COD 100 & 250 mg/l respectively. 

 

7.0 OBSERVATIONS AND FINDINGS: 

I. During the visit, work of up-gradation and rehabilitation of CETP was under progress.  

The status of the aforesaid work is provided at Annexure-VIII. It is informed MIDC had 

committed time up to 30th Aug 2022 to complete up-gradation and revamping work 

of CETP to MPCB, however, it was got delayed due to COVID and the same shall be 

completed by 31.01.2023.  

II. CETP was operational with equalisation tank, flash mixer, one primary clarifier and 

one aeration with secondary clarifier. Tertiary treatment system was not in operation. 

III. The treated effluent of CETP (L4) is mixed/diluted with treated effluent received from 

M/s Sudarshan Chemicals Industries Ltd (L5) in Treated Effluent Sump-2 (L6) which is 

then discharged into the estuarine portion of river Kundalika (saline zone) through 

closed pipeline about 14.3 km at Gofan Village as per designated by the National 

Institute of Oceanography (NIO). 

IV. The concentration of analysed parameters are higher in the outlet of CETP i.e. after 

primary and secondary treatment than inlet of CETP. It shows there is no treatment 

in the CETP and operation of the CETP is disturbed. The concentration of analysed 

parameters viz. SS (988 mg/L), BOD (625 mg/L), and COD (2800 mg/L), TKN (89.6 mg/l) 
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at Treated Effluent Sump-1 after primary & Secondary Treatment, are not meeting 

outlet standards prescribed for CETP.  

V. The concentration of analysed parameters viz. pH (10.4), SS (106 mg/L), BOD (195 

mg/L), and COD (692 mg/L), in the final outlet from the premises of CETP even after 

mixing with the treated effluent received from M/s Sudarshan Chemicals Industries 

Ltd (L6), exceeded the outlet standards prescribed for CETP by MPCB. The 

concentration of other analysed parameters are within the prescribed standards. 

VI. Online Continuous Effluent Monitoring System (OCEMS) has been installed (Make-

s::can) by the CETP at both inlet and final outlet for parameters viz. pH, COD, BOD, 

TSS, pesticides, chromium, conductivity, oil and grease, NH4-N. The OCEMS was 

operational and the instantaneous values displayed at the inlet and final outlet are 

given below; 

TABLE-06: DISPLAY OF OCEMS RESULTS 

S. No. Parameters Inlet of CETP Final outlet of CETP 

1. pH 5.91 -- 

2. TSS, mg/L 264.75 40.02 

3. COD, mg/L 1989.57 248.27 

4. BOD, mg/L 437.61 30.05 

5. Pesticides, mg/L 2.96 0.07 

6. Chromium, mg/L 6.10 0.04 

7. Conductivity, µS/cm -- 8694 

8. Oil & Grease, mg/L -- 1.65 

9. NH4-N, mg/L 161.40 59.02 

10. Phenolic compounds, mg/L 6.55 -- 

 

VII. The analysis results of the manual sampling and OCEMS are not matching. There is 

need to properly calibrate and maintain OCEMS. The instantaneous readings from the 

online continuous effluent monitoring system (OCEMS) reveal that the CETP is 

receiving industrial effluent having high concentrations of Ammoniacal Nitrogen, 

Chromium, and phenolic compounds from the member industries where the 

concentration of Chromium, and phenolic compounds are exceeding inlet standards 

prescribed by MPCB. The concentration of NH4-N exceeded the prescribed discharge 

standard under the consent conditions prescribed for the final outlet of CETP. 
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8.0 ACTIONS TAKEN BY MPCB- 

 
I. MPCB had issued directions to MIDC vide letter dated 06.03.2017 to take over the 

non-complying CETPs including RIA CETP Roha.  

 
II. MPCB had filed Criminal Case No 44 of 2018 against M/s. RIA CETP Co. Op. Society 

Ltd., Dist.- Raigad before the Hon’ble JMFC- Roha due to non-compliances, which is 

pending before the Hon’ble Court. 

 
III. In view of the non-compliances of the RIA CETP Co. Op. Society Ltd. Tal.:-Roha, Dist.:- 

Raigad, MPCB has issued Directions u/s 33A of the Water (Prevention and Control of 

Pollution) Act, 1974 and u/s 31A of the Air (Prevention and Control of Pollution) Act, 

1981 vide letters dtd. 13.11.2020, 27.01.2021 and 05.03.2021 respectively. Further, 

issued Prosecution Notice to M/s. RIA CETP Co. Op. Society Ltd. Tal.:-Roha, Dist.:- 

Raigad vide letter dtd. 07.12.2021. A copy of the Prosecution Notice dtd. 07.12.2021 

is enclosed herewith as Annexure-IX.  

 
IV. MPCB has recently vide letter dated 08.08.2022 (Annexure-X) issued Directions u/s 

33A of the Water (Prevention and Control of Pollution) Act, 1974 & u/s 31A of the Air 

(Prevention and Control of Pollution) Act, 1981 to M/s. Roha Industrial Association, 

MIDC Dhatav, Ta- Roha Dist Raigad and directed to comply as follows:  

a. M/s. RIA CETP Co. Op. Society Ltd. shall submit list of defaulting industries to 

MPCB who are discharging high COD and TDS effluent to CETP. 

b. M/s. RIA CETP Co. Op. Society Ltd. shall not accept the effluent from member 

industries who are failed to comply the direction issued by the Board towards 

installation of two ways SCADA system, installation, and effective operation of 

OCMS, strainer, positive discharge, one day holding tank, NRV etc.  

 
V. MPCB has also issued Directions u/s 33A of the Water (Prevention and Control of 

Pollution) Act, 1974 & 31A of the Air (Prevention and Control of Pollution) Act, 1981 

to MIDC and M/s RIA CETP Operator i.e. M/s. R & B Infra Projects Pvt. Ltd. Hydroair 

Tectonics (PCD) Ltd. vide letter dated 08.08.2022 (Annexure-XI) as follows: -  
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a. To complete upgradation and revamping work of CETP within stipulated time 

period i.e. 30th Aug 2022 as committed by MIDC. 

b. MIDC and CETP authority shall put all the existing CETP units in operation and 

operate it scientifically and ensure the disposal of treated effluent shall 

achieve consented standards.  

c. MIDC and CETP authority shall dispose Hazardous Wastes/ETP sludge to the 

CHWTSDF immediately. 

d. MIDC and CETP authority shall make necessary treatment provisions during 

the upgradation of the existing units.  

e. MIDC shall curtail water supply of the member industries by 50% within 

reference to Boards consent quantity till completion of the up-gradation and 

revamping work of CETP.  

VI. MPCB has forfeited the Bank Guarantee of Rs.10.0 Lakhs submitted by M/s. RIA CETP 

Co. Op. Society Ltd. on the ground of exceedance of consented standards.  

VII. The copies of the directions issued by MPCB and reply received from the CETP is 

attached as Annexure-XII.  

 

9.0 CONCLUSIONS - 

I. The work of upgradation and rehabilitation of CETP was under progress.  It is informed 

that the same shall be completed by 31.01.2023 and works get delayed due to covid 

situation.  

II. The renewal of consent to operate was granted by MPCB to M/s RIA CETP Co-Op. 

Society Ltd. vide letter No. 0000127535/CR/2207001646, dated 30.07.2022, against 

its application No. MPCB-CONSENT-0000127535, dated 15.12.2021.  The aforesaid 

consent to operate was granted vide letter dated 30.07.2022 for the period from 

31.12.2021 to 31.12.2026 and Environmental Clearance (EC) is obtained for the up-

gradation of CETP from SEIAA vide letter 11.06.2014. 

III. CETP was operational with equalization tank, flash mixer, one primary clarifier and 

one aeration with secondary clarifier were operation during the visit. Tertiary 

treatment system was not in operation. As observed from the analysis results there is 

no treatment in the CETP. The concentration of TSS, BOD, COD, NH3-N & O & G are 

found increasing from the inlet to Outlet CETP i.e. Outlet of secondary treatment. The 
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concentration of analysed parameters viz. SS (988 mg/L), BOD (625 mg/L), and COD 

(2800 mg/L), TKN (89.6 mg/l) at Outlet of CETP i.e. Treated Effluent Sump-1 after 

primary & Secondary Treatment, are not meeting outlet standards prescribed for 

CETP and many times more than the outlet standards. 

IV. The treated effluent of CETP (L4) is mixed/diluted with treated effluent received from 

M/s Sudarshan Chemicals Industries Ltd (L5) in Treated Effluent Sump-2 (L6) which is 

then discharged into the estuarine portion of river Kundalika  (saline zone) through 

closed pipeline about 14.3 km at Gofan Village as per designated by the National 

Institute of Oceanography (NIO). The concentration of analysed parameters viz. pH 

(10.4), SS (106 mg/L), BOD (195 mg/L), and COD (692 mg/L), in the final outlet from 

the premises of CETP even after mixing with the treated effluent received from M/s 

Sudarshan Chemicals Industries Ltd (L6), exceeded the outlet standards prescribed by 

MPCB.  

V. In view of the continuous non-compliances and not achieving the consented 

standards, MPCB has taken various actions against M/s. RIA CETP Co. Op. Society Ltd., 

Dist. Raigad by issuance of Show Cause Notices, Prosecution Notices, Directions as 

well as filing of Criminal Complaint against the CETP and forfeited the Bank Guarantee 

of Rs.10.0 Lakhs. The performance of CETP is expected to improve after the 

completion of present upgradation. 

VI. There is urgent need to stringently comply the MPCB all the Directions u/s 33A of the 

Water (Prevention and Control of Pollution) Act, 1974 & u/s 31A of the Air (Prevention 

and Control of Pollution) Act, 1981 vide letter dated 08.08.2022 to M/s. Roha 

Industrial Association, Raigad and to MIDC and M/s RIA CETP Operator i.e. M/s. R & B 

Infra Projects Pvt. Ltd. & Hydroair Tectonics (PCD) Ltd (JV) including-  

a. M/s. RIA CETP Co. Op. Society Ltd. shall submit list of defaulting industries to 

MPCB who are discharging high COD and TDS effluent to CETP. 

b. M/s. RIA CETP Co. Op. Society Ltd. shall not accept the effluent from member 

industries who are failed to comply the direction issued by the Board towards 

installation of two ways SCADA system, installation, and effective operation of 

OCMS, strainer, positive discharge, one day holding tank, NRV etc. 
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c. MIDC shall curtail water supply of the member industries by 50% within 

reference to Boards consent quantity till completion of the upgradation and 

revamping work of CETP. 

 

10. RECOMMENDATIONS 
 

I. Considering the continuous non-compliance of the CETP, stringent action against the 

member industries based on monitoring/vigilance carried out by MPCB, and also Roha 

Industrial Association. List of defaulting industries (who are letting the effluent to 

CETP without confirming norms) shall be provided by Roha Industrial Association to 

MPCB for taking appropriate action. MPCB shall take action against these defaulting 

units including recovery of environmental compensation.   

II. MIDC/CETP Operator to expedite the up-gradation work and complete as early as 

possible since the required equipment have already been brought to the site. Time 

bound action plan for this period may be submitted to MPCB. 

III. The Directions issued by MPCB u/s 33A of the Water (Prevention and Control of 

Pollution) Act, 1974 & u/s 31A of the Air (Prevention and Control of Pollution) Act, 

1981 vide letter dated 08.08.2022 to M/s Roha Industrial Association, Raigad and to 

MIDC and M/s RIA CETP Operator i.e. M/s. R & B Infra Projects Pvt. Ltd. & Hydroair 

Tectonics (PCD) Ltd. shall be strictly complied.  

IV. Environmental compensation may be imposed on CETP due to continuous non-

compliance of discharge standards. 

V. On-site storage facility for the hazardous waste i.e. sludge shall be provided. 

 

00xxx00 
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ANNEXURE-VI 

PHOTOGRAPHS TAKEN DURING JOINT COMMITTEE VISIT ON 02.09.2022 

  
Photograph.1: Coarse Screen chamber Photograph.2: Equalization Sump/tank 

  
Photograph.3: Primary clari-flocculater Photograph.4: Bioreactor feed sump 
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Photograph.5: Aeration feed sump Photograph.6:  

  
Photograph.7: Installation of air diffusers in 
Aeration Tank – 1 & 2 

Photograph.8: Aeration Tank-3. 
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Photograph.9: Seconday clarifier 

  
Photograph.10: Treated Effluent Collection 
Tank/sump-1. 

Photograph.11: PSF and ACF – Not in 
operation  
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Photograph.13: OCEMS Panel- Inlet to CETP  Photograph.14: OCEMS-Panel Outlet (before 

mixing /dilution with effluent from M/s 
Sudarshan Chemicals Industries Ltd 

  
Photograph.15: Filter Press Photograph.16: Dry sludge collection from 

filter press system. 
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Photograph.16: Pump house under 
construction. 

Photograph.17: Air Compresor/Blower for 
Diffeused aeration system  

 

 
 
 

 

 
 

Photograph-18 Up-gradation Work- Anoxic 
Tank 
 

Photograph-19 Upgradation work  – Primary 
Sludge Sump and Pump House 
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Photograph-20 Up-gradation works – 
DISTRIBUTION CHAMBER OF AERATION TANK 
 
 

 
 
Photograph-21- Upgradation works – Blower 
House 
 

  
Photograph-22: Final outlet from premises of 
CETP (Outelt of CETP + Treated effluent from 
M/s Sudarshan Chemicals Industries Ltd .)  

Photograph-23: pH of Final outlet from 
premises of CETP (Outelt of CETP + Treated 
effluent from M/s Sudarshan Chemicals 
Industries Ltd .) is about 11. 
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Photograph 24: Pilot Plant installed – CETP presmies    
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ANNEXURE -VII 

 
ANALYSIS RESULTS OF SAMPLING CARRIED OUT BY MPCB AT INLET OF CETP 

(MONTHLY AVERAGE VALUES FOR JANURY 2021 TO TO DECEMBER 2021 
 

Parameter Inlet Design Standards January February March April May June July August September October November December Average 

pH 5.5-9.0 7.68 8.30 7.65 7.30 7.38 7.88 7.23 7.82 7.68 7.90 7.78 7.38 7.66 

BOD 1000 781.25 675.00 931.25 670.00 795.00 618.75 712.50 895.00 793.75 568.00 795.00 743.75 748.27 

COD 2500 2736.00 2442.67 2904.00 2221.33 2516.00 1724.00 2078.00 2481.60 2416.00 1856.00 2596.80 2450.00 2368.53 

SS -- 275.00 206.67 137.50 121.33 471.50 383.00 320.00 496.80 128.00 125.00 184.00 114.00 246.90 

O & G -- 3.80 2.70 3.15 2.67 2.60 4.31 3.95 5.27 - - 1.90 - 3.37 

TDS -- 14538.50 14726.00 23084.50 13272.67 16973.50 16072.00 15676.00 - - - - - 16334.74 

 
(MONTHLY AVERAGE VALUES FOR JANURY 2022 TO AUGUST 2022) 

 

Parameter Inlet Design Standards January February March April May June July August Average 

pH 5.5-9.0 7.62 6.65 7.53 7.70 7.60 7.55 6.73 7.62 7.37 

BOD 1000 1065.00 937.50 762.50 650.00 1025.00 993.75 1031.25 1170.00 954.38 

COD 2500 3180.80 2674.00 2178.00 1904.00 3116.00 2414.00 2778.00 4176.00 2802.60 

SS -- 703.20 369.50 461.00 479.00 407.00 535.25 309.00 428.40 461.54 

O & G -- 2.64 2.25 2.50 1.47 5.00 2.65 5.50 4.20 3.28 

TDS -- - - - - - - - - - 
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ANALYSIS RESULTS OF SAMPLING CARRIED OUT BY MPCB AT OUTLET OF CETP 
 

(MONTHLY AVERAGE VALUES FOR JANURY 2021 TO TO DECEMBER 2021 
 

Parameter Discharge Standards January February March April May June July August September October November December Average 

pH 5.5-9.0 7.80 7.77 7.85 8.07 7.90 7.78 7.40 7.86 7.95 7.63 7.48 7.93 7.78 

BOD 100 235.00 230.00 277.50 158.00 201.25 181.25 372.50 469.00 213.75 118.75 101.80 152.25 225.92 

COD 250 760.00 645.33 844.00 608.00 596.00 503.00 1078.00 1190.40 666.00 390.00 332.80 502.00 676.29 

SS 100 105.00 93.33 77.00 83.33 215.00 212.00 174.00 379.50 122.50 74.00 52.40 68.00 138.01 

TDS NS  11892.50 9202.00 7374.00 5757.33 6964.00 6897.00 7465.00 9188.60 6662.00 2961.50 3602.80 2529.25 6708.00 

 
(MONTHLY AVERAGE VALUES FOR JANURY 2022 TO AUGUST 2022) 

 

Parameter 
Discharge 
Standards 

January February March April May June July August Average 

pH 5.5-9.0 7.80 7.28 7.43 7.70 7.60 7.43 7.38 7.56 7.52 

BOD 100 165.20 103.75 77.50 71.25 85.00 122.00 74.75 272.80 121.53 

COD 250 508.80 278.00 239.00 230.00 244.00 402.00 207.00 1012.80 390.20 

SS 100 318.80 121.50 99.50 79.00 87.00 87.00 72.00 409.60 159.30 

TDS NS 6349.20 2105.00 1914.25 1902.50 5144.00 2084.25 2053.00 8090.20 3705.30 
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Annexure-VIII 

PRESENT STATUS OF UP-GRADATION AND RECTIFICATION OF CETP 

 

Sr No. Process structure Item Equipment/Instrument 
details 

Quantity 
(Nos.) 

Material receipt status 
at site 

Installation Status Remark 

1.  Flowmeter 
chamber (FC01A) 

C&I Inlet flowmeter (Low 
COD) Magnetic 

1  Received Yet to install  

2.  Division chamber 
(MC01A) 

C&I Autosampler (Low COD) 1 Received Yet to install  

3.  Low COD coarse 
screen chamber 
(T101A&B) 

M&E Coarse screen (Low COD) 2 Received Yet to install  

4.  Low COD 
Collection Tank 
(T102A/B) 

M&E Submersible mixers (Low 
COD I) 

4 Received Yet to install  

5.   Submersible mixers (Low 
COD II) 

4 Received Yet to install  

6.   Submersible Pumps (Low 
COD I) 

2 Yet to receive Yet to install  

7.   Submersible Pumps (Low 
COD I) 
 

2 Yet to receive Yet to install  

8.  Outlet Of Low 
COD transfer 
pumps 

C&I Online monitoring 
system (Low COD) 

1 Received Installed & in 
operation 

 

9.  Flowmeter 
chamber(FC01B) 

C&I Inlet flowmeter (High 
COD) Magnetic 

1   Received Yet to install  

10.  Division chamber C&I Autosampler (High COD) 1  Received Yet to install  

11.  Low COD coarse 
screen chamber 
(103A&B) 

M&E Coarse screen (High COD) 2  Received Yet to install  

12.  Oil & Grease 
Trap/skimmer (T 
104 A/B) 

M&E Oil skimmer (High COD) 2  Received Yet to install  

13.   
M&E 

Submersible mixers (High 
COD) 

12  Received Yet to install  
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Sr No. Process structure Item Equipment/Instrument 
details 

Quantity 
(Nos.) 

Material receipt status 
at site 

Installation Status Remark 

14.  High COD 
Equalization Tank 
(T105) 

 Submersible Pumps (High 
COD) 

4 Yet to receive Yet to install  

15.  Outlet Of High 
COD transfer 
pumps 

C&I Online monitoring 
system (High COD) 

1  Received Installed & in 
operation 

 

16.  PH correction 
tank( T106) 

M&E PH correction tank 
agitator 

1  Received Installed & in 
operation 

 

17.  Flash mixer (108 
A&B) 

M&E Flash Mixer 1&2 2  Received Installed & in 
operation 

 

18.  Primary clari 
flocculator 
(T109A/B) 

M&E Primary 
Clariflocculator1&2 

2  Received Installed & in 
operation 

Interim commissioning of 
Primary clarifier I done 
by contractor & in 
operation. Primary 
clarifier 2 is existing 
system & same is used 
for operation. 

19.  Bioreactor feed 
sump (T110) 

M&E Submersible mixer  1  Received  Installed Interim commissioned by 
contractor. Davit crane 
yet to install. 

20.  M&E Bioreactor transfer 
pumps 

5  Received Installed & in 
operation 

One new pump 
installation in progress. 

21.  Anoxic tank 
(T111) 
 

M&E Submersible Mixers 
(Anoxic Tank) 

6  Received Yet to install Installation in progress. 

22.  Aeration tank 
(T113 A/B,114) 

 Diffusers (Aeration 
tank1,2 &3) 

4068  Received Yet to install SS air grid pipes 
fabrication & installation 
work in progress for 
aeration tank 1&2. 

23.  M&E MLR pumps (Aeration 
tank1,2&3) 

6 Yet to receive Yet to install  

24.  Air blower 
building 

M&E Air blowers 5  Received Yet to install Installation in Progress. 

M&E EOT 3 Ton crane 1 Received  Installed Commissioned. 

25.  Secondary 
clarifier( T 
116A/B) 

M&E  
 
Secondary clarifier1&2 

2  Received Installed Installation of secondary 
clarifier I completed. To 
be commissioned. 
Secondary clarifier II is 
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Sr No. Process structure Item Equipment/Instrument 
details 

Quantity 
(Nos.) 

Material receipt status 
at site 

Installation Status Remark 

existing clarifier & same 
is used for operation. 

26.  M&E Return activated sludge 
pumps 

4  Received Yet to install  

27.  M&E Waste activated sludge 
pumps 

4 Received Yet to install  

28.  Filter feed sumps 
T117 

M&E Filter feed pumps 3  Received Installed & in 
operation 

 

29.  PSF tanks M&E PSF tanks 10  Received Installed Painting work completed. 
Piping, valves & 
instrument installation 
pending. Filter media to 
be filled in PSF. 

30.  ACF tanks M&E ACF tanks 10  Received Installed Painting work completed. 
Piping, valves & 
instrument installation 
pending. Filter media to 
be filled in ACF. 

31.  From PSF jump 
line to ACF 

C&I Flowmeter (Magnetic 
type) 

1 Yet to receive Yet to install  

32.  Treated effluent 
tank 1,2 
(T123/124) 

M&E Filter backwash pumps 2  Received Installed  

33.  From ACF  PSF 
treated outlet 

C&I Online monitoring 
system (Treated Effluent) 

1  Received Installed & in 
operation 

 

34.  PSF tanks M&E Air scouring blower 2  Received Yet to install  

35.  Filter Press 1&2 M&E Air compressor 2  Received 1 no. Installed Interim commissioning of 
new compressor 
completed. Other 
compressor is existing 
compressor & same will 
be also used for 
operation. 

36.  Primary sludge 
sump 

M&E Submersible Mixer  1  Received Yet to install  

37.    
M&E 

Screw pumps (Primary 
sludge transfer pumps) 

2  Received Yet to install  
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Sr No. Process structure Item Equipment/Instrument 
details 

Quantity 
(Nos.) 

Material receipt status 
at site 

Installation Status Remark 

38.  Sludge thickener 
T121A/B 

M&E Sludge thickener 
mechanism1&2 

2 Received Yet to install  

39.  Sludge thickened 
sump 

M&E Submersible mixer 
(Sludge thickened sump) 

1  Received Yet to install  

40.  M&E Screw Pumps (Filter press 
feed pump) 

3  Received Yet to install  

41.  Filter press 
FP01A/B 

M&E Filter press system 2  Received Installed & in 
operation 

Both existing systems are 
used for operation. 

42.  Lime dosing tank 
DT01A/B 

M&E Lime dosing tank 
Agitators 

2  Received Installed & in 
operation 

 

43.  M&E Lime dosing pumps 
(screw pumps) 

3  Received Yet to install  

44.  Alum dosing tank 
DT02A/B 

M&E Alum Tank agitators 2  Received Installed & in 
operation 

 

45.  M&E Alum dosing pumps 3  Received Yet to install  

46.  Anionic dosing 
tank DT03A/B 

M&E Anionic polymer tank 
agitator 

2 Received Installed & in 
operation 

 

47.  M&E Anionic polymer dosing 
pump 

3  Received Yet to install  

48.  NaOH dosing 
tank DT04A/B 

M&E NaOH tank agitator 2 Received Installed & in 
operation 

 

49.  M&E NaOH dosing pump 3  Received Yet to install  

50.  H3PO4 dosing 
tank DT05A/B 

M&E H3PO4 dosing pump 3  Received Yet to install  

51.  Nutrient dosing 
tank DT 08 

M&E Nutrient dosing pump 3  Received Yet to install  

52.  Cationic dosing 
tank DT06A/B 

M&E Cationic polymer tank 
agitator 

2  Received Installed & in 
operation 

Existing systems are used 
for operation. 

53.  M&E Cationic polymer dosing 
pump 

3  Received Yet to install  

 

Miscellaneous Items 

Sr No Process 
Structure 

Item Equipment Details Quantity Procurement Status Installation status Remarks 

1.  Transformer yard E&I Transformer 1600kva 1 no.  Received  Yet to install Installation in progress 
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Sr No Process 
Structure 

Item Equipment Details Quantity Procurement Status Installation status Remarks 

2.  DG Room E&I DG 1 no.  Received  Yet to install DG set of 1010 KVA 
received at site. 

3.  Panel Room E&I VFD Panel Lot Received Yet to install  

4.  PLC Room C&I PLC panel with SCADA & 
UPS system 

Lot Yet to receive Yet to install  

5.  Panel Room E&I MCC Panels Lot  Received Yet to install  

 

Notes:    

1. HDPE pipes received at site 

2. SS pipes received at site 

3. Power cables received at site 

4. Pressure gauges (108 no.s) received at site 

5. pH meter (02 no.), DO meter (03 no.), ORP meter (01 no.) received at site 

6. EOT of 3 ton capacity for turbo blowers received at site. It is installed and tested successfully 

7. Valves for air distribution lines of blowers and aeration tanks received at site 
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Item No. 8                    (Pune Bench)  

 
 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

 

(By Video Conferencing) 
 

 
Original Application No. 58/2022 (WZ)  

I.A. No. 73/2022 
 

 

Aryavart Foundation   
…..Applicant 

Versus 
 
 

M/s Ria CEPT Co-Op Society Ltd. & Ors.  

….Respondent(s) 
 

 

Date of hearing: 31.03.2023 

 
 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

 

Applicant  : Shri Raj Panjwani, Sr. Advocate along-with Dr. Surendra 

Singh Hooda, Advocate 

Respondent(s) : Mr. Saurabh Kulkarni, Advocate for R-1/PP  

Mr. Vilas A. Jadhav, Advocate for R-2/MPCB 

Mr. V. V. Killedar, R.O. MPCB for R-2  

Mr. Aniruddha Kulkarni, Advocate for R-3/CPCB 

Ms. Shyamali along-with Ms. Harshita Bhanushali,  

Advocates for R-4/MIDC  

           

 

ORDER 

 

1. From the side of Applicant, learned Senior Counsel Shri Raj 

Panjwani along-with learned Counsel Dr. Surendra Singh Hooda have 

appeared. 

2. From the side of Respondent No. 2/MPCB, learned Counsel Mr. 

Vilas Jadhav has appeared. He has pointed out that Respondent No. 

4/MIDC was directed by the Answering Respondent to take over the 

CETP at Roha Industrial Area and the letter regarding handing over of the 

said CETP is annexed at page no. 700 of the paper book, where-in it is 

mentioned that “as per the directions of MPCB, the CETP at Roha 

Industrial Area, which is in possession of M/s. RIA CETP Co. Op. Society 

Annexure - 3 
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Ltd. is handed over to Deputy Engineer, MIDC, Sub-Division, Roha and 

further the same is handed over to M/s. R & B Infra Projects Pvt. Ltd. 

Hydroair Tectonics (PCD) Ltd. (JV) for upgradation and O&M (Operation 

& Management). The inventory of structures/installations in the CETP 

premises is as per annexure-I enclosed.”   

3. Thereafter learned Counsel for Respondent No. 2/MPCB has drawn 

our attention to page no. 501 of the paper book, which is a direction 

issued by the Answering Respondent to the Chief Executive Officer, MIDC 

under Section 33A of the Water (Prevention and Control of Pollution) Act, 

1974, where-in at Serial No. 4, the matter of RIA CETP has been dealt 

with, where-in it has been recorded that “the concentrated pollution load 

is received at Inlet of CETP. The Board has issued various directions, 

imposed bank guarantees, increased vigilance among individual 

industries and CETP. The Board has closed down industries which are 

grossly violating disposal standards to the inlet of CETP. The CETP has 

proposed the upgradation and expansion of existing CETP. Accordingly, 

Board has granted Consent to Establish for upgradation and expansion of 

CETP on 26.03.2015” and at page no. 505 of the paper book, following is 

recorded:- 

1) You shall take over the non-conforming CETPs namely, TEPS-

CETP, D-CETP Chemical, Additional Ambernath CETP, RIA CETP, 

PRIA CETP and Lofe CETP located in MIDC areas, within a period 

of 3 months i.e. on or before 31/05/2017. 

2) You shall operate & maintain these CETPs by your own or 

otherwise through an Expert Agency. 

3) In case the MIDC appoint an Expert Agency for operation & 

maintenance of the above CETPs, then, the Member 

Industries/CETP Association shall not directly pay the cost of 

operation & maintenance to the Expert Agency. MIDC shall collect 

the said cost from the Member Industries of the aforesaid CETPSs. 

4) MIDC being the infrastructure/nodal agency, shall take up the job 

of operation & maintenance of above non-conforming CETPs 

within a period of 3 months from the date of receipt of these 

directions. 

“ 

1724



Page 3 of 5 
 

5) You shall submit the time bound program to take over the non-

conforming CETPs in MIDC area within a period of one month 

from the date of receipt of these directions. 

In case of failure, the Maharashtra Pollution Control Board will initiate 

appropriate legal action against the MIDC, which please note.” 

 

4. As per the above, the learned Counsel for the Respondent No. 2 has 

also drawn our attention to page no. 343 of the paper book, which 

contains the EC granted to M/s. RIA-CETP Co. Operative Society Ltd. 

while at page no. 716 of the paper book, the Regional Officer of the 

MPCB, Raigad had issued direction dated 08.08.2022 under Section 

33(A) of the Water (Prevention and Control of Pollution) Act, 1974 to M/s. 

Roha Industrial Association, MIDC Dhatav, Taluka: Roha, District: 

Raigad. We enquired from the learned Counsel for the Respondent No. 

2/MPCB as to why the said direction was issued to M/s. Roha Industrial 

Association instead of the RIA-CETP Co. Op. Housing Society Ltd., no 

appropriate reply could be given by him. Therefore, we direct the learned 

Counsel to file an additional affidavit clarifying this position. 

5. Our attention is also drawn by the learned Counsel for the 

Respondent No. 2/MPCB to page no. 703 of the paper book, which 

contains the Renewal of Consent to Operate granted to M/s. RIA CETP 

Co. Op. Society Ltd. dated 30.07.2022, which is valid from 31.12.2021 till 

31.12.2026. 

6. From the side of Respondent No. 4/MIDC, learned Counsel Ms. 

Shyamali has appeared, who has drawn our attention to page no. 427 of 

the paper book, where-in in para no. 24, it is submitted that in view of 

the directions of the MPCB, MIDC has appointed M/s. CH2M Hill (India) 

Pvt. Ltd., (now Jacobs) (“expert agency”) as a Project Management 

Consultant (PMC) to carry out assessment of the condition of RIA CETP 
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as well as for developing water resiliency through recycling of water in the 

MIDC areas and associated infrastructures. 

7. It is further submitted in this affidavit that the rehabilitation and 

upgradation work of Roha CETP is going on, which is planned to be 

completed and commissioned by 31st January 2023, which date has now 

been shifted to 30.04.2023 (as apprised orally by the learned Counsel). It 

has been orally submitted by the learned Counsel that after the 

completion of this work, they are ready to handover to the Respondent 

No. 1-M/s. RIA CETP after 60 months from the date of commissioning 

but this fact may be brought on record by the learned Counsel for the 

Respondent No. 4 by filing an additional affidavit, if so desired.  

8. From the side of Respondent No. 1/Project Proponent, it has been 

brought to our notice that one M/s. Sudarshan Chemicals is generating 

14.40 MLD effluent, which is also going to the collection tank of the CETP 

outlet point. Therefore, the same is a necessary party in this case. We are 

convinced with this argument and are of view that M/s. Sudarshan 

Chemicals should be impleaded as one of the Respondents i.e. as 

Respondent No. 5 and amended memo of parties shall also be placed on 

record forthwith. After the amendment, we direct the Registry to issue 

notice to the said newly impleaded Respondent, returnable within 

04(four) weeks. 

9. From the side of Applicant, learned Senior Counsel has drawn our 

attention to page nos. 94-95 of the paper book, which is a visit report 

dated 20.01.2021 conducted by the Respondent No. 2/MPCB, where-in at 

serial no. 11, it is recorded that “after repetitive instructions to CETP in-

charge to inform the list of defaulting industries, whereas CETP Authority 

failed to comply the same”. In this very report, at serial no. 6, it is 
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recorded that “mechanical bridge and secondary clarifier were not in 

operation”, at serial no. 7, it is recorded that “sand filter and carbon filter 

were found not in operation” and at serial no. 8, it is recorded that “filter 

press was found not in operation, sludge handling was found poor in 

condition”. Having drawn our attention to this, it is vehemently argued by 

the learned Senior Counsel that no such information till date has been 

collected as to who were the defaulting industries.  

10. After having heard the arguments of the learned Counsel for the 

parties, who are present today, we are of the view that lot of ambiguities 

are there in this case, which need to be clarified before we arrive at a final 

conclusion as to who should be held responsible for paying 

environmental compensation for the period for which the CETP was not 

functioning according to consented parameters and in this regard, we 

find that the Joint Committee Report is also very vague because it is not 

indicated in it as to from which date, the violation has started happening 

and till when. Therefore, we deem it appropriate to order that the Joint 

Committee shall submit an additional report in this regard before us 

before the next date or within a period one month positively, whichever is 

earlier.  

Put up this matter for hearing on 26.05.2023 

11.  

 

 
 

 

 

 

 
 

 

 

 

      Dinesh Kumar Singh, JM 

 

 
 
 

 

Dr. Vijay Kulkarni, EM 
 
 

March 31, 2023 

Original Application No. 58/2022 (WZ)  
I.A. No. 73/2022 
P.Kr 
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ADDITIONAL REPORT OF JOINT COMMITTEE IN THE 
MATTER OF ORIGINAL APPLICATION NO. 58/2022 (WZ) 

(Aryavart Foundation Vs M/s. RIA CETP Co-Op. Society Ltd. & Ors.) 

IN COMPLIANCE WITH ORDER OF HON’BLE NGT, 
WESTERN ZONE BENCH, PUNE, DATED 31.03.2023 

REGARDING NON-COMPLIANCE OF M/S. RIA CETP 
CO. OP. SOCIETY LTD., MIDC ROHA DIST. RAIGAD 

MAHARASHTRA 

FOR SUBMISSION TO 

HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH, PUNE 

July 2023 
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ADDITIONAL REPORT OF JOINT COMMITTEE IN THE MATTER OF ORIGINAL 
APPLICATION NO. 58/2022 (WZ)  

(Aryavart Foundation Vs M/s. RIA CETP Co-Op. Society Ltd. & Ors.)  

IN COMPLIANCE WITH ORDER OF HON’BLE NGT, WESTERN ZONE BENCH, 
PUNE, DATED 31.03.2023  

REGARDING NON-COMPLIANCE OF M/S. RIA CETP CO. OP. SOCIETY LTD., 
MIDC ROHA DIST. RAIGAD MAHARASHTRA 

Name Department/ Organization Signature 
Shri. E. Thirunavukkarasu 

Scientist ‘E’ 

Ministry of Environment, Forests & 
Climate Change (MoEF&CC), 
Integrated Regional Office, Nagpur 

Shri. Pratik Bharne 

Scientist ‘E’ 

Central Pollution Control Board, 
Regional Directorate, Pune 

Shri. Jaywant Hajare 

Regional Officer 

Maharashtra Pollution Control 
Board, Raigad 
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ADDITIONAL REPORT OF JOINT COMMITTEE IN COMPLIANCE WITH ORDER 

OF HON’BLE NGT DATED 31.03.2023 IN THE MATTER-ORIGINAL 

APPLICATION NO.58/2022 (WZ) (ARYAVART FOUNDATION V/S M/S RIA 

CETP CO-OP SOCIETY LTD & ORS.)  

01. BACKGROUND:

Hon’ble NGT vide order dated 31.03.2023 in the matter OA 58 of 2022 (WZ) (Aryavart 

Foundation Vs M/s RIA CETP Co-Op Society Ltd. & Ors.) directed to submit additional report 

on clarifications regarding who should be held responsible for paying environmental 

compensation for the period for which the CETP was not functioning according to 

consented parameters and violation period. The copy of the aforesaid order is provided as 

Annexure-I.  

The relevant para 10 of the said order is reproduced as below- 

“10. After having heard the arguments of the learned Counsel for the parties, who are 

present today, we are of the view that lot of ambiguities are there in this case, which need 

to be clarified before we arrive at a final conclusion as to who should be held responsible 

for paying environmental compensation for the period for which the CETP was not 

functioning according to consented parameters and in this regard, we find that the Joint 

Committee Report is also very vague because it is not indicated in it as to from which 

date, the violation has started happening and till when. Therefore, we deem it appropriate 

to order that the Joint Committee shall submit an additional report in this regard before us 

before the next date or within a period one month positively, whichever is earlier.” 

2.0 APPROACH: 

The committee convened meeting and requested MPCB for the compilation of data 

required for the Additional Report on following points - 

● Analysis reports of the monitoring carried out by MPCB at Inlet and Outlet of CETP

to verify the violations of CETP.

● Operator of the CETP.

MPCB is carrying out weekly sampling at the inlet and outlet of CETP since 2009. However, 

on few instances sampling could not be carried out weekly. The period considered for the 

verification of the violations is five years (2017-18 (from April 2017) to 2021-22 (up to 

March 22) considering the registration of this Original Application (i.e. 30.05.2022) 

referring Rule-15 (3) The NGT Act, 2010 under relief, compensation & restitution and 

current financial year 2022-2023 (one year). Thus, total six years are considered. 

Accordingly, the results for the parameters viz pH, BOD, COD & TSS are compiled and given 

at Annexure-II. The yearly average, minimum & maximum values are given in Table-01 as 

below- 
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TABLE-01 ANALYSIS RESULTS- INLET & OUTLET OF CETP-ROHA  
(Yearly Average, Minimum & Maximum values) 

 

Year(S) 

 
Inlet to CETP 

 
Outlet of CETP 

Design 

parameter/ 

Standards 🡪 

pH BOD* COD* SS TDS pH BOD COD SS TDS 

5.5-9.0 1000 2500 500 NS 5.5-9.0 100 250 100 NS 

01.04.2017 TO 

31.03.2018 

Av 7.48 910 2625 257 2877 7.58 260 732 142 2079 

Min 6.4 210 640 88 13056 7.3 55 212 48 5882 

Max 8.9 2200 6000 792 25494 7.9 1100 2912 380 19011 

01.04.2018 TO 

31.03.2019 

Av. 7.53 931 2930 495 5153 7.5 253 797 109 1569 

Min 6.6 320 1104 118 7107 7 78 228 26 2390 

Max 8.5 2800 7240 7240 21014 8 1050 2912 262 5315 

01.04.2019 TO 

31.03.2020 

Av 7.45 423 1350 219 10164 7.47 132 428 115 5146 

Min 5.9 85 280 2 3130 6.9 34 116 48 1727 

Max 8.6 1250 3344 816 26472 8 1000 3312 484 21318 

01.04.2020 TO 

31.03.2021 

Av 7.6 794 2607 323 16088 7.58 227 711 111 7831 

Min 6.1 190 592 4.2 5075 5.3 46 160 3 2287 

Max 8.4 3100 9680 980 39212 8 825 2640 294 27344 

01.04.2021 TO 

31.03.2022 

Av 7.53 790 2390 335 3753 7.7 197 580 159 5259 

Min 6.1 72 272 56 9186 7.1 25 88 28 329 

Max 8.5 1700 4880 1408 23309 8.9 950 2096 816 16336 

01.04.2022 TO 

31.03.2023 

Av 7.02 1007 2965 317 - 7.46 154 470 126 1774 

Min 2.1 450 1456 68 - 5.6 34 108 16 1128 

Max 8.4 2900 10720 1278 - 8.4 750 2432 996 17351 

 

(Note- All the values are expressed in mg/l except pH, Av-Average, Min-Minimum, Max-Maximum,  

*Design parameters/Design Inlet Standards, NS- Not Specified)
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3.0 OBSERVATIONS & FINDINGS: 

3.1  PERIOD OF VIOLATION:  
 

It is observed from the analysis results (Annexure-II, Also Table-01 as given above) that 

CETP was not complying with discharge standards for the duration taken in to consideration 

(based on para 2.0 above) i.e. April 2017 to March 2023 (274 sampling) (total six years). 

However, at few instances (27 out of 274) of sampling in between, the CETP was found 

complied with outlet standards for the analyzed parameters including pH, SS, BOD & COD. 

Therefore, the period of violation is April 2017 to March 2023 (274 sampling) (total six 

years).  

 

It is also to mention here that the CETP was not conforming to the discharge standards 

mostly since 2009, as informed by MPCB. MPCB has taken various actions including 

directions are already enumerated in earlier Joint Committee Report. It is informed by 

MPCB that the work of up-gradation of CETP is still not completed as per visit of the MPCB 

official on 02.05.2023. The copy of the MPCB visit report is given at Annexure-III.    

 

CETP violated the discharge standards due to- 

 

- Inadequate treatment and improper operation of treatment units/process installed 

in CETP. 

- Discharge of effluent not conforming to the discharge standards by member 

industries i.e. defaulting industries.    

 

3.2 RESPONSIBILITY FOR PAYING ENVIRONMENTAL COMPENSATION FOR 

THE PERIOD FOR WHICH THE CETP WAS NOT FUNCTIONING 

ACCORDING TO CONSENTED PARAMETERS 

  

3.2.1 Responsibility of CETP operator on account of inadequate treatment 

and improper operation of treatment units/process installed in CETP 

that led for the violation of the discharge standards - 
 

CETP was operated by the M/s. RIA Co. Op. Society Ltd since its establishment in the year 

2005. In view of continuous non-compliance of outlet norms, MPCB initiated actions 

against the non-complying CETPs, including RIA CETP in 2017 (06.03.2017, Annexure-IV) 

with directions to Chief Executive Officer (CEO), MIDC, under Section-33 A of Water 

(Prevention and Control of Pollution) Act, 1974., to comply with the following directions- 

“ 

i) MIDC shall take over the non-conforming CETPs namely, TEPS-CETP, D-CETP 

Chemical, Additional Ambernath CETP, RIA CETP, PRIA CETP and Lote CETP 

located in MIDC areas, within a period of 3 months i.e., on or before 31.05.2017. 

3

1733



 
 

ii) MIDC shall operate & maintain these CETPs by its own or otherwise through 

an Expert Agency. 

iii) In case, the MIDC appoint an Expert Agency for operation & maintenance of the 

above CETPs, then the Member industries/CETP Association shall not directly pay 

the cost of operation & maintenance to the Expert Agency. MIDC shall collect 

the said cost from the Member Industries of the aforesaid CETPs. 

iv) MIDC being the infrastructure/nodal agency, shall take up the job of operation 

& maintenance of above non-conforming CETPs within a period of 3 months 

from the date of receipt of these directions. 

v) MIDC shall submit the time bound program to take over the non-conforming 

CETPs in MIDC area within a period of one month from the date of receipt of 

these directions.” 

 

Pursuant to the directions of MPCB, the CETP under the possession of M/s RIA CETP Co-Op. 

Society Ltd. was handed over to Deputy Engineer, MIDC, Sub-Division, Roha, and further 

MIDC handed over to operator/contractor- M/s R&B Infra Projects Pvt. Ltd. Hydroair 

Tectonics (PCD) Ltd. (JV) for up-gradation, and Operation & Maintenance (O & M) on 

01.02.2020. The copy of the Handing over letter dtd 01.02.2020 is given at Annexure-V. 

The responsibilities of MIDC, RIA CETP Co-op Soc Ltd and Operator are mentioned in the 

aforesaid letter.   

 

In the Tri-Party Agreement (Annexure-VI) between MIDC (facilitator), Operator or 

Contractor- M/s R&B Infra Projects Pvt. Ltd. Hydroair Tectonics (PCD) Ltd. (JV) and Member 

Industry, under – 

 

Clause-10-. Indemnity: MIDC’s role in this agreement is that of a facilitator only. It is the 

responsibility of the Member Industry to discharge the effluent in its outlet as per consent 

granted by MPCB and as per CETP inlet parameters. The effluent received in CETP is to be 

treated according to the disposal standards of MPCB by the Contractor as per Consent 

issued by MPCB. Thus, the responsibility of treatment and compliances at the source rests 

with the Member Industry and responsibility of treatment and compliances at CETP rests 

with the Contractor. The Contractor and the Member Industry shall indemnify and hold 

harmless MIDC from any dispute resulting out of treatment standards and compliances. 

MIDC shall promptly notify the, Contractor / the Member Industry of any such claims upon 

receiving notice or being informed of the existence thereof. Upon such notice from the 

MIDC, the Contractor and the Member Industry shall promptly take such action as may be 

necessary to protect and defend MIDC against such claims, and herewith undertakes and 

indemnifies MIDC against any losses, costs or expenses incurred in connection therewith. 

MIDC reserves its right to recover such losses, costs or expenses incurred in connection 

therewith from the Member industry and /or the Contractor. 

 
Therefore, considering the change in operator of the CETP, handover letter dtd 01.02.2020, 

Tri-Party Agreement and based on the consideration of the violation period i.e. April 2017 

to March 2023, the responsible operator of the CETP for paying Environmental 
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Compensation for which the CETP was not functioning according to consented parameters 

are given in following Table-02 - 

 

TABLE-02 CETP OPERATOR AND PERIOD OF VIOLATION 

 

Name of Operator(s) Period of Violation 

RIA CETP Co-Op. Society Ltd.  01.04.2017 to 31.01.2020 

M/s R&B Infra Projects Pvt. Ltd. Hydroair Tectonics 

(PCD) Ltd. (JV) where MIDC (Facilitator)  

01.02.2020 to 31.03.2023 

 

 

3.2.2 Responsibility of Member Industries due to discharge of effluent to 

CETP without conforming standards for the violation of the discharge 

standards by CETP- 

 
The member industries sometimes discharge effluent without meeting with their 

respective outlet standards due to inadequate and improper operation of their ETP which 

can be observed from the concentrations of BOD & COD at Inlet of CETP (Annexure-II and 

Table-01 above).  The maximum concentration of pH, BOD, COD and SS are reported in the 

Table-03. 

 

It is observed that the Inlet Design Standards are grossly violated and the maximum 

concentration of COD at the inlet is in the range of 3344 mg/l to 10720 mg/l which are 

grossly exceeding the Inlet Design Standard i.e. 2500 mg/l.  

 

TABLE-03, MAXIMUM CONCENTRATION OF PARAMETERS AT THE INLET OF CETP 

 

Year(S) 

 Inlet to CETP 

Design 
parameter/ 
Standards 🡪 

pH BOD* COD* SS 

5.5-9.0 1000 2500 500 

01.04.2017 TO 
31.03.2018 

Max 8.9 2200 6000 792 

01.04.2018 TO 
31.03.2019 

Max 8.5 2800 7240 7240 

01.04.2019 TO 
31.03.2020 

Max 8.6 1250 3344 816 

01.04.2020 TO 
31.03.2021 

Max 8.4 3100 9680 980 

01.04.2021 TO 
31.03.2022 

Max 8.5 1700 4880 1408 

01.04.2022 TO 
31.03.2023 

Max 8.4 2900 10720 1278 
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As per Tri-Party Agreement, Member Industry is to discharge treated effluent to CETP 

(through MIDC network as per consented discharge standards. The responsibilities of 

MIDC, RIA CETP Co-op Soc Ltd and Operator are also mentioned in the Handover letter dtd 

01.02.2020 (Annexure-IV) and some relevant conditions are reproduced here ……  

 

“9.  Incase COD of influent crosses 3000 ppm, Contractor will report to RIA CETP and 

MIDC to take further action. Any consequence for that purpose from 

MPCB/CPCB/NGT will be RIA CETP's responsibility. 

 ……… 

 ………. 

12.  RIA CETP will collect samples of effluent being discharged from member industries 

as vigilant sampling. Quality of these samples will form a parameter for determining 

treatment charges, which will be decided by RIA CETP and MIDC. 

 ………. 

 ………. 

16.  It will be sole responsibility of RIA CETP to meet the designed parameters (consented 

by MPCB) of effluent at the inlet of CETP.” 

 

As per conditions mentioned above, monitoring of member industries and responsibility of 

the meeting of the inlet design norms is of M/s RIA CETP Co-Op. Society Ltd. during the 

violation period considered i.e. 01.04.2017 to 31.03.2023. RIA CETP Co-Op Society Ltd., is 

carrying out the surveillance/monitoring of the member industries. 

 

M/s RIA CETP Co-Op. Society Ltd. was asked to provide the list of defaulting industries, who 

is responsible for monitoring of member industries and meet inlet design parameters, 

number of times through letters and directions by MPCB. However, M/s RIA CETP Co-Op 

Society Ltd has not provided the list. Instead, communicated vide letter dated 15.05.2023 

(Annexure-VIII) to MPCB RO Raigad regarding clarification on applicability of Sampling and 

Analysis results under the applicable Water Act or any other legal provisions carried out in 

In-House lab, said Co-Op. Society Ltd., do not entrust with the power to identify the 

defaulting units and intimate to MPCB being formed under the Maharashtra Co-Operative 

Societies Act, 1960 and mentioned that member industries have connected their ETP outlet 

to SCADA & OCEMS servers to the online portals of MPCB & CPCB, hence, the data is 

available online also.  

 

Regarding consideration of online data for violation, it is submitted that as per the mandate 

given by CPCB, for self-regulatory mechanism, only 17 categories of industries are required 

to install On-line Effluent Continuous Monitoring system (OCEMS) to monitor various 

physico-chemical parameters based on nature/category of industry. Further, as per the 

mandate given by CPCB, the industry falls in 17 category industries which are member of 

CETP are required only to install flow meter and web camera. Data reporting may have 

practical limitations related to duration to be considered, functioning of sensors, adequate 
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operations, maintenance of sensors and its calibrations etc. In view of the above online 

data is not considered by the committee. 

 

 

3.3 Environmental Compensation for the Non-compliance of the CETP: 
 

Considering the non-compliance of discharge standards and other directions of MPCB, the 

committee finds it appropriate to compute environmental compensation by using 

methodology/formula given in “Report of the CPCB In-house Committee on Methodology 

for Assessing Environmental Compensation and Action Plan to Utilize the Fund”. The 

same has also been referred by the Hon’ble NGT in its order (para 14 to 16) dated 

28/8/2019 in the matter of Original Application No. 593/2017 titled Paryavaran Suraksha 

Samiti & Anr. Versus Union of India & Ors., and also used by various other Committees 

constituted by Hon’ble NGT in various other matters, such as- 

   

● Original Application (OA) No. 38 of 2019 (WZ) (Aryavart Foundation Vs M/s Green 

Environment Services Co.op Society Ltd. (CETP) and Ors)-Hon’ble National Green 

Tribunal, Principal Bench, New Delhi 

● Original Application No.510/2019 (WZ) (Aditya Singh Chauhan Vs State of Gujarat & 

Ors), Hon’ble NGT, PB, New Delhi,   

● I.A. No. 94/2020 In Original Application No. 7/2020 (WZ) (Aryavart Foundation Vs 

M/s Naroda Enviro Projects Ltd. (CETP) & Ors.), Hon’ble NGT, PB, New Delhi 

 

Environmental Compensation (EC) in Rupees - EC=PI x N x R x S x LF 

Where, 

EC Environmental Compensation in Rs. (INR) 

PI Pollution Index of industrial sector. It was suggested that the average 
pollution index of 80, 50 and 30 may be taken for calculating the 
Environmental Compensation for Red, Orange and Green categories of 
industries, respectively. 

N Number of days of violation that took place  

R R is a factor in Rupees, which may be a minimum of 100 and maximum of 
500. It is suggested to consider R as 250, as the Environmental 
Compensation in cases of violation. 

S Factor for scale of operation S could be based on small/medium/large 
industry categorization, which may be 0.5 for micro or small, 1.0 for 
Medium and 1.5 for large units. 
 

LF Location factor could be based on population of the city/town and location 
of the industrial unit. For the industrial unit located within municipal 
boundary or up to 10 km distance from the municipal boundary of the 
city/town, following factors (LF) may be used: 
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Sl. 
 

No. 
Population* 
(million) 

Location Factor# 
(LF) 
 

1 Less than 1 1.0 

2 1 to <5 1.25 

3 5 to <10 1.5 

4 10 and above 2.0 

 
*Population of the city/town as per the latest Census of India 
#LF will be 1.0 in case unit is located >10km from municipal boundary 
For critically polluted areas / Ecologically Sensitive areas, 
the scope of LF may be examined further. 
 

 

The factors, considered for calculating Environmental Compensation for CETP-Roha, are 

given in the following Table 04. 

TABLE 04 

FACTORS CONSIDERED FOR CALCULATING ENVIRONMENTAL COMPENSATION 

 

 Factor Value  

PI Pollution Index 
of the Industrial 
Sector 

80  
(Red Category as per Consent issued by the MPCB)  
 

 N Number of days 
the violation has 
taken place 

 899- Operator- M/s RIA CETP Co-Op. Society Ltd 897 
(01.04.2017-31.01.2020) 
940 – Operator- MIDC through M/s R&B Infra Projects Pvt. Ltd. 
Hydroair Tectonics (PCD) Ltd. (JV) 
(01.02.2020- 31.03.2023) 

R Factor of EC in 
Rupees 

Rs. 500* 
Committee consider- R-Rs. 500/- referring order dated 
06.02.2020 of Hon’ble NGT, Principal Bench, New Delhi in 
Original Application (OA) No. 510 of 2019 in the matter of 
Aditya Singh Chauhan v/s State of Gujarat related to non-
compliance of CETP at Narol operated by M/s Narol Textile 
Infrastructure and Enviro Management (NTIEM), Ahmedabad.  
The same is considering that the majority of industries are in 
‘Red’ category, CETP itself is ‘Red’ category, and almost 
continuous non-compliance of consented parameters i.e. 
discharge standards for more than six years, and still 
incomplete up-gradation, therefore, instead of R-250 which 
may be normal factor, present situation require the factor to be 
higher.   
The copy of the aforesaid order dated 06.02.2020-Hon’ble NGT, 
Principal Bench, New Delhi in Original Application (OA) No. 510 
of 2019 is   provided as Annexure-VII.  
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S Factor for scale 
of operation of 
industrial unit 

1.5  
(CETP- large scale operation as per consent issued by MPCB) 
 

LF Location Factor 1.0 
(Population of Roha & nearby villages less than 1 million as per 
Census-2011) 
 

 
Thus, Environmental Compensation (EC) calculated as: 

 

Name of Operator(s) Period of Violation Env Compensation  

RIA CETP Co-Op. Society 

Ltd.  

01.04.2017 to 31.01.2020 

(899 days) 

EC (Rs)= PI x N x R x S x LF 

EC (Rs)= 80x899x500x1.5x1 

EC (Rs)= 5,39,40,000 

MIDC (facilitator) through 

M/s R&B Infra Projects 

Pvt. Ltd. Hydroair 

Tectonics (PCD) Ltd. (JV) 

(Operator or contractor)  

01.02.2020 to 31.03.2023 

(940 days) 

EC (Rs)= PI x N x R x S x LF 

EC (Rs)= 80x940x500x1.5x1 

EC (Rs)= 5,64,00,000 

 Total (five + one year) =  

Six years  

Total EC (Rs)= 11,03,40,000 

Therefore,  

Environmental Compensation Rs. 5,39,40,000 (Rs. Five crore thirty-nine lakh forty 

thousand) and Rs. 5,64,00,000 (Rs. Five crore sixty-four lakh) may be imposed on M/s RIA 

CETP Co-Op. Society Ltd., and MIDC through M/s R&B Infra Projects Pvt. Ltd. Hydroair 

Tectonics (PCD) Ltd. (JV) respectively for causing environmental damage to the 

environment, as detailed above.  

 

4.0 CONCLUSION & RECOMMENDATIONS -     

 
4.1 Hon’ble NGT vide order dated 31.03.2023 directed to submit additional report on 

clarifications regarding who should be held responsible for paying environmental 

compensation for the period for which the CETP was not functioning according to 

consented parameters and violation period. 

 

4.2 The period considered for the verification of the violations is total six years (April, 

2017 to March 2023) are considered i.e. five years (2017-18 (from April 2017) to 

2021-22 (up to March 22) considering the registration of this Original Application 

referring Rule-15 (3) The NGT Act, 2010 under relief, compensation & restitution 

and current financial year 2022-2023 (one year). 
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4.3 Accordingly, the results for the parameters viz pH, BOD, COD & TSS are compiled 

(Annexure-II). During the above period, it is observed that CETP was found not 

complying with the discharge standards except for few instances (27 out of total 

274 sampling). It is worth to mention here that prior the April 2017, also, CETP was 

not conforming with the discharge standards, as informed by MPCB. 

 

4.5 CETP violated the discharge standards due to inadequate treatment and improper 

operation of treatment units/process installed in CETP and/or due to discharge of 

effluent not conforming to the discharge standards by member industries i.e. 

defaulting industries. 

 

4.6 Responsibility for paying compensation for the period for which the CETP was not 

functioning according to consented parameters i.e. non-compliance of the CETP, 

the responsibility lies with the CETP Operator and Member Industries.   

 

4.7 The CETP was earlier operated by M/s. RIA CETP Co. Op. Society Ltd. up to 

31.01.2020. The CETP was handed over to MIDC on 01.02.2022 and further to 

Operator/Contractor- M/s. R & B Infra Project Pvt. Ltd. Hydroair Tectonics (PCD) Ltd. 

(JV) by MIDC for upgradation and O & M, as per direction issued by MPCB 

(Annexure-IV) under Section-33 A of Water (Prevention and Control of Pollution) 

Act, 1974. in view of continuous non-compliance of outlet norms. The 

responsibilities of MIDC, RIYA-CETP Co-op Soc Ltd and Operator are mentioned in 

the Handover letter dtd 01.02.2020.  There is also a Tri-Party Agreement (Annexure-

VI) between MIDC (facilitator), Operator or Contractor- M/s R&B Infra Projects Pvt. 

Ltd. Hydroair Tectonics (PCD) Ltd. (JV) and Member Industry. 

 

Therefore, considering the change in operator of the CETP [RIA CETP Co-op Soc 

Ltd to MIDC (Facilitator) (Operator-M/s R & B Infra Projects Pvt Ltd & Hydroair 

Tectonics (PCD) Ltd (JV)], MIDC handover letter dtd 01.02.2020, Tri-Party 

Agreement and based on the consideration of the violation period i.e. April 2017 

to March 2023, the responsible operator of the CETP for paying Environmental 

Compensation for which the CETP was not functioning according to consented 

parameters are given as below- 

TABLE-02 CETP OPERATOR AND PERIOD OF VIOLATION 

 

Name of Operator(s) Period of Violation 

RIA CETP Co-Op. Society Ltd.  01.04.2017 to 31.01.2020 

M/s R&B Infra Projects Pvt. Ltd. Hydroair Tectonics 

(PCD) Ltd. (JV) where MIDC (Facilitator)  

01.02.2020 to 31.03.2023 
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4.8 Whereas as per Handover letter and Tri-Party Agreement, monitoring of member 

industries and responsibility of the meeting of the inlet design norms is of M/s RIA 

CETP Co-Op. Society Ltd. during the violation period considered i.e. 01.04.2017 to 

31.03.2023. RIA CETP Co-Op Society Ltd., carry out the surveillance/monitoring of 

the member industries. Member Industry is to discharge treated effluent to CETP 

(through MIDC network as per consented discharge standards (para 3.2.2, as 

above). 

 

4.9 Though the operators of the CETP are overall responsible for the violation and thus 

for paying compensation, the operators may identify defaulting industries those 

were responsible for the non-compliances of Inlet and Outlet of CETP, and consider 

to collect part of compensation from them in consultation with MPCB.  

 
4.10 Committee computed Environmental Compensation towards non-compliances of 

consented parameters by CETP based on the CPCB methodology which is referred 

in the Hon’ble NGT in its order dated 28/8/2019 in the matter of Original Application 

No. 593/2017 (Paryavaran Suraksha Samiti & Anr. Vs UoI & Ors., and used by various 

committees in the Hon’ble NGT matters (para 3.3 above).  

 

A total Environmental Compensation of Rs. 11,03,40,000 (Rs. Eleven crore three 

lakh and forty thousand), out of which Rs. 5,39,40,000 (Rs. Five crore thirty-nine 

lakh forty thousand) may be imposed on M/s RIA CETP Co-Op. Society Ltd., and 

Rs. 5,64,00,000 (Rs. Five crore sixty-four lakh) may be imposed on 

Operator/Contractor- M/s R&B Infra Projects Pvt. Ltd. Hydroair Tectonics (PCD) 

Ltd. (JV) considering Handover letter dtd 01.02.2020 and Tri-Party Agreement, for 

causing environmental damage to the environment. 

 

5.2 MPCB needs to direct MIDC/Operator- M/s R&B Infra Projects Pvt. Ltd. Hydroair 

Tectonics (PCD) Ltd. (JV) for urgently completing the up-gradation of CETP and 

ensure compliance of the CETP w.r.t to the discharge standards. 

 

 

 

---xxooxx-- 
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Item No. 8                    (Pune Bench)  

 
 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

 

(By Video Conferencing) 
 

 
Original Application No. 58/2022 (WZ)  

I.A. No. 73/2022 
 

 

Aryavart Foundation   
…..Applicant 

Versus 
 
 

M/s Ria CEPT Co-Op Society Ltd. & Ors.  

….Respondent(s) 
 

 

Date of hearing: 31.03.2023 

 
 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

 

Applicant  : Shri Raj Panjwani, Sr. Advocate along-with Dr. Surendra 

Singh Hooda, Advocate 

Respondent(s) : Mr. Saurabh Kulkarni, Advocate for R-1/PP  

Mr. Vilas A. Jadhav, Advocate for R-2/MPCB 

Mr. V. V. Killedar, R.O. MPCB for R-2  

Mr. Aniruddha Kulkarni, Advocate for R-3/CPCB 

Ms. Shyamali along-with Ms. Harshita Bhanushali,  

Advocates for R-4/MIDC  

           

 

ORDER 

 

1. From the side of Applicant, learned Senior Counsel Shri Raj 

Panjwani along-with learned Counsel Dr. Surendra Singh Hooda have 

appeared. 

2. From the side of Respondent No. 2/MPCB, learned Counsel Mr. 

Vilas Jadhav has appeared. He has pointed out that Respondent No. 

4/MIDC was directed by the Answering Respondent to take over the 

CETP at Roha Industrial Area and the letter regarding handing over of the 

said CETP is annexed at page no. 700 of the paper book, where-in it is 

mentioned that “as per the directions of MPCB, the CETP at Roha 

Industrial Area, which is in possession of M/s. RIA CETP Co. Op. Society 

Annexure-I
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Ltd. is handed over to Deputy Engineer, MIDC, Sub-Division, Roha and 

further the same is handed over to M/s. R & B Infra Projects Pvt. Ltd. 

Hydroair Tectonics (PCD) Ltd. (JV) for upgradation and O&M (Operation 

& Management). The inventory of structures/installations in the CETP 

premises is as per annexure-I enclosed.”   

3. Thereafter learned Counsel for Respondent No. 2/MPCB has drawn 

our attention to page no. 501 of the paper book, which is a direction 

issued by the Answering Respondent to the Chief Executive Officer, MIDC 

under Section 33A of the Water (Prevention and Control of Pollution) Act, 

1974, where-in at Serial No. 4, the matter of RIA CETP has been dealt 

with, where-in it has been recorded that “the concentrated pollution load 

is received at Inlet of CETP. The Board has issued various directions, 

imposed bank guarantees, increased vigilance among individual 

industries and CETP. The Board has closed down industries which are 

grossly violating disposal standards to the inlet of CETP. The CETP has 

proposed the upgradation and expansion of existing CETP. Accordingly, 

Board has granted Consent to Establish for upgradation and expansion of 

CETP on 26.03.2015” and at page no. 505 of the paper book, following is 

recorded:- 

1) You shall take over the non-conforming CETPs namely, TEPS-

CETP, D-CETP Chemical, Additional Ambernath CETP, RIA CETP, 

PRIA CETP and Lofe CETP located in MIDC areas, within a period 

of 3 months i.e. on or before 31/05/2017. 

2) You shall operate & maintain these CETPs by your own or 

otherwise through an Expert Agency. 

3) In case the MIDC appoint an Expert Agency for operation & 

maintenance of the above CETPs, then, the Member 

Industries/CETP Association shall not directly pay the cost of 

operation & maintenance to the Expert Agency. MIDC shall collect 

the said cost from the Member Industries of the aforesaid CETPSs. 

4) MIDC being the infrastructure/nodal agency, shall take up the job 

of operation & maintenance of above non-conforming CETPs 

within a period of 3 months from the date of receipt of these 

directions. 

“ 
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5) You shall submit the time bound program to take over the non-

conforming CETPs in MIDC area within a period of one month 

from the date of receipt of these directions. 

In case of failure, the Maharashtra Pollution Control Board will initiate 

appropriate legal action against the MIDC, which please note.” 

 

4. As per the above, the learned Counsel for the Respondent No. 2 has 

also drawn our attention to page no. 343 of the paper book, which 

contains the EC granted to M/s. RIA-CETP Co. Operative Society Ltd. 

while at page no. 716 of the paper book, the Regional Officer of the 

MPCB, Raigad had issued direction dated 08.08.2022 under Section 

33(A) of the Water (Prevention and Control of Pollution) Act, 1974 to M/s. 

Roha Industrial Association, MIDC Dhatav, Taluka: Roha, District: 

Raigad. We enquired from the learned Counsel for the Respondent No. 

2/MPCB as to why the said direction was issued to M/s. Roha Industrial 

Association instead of the RIA-CETP Co. Op. Housing Society Ltd., no 

appropriate reply could be given by him. Therefore, we direct the learned 

Counsel to file an additional affidavit clarifying this position. 

5. Our attention is also drawn by the learned Counsel for the 

Respondent No. 2/MPCB to page no. 703 of the paper book, which 

contains the Renewal of Consent to Operate granted to M/s. RIA CETP 

Co. Op. Society Ltd. dated 30.07.2022, which is valid from 31.12.2021 till 

31.12.2026. 

6. From the side of Respondent No. 4/MIDC, learned Counsel Ms. 

Shyamali has appeared, who has drawn our attention to page no. 427 of 

the paper book, where-in in para no. 24, it is submitted that in view of 

the directions of the MPCB, MIDC has appointed M/s. CH2M Hill (India) 

Pvt. Ltd., (now Jacobs) (“expert agency”) as a Project Management 

Consultant (PMC) to carry out assessment of the condition of RIA CETP 
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as well as for developing water resiliency through recycling of water in the 

MIDC areas and associated infrastructures. 

7. It is further submitted in this affidavit that the rehabilitation and 

upgradation work of Roha CETP is going on, which is planned to be 

completed and commissioned by 31st January 2023, which date has now 

been shifted to 30.04.2023 (as apprised orally by the learned Counsel). It 

has been orally submitted by the learned Counsel that after the 

completion of this work, they are ready to handover to the Respondent 

No. 1-M/s. RIA CETP after 60 months from the date of commissioning 

but this fact may be brought on record by the learned Counsel for the 

Respondent No. 4 by filing an additional affidavit, if so desired.  

8. From the side of Respondent No. 1/Project Proponent, it has been 

brought to our notice that one M/s. Sudarshan Chemicals is generating 

14.40 MLD effluent, which is also going to the collection tank of the CETP 

outlet point. Therefore, the same is a necessary party in this case. We are 

convinced with this argument and are of view that M/s. Sudarshan 

Chemicals should be impleaded as one of the Respondents i.e. as 

Respondent No. 5 and amended memo of parties shall also be placed on 

record forthwith. After the amendment, we direct the Registry to issue 

notice to the said newly impleaded Respondent, returnable within 

04(four) weeks. 

9. From the side of Applicant, learned Senior Counsel has drawn our 

attention to page nos. 94-95 of the paper book, which is a visit report 

dated 20.01.2021 conducted by the Respondent No. 2/MPCB, where-in at 

serial no. 11, it is recorded that “after repetitive instructions to CETP in-

charge to inform the list of defaulting industries, whereas CETP Authority 

failed to comply the same”. In this very report, at serial no. 6, it is 
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recorded that “mechanical bridge and secondary clarifier were not in 

operation”, at serial no. 7, it is recorded that “sand filter and carbon filter 

were found not in operation” and at serial no. 8, it is recorded that “filter 

press was found not in operation, sludge handling was found poor in 

condition”. Having drawn our attention to this, it is vehemently argued by 

the learned Senior Counsel that no such information till date has been 

collected as to who were the defaulting industries.  

10. After having heard the arguments of the learned Counsel for the 

parties, who are present today, we are of the view that lot of ambiguities 

are there in this case, which need to be clarified before we arrive at a final 

conclusion as to who should be held responsible for paying 

environmental compensation for the period for which the CETP was not 

functioning according to consented parameters and in this regard, we 

find that the Joint Committee Report is also very vague because it is not 

indicated in it as to from which date, the violation has started happening 

and till when. Therefore, we deem it appropriate to order that the Joint 

Committee shall submit an additional report in this regard before us 

before the next date or within a period one month positively, whichever is 

earlier.  

Put up this matter for hearing on 26.05.2023 

11.  

 

 
 

 

 

 

 
 

 

 

 

      Dinesh Kumar Singh, JM 

 

 
 
 

 

Dr. Vijay Kulkarni, EM 
 
 

March 31, 2023 

Original Application No. 58/2022 (WZ)  
I.A. No. 73/2022 
P.Kr 
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Annexure-II 
ANALYSIS RESULTS OF MONITORING CARRIED OUT BY MPCB AT CETP –M/S RIA CETP CO. OP. SOCIETY LTD., MIDC DHAVAT, 

TALUKA- ROHA, DIST- RAIGAD. 
PERIOD- 01.04.2017 TO 31.03.2018 

Date Of 
Monitoring 

Inlet (mg/l except pH) Outlet (mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 
Design Values* 
/Standards  

5.5-9.0 1000* 2500* - - 6.0-9.0 100 250 100 - 

26-03-2018 8 925 2592 180 - 7.8 1050 2912 110 - 
19-03-2018 8 950 2202 186 - 7.6 280 788 118 - 
12-03-2018 7.7 1050 3232 172 - 7.3 320 824 82 - 
05-03-2018 7.9 750 2128 168 - 7.5 675 1904 118 - 
26-02-2018 7.9 550 1568 158 - 7.3 220 492 92 - 
20-02-2018 8 800 2528 172 - 7.7 580 1872 160 - 
12-02-2018 7.6 800 2336 162 - 7.3 650 1776 120 - 
05-02-2018 7.6 450 1424 166 - 7.4 270 692 78 - 
29-01-2018 8 550 1808 88 - 7.5 200 676 70 - 
22-01-2018 7.6 1300 2912 180 - 7.4 1100 2336 110 - 
15-01-2018 7.7 1200 3280 142 - 7.7 150 388 68 - 
08-01-2018 7.5 1650 4640 112 - 7.3 115 256 48 - 
01-01-2018 7.3 1600 4560 166 - 7.7 120 320 76 - 
26-12-2017 8.3 1800 4840 380 - 7.8 650 1712 240 - 
18-12-2017 7.5 1000 3216 158 - 7.5 140 352 68 - 
11-12-2017 7.4 950 2680 132 - 7.7 170 460 76 - 
04-12-2017 7.4 1950 3680 138 - 7.6 140 332 72 - 
27-11-2017 7.8 900 2288 148 - 7.5 350 968 112 - 
20-11-2017 6.8 2200 6000 144 - 7.6 250 460 68 - 
13-11-2017 7.5 900 2528 194 - 7.5 130 288 52 - 
30-10-2017 7.7 260 864 142 - 7.8 120 412 118 - 
23-10-2017 7.6 975 3136 304 - 7.8 110 312 60 - 
25-09-2017 6.8 320 1032 116 - 7.5 55 212 70 - 
18-09-2017 6.7 950 2992 372 - 7.5 110 336 128 - 
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Date Of 
Monitoring 

Inlet (mg/l except pH) Outlet (mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 
Design Values* 
/Standards  

5.5-9.0 1000* 2500* - - 6.0-9.0 100 250 100 - 

11-09-2017 7.7 925 2816 442 - 7.6 110 384 294 - 
04-09-2017 7.2 658 2048 200 - 7.6 120 372 140 - 
28-08-2017 6.9 210 640 180 - 7.6 110 336 140 - 
24-08-2017 6.4 390 1216 518 - 7.4 110 348 110 - 
17-08-2017 6.9 850 2656 172 - 7.6 260 816 288 - 
14-08-2017 7.2 950 3008 556 - 7.3 120 392 266 - 
07-08-2017 7.8 775 2384 558 - 7.9 110 348 204 - 
31-07-2017 7.5 500 1200 240 - 7.6 150 392 176 - 
24-07-2017 6.4 390 1216 518 - 7.4 110 348 110 - 
10-07-2017 7.6 1000 3040 792 - 7.6 250 984 152 - 
03-07-2017 7.9 675 2064 170 - 7.7 240 744 122 - 
27-06-2017 7.1 675 2080 252 - 7.4 320 960 336 - 
19-06-2017 7 925 2920 274 25494 7.9 290 928 74 18200 
12-06-2017 6.9 750 2304 172 16595 7.4 320 976 168 5882 
05-06-2017 8.9 950 3040 368 15537 7.7 120 396 48 8588 
29-05-2017 8.8 650 2000 262 21963 7.8 150 496 126 19011 
22-05-2017 7.6 750 2600 300 14332 7.7 110 392 136 10050 
24-04-2017 7.2 440 1312 622 16750 7.5 170 520 380 14129 
17-04-2017 6.8 1800 5480 234 13056 7.8 180 576 214 13522 
10-04-2017 7.3 1100 3360 346 - 7.4 200 544 326 - 
03-04-2017 7.4 800 2256 116 - 7.8 180 600 266 - 

Average 7.48 909.84 2624.58 257.16 2877.37 7.58 259.67 731.82 142 2078.65 
Minimum 6.4 210 640 88 13056 7.3 55 212 48 5882 
Maximum 8.9 2200 6000 792 25494 7.9 1100 2912 380 19011 
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PERIOD-01.04.2018 TO 31.03.2019 

Date Of 
Monitoring 

Inlet (mg/l except pH) Outlet (mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 
Design Values* 

/Standards   
5.5-9.0 1000* 2500* - - 6.0-9.0 100 250 100 - 

25-03-2019 7.9 700 1912 408 8958 7.7 190 512 116 5315 
18-03-2019 7.3 775 2352 396 9343 7.8 92 272 70 3280 
11-03-2019 8.5 550 2448 344 13921 7.4 155 544 118 4927 
05-03-2019 7.7 950 3440 228 10019 7.5 105 360 84 4292 
18-02-2019 6.6 950 3472 386 16245 7.6 115 400 88 3437 
11-02-2019 7 825 2816 708 18277 7.3 120 388 86 3259 
04-02-2019 7.5 1100 3552 676 19125 7.6 150 464 110 3531 
28-01-2019 7.7 1050 3680 432 7107 7.5 110 464 72 4525 
21-01-2019 7.7 400 1376 118 - 7.6 80 344 76 3260 
14-01-2019 7.7 650 2192 890 13142 7.2 210 768 84 4984 
07-01-2019 7.7 725 2448 616 15550 8 160 536 70 4219 
31-12-2018 7.5 1100 3720 918 18876 7.4 140 488 200 4032 
17-12-2018 7.9 850 3000 428 21014 7.7 195 704 84 4474 
10-12-2018 7.4 580 1952 322 14051 7.6 90 260 62 3455 
03-12-2018 7.1 950 2672 412 13644 7.7 105 340 56 4579 
26-11-2018 7.1 2200 6320 762 12312 7.5 110 344 60 2741 
19-11-2018 7 1900 6600 280 14310 7.5 150 508 60 5031 
12-11-2018 7.2 900 3024 650 10980 7.2 180 592 70 5175 
29-10-2018 7.1 975 2640 306 15609 7.3 84 228 30 2390 
22-10-2018 7.5 1150 4720 334 - 7.2 210 704 66 - 
15-10-2018 7.3 1100 3800 720 - 7.1 110 388 200 - 
08-10-2018 7.3 1150 2944 334 - 7.5 650 2160 262 - 
01-10-2018 7.6 430 1216 324 - 7.2 190 528 120 - 
24-09-2018 6.8 1600 3680 516 - 7.4 115 300 76 - 
17-09-2018 7.6 1025 3400 700 - 7.7 105 376 56 - 
10-09-2018 7 750 2080 350 - 7.3 150 512 78 - 
03-09-2018 7.2 975 3280 350 - 7.1 110 308 58 - 
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Date Of 
Monitoring 

Inlet (mg/l except pH) Outlet (mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 
Design Values* 

/Standards   
5.5-9.0 1000* 2500* - - 6.0-9.0 100 250 100 - 

27-08-2018 8.5 390 1392 180 - 7.4 78 272 66 - 
20-08-2018 7.4 320 1104 276 - 7.6 240 816 88 - 
13-08-2018 6.7 390 1248 202 - 7 110 392 26 - 
06-08-2018 7.4 875 2960 424 - 7.8 110 352 152 - 
30-07-2018 7.8 1150 3600 290 - 7.4 410 1440 206 - 
23-07-2018 7.6 1350 4400 200 - 7.7 410 1376 150 - 
16-07-2018 7.5 390 1632 236 - 7.7 210 744 188 - 
09-07-2018 7.1 675 2448 224 - 7.7 210 704 176 - 
02-07-2018 8.1 800 2352 128 - 7.6 490 1552 176 - 
25-06-2018 7.9 875 2480 162 - 7.6 650 1512 146 - 
18-06-2018 7.9 750 2080 184 - 7.4 600 1568 240 - 
11-06-2018 7.4 1400 4360 130 - 7.6 350 1192 100 - 
04-06-2018 7.6 700 2336 146 - 7.6 180 404 80 - 
28-05-2018 7.7 U.P. 2912 160 - 7.8 U.P. 1240 120 - 
21-05-2018 7.7 1150 1150 148 - 7.4 190 608 86 - 
14-05-2018 7.1 975 3184 162 - 7.7 325 808 120 - 
07-05-2018 7.5 2800 7240 7240 - 7.9 1000 2832 174 - 
02-05-2018 8.2 1275 3680 178 - 7.7 1050 2912 118 - 
23-04-2018 7.7 650 1904 148 - 7.7 1050 2912 118 - 
16-04-2018 8 650 1520 144 - 7.8 180 500 88 - 
09-04-2018 8.2 1125 3296 220 - 7.5 130 448 110 - 
02-04-2018 8.1 625 1568 182 - 7.7 250 680 98 - 

Average 7.53 931.12 2930.24 495.35 5152.71 7.53 253.14 797.06 108.94 1569.51 
Minimum 6.6 320 1104 118 7107 7 78 228 26 2390 
Maximum 8.5 2800 7240 7240 21014 8 1050 2912 262 5315 
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PERIOD-01.04.2019 to 31.03.2020 

Date Of 
Monitoring 

Inlet (mg/l except pH) Outlet (mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 
Design Values* 
/Standards 

5.5-9.0 1000* 2500* - - 6.0-9.0 100 250 100 - 

16-03-2020 7.7 410 1440 184 11587 7.6 120 408 152 9388 
11-03-2020 8.6 410 1440 332 10823 7.8 150 400 250 13204 
02-03-2020 5.9 290 912 118 10944 7.6 300 952 310 13326 
25-02-2020 7.9 410 1344 176 11121 7.3 110 440 272 12000 
04-02-2020 7.4 650 1920 380 12858 7.7 108 320 204 8100 
28-01-2020 7.7 700 1872 192 21365 7.8 160 400 112 6468 
20-01-2020 7.8 500 1360 226 13015 7.4 64 232 86 3381 
13-01-2020 6.6 190 624 142 5796 7.5 80 264 82 4027 
06-01-2020 6.9 550 1712 188 15227 7.5 90 304 94 3095 
23-12-2019 8.4 700 2336 186 11320 7.7 280 816 84 5966 
16-12-2019 7.2 390 1200 206 9818 7.5 110 312 118 3629 
09-12-2019 7.7 380 1216 256 10987 7.4 70 248 94 3818 
03-12-2019 7.5 180 656 118 6049 7.3 240 880 110 7408 
25-11-2019 7.8 220 832 194 5965 7.6 120 328 88 4447 
18-11-2019 7.4 280 656 184 5589 7.6 46 164 76 2952 
13-11-2019 7.1 170 520 152 3900 7.5 60 208 76 2562 
04-11-2019 7.6 290 952 186 6805 7.8 50 184 68 4266 
30-10-2019 7.1 110 352 86 4876 7.5 70 264 112 3217 
22-10-2019 7 500 1680 176 6175 7.6 36 128 72 1727 
14-10-2019 7.2 260 904 188 6279 7.1 56 180 68 2318 
07-10-2019 7 400 1248 184 11205 7.4 120 384 86 4052 
30-09-2019 7.4 400 1256 154 11768 7.6 130 496 118 6031 
23-09-2019 7.4 450 1488 168 13378 7.6 80 284 72 3325 
16-09-2019 7.9 450 1528 162 14092 7.5 50 200 82 2655 
09-09-2019 7.1 450 1520 164 9816 7.5 34 116 62 2094 
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Date Of 
Monitoring 

Inlet (mg/l except pH) Outlet (mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 
Design Values* 
/Standards 

5.5-9.0 1000* 2500* - - 6.0-9.0 100 250 100 - 

02-09-2019 7.4 950 3344 232 12858 7.5 80 288 94 3168 
26-08-2019 8.4 725 2288 148 26472 7.5 140 496 124 4011 
19-08-2019 7.9 700 2496 210 16007 7.4 80 276 68 3676 
13-08-2019 7 240 752 164 11544 7.1 45 160 62 2980 
06-08-2019 7 140 468 2 4109 7.3 42 156 BDL 2506 
29-07-2019 7.6 400 1344 124 10398 7 88 212 68 2744 
22-07-2019 6.8 480 1552 312 11384 7.1 110 324 124 3895 
15-07-2019 7.5 270 828 188 8186 7.2 100 264 68 3925 
08-07-2019 7.3 220 668 136 5207 7.4 110 304 76 3574 
01-07-2019 7.2 260 868 154 6202 7.3 42 216 48 2750 
24-06-2019 7.6 85 280 68 3130 7.1 1000 3312 484 21318 
17-06-2019 7.6 110 376 76 3509 6.9 390 1248 304 11010 
10-06-2019 7.7 350 1168 368 11563 7.6 95 308 78 3625 
03-06-2019 8.1 460 1544 374 11080 8 130 456 128 4588 
27-05-2019 8.2 550 1712 268 11708 7.6 110 348 84 3851 
20-05-2019 7.2 300 1016 342 10397 7.3 106 332 92 3057 
13-05-2019 7.8 320 1008 262 6997 7.9 110 352 60 4571 
06-05-2019 7.6 875 2832 264 18010 7.8 190 608 118 7979 
29-04-2019 7.6 255 784 158 7420 7.4 70 276 66 3375 
22-04-2019 6.7 625 2048 816 7655 7.6 90 316 78 3958 
08-04-2019 7.8 575 2080 340 12264 7.7 140 500 112 4389 
01-04-2019 6.9 1250 3024 592 10836 7.1 190 452 120 3463 

Average 7.45 422.98 1349.96 219.15 10163.7 7.47 131.74 428 114.98 5146.15 
Minimum 5.9 85 280 2 3130 6.9 34 116 48 1727 
Maximum 8.6 1250 3344 816 26472 8 1000 3312 484 21318 
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PERIOD-01.04.2020 to 31.03.2021 

Date Of Monitoring 
Inlet (mg/l except pH) Outlet (mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 
Design Values* 
/Standards  

5.5-9.0 1000* 2500* - - 6.0-9.0 100 250 100 - 

31-03-2021 7.7 1050 3232 112 39212 8 110 404 78 2764 
23-03-2021 7.3 700 2448 120 15164 7.8 180 412 82 8456 
16-03-2021 7.6 750 2016 180 15936 7.8 530 1840 90 11248 
09-03-2021 8 1225 3920 138 22026 7.8 290 720 58 7028 
17-02-2021 8.2 475 2720 140 15806 7.8 200 688 90 10192 
09-02-2021 8.3 1075 2736 360 15660 7.9 280 840 110 8212 
03-02-2021 8.4 475 1872 120 12712 7.6 210 408 80 - 
28-01-2021 7.4 850 2680 240 12338 7.8 230 672 70 6102 
18-01-2021 7.8 550 2304 300 14462 7.8 310 904 120 27344 
13-01-2021 7.2 750 3440 400 16034 7.8 130 584 120 6264 
05-01-2021 8.3 975 2520 160 15320 7.8 270 880 110 7860 
29-12-2020 7.8 1050 3040 380 16588 7.4 450 1344 294 14850 
15-12-2020 8 675 2144 290 14578 5.3 825 2640 106 11771 
14-12-2020 7.2 875 2928 980 16604 7.5 360 1240 128 12218 
07-12-2020 8.1 1250 4720 662 22667 7.6 240 728 186 7121 
02-12-2020 8 575 1744 280 16920 8 130 536 38 5230 
23-11-2020 7.2 700 2432 4.2 21270 7.6 525 1536 3 15580 
17-11-2020 7.3 3100 9680 744 20570 7.7 135 416 140 5830 
10-11-2020 7.8 1300 4360 630 16411 7.7 230 648 140 9951 
03-11-2020 7.7 575 1792 138 16372 7.2 290 904 224 14386 
26-10-2020 7.3 750 2368 310 17740 7.4 195 688 104 7635 
15-10-2020 7.9 240 848 300 10990 7.5 80 288 86 3390 
05-10-2020 7.5 500 1680 238 13880 7.7 140 472 120 5660 
28-09-2020 7.6 430 1456 312 16450 7.6 46 284 88 3190 
07-09-2020 7.3 950 3024 836 19707 7.4 110 296 98 4057 
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Date Of Monitoring 
Inlet (mg/l except pH) Outlet (mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 
Design Values* 
/Standards  

5.5-9.0 1000* 2500* - - 6.0-9.0 100 250 100 - 

18-08-2020 7.8 410 1392 390 13041 7.6 50 160 200 4410 
12-08-2020 7.4 650 1856 340 7941 8 62 204 110 4343 
29-07-2020 7.5 550 1776 246 11422 7.4 105 312 84 3242 
14-07-2020 6.3 270 856 180 6701 7.3 88 280 62 2287 
07-07-2020 6.1 190 592 162 5075 7.3 115 340 124 4887 
15-06-2020 7.7 700 2240 320 19143 7.8 120 384 110 7258 

Average 7.6 794.03 2606.97 322.97 16088.39 7.58 226.97 711.35 111.39 7831.16 
Minimum 6.1 190 592 4.2 5075 5.3 46 160 3 2287 
Maximum 8.4 3100 9680 980 39212 8 825 2640 294 27344 

 
 

 

 

 

 

 

 

 

 

 

 

 

1754



 

 

PERIOD-01.04.2021 TO 31.03.2022 

Date Of Monitoring 
Inlet (mg/l except pH) Outlet (mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 
Design Values* 
/Standards  

5.5-9.0 1000* 2500* - - 6.0-9.0 100 250 100 - 

28-03-2022 8 800 2304 354 - 7.6 65 220 62 1738 
23-03-2022 7.8 600 1704 878 - 7.2 160 420 234 2630 
15-03-2022 7.1 600 1696 156 - 7.7 40 140 50 1686 
07-03-2022 7.2 1050 3008 456 - 7.2 45 176 52 1603 
28-02-2022 6.1 1700 4880 470 - 7.1 55 204 112 1574 
23-02-2022 7.8 525 1480 360 - 7.4 110 268 108 2473 
14-02-2022 6.3 750 2160 300 - 7.2 130 344 112 2555 
08-02-2022 6.4 775 2176 348 - 7.4 120 296 154 1818 
31-01-2022 8 875 2528 616 - 7.6 65 216 140 16336 
25-01-2022 8 750 2160 344 - 8.1 46 172 144 1198 
17-01-2022 6.4 1550 4480 268 - 7.6 85 244 130 1887 
11-01-2022 7.5 950 3312 880 - 7.7 450 1448 364 10327 
03-01-2022 8.2 1200 3424 1408 - 8 180 464 816 1998 
28-12-2021 6.7 950 3232 140 - 7.8 370 1248 136 2569 
20-12-2021 7 700 2352 140 - 7.6 110 336 74 2054 
15-12-2021 7.7 725 2200 56 - 7.6 45 160 34 1734 
07-12-2021 8.1 600 2016 120 - 8.7 84 264 28 3760 
29-11-2021 8 800 2544 140 - 7.4 60 184 32 2720 
24-11-2021 7.7 700 2120 240 - 7.4 74 248 46 2930 
15-11-2021 7.5 975 3296 220 - 7.3 230 704 28 4444 
08-11-2021 7.2 650 2096 160 - 7.6 120 416 82 3100 
01-11-2021 8.5 850 2928 160 - 7.7 25 112 74 4820 
28-10-2021 7.5 600 1984 220 - 7.6 100 344 74 4080 
22-10-2021 8.5 750 2416 66 - 7.3 25 88 54 329 
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Date Of Monitoring 
Inlet (mg/l except pH) Outlet (mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 
Design Values* 
/Standards  

5.5-9.0 1000* 2500* - - 6.0-9.0 100 250 100 - 

12-10-2021 7.5 850 2752 120 - 7.6 110 336 48 2817 
04-10-2021 8.1 72 272 94 - 8 240 792 120 4620 
28-09-2021 7.5 800 2848 68 - 8.1 215 696 130 5270 
20-09-2021 7.7 625 2224 66 - 8.2 120 416 110 9965 
16-09-2021 7.7 825 1920 140 - 8.1 150 480 110 4730 
06-09-2021 7.8 925 2672 238 - 7.4 370 1072 140 6683 
30-08-2021 7.9 825 2384 1148 - 7.3 300 816 614 7349 
23-08-2021 8.1 1500 4320 188 - 7.8 310 856 - 6441 
17-08-2021 7.4 750 2032 384 - 8.9 360 960 220 7275 
10-08-2021 8 550 1240 228 - 7.8 950 2096 396 15749 
03-08-2021 7.7 850 2432 536 - 7.5 425 1224 288 9129 
27-07-2021 7 650 1840 288 - 7.5 300 864 168 6324 
22-07-2021 7.5 550 1560 340 - 7.2 260 696 196 5269 
12-07-2021 6.8 875 2736 154 - 7.2 460 1424 112 8800 
05-07-2021 7.6 775 2176 498 15676 7.7 470 1328 220 9467 
29-06-2021 8.1 600 1664 358 14779 7.6 220 624 194 5307 
21-06-2021 7.5 775 2192 408 14823 8.2 290 832 248 7205 
08-06-2021 8.2 700 2032 378 16179 7.8 150 400 198 6629 
01-06-2021 7.7 400 1008 388 18507 7.5 65 156 208 8447 
24-05-2021 7.6 1400 4520 396 23309 8 55 184 92 6087 
19-05-2021 7.4 530 1560 284 12637 7.4 180 600 220 5560 
11-05-2021 7.1 675 2176 324 16438 8.4 320 896 208 8703 
04-05-2021 7.4 575 1808 882 15510 7.8 250 704 340 7506 
27-04-2021 7.7 850 2496 122 16162 8.6 54 224 58 3004 
22-04-2021 7.3 800 2576 120 14470 7.9 310 1152 80 10084 
08-04-2021 6.9 360 1592 122 9186 7.7 110 448 112 4184 

Average 7.53 790.24 2390.56 335.44 3753.52 7.7 196.76 579.84 159.4 5259.34 
Minimum 6.1 72 272 56 9186 7.1 25 88 28 329 
Maximum 8.5 1700 4880 1408 23309 8.9 950 2096 816 16336 
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PERIOD-01.04.2022 TO 31.03.2023 

Date Of 
Monitoring 

Inlet (mg/l except pH) Outlet (mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 
Design Values* 
/Standards  

5.5-9.0 1000* 2500* - - 6.0-9.0 100 250 100 - 

28-03-2023 2.1 1600 5840 68 - 7.8 106 316 48 - 
20-03-2023 4.9 1750 5720 78 - 7.3 260 788 110 - 
13-03-2023 5.6 1050 3424 130 - 8.3 195 624 140 - 
09-03-2023 7.4 775 3024 94 - 7.3 130 624 120 - 
01-03-2023 6.1 1250 4160 110 - 7.4 225 756 92 - 
21-02-2023 6.1 650 2320 130 - 7.2 106 416 42 - 
16-02-2023 2.6 1150 3360 140 - 7.4 110 392 40 - 
06-02-2023 6.1 650 2320 130 - 7.2 106 416 42 - 
30-01-2023 6.4 1750 5440 774 - 7.3 140 364 68 - 
25-01-2023 5.7 575 1792 140 - 7 240 672 76 - 
20-01-2023 7.6 700 2096 182 - 7 320 856 88 - 
11-01-2023 7 950 2416 120 - 5.6 260 632 72 - 
03-01-2023 7.9 750 2032 132 - 7.6 140 408 68 - 
28-12-2022 5.3 875 2368 112 - 6.8 76 236 56 - 
19-12-2022 6.5 925 3480 278 - 7.3 180 568 78 - 
12-12-2022 6.9 1850 5040 138 - 7.5 150 440 68 - 
05-12-2022 7.6 725 2288 138 - 7.5 250 632 82 - 
28-11-2022 7.4 625 1456 132 - 7.6 270 648 74 - 
23-11-2022 8.2 825 2672 144 - 7.5 185 440 72 - 
15-11-2022 5.8 750 2112 138 - 8.4 135 360 72 - 
07-11-2022 5.6 775 2224 140 - 7.3 120 288 84 - 
03-11-2022 6.2 1250 3760 140 - 7.3 140 396 74 - 
25-10-2022 7.6 700 2360 116 - 7.4 160 460 78 - 
20-10-2022 7.6 850 2000 110 - 7.5 140 376 80 - 
11-10-2022 7.2 650 1456 112 - 7.8 160 420 58 - 
03-10-2022 8 580 1504 116 - 7.6 74 224 76 - 
26-09-2022 7.5 875 2576 140 - 7.5 140 408 72 - 
20-09-2022 6.2 480 1472 140 - 7.2 140 392 80 4145 

1757



Date Of 
Monitoring 

Inlet (mg/l except pH) Outlet (mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 
Design Values* 
/Standards  

5.5-9.0 1000* 2500* - - 6.0-9.0 100 250 100 - 

12-09-2022 7.7 540 1752 320 - 7.6 150 464 110 - 
29-08-2022 7.9 875 2896 278 - 7.6 420 1840 788 13889 
23-08-2022 7 975 3088 988 - 7.4 750 2432 996 17351 
17-08-2022 7.3 525 2304 422 - 7.7 90 340 112 5705 
08-08-2022 8.2 575 1872 112 - 7.2 34 108 32 1128 
01-08-2022 7.7 2900 10720 342 - 7.9 70 344 120 2378 
25-07-2022 6.4 700 1920 314 - 7.4 80 272 110 2548 
19-07-2022 6.9 1800 3400 364 - 7.4 90 220 108 2653 
11-07-2022 5.2 775 3200 256 - 7.1 64 148 28 1698 
04-07-2022 8.4 850 2592 302 - 7.6 65 188 42 1313 
27-06-2022 8.3 1650 3360 464 - 7.6 190 628 122 1935 
20-06-2022 6.8 750 2440 345 - 7.4 68 256 160 2332 
16-06-2022 7.3 825 1936 602 - 7.3 150 476 30 2258 
06-06-2022 7.8 750 1920 730 - 7.4 80 248 36 1812 
30-05-2022 8.1 1900 4640 866 - 7.8 120 400 120 2324 
24-05-2022 7.7 2900 6120 1278 - 7.8 175 344 316 2061 
20-05-2022 7.4 1050 3120 538 - 7.4 110 344 338 1691 
17-05-2022 7.7 450 1456 368 - 7.3 50 256 128 1817 
09-05-2022 7.3 1150 3552 566 - 7.8 75 252 158 8103 
03-05-2022 7.9 900 2680 248 - 7.4 95 236 16 2185 
28-04-2022 7.6 675 2128 756 - 7.5 120 276 110 2532 
19-04-2022 7.5 575 1640 390 - 7.4 50 244 84 1890 
12-04-2022 7.8 825 2368 272 - 7.9 50 184 16 1536 
04-04-2022 7.9 525 1480 498 - 8 65 216 106 1652 

Average 7.02 1006.63 2965.22 317.16 - 7.46 154.02 470.29 125.96 1774.2 
Minimum 2.1 450 1456 68 - 5.6 34 108 16 1128 
Maximum 8.4 2900 10720 1278 - 8.4 750 2432 996 17351 
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" MAHAR~SHTRA POLLUTION CONTROL BOARD 


I

Tel: 24010437124020781/24014701 - Kalpataru Point, 2nd 

- 4th Floor 
Fax: 24023515/24024068/24044531'. Opp. C(ne Planet Cinema, 
Website: http://mpcb.gov.in Near Sian Circle, Sian (E)
E-mail: engulry@mpcb.gov.i!1 Mumbai· 400 022, 

No. MPCB/JD(WPQ/8:9 () 2- Date, 10312017 . 


. \ 


't~ . .' '. . 
. 1 ~ The Chief Executive Officer, .. 


-V:/../"Mafiarashtra Industrial Development Corporation, 
~ 
'vif/ ·l1dyogSarathi. M.~~ak.aH Caves Road, .'" . . ..... 


"~Andheri. MU1T!bar. . 

~ 

_ ''f) .' S~~:Djrections under Section 33 A of Water (Preventi~n afl~ Control of 
~) ~ ~I Pollution) Act. 1974. '. 

).) J \ Re'f: 1. Circular issued by MPCB dated 21/09/2015.~ 
t, 2.Discussions held in various meetings of State Level CETP 

6t Co-ordination Committees. . . . 
3.Minutes of the Meeting extended to non-performing CETPs on 

8/6/2016. . " '. 

··.4-Joint meeting of the Officials of MIDC, MPCB and 
representative of the CETP operators heJd on 22/02f2017 
in World Trade Centre. . 

WHEREAS. the Maharashtra Industrial DevelopmE;nt Corporation is the 

Planning Authority for· providing infrastructure facilities for the MIDC area and also to 

ensure that the industries situated in the MIDC area should have peen provided with 

water supply, 'roads, drainage fines including proper cplle,ctipn snd sewerage 

as well as ·tr~atl)1ent and disposal system to the waste water g~nerated from th~ir 

AND WHEREAS, the Common Effluent Treatment Plants was introduced with . ~ . ... 

an enthusiasm approach to solve the problem of pollution caused ~Y effluent 

discharge by s'mall scale IndUstries. These industries lack technical expe.rtise and are 

not finanCialiy viable for implementation and maintenance of p.ollution control devices, 

The main objed of the CETP is to ~o've the problem of cost, lack o'f trained staff and 

. space to reduce the problems of monitoring and to organize the disposal treated 

waste and sludge. " . .<'1 
'~, 
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AND WHEREAS, the non-conforming CETPs have now become threat to the 

environment due to various reasons and fail to cater their primary goar. The majority of 

the CETP managements have faifed to control administration of CETPs, they don't 

have proper vigilance on their member industries. The industries are changing their 

production activities from time to time without intimating to the CETP Associations 

legding to receiving exc~ss IQad at inlet. The major flaws such as maintenance of the 

\nydraulic flow. online measurement, effluent qualitY, sludge quality, unit design, 

m;flintenance and working issues with laboratory facilities were observed in the 

CETPs. The similar kind of the outputs were also given by member institutes 

~ppointed by MPCB for assessment of the CETPs in Maharashtra.Hence, 

thelndustries Association/GETP associations have failed to perform their duties of 

'extending support. to the non viable and smarr scale industries for overcoming on 

technological and financial constraints. 
£. 

AND WHEREAS. the Gentral Pollution Control Board had issued directions u/s 

i8('I)(b} of the water (Prevention & Control of Pollution) Act, 1974 that not to permit 

expansion I establishment of the industrial units in the areas where the associated 

CETPs are not complying with the required standards and where such CETPs do not 

have adequate hydraUlic load capacities. AND WHEREAS, these directions were 

brought to the notice by the Maharashtra Pollution Control Board vide Circular dated 

2t!!-39/2015 ta a/l the concern including MIDC. 

AND WHEREAS, 24 CETPs are working in the State of Maharashtra and one 

recently started at Nandgaon, Amravati. The said CETPs are catering the need of 

7880 no of industries and about 191 MLD of effluent treated and disposed to the 

environment. The MPCB has taken into consideration the revIsed standards laid down 

by Ministry of Environment. and Forest, Govt. of India for CETPs and Board is 

monitoring the standards from time to time and accordingly. consents are issued 

StipUlating the stringent effluent disposal.standards, 

AND WHEREAS. now, it was observed that out of 24 CETPs, 17 CETPs are 

COmplying to the standards stipulated in the consent. At present 7 CETPs are 

continuously non...conforming to the disposal standards, namely TEPS CETP MIDC 

Tarapur" o..CETP (Chemical) MIDC Dombivali, Add!. Ambernath CETP MIDC 
A'llbernath RIA r. .• ,JETP MIDC Roha, PRIA CETP MIDC Patalganga, Loteparshuram 

CETPMJDClote, CETP Akkalkot Road Solapur. In view of the continuous non-~ 

t 
», 

tU}--;! .ra;;; 
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compliance, the MPC Board has Initiated actions agcllrlt:;! thP. rfJffrl'lIlr;q (.rj1f1:r/xlQ''''I'''frtr; 
~ CETPs. 

~ 
1. Tarapur CETP -_The CETP was receiving mo(~ eff!(~nt t e ::.;ry/; V v; ~ 

~ MlD 	against its capacity of 25 MlD, henr.;e CETP lila"'. rlf'A In V/t,f';/.,r, .~ ,,-*,~ 

extra 	 hydraulic load and disposal Is happenmg rnlir.A::1tlrf. ll') ~~.i:.we-: , ~ standards. The Board has Issued various directions, irnp(i~d !Jo/4i' ~f~;;yt~ 

increased vigilance among \'ndividual industries and CET? B-1 ~~ 

Jmprovement was observed. The Board has Issued cllJ$I';re ~e"k...r;$ rc .¢3~ 
Industries in year 2016-17 which are grossly violating dispo-saG :;:..a!<~;",,!;; ~ 'f'e y 
inlet of CETP. In addition to this Board has issued drrecfioos k; a! ~~es 10r 

curtailing 40% of effluent generation. The eETP has uf'lderta!'''.en crf6.~~!I 
for expansion by 50 MlD. Accordingly, Board has granted Ccr~J! ~~h 

, J 
~ for Expansion of CETP on 05.06.2014. The work of expansV;fi! of ,~=. "'.c..;. :s .t-l 

Pl"Clgress. .A.t present the CETP is not conforming '#I~m me:~",':ee:d 

rnsposal standards. 

2. O..cETP ChemIcal. Dombivali - There are two CETPs in ~~:aif;UDC 

, ~ area, the one 16 MLO DBESA CETP (Textiie) located in ~---{j ~l:s' 
. . 

dedicated to treat effluent of textiles units, and the Q~ 1.5 lflJ ff1! D'~ ~':P 

(Chemical) located in Phase-II pocket is dedicated to treat e~erti!{?;'1' cne:'"':':11CSl 

units. But, there ;s no arrangement for segregation of textl'e &~ ~~fC".st! 

effluent, about 4.5 MlD mixed ei.1~ent (Textile + Ch.€mkal) ~m ~~fI$ 
sent to the 16 MlD OSESA CeTP in Phase-I, and the lreI,~:;:~ii"1tiftS '~ 5 ULO 

mixed effluent (Textile + Chemical) is left for treatment in ~ 1.5 ~tfL}l)e--.('::i:::''',c 

In Phase-II. The Board has issued various dlreclQn...'-, l1!,!;~"'~~~?')..~ 

guarantees, increased vigilance among individm~l in<llJStf~~ .~~~ (?E1P s...~\".::l 

has also issued letter to MIDC for curtailment of wa~ ~.!f.;~)(~ t'1f .\~,'\'X~-'r 

loduslIies of CETP by 25% But no improvement wa.s ~')~~\'~i. ~.~ ~~\~ ,>~ '$h:t' 

warnings. Therefore, Board 'has issued Clos.ure ()jf~,.;,.':'{!\)l\:S ~'\ W~ n~ ,,-)['1 

02.07.2016. The said CETP is closed and directions weh>' ~~s,\~t {\~ ~ f)·('n'p 

member Industries for not to discharge effluent to DCf H~ 

3. 	 ~djtional Ambernath CETP - The CETP IS. IY\\'n~l t\,x ~i.~t.\t' ~:~~ \\'<f$ 

Operated by MIs. Bharat Udyog Ltd. tHl 2·l.O~ Ant} l~~ t\~ t;\\~1\~~~tr~ftt 

issue by the operator, the MIOe has handed over th~ C~~'l~ ~\" ~~ '~\~~Rii~t/;,,\ 
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~ Ambernath Manufacturing Association (AMMA) for operation & maintenance. 

The Board has issued various directions, imposed bank guarantees, increased ~ 
vigilance among individual Industries and CETP. However. no improvement 

~ was observed in spite of warnings. The Board has also issued letter to MIDC 

for curtailment of water supply of Member Industries of CETP by 25%, Board ~ 
issued directions on, dt. 02.07.2016 to Additional Ambernath Manufacturing 

{I 
Association, Additional Ambernath CETP directing them to stop receiving 

effluent from member industries within 72 hours or till AAMA CETP submit :I 
concrete time bound proposal for up-gradation, operation and ma;nt~nance of 

~ existing CETP. Also 66 member industries were issued direction on 02.07.2016 

and 13.07.2016 regarding not to discharge treated efnuent into CETP 1 MIDC~ 
drainage system. 

fI 
4, 	 RIA CETP - The concentrated pollution load is receiving at Inlet of CETP. The ii .. Board has issued various directions, imposed bank guarantees, increased 

vigilance among individual industiies and CETP. The Board has closed down 

industries which are grossly violating disposal standards to the inlet of CETP.OJ 
The CETP has proposed the upgradation and expansion of existing CETP. ;;, 
Accordingly, Board has granted Consent to Establish for upgradation and 

Expansion of CETP on 26.03.2015 . ., ~ 
5. 	 PRIA CETP - The Board has issued various directions. imposed bank 

guarantees, increased vigilance among individual industries and CETP. 'jETP 

, ~ was not in operation due to lega! matter, now resumed operation. MIDC has 

taken possession of CETP and floated tender for Operator for CET? 

•• 
6. Lote CETP _ The Board has issued various directions. Imposed bank 

guarantees, increased vigilance among individual industries and CETP. But no 

• Improvement was observed. The Board has closed down industries which are 

grossly violating disposal standards to the inlet of CETP. Board has issued 

" direction to CETP for curtailment of quantity of effluent by 25% on 13.04.2016. 

The Board has granted Consent to Establish for upgradation and Expansion 
; 

ofGETP on 03.09,2015. 

~ 
AND 	WHEREAS, the said issue was also discussed in the meeting of non 

~ Petforming CETPs on 02/06/2016 & 08/0612016 before the Atlthorities of the Board 

~ '. Was deCided to suggest MIDC that jf such type of CETPs do not perform and and it . 'Hi
, 	 (~ 

~ 	 ~ . /11.~ 
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when there Is no Board of Directors to control the CE-Ws, then why the MIDe cannot 

the wo'rking of these CETPs to operate it on their. own by collecting 

contribution from the,Member industries. 
! 

AND WHEREAS, despite of repeated persuasion and meetings with the 


officials of MIOe, the MIOC has not taken requisite steps'to take over the non­


conforming CEJ"Ps in MIDC area- AND WHEREAS. the Board has already given you 

t 

sufficient & .reasona,ble time to take effectives steps to take over the ~orking of non~ 


• conforming CETPs' in MIDe area. 


NOW THEREFORE, in exercise of the powers conferred upon me under 


Section 33A of th'e Water (Prevention and Control of Pollution) Act. ,1974, you are 

hereby directed to comply with the following directions: 

, 	 ' 

(' 1) 	 You shall take over the non-conforming CETPs n~,mely, TEPS-CETP, D­

CETP Chemical, Additional Ambernath CETP. RIA Cf,:TP, PRIA CETP and 

Lote. eElP located in MIDC areas. within a period of3 months i.e.on or 
, 	 ' 

befor~ 31/05/2017. 
, 2) YOu,' sh<;iU operate & maintain these CETPs by your, 'own or otherwise, . 

thrO!Jsh an Expert Agency. 
3} In case, the MIDC appoint an Expert Agency for operation & maintenance of 

the: above CETPs. then, the Member Industries/CETP ,Association shall not 
/, 

directiy pay' the cost of operation & maintenance,'to the Expert Agency, 

MIDC shall collect the said cost from the Member Industries of the aforesaid 

'CETP~. 
4) 	 MIDt> being the infrastructure / nodal agency, shall. take up the job of 

operation & maintem:mce of above non~conforming .CETPs within a period 

of :; months from the date of receipt of these directions. 

5) You shail submit _the time bound program, to take over tfle non-cOnforming 

,C£TPs if) MIDC area within a period of one month from,the date ofreceipt, 

of these directions. ' , ' 

In case o( failure, the Maharashtra Pollution Control Board will initiate 

appropriate legai ~cti~n against the MIDC, which please note,' !lO.' 
, 	 11~-

" 	 (satiSh'iGlvai.,AsNy
'Ch~~n 
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SIGNATURE,STAMP AND            SIGNATURE,STAMP AND             SIGNATURE,STAMP AND  
SEAL OF CONTRACTOR        SEAL OF THE MEMBER INDUSTRY            SEAL OF MIDC 

  

  

TRIPARTITE AGREEMENT FOR COMMON EFFLUENT  

TREATMENT PLANT AT ROHA INDUSTRIAL AREA. 

 

This Agreement is made and entered into at             this     day       of 2022 

BETWEEN 

R&B Infra Project Pvt. Ltd. & Hydroair Tectonics (PCD) Ltd. (JV) 

hereinafter referred to as the “Operator or Contractor”(which expression 

shall unless it be repugnant to the context or meaning thereof be deemed to 

mean and include its successors and assigns) of the First Part; 

AND 

                                                                                 a proprietorship / 

Partnership / Society / Pvt. Ltd / Public Ltd. Company having been registered 

under the Partnership Act 1932/a Company within the meaning of the 

Companies Act 1956 having its registered office at   ______________            

and factory at-                                                                    hereinafter 

referred to as the “Member Industry” or “MI” (which expression shall unless 

it be repugnant to the context or meaning thereof be deemed to mean and 

include its heirs, executors, administrators and permitted assigns of such last 

survivor / its successor or successors in business and permitted assigns) of the 

Second Part; 

AND 

MAHARASHTRA INDUSTRIAL DEVELOPMENT CORPORATION, a 

statutory Corporation constituted under the Maharashtra Industrial 

Development Act 1961 (Maharashtra III of 1962) and having its principal office 

at Udyog Sarathi, Mahakali Caves Road, Andheri (E), Mumbai - 400 093, 
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SIGNATURE,STAMP AND            SIGNATURE,STAMP AND             SIGNATURE,STAMP AND  
SEAL OF CONTRACTOR        SEAL OF THE MEMBER INDUSTRY            SEAL OF MIDC 

  

hereinafter referred to as “MIDC”/ ‘FACILITATOR’ (which expression shall, 

unless it be repugnant to the context or meaning thereof be deemed to mean 

and include its successors and assigns) of the Third Part. 

WHEREAS: 

I. The Contractor with active support of State/ Central 

Government/Maharashtra Pollution Control Board (MPCB) shall 

operate and maintain on contract basis the  Roha Common 

Effluent Treatment Plant at Roha Industrial area (hereinafter 

referred to as the CETP/RIA CETP), handed over on “as is where is 

basis” by MIDC for execution of the work portion under Part -I : 

Design, Build and Commissioning including Rehabilitation, 

Upgrade/Expansion on DB basis of Common Effluent Treatment 

Plant (CETP) at Roha Industrial Area and under Part –II, Operation 

and Maintenance (treatment of raw incoming trade effluent on per 

cubic meter basis). 

 

II. Under the Notice Inviting Tender (NIT) No. 27 dated 

02/11/2018 and Tender Agreement No. C-1 for the year 2019-

2020 executed between Contractor and MIDC, the Contractor has 

undertaken to carry out the work of Design, Build and 

Commissioning including Rehabilitation, Upgradation  of 22.50 MLD 

Common Effluent Treatment Plant (CETP) at Roha Industrial 

Area under Part – I DB Basis Works and Operation and Maintenance 

of the CETP under Part – II of RIA CETP. The Operation and 

Maintenance of  the  CETP  which  would  include  overhauling  and 

repairing  the  CETP  plant  including  all mechanical and electrical 

equipment; routine operation and maintenance of CETP, treating the 

incoming effluent a s  p e r  t h e  MPCB/CPCB standards; testing the 

incoming and outgoing effluent characteristics with requisite testing 

equipment and materials; collecting effluent samples from effluent 
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SIGNATURE,STAMP AND            SIGNATURE,STAMP AND             SIGNATURE,STAMP AND  
SEAL OF CONTRACTOR        SEAL OF THE MEMBER INDUSTRY            SEAL OF MIDC 

  

generating industrial units, its testing and submission of results to 

MPCB as well as MIDC; making available necessary technical, 

maintenance and administrative staff including payment of their 

wages; preparing monthly bills of the Member Industry; providing all 

labour, material, equipment, fuels etc. The Contractor shall operate 

and maintain the CETP as per the norms of MPCB / CPCB. 

 

III. MIDC reserves its right to revise the treatment charges from time to 

time and communication its decision to  the Member Industry as well 

as the Contractor/ Operator of RIA CETP as and when required. 

 

IV. MIDC is making all  parties of this agreement aware that since 

Mahrashtra Pollution Control Board (MPCB) issued Notice under 

Section 33 (A) of the Water (Prevention and Control Pollution) Act 

1974 and instructed MIDC to appoint an expert agency for Operation 

and Maintenance of  RIA CETP vide letter No. 

MPCB/JD/(WPC)/B-1147 dated 23/03/2017, it was incumbent 

to operate the CETP by appointing an expert agency as instructed 

by MPCB in the interest of the industries in the Roha Industrial 

Area as well as for environment protection. Hence, MIDC has 

decided to operate the CETP by appointing the Contractor as its 

Operator. All parties herein above agree to be bound by such orders 

of the MPCB. 

 
 
NOW THIS AGREEMENT WITNESSETH AS FOLLOWS: 
 
1. DEFINITIONS AND INTERPRETATIONS: 

 
A. TIME shall be stated in Hours and shall mean Indian Standard Time. 

 
B. DAY means a period of twenty-four (24) consecutive hours beginning 

and ending at 0700 hours.  
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C. WEEK means a period of seven (7) consecutive days beginning from 

Monday. 
 

D. MONTH means a period beginning at 0700 hours on the first day of 
Calendar month and ending at 0700 hours on the first day of 
succeeding Calendar Month. 

 
E. YEAR means a period of three hundred and sixty-five (365) 

consecutive days or three hundred and sixty-six (366) consecutive 
days when such period includes a twenty ninth (29) day of February 
beginning at 0700 hours from a day. 

 
F. FINANCIAL YEAR means a period of three hundred and sixty-five 

(365) consecutive days or a period of three hundred and sixty-six 
(366) consecutive days when such period includes a twenty ninth 
(29) day of February beginning at 0700 hours from 1st April and 
Ending at 0700 hours on 31st  March. 

 
G. Quantity Measurement Pattern means rate at which the quantity of 

the trade effluent is measured in proportion to the consumption of 
water. 

 
H. Treatment Charges/CETP treatment charges: means the charges 

levied by MIDC for treating trade effluent discharged by the Member 
Industry, charged i.e. Rs 23.40/- per cum which may be revised 
from time to time under intimation to the Member Industry. 

 
I. Where the context so requires, words imparting the singular only 

also include the plural and vice versa; and, any reference to 
masculine gender shall include feminine gender and vice versa 

 
 
2. CHARGING PATTERN: 

A. The Member Industry will pay the following charges: 
 

i. All “Green” catagaries industries shall become nominal members  of 

CETP of their area on one time payment of nominal fees of 

Rs.2500/- as per MIDC/Env/31 dated 22/01/2002 circular. 

 

ii. Refundable security  deposit equal to 3 months water charges 

as billed by MIDC to the MI/consumer. If the Member Industry 
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fails to pay the treatment charges regularly, the same will be 

adjusted through these above mentioned deposits. If the Member 

Industry transfers the unit/plot, any balance amount of its deposit 

will be refundable. These deposits will not bear any interest and 

shall be applicable to new members only and not to existing 

members; 

 

B. It is agreed that for quantity measurement pattern the Member Industry 

will discharge its effluent for treatment in the CETP as per the consent to 

operate issued to it by MPCB and/or as per the inlet parameters 

mentioned in CETP consent for SSI units Industries having effluent flow 

<25 m3/day, the Member Industry shall pay the treatment charges as 

fixed by MIDC on the basis of actual expenditure incurred on treatment 

of its effluent including all expenditure on treatment, energy and 

maintenance charges, penal charges, fees and taxes payable etc. 

complete including 15% ETP charges. The charges will be calculated on 

the basis of expenditure of previous financial year. To begin with, the 

charges which were being charged in the previous financial year at the 

rate of Rs. 23.40/- per cum will be charged and any difference will be 

adjusted in the next financial year at the rate of 65% of the water 

consumption as per MIDC water bill of the Member Industry. Review of 

the expenditure incurred on CETP, treatment charges etc. will be taken 

every 6 months and if required the adhoc treatment charges, charged at  

Rs. 23.40/- per cum/m3 shall be revised as and when required and shall 

accordingly be billed by the MIDC to the Member Industry. The 

Contractor’s/Operator’s and RIA CETP co-ordination committee’s joint 

approval will be taken prior to application of such adhoc charges. (Billing 

shall be at actual as per flow meter and SCADA system. If it is not 

available at Industry outlet then 65% formula to apply). 
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3. COVENANTS BY THE CONTRACTOR/OBLIGATIONS OF THE 
CONTRACTOR: 
 

A. Part - I: Design, Build and Commissioning including Rehabilitation, 

Upgrade/Expansion on DB basis of RIA CETP, at Roha Industrial 

Areas as per Tender Conditions at the accepted cost without any 

deviation whatsoever. The Contractor irrevocably agrees to the terms of 

the Tender which shall be binding on the Contractor under the present 

terms. 

B. Part – II: Operation and Maintenance of RIA CETP as per Tender 

Conditions at the accepted rate per Cum Basis. 

a. Operate and maintain the CETP as per the prescribed norms of MPCB / 

CPCB and as per the consent issued by MPCB; 

b. Carryout routine and breakdown maintenance of the equipment in 

CETP  Plants; 

c. To treat the incoming effluent to meet the MPCB / CPCB standards; 

d. To carry out pumping of raw effluent from Equalization tank; 

e. Efficient Operation of CETP round the clock; 

f. To prepare solutions like Lime, Alum, Acid & Nutrients etc. and ensure 

proper dosing; 

g. To carry out the day to day preventative maintenance of Mechanical, 

electrical,  Electronic equipment’s like greasing, oiling, replacing of 

glands etc. and electrical, SCADA, OCEMS etc. connections, rewinding 

of motors, repairs of pumps / gate valves / switchgears etc. complete 

to keep the plant in running condition; 

h. To keep close watch on entire effluent treatment plant and take the 

prompt action in case of any leakage and chocking of interconnecting 

piping /drains; 

i. Sludge removal and its disposal from clari-flocculator; and all units 

operations & process of CETP and onward for disposal to TSDF at 

Taloja, Dist. Raigad. 
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j. Dewatering and cleaning of any unit as and when needed; 

k. To collect samples from various sampling points of CETP and 

analysis of the same in the laboratory for parameters which are 

essential to know the performance of CETP and keep a record  of the 

sampling; to carry out performance evolution of CETP once in a Six 

month for period of Two years of commencement of O & M of CETP & 

thereafter  once in a year till the end of  the Five years O&M period  & 

shall carry out rectifications in the process of the CETP at its own cost 

so as to  achive disposal standards. 

l. To keep the day to day records of flow, chemical consumptions, plant 

performance etc. and schedule of preventative maintenance of 

mechanical and electrical equipment’s; 

m. Maintain record book/log book with the help of computer; 

n. Providing Safety Gear to O & M Staff; 

o. Maintain the log sheet for various equipments and systems; 

p. Draw samples and get analyzed for the parameters required and make 

the necessary process correction; 

q. Submit report in the form and frequency required by the MIDC; 

r. Housekeeping of the entire plant allocated area; 

s. Maintain clear record of attendance for his workmen and staff; 

t. Contractor shall be responsible for preventive maintenance 

necessitated by normal usage of the equipment; 

u. Providing necessary technical, maintenance and administrative staff 

including their wages/payments. As mentioned, plant was in operation 

till last year, contractor shall give priority to absorb the previous staff 

and employees over the new recruiters subject to verification of their 

eligibility and suitability; 

v. (i) Preparing monthly bills of individual industries contributing effluent 

to CETP as per  procedure set out by MIDC and submitting the same to 

MIDC. 
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(ii) Operator shall maintain key crucial equipments, instruments as 

stand by in stock  to avoid any disturbances or breakdown in CETP 

Operation. 

(iii) to maintain DG set up always in operational condition. 

w. Collecting effluent samples from effluent generating industrial units, in 

co-ordination with MIDC and RIA CETP, its testing and submission of 

results to MIDC and Joint Vigilance Committee and/or any other such 

committee; 

x. Payment of all materials, labors, diesel, energy charges and water 

charges shall be borne by the Contractor. Cost of operation and 

maintenance including all manpower, chemicals, sundries, (includes 

cost of diesel for running D.G. set in case of power failure), chemicals, 

manpower, stationary required to maintain various records etc., cost of 

telephone bills, internet charges etc. shall be borne by Contractor. 

y. Provide any other data as requested by Engineer-in-charge/MPCB/ 

CPCB/MoEF & CC and concerned Semi Government Departments like 

Corporations, Councils etc. 

z. The Contractor shall appoint such consultants, advisors and staff, both 

technical and administrative, for the project and for its proper 

execution in all respects on its own expense. 

aa. The Contractor shall liaise between the Government of Maharashtra and 

Government of India, MPCB, MIDC and such other institutions and for 

proper execution of the project and the Contractor shall be solely 

responsible for meeting the standards prescribed by Maharashtra 

Pollution Control Board. 

bb. The Contractor shall establish a laboratory for the purpose of routine 

testing of the effluent being discharged by the users of the CETP 

including the Member Industry and to supervise, manage and control 

the operations of the CETP and the laboratory; 
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cc. The Contractor is obligated to submit the daily performance report of 

the CETP to MPCB, the monitoring authority for the operation of the 

CETP and to MIDC. It is hereby made clear that all responsibilities of 

observing terms and conditions of the consent to establish and consent 

to operate for the CETP rests with the Contractor, irrespective of the 

name in whose favour  MPCB has issued its consent to 

establish/operate and any penalty, fine imposed by MPCB due to non-

performance of the CETP including any penal action initiated will be at 

the risk and cost of the Contractor as well as the defaulting Member 

Industry, provided the default is  proven in any joint co-ordination 

committee. 

dd. The Contractor, will collect effluent sample both indepdendently and in 

co-ordination with joint vigilance committee of the Member Industry by 

surprise checks. In this respect, the Member Industry will extend its 

full co-operation to the Contractor and allow collection of samples. The 

effluent discharged into MIDC collection chamber shall be as per the 

prescribed standards of MPCB as well as CETP inlet parameters and 

shall be easily accessible for sampling and observation. The results 

after sampling shall be binding on the Member Industry. The samples 

shall be collected from the discharge point of Member Industry and in 

the presence of at least one representative of the Member Industry 

and Joint Vigilance Committee member. The Sample Collection Report 

is to be counter signed collectively by the CETP, Member Industry and 

Joint Vigilance Committee Member. 

ee. The Contractor irrevocably undertakes to abide by the terms of this 

Agreement and any change in the law or direction of MPCB dealing with 

operation or maintenance of the CETP; 
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4. COVENANTS BY THE MEMBER INDUSTRY: 

(i) All effluent generated by Member Industry in its premises shall be 

sent on exclusive basis to the CETP; 

(ii) The Member Industry will discharge its effluent to CETP as per the 

standards prescribed and consent given by MPCB and CETP inlet 

parameters; 

(iii) The Member Industry shall install “Electromechanical flow meter” and 

shall house such flow meter in a separate secured area. The meter 

shall be used for measurement of the flow quantity and for monitoring 

the quality of the effluent. The Member Industry shall ensure that the 

flow meter is sealed and protected from tampering at all times and 

ensure its proper functioning; 

(iv) The Member Industry agrees that, in case the effluent treatment 

charges are not paid by it within the stipulated time as specified in 

the water bill i.e. 45 days from the date of issuance of the water bill, 

MIDC shall be at liberty to charge interest/delayed payment charges at 

such rates as applicable to water rates charged in water bills as may 

be decided by MIDC from time to time and the Member Industry 

hereby agrees to pay the same to MIDC; 

(v) The Member Industry further agrees that in case the Member 

Industry fails to pay the treatment charges and/or fails to pay the 

interest/delayed payment charges as mentioned hereinabove, unless 

MIDC grants further extensions for such payment for recovery of the 

interest/delayed payment charges as may be determined by MIDC 

from time to time, MIDC shall disconnect the supply of water and shall 

not reconnect the water supply unless all outstanding dues along with 

interest/delayed payment charges are paid in full by the Member 

Industry alongwith the necessary disconnection and reconnection 

charges as decided by MIDC. 
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(vi) AMC Charges :- Member industries herewith undertakes to install  

SCADA system at the outlet of their effluent carrying pipeline with 

NRV (Non Return Valve) system, so that in case the effluent of the 

Member Industries not meeting MPCB consented parameters shall bge 

automatically  disconnected & returned back to ETP of the Member 

Industries. Member Industries further agrees to pay to MIDC annual 

maintenance charges for SCADA system more particularly mentioned 

hereinbelow from the date of installation of SCADA system as per 

bill/invoice raised by contractor and such amounts received from the 

member industry same shall be reimbursed to contractor by MIDC 

appropriately; 

 a) For 1st Year  - Rs. Nil 

 b) For 2nd Year - Rs. 7000/- per member per annum 

 c) For 3rd Year - Rs. 8000/- per member per annum 

 d) For 4th Year - Rs. 8500/- per member per annum 

 e) For 5th Year - Rs. 9000/- per member per annum 

vii) All the CETP member industries shall install Strainer on the discharge 

point along with provision of Positive Discharge of the effluent into 

MIDC effluent collection pipeline as per MIDC Circular No. MIDC/Dy. 

CEO (Env.)/C-37340/2019 dated 02/08/2019. 

 
5. PENALTY AND SAMPLING PROVISIONS 

In case of any violation of effluent standards while discharging effluent 

to collection system by the Member Industry, the MIDC will penalize the 

Member  Industry as per the hydraulic & Chemical load.  The Contractor 

shall inform of such violations and penalty to be charged to MIDC so as 
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to enable MIDC to include the penalty amount , charge the penalty and 

collect the same from the individual water bills of the Member Industry. 

The penalty and/or  penal charges so levied on  the Member Industry 

shall be paid by the Member industry. The Member industry herewith 

irrevocably undertakes to pay such penalty charged . The process of 

levying penalty shall be as under: 

 
(i) Initially, the Contractor/MIDC will give a warning by issuing a 

notice for improvement in quality of effluent etc. to the Member 

Industry by giving an 8 days period for improvement. However, in a 

calendar year the Member Industry shall be entitled for only one 

such warning. Upon issuance of such warning the Contractor/MIDC 

shall initiate necessary penal action (as applicable). If improvement 

is not observed in 8 days, MIDC will charge the penal charges for 

violation of the inlet parameters as per the penalty clause as and 

when the same is informed by the Contractor/MIDC and only after 

producing evidence of issuance of 8 days warning notice to the 

Member Industry. 

 

(ii) Even after lapse of 8 days from issuance of warning notice, if the 

Member Industry fails to comply with the inlet parameters 

/standards, the Contractor/RIA CETP shall request MIDC to stop the 

water supply of the Member Industry and the Member Industry 

cannot raise any objection against stopping its water supply due to 

failure to improve the effluent quality being discharged by it to CETP. 

Simultaneously, the Contractor/MIDC/RIA CETP shall also inform of 

the violation by the Member Industry to MPCB to enable MPCB to 

issue necessary directions under the various laws to the Member 

Industry while also intimating to MIDC. 
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(iii) For taking penal action and deciding the parameters / characteristics 

of discharge of the Member Industry, a vigilance committee 

comprising one member of the Contractor, one member of MIDC and 

Local MPCB Office & two members nominated by Industries 

Association of Roha  shall be formed, however for taking joint 

vigilance sample minimum 2 members of the committee are 

required to be present at the sampling site. The committee shall take 

joint vigilance sample from outlet of the member industry and test it 

in the MPCB’s laboratory/ CETP Laboratory and the test results will 

be binding on all the parties and if the test results are not as per 

consented norms, the Member Industry will be liable to pay penalty 

charges (as applicable). The Member Industry will have no objection 

against disconnection of its water supply, if the Member Industry 

consecutively for 3 months fails to improve the effluent standards up 

to the desired inlet parameters of CETP and water supply of the 

Member Industry will be disconnected by MIDC. The water supply 

will be restored only after the Member Industry produces satisfactory 

test results of sample jointly taken by the Contractor and Joint 

Vigilance Committee and tested at CETP’s laboratory and pays the  

Water supply reconnection charges to MIDC. For such testing after 

disconnection of water supply, the testing charges shall be borne by 

the operator/ contractor. 

 
(iv) Sampling procedure:- While drawing the sample from the outlet 

of the Member Industry, 2 samples will be drawn and sealed. One 

sample will be sent to MoEF approved Laboratory and other sample 

will be analysed in CETP Laboratory. The test results of the sample 

thus received from the said laboratory will be binding on the Member 

Industry, however if there is any dispute over analytical results, then 

analysis shall be carried out in CETP laboratory in presence of member 

industry  by taking a fresh sample.  
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(v) It is also further agreed by all the parties that the results of any 

samples collected by MPCB from time to time as a part of their 

vegilance sampling and informed to MIDC  and Member Industry/ 

CETP contractor will be binding on all parties to the agreement and 

considered for charging penalty on the Member Industry (as 

applicable) or issuing notice by the Contractor/MIDC. In case of 

dispute of results of sample drawn by vigilance committee and results 

of sample collected by MPCB, the result of MPCB sample shall prevail 

over the results of sample drawn by vigilance committee and it will 

be binding on all parties to accept the same and impose the penalty 

charges accordingly.  

 

(vi) Design inlet standards of CETP are as under:  

                

 

Sr. 

  

Parameters 

  

Unit 

  

Inlet 
Characteristics 

  After Rehabilitation 
works 

  

               

 

No. 

      

of existing 
CETP 

  

High COD 

  

Low COD 

  

               

                 

             Stream   Stream   

                   

 1  pH      Between 5.5-9.0   

Between 

6.0-   

Between 

6.0-   

             9.0   9.0   

               

2  COD  mg/l  <2500  <3000  < 300   
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 3  

BOD, 3 days @ 

27⁰C   mg/l   <1000   <1000   < 100   

                  

4  Oil & Grease  mg/l  --  <50  <10   

  
 

          

 5  

Total Suspended 

Solids   mg/l   <500   <800   < 75   

                  

6  TKN  mg/l  --  <100  < 100   

             

 7  TP   mg/l   --   < 20   < 20   

                  

8  TDS  mg/l  --  < 4000  < 4000   

 

6. If any Industry located in MIDC Industrial Area which has not become 

the member of  CETP and intends to join the CETP, the following 

procedure shall have to be followed:  

 
(a) The industry shall submit an application to MIDC. MIDC shall take 

decision in this matter and reserves its right to decide the 

application of an industry willing to join the CETP. 

(b) MIDC will inform the new member about the membership charges 

and upon such payment enter into the tripartite agreement for 

CETP use. 
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7. CETP daily performance report shall be submitted by the Operator  to 

MIDC  and   Maharashtra Pollution Control Board, which is the 

monitoring authority for the operation of the common effluent 

treatment plant. All responsibilities of observing terms and conditions of 

consent to establish and consent to operate of the CETP rests with the 

the Operator and any penalty, fine imposed by Maharashtra Pollution 

Control Board due to non-performance of the CETP including any penal 

action initiated will be at risk and cost of party of the CETP Operator. 

This tripartite agreement for CETP Plant at Roha MIDC area shall be 

valid up to 31/03/2028. 

 

8. The CETP contractor shall install online monitoring system at the  

industrial effluent  outlet point in the CETP premises and the analytical 

results of the parameters as per MPCB consent shall be relayed to 

CPCB, MPCB and MIDC’s server. 

 

9. Formation of Committees :  

A. Local Grievances Redressal Committee consisting of one officer 

nominated by MIDC, authorized representative nominated by 

Contractor, one member nominated by Roha Industries 

Association amongst members of CETP and one officer 

nominated by Regional Officer, MPCB Konkan Bhavan, CBD 

Belapur, Navi Mumbai, shall be formed within one month from 

grant of consent to operate. In case of an existing Consent to 

Operate Local Grievances Redressal Committee shall be formed 

within  one month from execution of the present agreement. The 

Local Grievances Redressal Committee shall meet every 3 

months and try to resolve any grievances raised by Member 

Indsutries.The Operator and RIA CETP shall address the issues, if 

any, raised by the members. 
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B. Formation of Joint Co-ordination Committee (Technical) 

Joint Co-ordination Committee consisting of the representative of 

the MIDC or the  Executive Engineer (Alibaug) so duly nominated 

by MIDC, authorized technical representative nominated by the 

Operator, one technical member nominated by Roha Industries 

Association amongst  member of CETP shall be formed. 

C.  Formation of Joint Vigilance Committee 

Joint Vigilance Committee consisting of the Deputy Engineer, 

Roha as nominated by MIDC, authorized representative 

nominated by Operator, one member nominated by Roha 

Industries Association amongst  member of CETP and one 

officer nominated by Regional Officer, MPCB Konkan Bhavan, 

CBD Belapur, Navi Mumbai shall be formed. 

 

10. Indemnity:  

MIDC’s role in this agreement is that of a facilitator only. It is the 

responsibility of the Member Industry to discharge the effluent in its 

outlet as per consent granted by MPCB and as per CETP inlet 

parameters. The effluent received in CETP is to be treated according to 

the disposal standards of MPCB by the Contractor as per Consent issued 

by MPCB. Thus, the responsibility of treatment and compliances at the 

source rests with the Member Industry and responsibility of treatment 

and compliances at CETP rests with the Contractor. The Contractor and 

the Member Industry shall indemnify and hold harmless MIDC from any 

dispute resulting out of treatment standards and compliances. MIDC 

shall promptly notify the , Contractor / the Member Industry of any 

such claims upon receiving notice or being informed of the existence 

thereof. Upon such notice from the MIDC, the Contractor and the 

Member Industry shall promptly take such action as may be necessary to 

protect and defend MIDC against such claims, and herewith undertakes 
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and indemnifies MIDC against any losses, costs or expenses incurred in 

connection therewith. MIDC reserves its right to recover such losses, 

costs or expenses incurred in connection therewith from the Member 

industry and /or the Contractor. 

 

11. Termination:  

If and whenever there shall be a breach of any of the covenants herein 

contained by the Contractor or the Member Industry, this Agreement 

can be terminated by MIDC by giving notice of three months in writing 

to the other parties to this Agreement. 

 

12. Dispute Resolution :  

If any dispute or difference arises between the Parties in connection with 

the validity, interpretation, implementation and/or alleged breach of any 

term or provision of this Agreement and/or any document related or 

incidental hereto, and/or otherwise howsoever arising from or in respect 

of this Agreement and/or any document related or incidental hereto 

(hereinafter referred to as the “Dispute”), the Parties shall endeavor to 

settle such dispute or difference amicably /by friendly consultation 

within 30 (thirty) days from the date of occurrence thereof, failing 

which, the  Hon’ble Court in Mumbai shall have the jurisdiction to try 

and entertain the dispute. The provisions of this clause shall not survive 

the expiry or termination of the Agreement. This Agreement shall be 

governed by the laws of India. 

 

13. Counterparts:  

This Agreement shall be executed in three counterparts, each of which 

shall be deemed to be an original, but which together shall constitute 

one and the same instrument. 
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IN WITNESS WHEREOF, THE PARTIES HERETO HAVE SET AND 
SUBSCRIBED THEIR RESPECTIVE HANDS ON THE DAY AND YEAR FIRST 
HEREINABOVE WRITTEN. 

 

SIGNED, SEALED & DELIVERED By the 

withinnamed Contractor 

R&B Infra Project Pvt. Ltd. & Hydroair 

Tectonics (PCD) Ltd. (JV), through its 

Authorised Signatory, Mr. ________________,  

Director, pursuant to the authority granted 

By the Board Resolution passed by the Board 

of Directors dated ____________ 

In Presence of 

1) 

2) 

SIGNED, SEALED AND DELIVERED BY THE 

WITHINNAMED Member Industry ---  

Shri---------------------------------------- 

Proprietor/director/partner of -----------------

--------In Presence of 

1) 

2) 

 

SIGNED, SEALED AND DELIVERED BY 

THE WITHIN NAMED FACILITATOR 

MAHARASHTRA INDUSTRIAL 

DEVELOPMENT CORPORATION 

Through its Authorised Signatory 
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Executive Engineer, MIDC Division, Alibaug 

has set his/her hand/have set their  

respective hand/have caused its  

common seal to be affixed. 

Shri.  ____________________ 

In the presence of 

1) 

2) 
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Item No. 01        Court No. 1   

BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 
 
 

Original Application No. 510/2019 

 
(With report dated 31.01.2020) 

 

 
Aditya Singh Chauhan      Applicant(s) 
 

Versus 
State of Gujarat       Respondent(s) 

 

  
Date of hearing: 06.02.2020 
 
 
 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

  HON’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER 

    HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

    HON’BLE MR. SIDDHANTA DAS, EXPERT MEMBER 
 

 

For Applicant(s): Mr. Aditya Singh Chauhan 

For Respondent(s):  Ms. Nidhi Jaswal, Advocate and Ms. Manyaa 

Chandok, Advocate for GPCB 

 
 
 

 
    

 

 

 

 

ORDER 
 
 
 
 

 

1. A report was sought from the State Pollution Control Board (SPCB) 

with reference to the allegation that CETP, Narol, Ahmedabad was 

discharging untreated effluents into Sabarmati river, adversely 

affecting the environment and the inhabitants. The CETP is operated 

by M/s Narol Textile Infrastructure and Enviro Management. 

 

 

 
2. Thereafter, the matter was considered on 15.11.2019 in the light of 

the report submitted by the GPCB that the CETP was not meeting the 

parameters, causing pollution of Sabarmati River. In view of the said 

report, the Tribunal directed recovery of compensation, reduction of 

pollution load by decreasing capacity of the units contributing to the 
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pollution and to take further remedial steps. Observation of this 

Tribunal are: 

 

“2. The report filed by the Gujarat Pollution Control Board (GPCB) 
acknowledges that the CETP is not meeting the parameters. The 
units connected to CETP are engaged in processing of cotton and 
blended fabrics, denims and synthetic textiles which are sending 
partially treated effluents through underground pipeline. The 
effluents are discharged into Sabarmati river after treatment by 
CETP but the 2 outlet norms are not met as the CETP does not 
have adequate capacity. The SPCB assessed compensation of 

Rs. 70 lakhs for noncompliance in the form of encashment of 
bank guarantee which was furnished but the conditions of the 
guarantee were not fulfilled. CETP has taken certain steps and 
the direction for achieving the norms have been issued but 
inspite of such steps, CETP continues to exceed the prescribed 
norms till date.  

 

3.  In view of above, following earlier orders of this Tribunal in O.A. 
No. 125/2018, Arvind Pundalik Mhatre Vs. Ministry of 
Environment and Forest &Climate Change &Ors. and O.A. No. 
95/2018, Aryavart Foundation Vs. M/s Vapi Green Enviro Ltd. 
&Ors., we direct that apart from recovering compensation for the 
damage to the environment so as to recover cost of restoration on 
‘Polluter Pays’ principle, the SPCB must reduce the pollution load 
by proportionately decreasing the capacity of the units 
contributing to said pollution. We are informed that there are 120 
member industrial units. The SPCB may ensure that the load is 
reduced in such a way that the CETP outlets achieve the norms. 
The quantum of compensation should be as per laydown norms 
and quantum of bank guarantee for future should also be on that 
basis. The capacity may be restored once remedial steps are 
taken so as to ensure that outlet of CETP achieve the laid down 
norms. For the past non-compliance, let the joint Committee of 
CPCB and GPCB assess the environmental compensation and 
file a report. The nodal agency will be the GPCB for coordination 
and compliance.  

 

4.  Let a further compliance report be filed by the SPCB by 

31.01.2020 by e-mail at judicial-ngt@gov.in.” 
 

 

3. In view of the above, the GPCB has filed its report on 31.01.2020 as 

follows:  

 

“The environmental compensation for the past non-compliance as 
per the formula prepared by CPCB is EC = PI x N x R x S x LF. 

(Where, EC-Environmental Compensation in Rupees, PI-Pollution 
Index of the Industrial Sector, N-Number of days the violation 
has taken place ,R-Factor of EC in Rupees, S-Factor for scale of 
operation of industrial unit, LF-Location Factor). The formula is 
given in the order dated 19.02.2019 of Hon’ble NGT in OA No. 
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593/2017 (Paryavaran Suraksha Samiti & Anr Vs Union of 
India). 
 

The calculation of environment compensation for period of 

06.09.2017 up to 22.11.2019, calculated jointly by CPCB and 
GPCB using the above-mentioned formula and amount is Rs. Rs. 

3,63,60,000/(Rs. Three Crore Sixty Three Lakh and Sixty 
Thousand Only). The detail report with appendix 1 to 5 is 
enclosed herewith as per Annexure A. 
 

In compliance to the Hon’ble NGT order dated 15.11.2019, GPCB 
has directed the CETP Narol vide its order dated 13.12.2019, to 
reduce waste water quantity to 23 MLD against sanction CCA 
quantity 100 MLD to achieve out let norms. The Copy of the 
GPCB order dated 13.12.2019 is enclosed herewith as per 
Annexure B. 
 

Subsequently the GPCB has carried out monitoring of 
CETP on 19.12.2019, 30.12.2019, 13.01.2020 and 

25.01.2020. The results of samples collected during these 
visits are as under: 

 

NTIEM CETP-NAROL 

Norms BOD COD NH3-N pH SS 

Date Inlet Outlet Inlet Outlet Inlet Outlet Inlet Outlet Inlet Outlet 

Limit-> 500 30 1200 250 50 50 6.5- 

8.5 

6.5- 

8.5 

300 100 

19.12.2019 280 167 847 472 46.48 54.82 7.05 7.48 476 78 

30.12.2019 388 72 953 232 55.71 42.06 7.23 8.01 450 84 

13.01.2020 209 66 520 204 30.41 27.16 6.98 7.94 218 44 

25.01.2020 277 45 1031 158 52.75 31.58 6.83 7.65 500 74 

 
Analysis reports of the last three visits show that the 

CETP is meeting with pH, COD, Ammonical Nitrogen and 

Suspended Solid parameters. However, the remaining norm 

of BOD which is not within the parameters, will most likely be 

met by March 2020. This is as per the action plan submitted by 

the CETP to GPCB in furtherance of the GPCB notice dated 

13.12.2019. The action plan submitted by the CETP to GPCB is 

annexed herewith as Annexure C. 

 

During above mentioned visits of the CETP by GPCB, it has been 

found that the waste water received by the CETP has been 

reduced from 100 MLD to around 60 to 65 MLD. To ensure that 

the order of this Hon'ble Tribunal is complied with in its letter 

and spirit, GPCB visited the member industries and found that 

they were discharging waste water more than the CCA quantity. 
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Therefore, appropriate action has been initiated by GPCB against 

defaulting industries. Copy of Show cause notices, Notice of 

Directions and Closure directionare collectively annexed 

herewith is as per Annexure D.” 

 

 

4. We asked learned Counsel for GPCB why compensation has been 

assessed only upto 22.11.2019 while the violations are still 

continuing. We also find why the factor of environmental 

compensation has been taken to be 250 while the formula applied 

stipulates the factor to be between Rs. 100-500 depending upon the 

nature of the industry. 1In the present case, the majority of industries 

are in ‘red’ category and CETP itself is ‘red’ category and thus, while 

250 may be normal factor, present fact situation may require the 

factor to be higher. 

 

5.  In view of the above, it is necessary that a joint Committee of CPCB 

and GPCB reviews the compensation.  

 

6. Since the units who have discharged load beyond permissible limit 

may also be liable to pay compensation. Though, action is said to 

have been taken in the manner mentioned in annexure B to D to the 

report, compensation has not been recovered from the units found to 

be violating the norms.  

 

7.  In view of above, let further action taken report be furnished jointly 

by CPCB and GPCB by e-mail at judicial-ngt@gov.in before the next 

date.  

 

Copy of this order be sent to CPCB and GPCB by e-mail. 

 

 

                                                           
1
Ris a factor in Rupees, which may be a minimum of 100 and maximum of 500. It is suggested to consider R as 250, as the 

Environmental Compensation in cases of violation. 
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List again on 30.04.2020. 

 

Adarsh Kumar Goel, CP 

 
 
 

S.P Wangdi, JM 

   

  
Dr. Nagin Nanda, EM 

 
 

 
Siddhanta Das, EM 

February 06, 2020 
Original Application No. 510/2019 

AK 
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Item No.93             (Pune Bench)

  

 
 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 
[Through Physical Hearing (with Hybrid Option)] 

 

ORIGINAL NO.58 OF 2022 (WZ) 
WITH 

I.A. NOS.73/2022 AND 209/2023 IN O.A. NO.58/2022 (WZ)  
 
Aryavart Foundation       Applicant  

 
   Versus 

 
M/s Ria CEPT Co-op. Society Ltd. & Ors.    Respondents 

 
Date of hearing : 08.05.2024 

 
CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 

HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER                                                                    
 

Applicant          :  Mr. Aayushman Aeron, Advocate holding for Dr. Surendra 
                            Singh Hooda, Advocate 

 
Respondents     :  Mr. Saurabh Kulkarni, Advocate for R-1 
                            Mr. Vilas Jadhav, Advocate for R-2 

                            Mr. Aniruddha Kulkarni, Advocate for R-3 
                            Mr. Raghunath Mahabal, Advocate for R-4 
                            Mr. Dattatray Devale, Advocate for R-5 

                            Mr. Saket Mone, Advocate for R-7 
 
 

          ORDER 

 
 I.A. NO.209 OF 2023 (WZ) :      

 
 

1. Learned counsel for respondent No.5 – M/s Sudarshan Chemical 

Industries Ltd has filed this application (I.A. No.209/2023) for deletion of 

respondent No.5 from the array of parties in Original Application.  When 

we enquired from the learned counsel for the applicant as to whether he 

has any objection for deletion of respondent No.5, he states that 

respondent No.5 was not impleaded by him, rather it was at the direction 

of this Tribunal vide order dated 31.03.2023 that the said impleadment 

has been done.  Therefore, we find that the reason which has been given 

for impleadment of respondent No.5 is already recorded in paragraph 

no.8 of our order, referred to above.  Hence, we do not find good ground 
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for deletion of respondent No.5 from the array of parties in Original 

Application.  This application (I.A.) is accordingly disposed of. 

2.   Respondent No.5 has already filed reply-affidavit dated 

07.02.2024 in Original Application.  Learned counsel for respondent No.5 

states that he has received copy of the reply-affidavit of respondent No.1 – 

M/s  Ria CEPT Co-op. Society Ltd., dated 02.03.2024, against which he 

wants to file rejoinder.  Four weeks’ time is allowed for the same. 

3. From the side of respondent No.6 – M/s R & B Infra Projects Ltd and 

respondent No.7 – M/s Hydroair Tectonics (PCD) Ltd, reply-affidavits have 

been filed wherein the submissions are made against the Joint Committee as 

well, stating that opportunity of hearing was not given to them while 

calculating the environmental damage compensation (EDC) against them 

and on the point that they were contractors engaged by respondent No.4 – 

MIDC and hence, they cannot be held liable for EDC. 

4. From the side of respondent Nos.6 and 7, learned counsel Mr. Saket 

Mone has appeared and states that the basis of the Joint Committee report 

in respect of recommending EDC against respondent Nos.6 and 7 is the 

tripartite agreement while there is no such agreement executed.  The 

document which has been provided to us and relied upon by the Joint 

Committee is not actual agreement. 

5. The learned counsel for respondent No.2-MPCB states that the 

objections which have been stated in the replies of respondent Nos.6 and 7 

need to be considered by the Joint Committee and thereafter, the matter 

should be heard.  We allow respondent Nos.6 and 7 as well as respondent 

No.1 – M/s Ria CETP Co-op. Society Ltd and respondent No.4-MIDC to 

approach the Joint Committee for raising the objections against the Joint 

Committee report and the hearing shall be given by the Joint Committee to 

these parties and supplementary report be submitted before us within one 

month and a copy of the said supplementary report shall also be served on 

all the parties to the present proceeding. 
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6. From the side of respondent No.4, learned counsel Mr. R.B. Mahabal 

has appeared and submits that there are several allegations/objections 

against the MPCB-respondent No.2 itself. Therefore, MPCB should not be 

party to the hearing before the Joint Committee in respect of the matter of 

complaint against themselves.  But we find that respondent No.2-MPCB is 

an Institution and that there may be some specific officer who might have 

bias against some party.  Therefore, the parties have liberty to implead such 

kind of officer who is taking interest in respect of any other party and 

seeking relief against them.  

7. Learned counsel for the parties apprised us that the reply-affidavit, 

which has been submitted by respondent No.5, has not been served upon 

them.  Therefore, we direct learned counsel for respondent No.5 to serve a 

copy of the reply to all other parties within two days.  

8. Put up this matter for next consideration on 22.08.2024.      

   

       Dinesh Kumar Singh, JM 

 
 

 
                                           Dr. Vijay Kulkarni,  EM 

 

 
May 08, 2024 

O.A. NO.58/2022(WZ) 
npj 
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Annexure- 6: List of Participants in the meeting conducted on 13/08/2024 

Respondents No.  Name of Participants  

Respondent No. 1 (RIA CETP Co. Op. 

Society) 

Mr. Bardaskar P.P., Chairman of RIA CETP 

Respondent No. 2 (MPCB) Joint Director (Air Pollution Control), HQ 
 

Regional Officer, Raigad and 
 

Sub Regional Officer, Raigad-2 

Respondent No. 4 (MIDC) 

 

Adv.  Raghunath Mahabal and  

Mr. S. B. Patil, Chief Engineer 

Respondent No. 5 (M/s Sudarshan 

Chemicals Industries Limited): 

 

Mr. Nagesh Kamat, Head EHS and  

Mr. Vaibhav Naik, EHS 

Respondent No. 6 & 7 (R & B Infra 

and Hydro Air Tectonics (PCD) Ltd.) 

Mr. H. B. Singh and 

Mr. Ninad Kerkar 

 

Annexure -  61801



 Annexure -  7
1802



1803



 Annexure -  81804



1805



1806



1807



1808



ANNEXURE- 1
1809



ANNEXURE- 21810



1811



A
N

N
E

X
U

R
E

- 3
1812



1813



1814



1815



1816



1817



1 

SUBMISSION BY RESPONDENT NO. 4 - MIDC 
BEFORE THE JOINT COMMITTEE 

CONSTITUTED BY THE HON’BLE NGT  
IN OA NO. 58 OF 2022 (WZ)  

AS PER DAILY ORDER DATED 08/05/2024 

 

POINTS TO BE MAINLY CONSIDERED 
FOR FIXING THE RESPONSIBILITY 
OF FAILURE BASED  ON FACTS AND 
LAW POINTS 

A. MPCB is the original respondent in the OA. 
The applicant has made serious allegations 
against the MPCB as well. As such to avoid 
the conflict of interest, MPCB should not hear 
the matter OR be part of Joint Expert 
Committee (apart from being coordinator or 
facility provider). 

B. The major blame in the OA by applicant is 
alleged on RIA CETP and MPCB. In such OA 
the MPCB can’t be included even as the 
Member of JEC. It amounts to violating basic 
principle of law enforcement. 

C. MPCB ought not have given the directions 
u/s.33A of the Water Act without ascertaining 
the competence, expertise and special 
knowledge of MIDC in design, treatment of 
CETP. 

D. RIA CETP and MPCB, both have failed to meet 
the standards and ensure the compliance of 
discharge standards. MIDC came to rescue as 
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per the directions of MPCB. In such 
circumstance, it is the responsibility of the 
RIA and MPCB, as the MPCB by force and 
compulsion has directed MIDC to execute the 
work. 

E. CPCB, MPCB and NEERI are the expert 
agencies in the field of effluent treatment, 
science and technology. As per s.17 of the 
Water Act, MPCB has duty, function and 
powers to do necessary study, research, 
advice and even execute the emergency work 
u/s.30. This was not done by MPCB. MPCB 
shifted the burden to MIDC who was never 
qualified OR legally bound to execute such 
work. 

F. The design of CETP was approved by MPCB, 
NEERI. MPCB has charged fees to grant the 
‘Consent to Establish’ and ‘Consent to 
Operate’. As such MPCB is responsible for the 
technology, process and propriety of the 
CETP for the designed purpose. 

G. The allegations are that MPCB and RIA CETP 
has failed to ensure and enforce that the TDS 
and COD is within the designed limits. The 
CETP has failed to treat the effluent after 
completion due to this basic failure. MPCB is 
charging fees for the service of Consent AND 
monitoring as per the GR of 2011 charging 
Consent fees. 
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MPCB SHOULD FIRST DECIDE ON ABOVE AND 
RECORD ITS FINDINGS BEFORE GOING AHEAD 
IN HEARING THE MATTER. 

 

1. Background and Initial Directions: 
The Maharashtra Pollution Control Board (MPCB), 
through its letter dated 6th March 2017, issued 
directives under Section 33A of the Water 
(Prevention and Control of Pollution) Act, 1974. 
These directives mandated the operation and 
maintenance of seven non-performing Common 
Effluent Treatment Plants (CETPs) in Maharashtra, 
including the Roha CETP, by the Maharashtra 
Industrial Development Corporation (MIDC), either 
directly or through an appointed agency. 

2. Appointment of Project Management 
Consultant: In compliance with the MPCB’s 
directive, MIDC, following the prescribed 
procedures, appointed M/s CH2M Hill (India) Pvt. 
Ltd. (now Jacobs, USA) on 16th March 2017 as the 
Project Management Consultant (PMC) to conduct a 
condition assessment of the Roha Industrial Area 
CETP. 

3. Tendering and Appointment of 
Contractor: Based on the feasibility study report 
submitted by CH2M and the Detailed Project Report 
(DPR) approved by the National Environmental 
Engineering Research Institute (NEERI), MIDC 
issued an e-tender notice for the design, 
construction, rehabilitation, and operation of the 
22.5 MLD CETP. On 16th September 2019, 
following the second tender call, MIDC awarded the 
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contract to M/s R & B Infra Projects Pvt. Ltd. and 
Hydroair Tectonics (PCD) Ltd., in a joint venture 
(referred to as "THE PRESENT 
AGENCY/CONTRACTOR"). 

4. Financial Aspects: The total capital cost 
for the design, construction, and commissioning of 
the CETP, including its rehabilitation and 
upgradation, amounted to Rs. 45,00,00,000/- 
(Rupees Forty-Five Crores Only). Subsequently, an 
additional estimated expenditure of approximately 
Rs. 60 Crores will be incurred for the operation and 
maintenance of the CETP over 60 months post-
rehabilitation. 

5. Handover of CETP: The CETP at Roha 
Industrial Area, previously managed by M/s RIA 
CETP Co-Op Society Ltd., was handed over to the 
Deputy Engineer, MIDC Sub-Division, Roha, on 1st 
February 2020, and subsequently to the joint 
venture for rehabilitation, upgradation, and 
operation and maintenance for 60 months. 

6. Completion and Compliance: The 
rehabilitation, upgradation, and modernization of 
the Roha CETP were completed and commissioned 
on 30th April 2023, in line with the DPR prepared 
by CH2M and approved by NEERI. Since its 
commissioning, the CETP has consistently met 
MPCB disposal standards. 

7. Impact of COVID-19 Pandemic: The 
COVID-19 lockdown imposed on 24th March 2020 
significantly impacted the mobilization of manpower 
and materials, leading to delays. Labour migration 
and restrictions on the transportation of goods 
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severely affected the pace of work, resulting in an 
approximate delay of 12 months. Despite these 
challenges, all necessary design and engineering 
activities were completed during this period. 

8. Natural Calamities: Cyclones, including 
Nisarga, in June 2020, further disrupted operations, 
causing damage to equipment and structures and 
necessitating extensive restoration efforts, which 
delayed progress by approximately two months. 

9. Supply Chain Disruptions: The conflict 
between Russia and Ukraine, major exporters of 
steel, affected the supply of stainless-steel 
materials. Additionally, global semiconductor 
shortages delayed the delivery of instrumentation 
items essential for the Roha CETP. 

10. Operational Challenges Prior to 
Handover: The RIA CETP Co-Op Society Ltd. failed 
to operate the CETP effectively from 01/04/2017 to 
31/01/2020, necessitating its handover to MIDC for 
rehabilitation and upgradation on 01/02/2020. 
Despite various challenges and natural calamities, 
MIDC successfully completed the CETP 
rehabilitation and commissioning on 30/04/2023. 

11. Duration of Upgradation Work: An 18-
month period (546 days) was allotted for the CETP 
upgradation, during which the RIA CETP could not 
have operated effectively. 

12. Role of MIDC: MIDC was brought in as a 
"facilitator" to revamp the system and was never 
intended to be held responsible as a "polluter." 
According to the Joint Committee Report (JCR) 
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Page Number 864, the CETP violations were due to 
non-compliance by member industries with 
discharge standards, thereby implicating those 
industries, not MIDC, under the 'polluter pays 
principle.' 

13. Inlet Discharge Issues: As stated in 
JCR Page Number 866, member industries 
discharged effluents without meeting outlet 
standards, resulting in shock loads that 
compromised the biological treatment process of 
the CETP. Once the CETP is upset due to severe 
damage to acclimatized bio-mass / bio-culture, it 
takes few weeks to again develop the sufficient bio-
mass that can withstand the effluent in the CETP. 

14. Clarification of Responsibilities: 
MIDC’s role is limited to that of a facilitator and 
agent on behalf of MPCB, with control confined to 
the CETP area. The non-performance issues 
were due to the inadequate control of 
incoming raw effluent quality by the RIA CETP 
Co-Op Society Ltd, as per the Memorandum of 
Understanding (MoU) executed on 01/02/2020. 

15. Industrial Development 
Commitment: MIDC accepted the responsibility to 
undertake upgrade, design, execution of 
construction, and then appoint the agency for O&M, 
etc. for the non-performing RIA CETP to support 
industrial growth and employment, as directed by 
MPCB by formal legal directions us/. 33A of Water 
Act, without any solicitation from MIDC.MIDC 
never ever shown any “interest” in this 
arrangement but this was thrusted upon MIDC by 
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failure and reluctance of; 

 Member Industries to control their basic 
parameters of pollution such as pH ,TDS, BOD 
and COD as per CETP design parameters; 

 RIA CETP failed to identify such industries and 
isolate their effluent without admitting it to 
CETP; 

 MPCB failed and continued to fail in their 
statutory duty to identify and do surveillance 
monitoring  
 

16. MIDC stood as directed by MPCB: 
MIDC accepted the responsibility, under compulsion 
and formal directions u/s.33A from MPCB, when 
generator of pollution Member Industries, RIA CETP 
as the SPV created with sole purpose to collect and 
treat effluent AND the MPCB which has statutory 
responsibility to prevent and control pollution, all 
failed to do their duty. MPCB did not take over the 
CETP to itself u/s.30 and execute this as emergency 
work. MPCB favoured itself and passed on the its 
bounden duty and statutory responsibility to MIDC, 
as they had authority to give directions u/s.33A to 
inter alia relieve themselves from this herculean 
task. MIDC is the third-party facilitator, who has no 
gain or financial interest in this. 

17. Objection to Financial Liability: The 
financial and operational responsibilities imposed 
on MIDC are unjust and lack logical or legal merit, 
given the conflict of interest involving MPCB in the 
Joint Committee Report. 
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REQUESTS OF RESPONDENT NO. 4 - MIDC, 
BEFORE THE JOINT COMMITTEE: 

a) MIDC’s role was strictly as a facilitator and 
agent on behalf of MPCB, with rehabilitation 
efforts undertaken without disrupting existing 
CETP operations, under expert supervision by 
M/s CH2M (now Jacobs, USA). The Joint 
Committee failed to acknowledge the 
longstanding non-compliance of the Roha 
CETP since 2009 in its compensation 
proposal. 

b) The liability for environmental damage 
lies with the "polluter," AND as 
“occupier”, both, namely the RIA CETP 
Co-Op Society Ltd. and its member 
industries, as per the 'polluter pays 
principle.' This is supported by JCR Page 
Numbers 338 & 866. Consequently, it is 
inappropriate to propose compensation 
against MIDC, which has fulfilled its 
rehabilitation duties under the MPCB's 
Section 33A directives. If this proposition to 
impose fine on MIDC for recusing in crisis is 
accepted by Hon’ble Tribunal, then wrong 
precedence shall be set and no one hereafter 
will to even attempt and rescue any 
environmental scenario. 

c) The CETP was handed over to MIDC on 
01/02/2020, and a reasonable period was 
required for rehabilitation planning, including 
consultant appointments, studies, and 
approvals. This fact was known to 
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everyone and accepted by everyone. The 
Joint Committee’s compensation proposal 
does not adequately consider this timeline 
and exclude this period from calculations for 
proposing penalty. 

d) The Government of India's lockdown on 
24/03/2020, shortly after the CETP handover 
to MIDC, severely impacted progress. The 
Joint Committee’s oversight of this period 
contradicts the Government of India’s 
lockdown guidelines. 

e) The COVID-19 lockdown and subsequent 
second wave caused significant labour 
shortages and material delays, impacting 
work speed. The Joint Committee should 
account for these lost working days. 

f) The Joint Committee’s compensation proposal 
for six years fails to align with the five-year 
period stipulated under the NGT Act, 2010, 
from 01/04/2017 to 31/03/2022, following 
the OA registration on 30/05/2022.  

Key considerations include: 

i. MIDC’s adherence to Public Works 
Department (PWD) procedures as a 
government organization. 

ii. Timelines for consultant appointments, 
studies, DPR preparation, and NEERI 
approval. 

iii. Tender processes and competent 
authority approvals. 
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iv. Extensive time required for CETP 
rehabilitation, dry and wet runs, 
commissioning, and stabilization. 

v. Impact of COVID-19 lockdowns and 
second-wave disruptions. 

vi. Challenges in labour remobilization post-
pandemic. 

vii. Payment of Environment Damage 
Compensation, if any, should be 
attributed to the RIA CETP Co-Op Society 
Ltd. and its member industries, as per 
the 'polluter pays principle,' in line with 
the MoU executed on 01/02/2020 and 
MIDC should be freed from proposing of 
compensation. 

 

 

         EXECUTIVE ENGINEER 
       MIDC ALIBAUG DIVISION 
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MAHARASHTRA INDUSTRIAL DEVELOPMENT CORPORATION
(A Government of Maharashtra Undertaking)

Office of the Executive Engineer, MIDC, Alibag Division, Nagdongri,
Rewas Road, Tal-Alibag, Dist Raigad 402201,.

Tel- 02141-222257/222242 Email- eealibaug@midcindia.org
No/EE (Alibae)ft7lOO3 lot 2024

To,

1)The Regional officer,
MPCB,Raigad Bhavan,
CBD,Bela pur
2) The Sub-Regional officer(2),
MPCB,Raigad Bhavan,
CBD,Belapur

Date :-, 9 /og bn

Sub :- Submission of documents as instructed during the Hon.Joint Committee
hearing on 13,O8.2O24.

Sir,

MIDC is very much grateful to the Hon. Joint Committee for giving the patience

hearing of all MIDC's issues related to the RIA CETP CO-Op, Sec Ltd and the compensation
proposed by the Joint Committee.

Sir, we have submitted our detailed say through E- mail dated L2.08.2024 and E-

mail dated L3.O8.2024 by our Advocate Mr. Raghunath Mahabal,Pune.

During the hearing the Hon, Joint Committee requested to submit additional documents &

accordingly please find enclosed herewith the following documents.

Sr,No. Point Raised by Joint
Committee

Name of the Document
attached

Remarks

L CETP DPR approved
by NEERI.

CETP DPR prepared by ch2m
and approved by NEERI

Nagpur is attached.

2 Reason for Mixing of
6.5 MLD low COD

Treated Effluent of
M/s Sudarshan
Chemicals in to the
RIA CETP in the
Anoxic Tank

For diluting the High COD

SSleff luent coming from the
CETP member industries, it is
necessary to mix low COD

treated effluent of M/s
Sudarshan Chemicals so that
the CETP could meet disposal
sta n da rds.

Point no 7.2 & Page No.-23 of
DPR.

3 MOU signed between
MIDC and RIA CETP

Photocopy of MOU Signed on.
i) ]_s.02.2001
ii) 1.2.07.2OO2
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iv) 01.02.2020 is attached.

4 Quadripartite
Agreement to be

signed between i. RIA

CETP ii. MIDC iii. R &
B lnfra Project Pvt.

Ltd & Hydro Air (JV)

iv. CETP Beneficiary
Member lndustries

A Draft Agreement was
submitted to Joint Director
(Air), MPCB, Mumbaias per

the meeting convened on date
03.o4.2o24 by MPCB.

Quadripartite Agreement copy

is enclosed

MIDC has requested allthe
parties i.e. RIA CETP co-op
society, CETP Operator, CETP

beneficiary member industries
to sign the quadripartite
agreement in presence of
MPCB officers.
The quadripartite agreement
is already circulated to all

stake holders.

5 Treated Effluent
Disposal pipe line
From CETP to the
point suggested by

Maharashtra
Meritime
Board(MMB).

Photocopy of MMB NOC

issued vide Letter No.

MMB/CEO/ENGG-UWWPR
Creek/2292 dated O4.O8.201"4

to lay Treated Effluent
Disposal pipe line From CETP

to L4,7 KM Gophen Village is

attached. The carrying
capacity of 630mm dia

pipeline is 25 MLD.

6 Nisarg Cyclone News paper cutting of Times

of lndia, Mid Day, Mail Today
is attached

7

P

Covid-19 Period Circular issued by MIDC and

Govt. Of Maharashtra is

attached.

B JV Work order issued

by MIDC

JV Work order bearing number
WO No. - MIDC/ABG/TCIIFMS-

C98958 of2Ot9 dated
09.09.2019 issued by MIDC is
attached.The timeline
prescribed for rehabilitation &

upgradation work of sick CETP

is LB months.

During the hearing before the Hon'ble Joint Committee on date 13.08.2024,

it was further instructed to submit the action taken by the MIDC after the visit of Joint

Committee in the month of September ?-022.

The following actions are taken by the MIDC for control of pollution & betterment of

Envirnment:

i. MtDC has successfully completed and commissioned the CETP on 30.04.2023 through

appointed agency.
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ii. MIDC has rectified and repaired the treated effluent disposal pipeline where ever leaking.

iii. MIDC has installed 13 Nos of CCTV cameras in the CETP premises.

iv. lnstalled EHS Display Board at CETP entrance gate.

v. AdditionalStorage for Hazardous Waste disposal as suggested by Committee duringtheir
visit.

vi. MIDC has constructed new 10 MLD capacity treated effluent disposal sump, this is for
additional storage & will be commissioned soon after the installation of electromechanical

equipments/ pumping machinery.

vii. The accumulated sludge over the period of 15 years in the UASB tank has been removed

and disposed off at hazardous waste management facility at Taloja. This tank will act as a

buffer or panic pond.

viii. To surveillance the illegal movement of tankers, tender for installing CCTV in the Roha

lndustrial Area are invited by MIDC

The Hon'ble Joint Committee is requested to take the above documents on

record in continuation with the earlier submission vide E- mail dated 12.O8,2024 by MIDC

and mail dated 13.08.2024 by Advocate Mr Raghunath Mahabal on behalf of MIDC.

Thanking you,

ffiil\A
Executive Engineer,

MIDC, Division Alibag.

Copy submitted to SE(K) for favour of information please.

Copy to DE,MIDC Roha for information & necessary action.
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MEMORANIDUM Or UNDERSTANDING 

BETWEEN 

M/S RIA-CETP CÔ-0P, SOCIETY LIMITED 

(REGN. NO. RGD/RHA/GNL/(O/904 DT. 7.09.1994) 

AND 

MAHARASHTRA INDUSTRIAL DEVELOPMENT 
CORPORATION 

FOR 

12.5 MLD EXPANSION & UP-GRADATION PROJECT 

OF 

COMMON EFFLUENT TREATMENT PLANT 

AT 

ROHA 

c-34 
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Memorandum Of Understanding 

WHERE AS: 

Betwern 
RIA-CETP Co-Operative Society Ltd. 

This Memorandum of Understanding entered into at tMumbai on 

And 

Maharashtra Industrial Development Corporation 

_ day of 
T O15 betveen RIA-CETP Co-Op Socicty &td. (hereinafter referred to as kiA 

(: f i Sered Co-Op Society with Repistration No. RGD/ RHA/ GNL/(O)/904 cdared 

03/0)/1994 and having office at Roha Industries Recreation Club Bldg., Plot no. 6, MIDC, 

Roha 102116 Dist. Raigad, and the menbers respectivcly and reference to as the 

15:01ation: Memher, herein unless repugnant to the context or meaning thereof shall 
he deemel lo mean and include their respectivc successors, heirs and assigns as the 

First Part ard Maharashtra Industrial Development Corporation, a Corporation 

constituted under the Maharashtra Industrial Development Act 1961 (MAH ll of 1962) 

and having its Principle office at 4,4(A), 12h Floor, World Trade Center, Complex-1, Cuffe 
Parade, Mumbai-400 005 (hereinafter referred as MIDC, which expression, unless the 

Context does not so admit. Include its sUccessors and assigns) as the Second Part. 

MLD: 

1. RIA-CETP hs been in agreement vwith MIDC for erection and opera�ion of 10 

Million Liters per Day (MLD) capacity Common Effluent Treatment Plant (CETP) at 

plot no 9& 11, MIDÇ, Roha. Accordingly as per MOU dated 12.07.2002, RIA-CETP 

erected and commissioncd the said CETP in 2005 and has been operating the 

same for last 8 years. 

2. All the industrial units at Rota MIDC Industrial Estate are members of RIA-CETP 

and are availing the facility of downstream treatment of their effluent in CETP. 

These members are various industrial units (medium scale, small scale and large 

Scale). 

3 RIA-CETP is desirous of up-grading the existing treatment facility and expanding it 

15 czter fo additional 12.5 MLD effluent that would be generated by member 

industries Th:s vwou!d incrcase the capacity of CETP from prescnt 10 MLD to 22.5 

4 MIDC will have a role of Facilitator 

2 
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RIA CUP has prepared Detailed Projcct Roport (DPR) for the 125 MLD Expani00 
& Up-gradation Project after cxhaustive laboratory scale treatablity studies. 

6 NEERI, Mumbai Zonal Office has awarded its technical approval to the said DPK 
vide its lettcr no. NCERI/MIDC RIA CETP/2013/377 dt. 4.5.2013. 

7. RIA-CETP has gOt the Financial Appraisal conducted by an independent Financial 

Institution. 

8. The parties hereto desire to set out their agreement as regards the up-gradation 

expansion and operation of the said expanded CETP. 

9. It is the understanding between the parues that their rights and obligations in 
regard to their business relationship the said CETP shall be interpreted, acted 

upon and governed in accordance with terms and condition of this MoU and 

ea lher MOU signed on 12" July 2002 in letter & spirit hereto; 

2.0) NOW THEREFORE THIS MEMORANDUM OF UNDERSTANDING WITNESSTH AS 

UNDER: 

1. The CETP up-gradation and expansion project is envisaged to be implemented by 

RIA-CETP. 

2. The project cost of Rs. 2592 lakh shall be funded as follows: 

a) Rs. 1296 lakh i.e. 50% of project cost as Financial Assistance from ASIDE 

Funds have been sanctioned by Directorate of Industries vide their letter 

no. 16714 dt. 30.10.2013. 

bì Rs. 518.40 lakh i.e. 20% subsidy from MIDC 

c) Rs. 129.60 lakh i.e. 5% subsidy from MPCB 

d) Rs.648 lakh ie. 25% of project cost to be contributed by member 

industries of RIA-CETP. 

3. The contribution from member industries will be collected by RIA-CETP as per 

Mutual agreement between RIA-CETP and member industries in suitab!le monthly 

installments. 

3.0) OBLICATIONS OF RIA-CETP 

1. RIA-CETP shall design, procure, set up, erect and commission the CETP up 

gradation and expansion project at the present CETP premises within stipulated 

time period as per agreed schedule and at agreed costs meeting the norms o 

MIDC, MPCB and ASIDE. 

3 
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, R\CEP shali atrange for collect:on of capitTl cost contribution from all 

nenbes befoe the project completion to ensure effective functioning and 

wOinS T (he prorect for timely complction. The contribution by member 

iniusties towarcds capilal cost will not be liable for refund under any 

circumstances, even if the members clo[e their establishment at MIDC Roha 

Are3. 

Tuneet ail legai requirements of the plant. 

4 Sludge Handl:ng Management and its disposal shall be managed by the RIA CEiP 

t, fotiowing ules and regulatiors made under The Environment (Protection) Act, 
19S6 and urder the Hazardous Waste (Management and Handling) Rules, 1989 
and amended Hazardous Waste (Management & Handling) Rules 2000. 

4.0) 0BLIGATIONS OF THE MEMBERS OF RIA-CETP: 

1. Each member industria| unit sha!! enter into an agreement with RIA-CETP to 

avail the facility of expansion project of CETP. 

2. To ensure compliance of discharge standards by each unit. 

3. To cnsure collection of initia! project contribution and then regular treatment 

charges from the member industrial units to be paid to RIA-CETP. 

4. The membet industrial units shall pay the treatment charges as per the prevailing 

formula adopted by RIA-CETP. 

5. Al member industrial units shall pay their dues under this agreement to RIA 

CETP. 

5.0) OBLIGATIONS OF MIDC 

1. The ma:ntenance oí existing intrastructure like effluent collection and disposal 

l:nes, pumps and pumping machinery, final effluent disposal sump, and other 

relevant existing facilities shall remain with MIDC as per earlier MOU dated 

12.07.2002. For the purpose, MIDC shall continue its present practice of levy of 

drainage cess from all individual industrial units as per MIDC's Policy and the 

drainage cess shall not be reimbursed to RIA-CETP, 

Z MIDC shall increase the capacities of its infrastructure to take care of increased 

volume of effluent. 

J. MIDC together with MPCB shall provide subsidy of 20% + 5% of project cost to 

RIA-CETP on regu!ar basis for timely completion of the said project as per polic 
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: C*hil cary ot peodical monitoing of CrTP to check its functioning The 

anal, sis chages shall be borne by RA-CETP. MIDC shall also carry oul 
pertomance evaluation of CETP from I|T / NEERI once in six months during the 

first two years of its operation and later. on once in a year and the cost of the 

sare shal be born by RIA-CETP, if the CETP is found to be not achieving the 
(Htsp0sal rorms as prescribed by MPCB /under the Environment (Protection) ACt. 

19S6. MIDC shall give six months time to RIA-CETP for improvements. 
5 IMDC wi assist RIA-CETP for avaiing any other rece:vable and applicable subSIdy 

Tro:n State Government, Contra: Goveromect like AZIDE and / or International 

AgerciPS and disburse the suusidy amount to RIA-CETP after receiving the same 

trom SAnctioning Body. RIA-CETP w. bave to give benefit of this additional 

Subsicly (financial assistancel to its member industries (end user of project 

facility) in terms of reduced treatment charges. 

MID MIOC vll failitato the dsbutsenent of proportionate ASIDE funde 

Notwithstarding anything stated above in the event of RIA-CETP fails or neglects in 

making its contribution as men tionec in clause 2 here in above, MIDC shall have the 

ight to terminate this Memorandum of Understanding and accordingly it stands 

terminated with immediate effect. The MoU signed on 19.06.2013 between MIDC & RIA 

CETP shall be treat�d as cancelled. 

P.P. BARDESKAR 
CHAIRMAN, RIASCETP Co-Op. Soc. Ltd. 

AND SIGNED AND DELIVERED by 

MAHARASHTRA INDUSTRIAL DEVELOPMENT CORPORATION 

R. V. SONJE 

MIDC 
Dy. C. E. O. (Enváumbai - 400 093 

RAJESH ZANZAD 

MIDC 

Dy. CEO (Eny.) 
MIDC, Andheri (E), 

Superintending Engineer (Konkan) 

MIDC 

S.R. OEVANG 
Executive Engineer (Env.) 

Witnessed by 

S. H. BUDHWANI 

Sr. Vice Chairman 

Roha Industri�s A_sociationy 

RAESH RATHI 
Vice Chairman 

RIA-CETP CO. SOC. LTD. 
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MAHARASHTRA INDUSTRIAL DEVELOPMENT CORPORATION 

(A Government of Maharashtra Undertaking) 

Office of the Executive Engineer, MIDC, Alibag Division, Nagdongri, 
Rewas Road, Tal-Alibag, Dist Raigad 402201. 

Tel- 02141-222257/222242 Emall- eealibaugOmideindia,org 

No./EE (Alibag)/ IS9S Jof 2024 

To, 
The Joint Director, (APC) 
MPCB, Kalpataru Point, 3rd and 4th floor, 
Sion, Mumbai, Maharashtra 400022 

Dear Sir, 

Date - oslo& by 

Sub:- Quadripartite agreement for Roha CETP 

Ref:- Meeting convened by Jt. Director, (APC) MPCB with the 
office bearers of CETP Co. Op. So. Ltd., CETP operator 
& officials of MIDC & MPCB on date 03/04/2024 at 
MPCB Sion HQ. 

This is with reference to the meeting convened by you on datc 
03/04/2024 at MPCB Sion Office. As briefed during the meeting the 
Tripartite agreement approved by MIDC was sent to RIA CETP Co. op. So. 
Ltd. However, RIA CETP Co. op. So. Ltd. has raised certain objection & 
suggested to prepare a quadripartite agreement. 

The issue of Tripartite agreement was discussed in detail during meeting and it was suggested in the meeting that instead of "Tripartite" agreement the "Quadripartite" agreement may be signed between M/s. R&B Infra Project Pvt. Ltd. & Hydroair Tectonics (PCD) Ltd. (JV), CETP Beneficiary Member Industry" ("MI), MAHARASHTRA INDUSTRIAL DEVELOPMENT CORPORATION (MIDC) as a FACILITATOR and RIA CETP Co. op. So. Ltd., Roha, 

Accordingly, MIDC has prepared a 
agreement as per the directions issued during the meeting, The drat is 

draft QUADRIPARTITE 

submitted herewith for favour of information please. It is requested to -laase offer your valued comments/ suggestions on the Said draft quadripartite agreement to enable this office to finalize the agreements. A 
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II. 

1, 

IV. 

A. 

NOW THIS AGREEMENT WITNESSETH AS FOLLOWS: 

B. 

C. 

D. 

E. 

Industry; providing all labour, material, equipment, fuels etc. The Contractor shall 
operate and maintain the CETP as per the norms of MPCB / CPCB. 

F. 

MIDC & RIA CETP reserves its right to revise the treatment charges from time to 

time and communicate its decision to the CETP Member Industry as well as the 

Contractor/ Operator of RIA CETP as and when required & also on the 3P 
(Polluter Pays Principle basis). 

MIDC is making all parties of this agreement aware that since Maharashtra 
Pollution Control Board (MPCB) issued Notice under Section 33 (A) of the Water 
(Prevention and Control Pollution) Act 1974 and instructed MIDC to appoint an 
expert agency for Operation and Maintenance of RIA CETP vide letter No. 

MPCB/JD/(WPC)/B-1147 dated 23/03/2017, it was incumbent to operate 
the CETP by appointing an expert agency as instructed by MPCB in the interest 
of the industries in the Roha Industrial Area as well as for environment 

protection. Hence, MIDC has decided to operate the CETP by appointing the 
Contractor as its Operator. All parties herein above agree to be bound by such 
orders of the MPCB. 

DEFINITIONS AND INTERPRETATIONS: 

TIME shall be stated in Hours and shall mean Indian Standard Time. 

DAY means a period of twenty-four (24) consecutive hours beginning and ending at 0700 hours. 

WEEK means a period of seven (7) consecutive days beginning from Monday. 

MONTH means a period beginning at 0700 hours on the first day of Calendar month and ending at 0700 hours on the first day of succeeding Calendar Month. 

YEAR means a period of three hundred and sixty-five (365) consecutive days or three hundred and sixty-six (366) consecutive days when such period includes a 
twenty ninth (29) day of February beginning at 0700 hours from a day. 
FINANCIAL YEAR means a period of three hundred and sixty-five (365) 
consecutive days or a period of three hundred and sixty-six (366) consecutive 

SIGNATURE, STAMP AND 
SEAL OF CONTRACTOR 

SIGNATURE, STAMP AND 
SEAL OF THE MEMBER INDUSTRY SIGNATURE, STAMP AND 

SEAL OF MIDC SIGNETURE, STAMP 
AND SEAL OF RIA-CETP 
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2. 

G. 

H. 

I. 

i. 

days when such perlod Includes a twenty ninth (29) day of February beginning at 
0700 hours from 1st April and Ending at 0700 hours on 31" March. 

i. 

Quantity Measurement Pattern means rate at which the quantity of the trade 

effluent is measured in propdrtlon to the consumption of water. 

Treatment Charges/CETP treatment charges: means the charges levied by MIDC 

for treating trade effluent discharged by the CETP Member Industry, charged i.e 

Rs 23.40/- per cum excuding applicable GST & 15% EIP charges which may be 

revised from time to time under intimation to the CETP Member Industry. 

Where the context so requires, words imparting the singular only also include the 

plural and vice versa; and, any reference to masculine gender shall include 

feminine gender and vice versa 

A. The CETP Member Industry will pay the following charges: 
CHARGING PATTERN: 

All "Green" categories industries shall become nominal members of CETP of 

their area on onetime payment of nominal fees of Rs.2500/- as per 

MIDC/Env/31 dated 22/01/2002 circular. 

Refundable security deposit equal to 3 months water charges as billed by 

MIDC to the MI/Consumer. If the CETP Member Industry fails to pay the 
treatment charges regularly, the same will be adjusted through these above 
mentioned deposits. If the CETP Member Industry transfers the unit/plot, any 
balance amount of its deposit will be refundable. These deposits will not bear 
any interest and shall be applicable to new members only and not to existing 
members; 

B. It is agreed that for quantity measurement pattern the CETP Member Industry will 
discharge its effluent for treatment in the CETP as per the Understanding entered 
with MIDC and Contractor on 02.01.2020 the terms and conditions of which 
forms the basis of this agreement and as per the inlet parameters mentioned 
in the CETP consent to operate issued to CETP by MPCB and as per the e 
parameters mentioned in CETP consent for sST units Industries navng 
effluent flow <25 m/day. The Understanding between MIDC, RIA CETP and the 

Contractor on date 1 February 2020 and consent to operate issued by MPCB to 

Roha CETP & by 
SIGNATURE, STAMP AND 

SEAL OF CONTRACTOR 

MPCB to SSI units having effluent flow <25 m°/day, w 
SIGNATURE, STAMP AND SEAL OF THE MEMBER INDUSTRY 

SIGNATURE, STAMP AND 
SEAL OF MIDC 

SIGNETURE, STAMP 

AND SEAL OF RIA-CETP 

1871



C 

basis of this Agreement and is part and parcel of this agreement, copy of which is 
annexed here to & marked as Annexure-I. 

The CETP Member Industry shall pay the treatment charges as fixed by MIDC on the 

basis of actual expenditure incurred on treatment of its effluent including all 

expenditure on treatment, energy and maintenance charges, penal charges, fees and 

taxes payable etc. complete including 15% ETP charges. The charges will be 

calculated on the basis of expenditure of previous financial year. To begin with, the 

charges which were being charged in the previous financial year at the rate of Rs. 

23.40/- per cum will be charged and any difference will be adjusted in the next 

financial year at the rate of 65% of the water consumption as per MIDC water bill of 

the CETP Member Industry. Review of the expenditure incurred on CETP, treatment 

charges etc. will be taken every 6 months and if required the adhoc treatment 

charges, charged at Rs. 23.40/- per cum/m² excluding GST & 15% ETP charges shall 
be revised as and when required and shall accordingly be billed by the MIDC to the 

CETP Member Industry. The Contractor's/Operator's and RIA CETP co-ordination 

Committee's joint approval will be taken prior to application of such adhoc charges. 

D. It is agreed that MIDC will charge treatment charges to CETP Member Industries in 

their monthly water bills as per the statement given by RIA CETP to MIDC for billing 

purpose. It is agreed that MIDC shall refund amount mentioned separately in 

treatment charges submitted by RIA CETP and collected from CETP Member 

Industries through water bills to RIA CETP for their expenses towards vigilant 

sampling, testing and other administrative expenses, which shall be over & above the 

treatment charges of Rs. 23.40/- per cum. (excluding GST) & 15% ETP charges 

(excluding GST). 

E It js agreed that MIDC and RIA CETP would jointly evolve a Quantity and Quality 

based Graded Discharge pattern for its CETP Member Industries keeping the 
SIGNATURE, STAMP AND 
SEAL OF CONTRACTOR 

SIGNATURE, STAMP AND 
SEAL OF THE MEMBER INDUSTRY SIGNATURE, STAMP AND 

SEAL OF MIDC SIGNETURE, STAMP 
AND SEAL OF RIA-CETP 
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3. 

A. 

B. 

C. 

Cumulative influent COD well below 2500 ma/I as per the MPCB Consent between 

MIDG, RIA CETP and the Operator duly sianed and agreed on 1 February 2020. 

COVENANTS BY THE CONTRACTOR/OBLIGATIONS OF THE CONTRACTOR: 

I: Design, Build and Commissioning including Rehabilitation, 

Upgrade/Expansion on DB basis of RIA CETP, at Roha Industrial Areas as per 

Tender Conditions at the accepted cost without any deviation whatsoever. The 
Contractor irrevocably agrees to the terms of the Tender which shall be binding on 

Part 

Part -II : Set up a Pilot of adequate capacity to prove the treatment scheme. The 
successful performance of plot plant will be monitored / witnessed and validated by 

MIDC, RIA CETP and MPCB. 

Part - III: Operation and Maintenance of RIA CETP as per Tender Conditions at the 

accepted rate per Cum Basis, Excluding 15 % ETP Charges & applicable GST. 
a. Operate and maintain the CETP as per the prescribed norms of MPCB / CPCB and 

as per the consent issued by MPCB; 

b. Carryout routine and breakdown maintenance of the equipment in CETP Plants; 

C. To treat the incoming effluent as per the design CETP inlet parameters & to treat & 
meet the MPCB/ CPCB standards; 

d. To carry out pumping of raw effluent from Equalization tank; 
e. Efficient Operation of CETP round the clock; 
f. To prepare solutions like Lime, Alum, Acid & Nutrients etc. and ensure proper 

dosing; 
g. To carry out the day to day preventative maintenance of Mechanical, electrical, Electronic equipment's like greasing, oiling, replacing of alands-etc. and electrical, SCADA, OCEMS etc. connections, rewinding of motors, repairs of pumps g valves /switchgears etc. complete to keep the plant in running condition; h. To keep close watch on entire effluent treatment plant and take the promp. in case of any leakage and chocking of interconnecting piping /drains; i. Sludge removal and its isposal from clari-focculator: and all units operduo process of CETP and onward for disposal to TSDF at j. Dewatering and cleaning of any unit as and when needed; SIGNATURE, STAMP AND 

SEAL OF CONTRACTOR SIGNATURE, STAMP AND SEAL OF THE MEMBER INDUSTRY SIGNATURE, STAMP AND 
SEAL OF MIDC 

SIGNETURE, STAMP 

AND SEAL OF RIA-CETP 

the Contractor under the present terms. 

:Taloja, Dist. Raigad. 
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k. To collect samples from varlous sampling points of CETP and analysis of the 
same In the CETP laboratory for parameters which are essential to know the 
performance of CETP and keep record of the sampling; to carry out 

performance evolution of CETP once in a Six month for period of first Two years of 
commencement of O & M of CETP & thereafter once in a year till the end of the 

Five years O&M period & shall carry out rectifications in the unit operations and 
process of the CETP at its own cost, so as to achieve disposal standards. Copy of 
such evaluation reports shall be forwarded to MIDC & RIA CETP for 
further evaluation and for further action plan if required to be taken. 

. To keep the day to day records of flow, chemical consumptions, plant performance 
etc. and schedule of preventative maintenance of mechanícal and electrical 
equipment's; 

m. Maintain record book/log book with the help of computer; 
n. Providing Safety Gear to O 8&M Staff; 

0. Maintain the log sheet for various equipments and systems; 
p. Draw samples and get analyzed for the parameters required and make the 

necessary process correction; 
q. Submit report in the form and frequency required by the MIDC; 

r. Housekeeping of the entire plant allocated area; 

s. Maintain clear record of attendance for his workmen and staff; 
t. Contractor shall be responsible for preventive maintenance necessitated by normal 

usage of the equipment; 
u. Providing necessary technical, maintenance and administrative staff including their 

wages/payments. As mentioned, plant was in operation till last year, contractor 
shall give priority to absorb the previous staff and employees over the new 

recruiters subject to verification of their eligibility and suitability; 
V. Operator shall maintain key crucial equipments, instruments as stand by in stock to 

avoid any disturbances or breakdown in CETP Operation. 
w. Maintain DG set up always in operational condition. 

Y. Collecting effiluent samples at the inlet of the CETP, as well from the outlet of CETP 
member industries and its testing and submission of results to MIDC & RJA CETP 

, Davment of all materials, labors, diesel, energy charges and water charges shall be 
horne by the Contractor. COst Of operaton and maintenance including al 
mannower, chemicals, sundries, (indiudes cost of diesel for running DG set in 

SIGNATURE, STAMP AND 
SEAL OF CONTRACTOR 

SIGNATURE, STAMP AND 
SEAL OF THE MEMBER INDUSTRY SIGNATURE, STAMP AND 

SEAL OF MIDC SIGNETURE, STAMP AND SEAL OF RIA-CETP 
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case of power failure), chemicals, manpower, stationary required to maintain 

various records etc., cost of telephone bills, internet charges etc. shall be borne by 

Contractor. 

Z. Provide any other data as requested by Engineer-in-charge/MPCB/ CPCB/MOEF & 

CC and concerned Semi Government Departments like CorporationS, COuncils etc. 

aa. The Contractor shall appoint such consultants, advisors and staff, both technical 

and administrative, for the project and for its proper execution in all respects on ite 

Own expense. 

bb. The Contractor shall liaise between the Government of Maharashtra and Government 

of India, MPCB, MIDC and such other institutions and for proper execution of the 

project and the Contractor shall be solely responsible for meeting the standards 

prescribed by Maharashtra Pollution Control Board provided the inlet to CETP is as 

per the CETP design parameters. 

CC. The Contractor shall establish a laboratory for the purpose of routine testing of the 

effluent being discharged by the users of the CETP beneficiary Member Industry 

and to supervise, manage and control the operations of the CETP and the 

laboratory; 
dd. The Contractor is obligated to submit the daily analytical report of the CETP at inlet 

& outlet of the CETP to MPCB, and MIDC. It is hereby made clear that all 
responsibilities of observing terms and conditions of the consent to establish and 

consent to operate for the CETP rests with the Contractor from the date of signing 

this Quadripartite agreement & provided that the inlet to CETP 0s as per the CETP 
design norms, Irrespective of the name in whose favour MPCB has isSued its 

consent to establish/operate and any penalty, fine imposed by MPCB due to non 
performance of the CETP including any penal action initiated will be at the risk and 
cost of the Contractor as well as the defaulting CETP Member Industries 
Contractor will inform MIDC & RIA CETP about any violations by the 
beneficiary member including to cumulative effluent quality at the inlet of CEI ee. The Contractor irrevocably undertakes to abide by the terms of this Agreement and 
any change in the law or direction of MPCB dealing with operation or maintenance 

of the CETP; 

SIGNATURE, STAMP AND 
SEAL OF CONTRACTOR SIGNATURE, STAMP AND SEAL OF THE MEMBER INDUSTRY SIGNATURE, STAMP AND 

SEAL OF MIDC 

SIGNETURE. STAMP 

AND SEAL OF RIA-CETI 
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4. COVENANTS BY THE MEMBER INDUSTRY: 

() All effluent generated by CETP beneficiary Member Industry in its premises shall 

be sent on exclusive basis to the CETP; 

(iü) The CETP beneficiary Member Industry shall discharge its effluent at all the time 

to CETP as per the standards prescribed in the consent by MPCB and as per the 

CETP inlet design norms. 
(ii) The CETP beneficiary member industry shall abide by the direction issued by MPCB 

from time to time with respect to Scada and flow meters and positive discharge. 
(iv) The CETP beneficiary Member Industry agrees that, in case the effluent 

treatment charges are not paid by it within the stipulated time as specified in the 
water bill i.e. 45 days from the date of issuance of the water bill, MIDC shall be at 
liberty to charge interest/delayed payment charges at such rates as applicable to 
water rates charged in water bills as may be decided by MIDC from time to time 

and the beneficiary Member Industry hereby agrees to pay the same to MIDC; 

(v) The CETP beneficiary Member Industry further agrees that in case the 

Member Industry fails to pay the treatment charges and/or fails to pay the 
interest/delayed payment charges as mentioned hereinabove, unless MIDC grants 
further extensions for such payment for recoOvery of the interest/delayed payment 

charges as may be determined by MIDC from time to time, MIDC shall isconnect 
the supply of water and shall not reconnect the water supply unless all 
outstanding dues along with interest/delayed payment charges are paid in full by 
the Member Industry along with the necessary disconnection and reconnection 
charges as decided by MIDC. 

(vi) The CETP beneficiary Member Industry shall install "Electromechanical flow 
meter" and shall house such flow meter in a separate secured area. The meter 
shall be used for measurement of the flow quantity and for monitoring the quality 
of the effluent at the inlet to CETP. The Member Industry shall ensure that the flow 
meter is sealed and protected from tampering at all times and ensure its proper 
functioning; 

ii) AMc Charges :- The CETP beneficiary Member industries herewith undertakes to 
inctall SCADA System at the outlet of their effluent before discharge in to the 

MIDC ineffluent collection pipeline witn NRV (Non Return Valve) system. so that in 

SIGNATURE, STAMP AND 
SEAL OF CONTRACTOR 

SIGNATURE, STAMP AND 
SEAL OF THE MEMBER INDUSTRy SIGNATURE, STAMP AND 

SEAL OF MIDC SIGNETURE, STAMP AND SEAL OF RIA-CETP 
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CETP 

beneficiary 

m
em

ber 

industries 
to 

M
IDC 

for 

M
onthly 

collection. 

m
em

ber 

Industry 

shall 

not 

discharge 

their 

high 

TDS 
&

 

high 

COD 

stream
 

into 

separately 
in their 

ow
n 

individual 

industrial 
prem

ises. 

the 

monthly 

M
IDC 

water 

supply 
bill. 

The 

CETP 

beneficiary 

M
em

ber 

industry 

shall 
nay 

Such 

penalty 

charged. 
The 

process 
of levying 

penalty 

shall 
be 
as 

under: 
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SI
GN

AT
UR

E,
 

ST
AM

P AND 

SE
AL

 O
F 

MI
DC

 AND SEAL 
O

F 
RIA-C

ETI' 

SIGN
ETUR

E, STAMP
 SEA

L O
F 

CO
NT

RA
CT

OR
 

SI
GN

AT
UR

E,
 

ST
AM

P AND
 

MPC
B's 

SE
AL

 O
F 

THE
 

M
EM

BE
R 

IN
DU

ST
RY

 

SI
GN

AT
UR

E,
 

ST
AM

P 
AND

 

com
mi

ttee
 

pres
ent 

and 

Loc
al 

MPC
B 

Of
fic

er 

&
 

two 

me
mb

ers
 

no
m

ina
ted

 by
 

RIA 

CE
TP

I me
mber

 

(iii)
 For 

tak
ing

 

pen
al 

act
ion

 and 

de
cid

ing
 the 

pa
ram

ete
rs 

| 
ch

ar
ac

te
ris

tic
s of

 
dis

cna
ig be

ne
fic

iar
y 

Me
mb

er 

In
du

str
y and 

sh
all

 

also
 

inf
orm

 

MI
DC

. 

MP
CB

 to
 

iss
ue

 

ne
ce

ss
ar

y 

di
re

ct
io

ns
 

un
de

r the 

va
rio

us
 

law
s on

 
the 

CE
IP vio

lat
ion

 by
 

the 

CET
P 

be
ne

fic
iar

y 

Me
mb

er 

In
du

str
y to

 
MP

CB 

to
 

ena
ble

 

Co
nt

ra
cto

r/ 

MI
DC

/RI
A 

CE
TP/

 

Co
-Op

 

so
cie

ty Ltd 

sha
ll also
 

inf
orm

 the eff
lue

nt 

qua
lity

 

bein
g 

dis
ch

arg
ed

 by
 

it to
 

CET
P. 

Si
m

ul
ta

ne
ou

sly
, the 

wa
ter 

sup
ply

 due to
 

fai
lur

e to
 

ach
iev

e the inl
et 

pa
ra

m
ete

rs 

&
 

im
pro

ve the 

be
ne

fic
iar

y 

Me
mb

er 

Ind
ust

ry 

can
no

t 

rais
e any 

ob
jec

tio
n 

ag
ain

st 

sto
pp

ing
 its 

to
 

stop
 the 

wa
ter 

sup
ply

 of
 

the 

CET
P 

be
ne

fic
iar

y 

Me
mb

er 

In
du

str
y and the CET

P 

the 
Co

ntr
ac

tor
/R

IA
 

CET
P/ 

Co-
Op 

Me
mb

er 

In
du

str
y. 

With
 the 

ev
ide

nc
e of

 
iss

ua
nc

e of
 8 

day
s 

wa
rni

ng
 

not
ice

 to
 

the 

CET
P 

be
ne

fic
iar

y Cia
use

. The pen
al 

cha
rge

s 

inf
orm

ed by
 

the RIA CET
P to

 
MID

C sha
ll be

 
pro

duc
ed 

the 
pen

al 

cha
rge

s for 
vio

lati
on 

of
 

the inle
t 

par
am

ete
rs of

 
CET

P as
 

per the 

pen
alty

 not 
obs

erv
ed wit
hin

 15
 

day
s, 

MI
DC

/RI
A CET

P 

Co
-op

era
tiv

e 

So
cie

ty Ltd.
 

sha
ll levy

 

SOC
iety

 Ltd.
 

sha
ll 

init
iate

 

nec
ess

ary
 

pen
al 

acti
on (if 

app
lic

abl
e).

 If
 

im
pro

vem
ent

 is
 

Such
 

wa
rni

ng.
 

Upo
n 

iss
uan

ce 

of
 

such
 

wa
rni

ng the 

MID
C& RIA CET

P 

Co
-op

era
tiv

e 

cal
end

ar year
 the CET

P 

ben
efi

cia
ry 

Me
mb

er 

Ind
ust

ry sha
ll be

 
ent

itle
d for only

 one 

Me
mb

er 

Ind
ust

ry by
 

giv
ing

 an
 

8 
days

 

per
iod

 for 

im
pro

vem
ent

. 

Ho
we

ver
, in

 a 

CET
P 

be
ne

fic
iar

y 

me
mb

er 

ind
ust

ry and test
 it in
 

the 

labo
rato

ry/ CETP from 

The 

co
mm

itte
e 

sha
ll 

tak
e 

join
t 

vig
ila

nc
e 

sam
ple

 the outle
t of

 
the 

sam
plin

g. 
tak

ing
 

join
t 

vig
ila

nc
e 

sam
ple

 

mi
nim

um
 2 

me
mb

ers
 of

 
the with 

at
 

least
 how
ever 

for 

So
ci

et
y/

In
du

str
ie

s 

As
so

cia
tio

n of
 

Roh
a 

(RI
A) sha

ll be
 

for
me

d, 

one 

me
mb

er tim
e of

 
eit

her
 

from
 

MID
C or

 
MP

CB mus
t be

 at
 

the time 
of

 
MIDC 

Co
mm

itte
e 

co
m

pr
isi

ng
 

one 

me
mb

er of
 

the CET
P 

op
era

tor
, one 

of
 

the CET
P 

be
ne

fic
iar

y 

Me
mb

er 

Ind
ust

ry at
 

the inle
t of

 
CET

P 

a 
vigila

nce 

soc
iety

 Ltd 
/ 

CET
P 

Op
era

tor
 

sha
ll 

req
ue

st MID
C 

(in) Eve
n 

afte
r 

lap
se of

 8 
day

s 

from
 

iss
ua

nc
e of

 
wa

rni
ng

 

no
tic

e, 

if
 

the CET
P 

be
ne

fic
iar

y 

me
mb

er 

Ind
ust

ry fails
 to

 
com

ply
 

with
 the inle
t 

pa
ram

ete
rs 

/st
an

da
rds

, 

not
ice for 

imp
rov

em
ent

 in
 

qua
lity

 of
 

eff
lue

nt etc. 

to
 

the CET
P 

ben
efi

cia
ry 

()
 

Init
iall

y, the 

MID
C/R

IA CET
P 

ope
rato

r of
 

CET
P will give

 a 
wa

rnin
g by

 
issu

ing
 a 
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SEA
L O

F 
CO

NT
RA

CT
OR

 
SIG

NA
TU

RE
, 

STA
MP

 AND 

SEA
L O

F 
THE 

ME
MB

ER 

IND
UST

RY
 

SIG
NA

TU
RE

, 
STA

MP AND
 

SI
G

N
A

TU
RE

, 
ST

AM
P AND

 

SE
AL

 O
F 

MI
DC

 

AND
 

SE
AL

 O
F 

RI
A

-C
ET

P 

SI
G

N
ET

U
RE

, 
ST

AM
P 

of
 

sam
ple

 
co

lle
cte

d b
y 

MP
CB

, ne
 

res
uit

 of
 

MPC
B 

sam
ple

 

sha
ll 

pre
vai

l 
ove

r the 

cas
e of

 
dis

pu
te of

 
res

ult
s of

 
sam

ple
 

dra
wn

 by
 

Joi
nt 

vig
ila

nc
e 

co
m

m
itte

e and 

res
ult

s on
ora

tiv
e 

So
cie

ty 

Co
ntr

ac
tor

/ 

MID
C to

 
the 

CET
P 

be
ne

fic
iar

y 

me
mb

er 

ind
us

try
. In

 

co
lle

ct
ed

 
ab

ov
e. 

in
 

pre
sen

ce
 of

 
CET

P 

be
ne

fic
iar

y 

me
mb

er 

ind
us

try
 by

 
an

aly
zin

g the 

3 
sam

ple
 as

 

dis
pu

te ove
r 

an
aly

tic
al 

res
ult

s, then
 

an
aly

sis
 

sha
ll be

 
car

rie
d out in

 
CET

P 

lab
or

ato
ry

 

will be
 

bin
din

g on
 

the 

CET
P 

be
ne

fic
iar

y 

Me
mb

er 

In
du

str
y. 

Ho
we

ve
r, if

 
the

re is
 

any 

de
pu

te.
 

The tes
t 

res
ult

s of
 

the 

sam
ple

 

thu
s 

rec
eiv

ed
 

from
 the said
 

la
bo

ra
to

rie
s 

thir
d 

sam
ple

 

sha
ll be

 
pre

ser
ve

d at
 

the 

CET
P 

lab
ora

tor
y 

&
 

sha
ll be

 
an

aly
zed

 in
 

ase 

of
 

La
bo

rat
ory

 for 
an

aly
sis

 and 

oth
er 

sam
ple

 will be
 

an
aly

zed
 in

 
CET

P 

La
bo

rat
or

y. The vig
ila

nc
e 

co
mm

itte
e 

me
mb

er and 

sea
led

. One 

sam
ple

 will be
 

sen
t to

 
MoE

F 

ap
pr

ov
ed

 

be
ne

fic
iar

y 

Me
mb

er 

In
du

str
y, 

3 
sam

ple
s 

sha
ll be

 

dra
wn

 in
 

pre
sen

ce
 of

 
Joi

nt 

(iv)
 

Sa
m

pl
in

g 

pr
oc

ed
ur

e:
-

Wh
ile 

dra
wi

ng
 the 

sam
ple

 

from
 the 

ou
tle

t of
 

the 

CET
P RIA

CE
TP

/ 

CET
P 

be
ne

fic
iar

y 

Me
mb

er 

ind
ust

ry.
 

dis
co

nn
ec

tio
n of

 
wa

ter 

su
pp

ly,
 the 

tes
tin

g 

ch
arg

es sha
ll be

 

bor
ne by

 
the 

re
in

sta
tem

en
t 

ch
arg

es to
 

MID
C 

alo
ng with

 

ap
pli

ca
ble

 

GST
. For suc

h 

tes
tin

g 

afte
r 

Vi
gil

an
ce

 

Co
mm

itte
e and 

tes
ted

 at
 

CE
TP

's 

lab
or

ato
ry

 and pay
s the 

Wa
ter 

sup
ply

 

sa
tis

fa
cto

ry
 

test
 

res
ult

s of
 

sam
ple

 

joi
ntl

y 

tak
en by

 
the 

CET
P 

Op
era

tor
 and Joi

nt res
tor

ed
 by

 

MID
C only

 

afte
r the CET

P 

be
ne

fic
iar

y 

Me
mb

er 

Ind
us

try
 

pro
du

ces
 

MID
C 

aft
er the 

wr
itte

n 

req
ue

st by
 

RIA 

CET
P to

 

MID
C the 

wa
ter

 

sup
ply

 

sha
ll be

 CET
P then
 

wa
ter 

sup
ply

 of
 

the 

CET
P 

Me
mb

er 

Ind
us

try
 will be

 
di

sc
on

ne
cte

d by
 

to
 

im
pro

ve the 

eff
lue

nt 

sta
nd

ard
s up

 
to

 
the 

de
sir

ed
 

inle
t 

des
ign

 

pa
ram

ete
rs of

 

sup
ply

. If
 

the 

CET
P 

be
ne

fic
iar

y 

Me
mb

er 

Ind
us

try
 

co
ns

ec
ut

iv
ely

 for 
3 

mo
nth

s fail
s Me

mb
er 

Ind
us

try
 

sha
ll 

hav
e no

 
ob

jec
tio

n 

ag
ain

st 

dis
co

nn
ec

tio
n of

 
its 

wa
ter 

sha
ll be

 
liab

le to
 

pay 

pen
alt

y 

ch
arg

es (as 

ap
pli

ca
ble

). The CET
P 

be
ne

fic
iar

y res
ult

s are not as
 

per 

co
ns

en
ted

 

no
rm

s, the 

CET
P 

be
ne

fic
iar

y 

Me
mb

er 

In
du

str
y 

La
bo

rat
or

y and the test
 

res
ult

s will be
 

bin
din

g on
 

all the 

pa
rti

es.
 If

 
the test

 

be
ne

fic
iar

y 

Me
mb

er 

Ind
ust

ry (as 
ap

pli
ca

ble
) or

 
iss

uin
g 

not
ice

 by
 

the RIA C
o 

&
 

Op
er

ato
r of

 
CET

P and 

co
ns

ide
red

 for 

ch
arg

ing
 

pe
na

lty
 on

 

the 

CET
P bin

din
g on

 
all 

pa
rti

es to
 

the 

ag
ree

m
en

t i.e. 

CET
P 

be
ne

fic
iar

y 

Me
mb

er 

In
du

str
y vig

ila
nc

e 

sam
pli

ng
 and 

inf
orm

ed
 by

 
MPC

B to
 

RIA 

CET
P 

/ 
MI

DC
. 

Sha
ll also
 be

 

(v) It
 

is
 

fu
rth

er 

ag
ree

d by
 

all the 

pa
rtie

s tha
t the 

an
aly

tic
al 

res
ult

s of
 

any 

vig
ila

nc
e 

sa
mp

les
 

co
lle

cte
d by

 
MPC

B 

from
 

tim
e to

 
tim

e as
 a 

par
t of

 
the

ir 

de
pa

rtm
en

t 
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SEA
L O

F 
CO

NT
RA

CT
OR

 
SI

G
N

A
TU

RE
, 

ST
AM

P AND
 

SE
AL

 O
F 

THE
 

M
EM

BE
R 

IN
DU

ST
RY

 

SI
GN

AT
UR

E,
 

ST
AM

P AND
 

SI
GN

AT
UR

E,
 

ST
AM

P AND
 

SE
AL

 O
F 

MI
DC

 AND SEA
L O

F 

RIA
-CET

P 

SIGN
ETU

RE, STAM
P 

5 
So

lid
s 

mg/
l 500 

Tot
al 

Su
sp

en
de

d 
4 Oil &

 
Gr

ea
se mg/

l 10
 

3 
270

C 

mg/
l 

<1
00

0 

BO
D, 

3 
day

s 

@
 

2 
COD

 

mg/
l 

<2
50

0 

1 

Be
tw

ee
n 

5.
5-

9.
0 

No. 

CET
P 

of
 

ex
ist

in
g Un

it 

Pa
ra

m
et

er
s 

Sr. 

Inl
et 

Ch
ar

ac
ter

ist
ics

 

(vi)
 

De
sig

n inle
t 

sta
nd

ard
s of

 

CET
P are as

 
un

der
: 

ac
co

rd
in

gy
. 

Wll be
 

bin
din

g on
 

all 
par

ties
 to

 
acc

ept
 the sam

e and 

imp
ose

 the 

pen
alty

 

cha
rge

s 

ana
lyt

ica
l 

res
ults

 of
 

vig
ilan

ce 

sam
ple

 

draw
n by

 
Join

t 

Vig
ilan

ce 

Co
mm

itte
e and 

it 

pH
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SEA
L O

F 
CO

N
TR

A
CT

O
R 

SIG
NA

TU
RE

, 
STA

MP
 AND 

SEA
L O

F 

THE 

ME
MB

ER
 

IND
US

TR
Y 

SIG
NA

TU
RE

, 
STA

MP
 AND 

SI
G

N
A

TU
RE

, 
ST

AM
P AND

 

SE
AL

 O
F 

MI
DC

 

AND
 

SE
AL

 O
F 

RI
A

-C
ET

P 

SI
GN

ET
UR

E,
 

ST
AM

P 

10. 
9.

 

Fo
rm

ati
on

 of
 

L0
cal

 

Gr
iev

an
ce

s 

Re
dr

es
sa

l 

Co
m

m
itt

ee
s: 

MP
CB 

Co
ns

en
t 

sha
ll be

 
rel

ay
ed

 to
 

CP
CB

, 

MPC
B and 

MI
DC

's 

se
rv

er.
 po

int
 in

 
the 

CET
P 

pr
em

ise
s and the 

an
aly

tic
al 

res
ult

s of
 

the 

pa
ra

m
ete

rs as
 

per 

The CET
P 

op
era

tor
 

sha
ll 

ins
tal

l 

on
lin

e 

m
on

ito
rin

g 

sys
tem

 at
 

the inle
t and 

ou
tle

t 

8.
 

31
/0

3/
 

20
28

. 
Thi

s 

Q
ua

dr
ip

ar
tit

e 

ag
re

em
en

t for 
CET

P 

Pla
nt at

 
Roh

a 

MID
C are
a 

sha
ll be

 
val

id up
 

to
 cos

t of
 

CET
P 

Op
era

tor
 and 

ind
ivi

du
al CET
P 

be
ne

fic
iar

y 

de
fau

lt 

me
mb

er 

ind
us

try
. 

pe
rfo

rm
an

ce
 of

 
the 

CET
P 

inc
lud

ing
 any 

pen
al 

act
ion

 

ini
tia

ted
 

sha
ll be

 
at

 
risk

 

and 

The inl
et to

 
CET

P 

sha
ll be

 
alw

ay
s as

 
per the 

CET
P 

inl
et 

de
sig

n 

pa
ra

m
ete

r and any 

pe
na

lty
; fine
 

im
po

sed
 by

 

M
ah

ara
sh

tra
 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

 due to
 

non 

Co
ns

en
t to

 
op

era
te of

 
the 

CET
P 

res
ts 

(b) 

Q
ua

dr
ip

ar
tit

e 

ag
re

em
en

t for 
CET

P use
. 

me
mb

er 

abo
ut the 

m
em

be
rsh

ip 

ch
arg

es and upo
n 

suc
h 

pa
ym

en
t 

en
ter

 

into
 the 

RIA CET
P 

Co
-o

pe
ra

tiv
e Ltd

. in
 

co
ns

ul
ta

tio
n wit
h 

MI
DC

, will 
inf

orm
 the new 

(a) 

ind
us

try
 

wi
llin

g to
 

join
 the 

CE
TP.

 

de
cis

ion
 in

 
this

 

ma
tte

r and 

res
erv

es
 its 

rig
ht to

 
de

cid
e the 

ap
pl

ica
tio

n of
 

an
 

So
cie

ty Ltd.
 

MID
C and RIA 

CET
P 

Co
-o

pe
ra

tiv
e Soc

. 

Ltd
. 

sha
ll 

joi
ntl

y take
 

The 

ind
us

try
 

sha
ll 

sub
mi

t an
 

ap
pli

ca
tio

n to
 

MID
C and

. RIA 

Z
. 

fo
llo

w
ed

: 
of

 

CET
P and 

int
en

ds to
 

join
 the 

CET
P, the 

fol
low

ing
 

pro
ce

du
re sha

ll 

hav
e to

 
be

 

If
 

any 

In
du

str
y 

loc
ate

d in
 

MID
C 

In
du

str
ial

 

Are
a 

wh
ich

 has not 

be
co

me
 the 

me
mb

er 

8 
TDS

 

mg/
l 

<4
00

0 

7 

mg/
l <20

 

6 
TKN

 

mg/
l <50

 

with
 the RIA 

CET
P 

Co
-o

pe
ra

tiv
e 

So
cie

ty Ltd
. 

re
sp

on
sib

ili
tie

s of
 

ob
se

rv
in

g 

ter
ms

 and 

co
nd

iti
on

s of
 

co
ns

en
t to

 

es
tab

lis
h and 

CET
P 

dai
ly 

pe
rfo

rm
an

ce
 

rep
ort

 

sha
ll be

 
su

bm
itt

ed
 by

 
the 

Op
era

tor
 of

 
CET

P to
 

MI
DC

, 

M
ah

ara
sh

tra
 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

 &
 

RIA 

CET
P 

Co
-o

pe
ra

tiv
e 

So
cie

ty Ltd
. All 

CET
P 

Co
-o

pe
ra

tiv
e 

T
P 
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SE
AL

 O
F 

C
O

N
TR

A
C

TO
R

 
SI

GN
AT

UR
E, 

ST
AM

P AND 

SE
AL

 O
F 

THE
 

M
EM

BE
R 

IN
D

U
ST

RY
 

SI
G

N
A

TU
RE

, 
ST

AM
P AND

 

SI
GN

AT
UR

E,
 

ST
AM

P AND
 

SE
AL

 O
F 

MI
DC

 

AND
 

SE
AL

 O
F 

RI
A

-C
ET

I 

SI
G

N
ET

U
RE

, 
ST

AM
P 

res
po

ns
ibi

lit
y of

 
tre

atm
en

t and 

co
m

pli
an

ce
s at

 
the 

sou
rce

 

res
ts wit
h the 

CET
P 

MPC
B by

 
the 

Op
era

tor
 of

 
CET

P as
 

per 

Co
ns

en
t 

iss
ue

d by
 

MP
CB

. 

Th
us,

 the 

eff
lue

nt 

rec
eiv

ed
 in

 
CET

P is
 

to
 

be
 

tre
ate

d 

ac
co

rd
ing

 to
 

the 

dis
po

sa
l 

sta
nd

ar
ds

 of
 

MPC
B in

 
the

ir 

co
ns

en
t to

 
op

era
te and as

 
per the 

inl
et 

CET
P 

de
sig

n 

pa
ra

m
ete

rs.
 

The 

ou
tle

t to
 

the 

MID
C 

eff
lue

nt 

co
lle

cti
on

 

pip
eli

ne
 as

 
per the 

sta
nd

ard
s 

pr
es

cri
be

d by
 

the 

CET
P 

be
ne

fic
iar

y 

Me
mb

er 

Ind
us

try
 to

 
dis

ch
arg

e the 

eff
lue

nt from
 its 

fac
tor

y 

MI
DC

'S role
 in

 
this

 

ag
ree

m
en

t is
 

tha
t of

 a 
fa

ci
lit

at
or

 

on
ly.

 It
 

is
 

the 

re
sp

on
sib

ili
ty

 of
 

11, 

In
de

m
ni

ty
: 

re
pr

es
en

ta
tiv

e of
 

CET
P 

Op
era

tor
 

sha
ll be

 
for

me
d. Of

fic
er, 

MP
CB 

Ko
nk

an
 

Bh
av

an
, CBD 

Be
lap

ur
, 

Nav
i 

Mu
mb

ai and 

Ro
ha 

In
du

str
ie

s 

A
ss

oc
ia

tio
n and one 

off
ice

r 

no
m

ina
ted

 by
 

Re
gio

na
l 

one 

me
mb

er 

no
m

in
ate

d by
 

RIA 

CET
P 

C
o-

op
er

at
iv

e 

So
cie

ty
 

fro
m 

one 

me
mb

er 

no
m

in
ate

d by
 

Ro
ha 

CET
P 

C
o-

O
pe

ra
tiv

e 

So
cie

ty
 ltd and 

Joi
nt 

Vi
gil

an
ce 

Co
mm

itte
e 

co
ns

ist
ing

 of
 

the 

De
put

y 

En
gin

ee
r, 

Roh
a 

MID
C, 

C
. 

Fo
rm

ati
on

 

B
. 

A
. 

Op
era

tor
 and one 

me
mb

er sha
ll b

e 
form

 

MP
CB

. 

op
er

ati
ve

 

So
cie

ty Ltd
. and one 

tec
hn

ica
l 

me
mb

er 

no
mi

na
ted

 by
 

CET
P 

of
 

Jo
int

 

Vi
gi

lan
ce

 

Co
m

m
itt

ee
 

In
du

str
ie

s 

A
ss

oc
iat

io
n and one 

me
mb

er 

no
m

in
at

ed
 by

 

RIA 

CET
P co

 

no
mi

na
ted

 by
 

MID
C, one 

tec
hn

ica
l 

me
mb

er 
no

m
in

ate
d b

y 

Ro
ha 

re
pr

es
en

tat
iv

e o
f 

the 
MID

C i.e. the 
Ex

ecu
tiv

e 
En

gin
eer

 

(A
lib

au
g) s

o 
duly

 Join
t 

Co
-or

din
ati

on
 

Co
mm

itte
e sha
ll be

 
for

me
d 

co
ns

ist
ing

 of
 

the 

Fo
rm

ati
on

 of
 

Joi
nt 

Co
-o

rd
in

ati
on

 

Co
m

m
itt

ee
 

(T
ec

hn
ica

l) add
res

s the 
iss

ues
, if

 
any,

 

rais
ed by

 
the 

CET
P 

be
ne

fic
iar

y 

me
mb

ers
 

ind
ust

ry.
 

15
 

days
 

per
iod

. The 

Op
era

tor
 and RIA CET

P 

Co
-op

era
tiv

e 

So
cie

ty Ltd.
 

sha
ll res
olv

e any 

gri
eva

nce
s 

rais
ed by

 
CET

P 

be
ne

fic
iar

y 

Me
mb

er 

Ind
us

trie
s 

wit
hin

 

Gr
iev

an
ces

 

Re
dre

ssa
l 

Co
mm

itte
e sha
ll 

mee
t 

eve
ry 

3 
mo

nth
s and try to

 

wit
hin

 one 

mo
nth from

 the date
 of

 
exe

cut
ion

 of
 

this 

Ag
ree

me
nt.

 The Loc
al Off
ice

r, 

MPC
B, 

Kon
kan

 

Bh
ava

n, CBD 

Bel
apu

r, Navi
 

Mu
mb

ai, sha
ll be

 
form

ed 

Ltd. 
&

 
byy 

Roh
a 

Ind
ust

rie
s 

As
soc

iati
on

 and one 

off
ice

r 

no
mi

nat
ed 

by
 

Re
gio

nal
 

Op
era

tor
 of

 
CET

P, one 

me
mb

er 

nom
ina

ted
 by

 
RIA CET
P 

Co
-op

era
tiv

e 

Soc
ieth

, 

Ex
ecu

tive
 

En
gin

eer
, of

 
the area

 and 

aut
ho

riz
ed 

rep
res

ent
ati

ve 

nom
ina

ted
 h.

 

Loc
al 

Gr
iev

anc
es 

Re
dre

ssa
l 

Co
mm

itte
e 

con
sis

tin
g of

 
one 

ofi
cer

 I.e 
Co

nce
rn 
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SEA
L O

F 
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GN
AT
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E, 
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SEA
L O
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F 
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F 

R
IA

-C
ET

P 

SI
G

N
ET

U
R

E,
 

ST
AM

P 

14. 

Co
un

ter
pa

rts
: Ao

re
em

en
t. Thi
s 

Ag
ree

me
nt sha

ll be
 

go
ve

rn
ed

 by
 

the law
s of

 
Ind

ia.
 

The 

pr
ov

isi
on

s of
 

this
 

cau
se sha
ll not 

su
viv

e the 

exp
iry

 or
 

ter
m

in
ati

on
 of

 
the 

Ho
n'bl

e wit
hin

 30
 

(th
irty

) 

day
s 

from
 the date

 of
 

oC
cu

rre
nc

e 

the
reo

f, 

fai
lin

g 

wh
ich

, the 

en
de

av
or

 to
 

set
tle

 

suc
h 

dis
pu

te or
 

dif
fer

en
ce

 

am
ica

bly
 /by 

fri
en

dly
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ul
tat

io
n 

or
 

inc
ide

nta
l 

he
ret

o 

(h
er

ein
af

ter
 

ref
err

ed
 to

 
as
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D
is

pu
te

")
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Pa
rtie

s 

sha
ll ho

ws
oe

ve
r 

ari
sin

g 
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in
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pe
ct of

 
this

 

Ag
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m
en

t 

an
d/o
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cu

m
en

t 
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d Ag
ree

me
nt 

an
d/o
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cu

me
nt 
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ate

d or
 

inc
ide

nta
l 

he
ret

o, 

an
d/o

r 

oth
erw

ise
 

in
ter

pr
eta

tio
n,

 

im
ple

m
en

tat
ion

 

an
d/o

r 

all
eg

ed
 

bre
ach

 of
 

any term
 or

 
pro

vis
ion

 of
 

this
 

If
 

any 

dis
pu

te or
 

dif
fer

en
ce

 

ari
ses

 

be
tw

ee
n the 

Pa
rti

es 

in
 

co
nn

ec
tio

n wit
h the 

va
lid

ity
, 

13. 

Di
spu

te 
Re

so
lut

ion
 :

 
mo

nth
s in

 
wr

itin
g to

 
the 

oth
er 

pa
rtie

s to
 

this
 

Ag
ree

m
en

t. 

soc
iet

y Itd, this
 

Ag
ree

me
nt can be

 
ter

m
ina

ted
 by

 
MID

C by
 

giv
ing

 

no
tic

e of
 

thr
ee 

the 

Op
era

tor
 of

 
CET

P or
 

the 

CET
P 

be
ne

fic
iar

y 

Me
mb

er 

In
du

str
y 

&
 

RIA 

CET
P Co. Op. 

If
 

and 

wh
en

ev
er 

the
re sha
ll be

 a 
bre

ach
 of

 
any of

 
the 

co
ve

na
nt

s 

he
rei

n 

co
nt

ain
ed

 by
 

12. 

Te
rm

in
at

io
n:

 
of

 
CE

TP
. C

ETP
 

Co
-o

pe
rat

ive
 

So
cie

ty Itd. 

CET
P 

be
ne

fic
iar

y 

Me
mb

er 

ind
us

try
 

and the 

Op
era

tor
 

to
 

rec
ov

er suc
h 

los
se

s, 

CO
sts or

 
ex

pe
ns

es
 

inc
ur

red
 in

 
co

nn
ec

tio
n 

th
er

ew
ith

 

from
 the 

los
se

s, 

co
sts

 or
 

ex
pe

ns
es

 

inc
ur

red
 in

 
co

nn
ec

tio
n 

th
er

ew
ith

. 

MID
C 

re
se

rv
es

 its 
rig

ht 

ag
ain

st suc
h 

cla
im

s, and 

he
rew

ith
 

un
de

rta
ke

s and 

in
de

m
ni

fie
s 

MID
C 

ag
ain

st any 

sha
ll 

pro
mp

tly
 

take
 

suc
h 

ac
tio

ns
 as

 
may 

be
 

ne
ce

ssa
ry

 to
 

pro
tec

t and 

de
fen

d 

MID
C 

Co
-o

pe
rat

ive
 

So
cie

ty Ltd.
 and the 

Op
era

tor
 of

 
CET

P 

be
ne

fic
iar

y 

Me
mb

er 

Ind
us

try
 inf
orm

ed
 of

 
the 

ex
ist

en
ce

 

the
reo

f. 

Upo
n suc
h 

no
tice

 

from
 the 

MID
C, the RIA CET
P 

CET
P 

be
ne

fic
iar

y 

Me
mb

er 

Ind
ust

ry of
 

any such
 

cla
im

s 

upo
n 

rec
eiv

ing
 

no
tice

 or
 

bei
ng sta

nd
ard

s and 

co
mp

lia
nc

es.
 

MID
C 

sha
ll 

pro
mp

tly
 

not
ify

 

the,
 

CET
P 

Op
era

tor
 / 

the ind
em

nif
y and hold

 

ha
rm

les
s 

MID
C from

 any 

dis
pu

te 

res
ult

ing
 out of

 
tre

atm
en

t 

CET
P 

be
ne

fic
iar

y 

Me
mb

er 

Ind
us

try
 and RIA CET

P 

Co
-O

pe
rat

ive
 

soc
iet

y Ltd 

sha
ll 

and 

co
m

pli
an

ce
s at

 
CET

P 

res
ts with

 the 

Op
era

tor
 of

 
CE

TP.
 

The 

Co
ntr

ac
tor

 and the Me
mb

er 

Ind
us

try
 and RIA CET

P C
o 

Op. 
So

cie
ty 

Cou
rt in

 
Mu

mb
ai 

sha
ll 

hav
e the 

ju
ris

di
cti

on
 to

 
try and 

en
ter

tai
n the 

dis
pu

te.
 

Itd. The 

res
po

ns
ibi

lit
y of

 
tre

atm
en

t 
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F 
CO

NT
RA

CT
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SE
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SE
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F 
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CE
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G

N
ET

U
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ST
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P 

Ex
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tiv
e 

En
gin

eer
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MID
C 

Div
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n, 

Ali
bau
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rou
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Au

tho
ris

ed
 

Sig
nat

ory
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RP

O
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TI
O

N
 

MA
HA

RA
SH

TR
A 

IN
DU

ST
RI

AL
 

DE
VE

LO
PM

EN
T 
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W
IT

HI
N 

NA
ME

D 

FA
CI

LI
TA

TO
R SIG

NE
D,

 

SE
AL

ED
 

AND
 

DE
LI

VE
RE

D B
Y

 

2)
 

1)
 

Pr
es

en
ce

 of
 

Pr
op

rie
to

r/d
ire

cto
r/p

ar
tn

er
 of

 

-In 

Shr
i 

WI
TH

IN
 

NA
ME

D 

CET
P 

Be
ne

fic
iar

y 

M
em

be
r 

In
du

str
y SIG

NE
D,

 

SE
AL

ED
 

AND
 

DE
LI

VE
RE

D B
Y

 
THE 

2)
 

1)
 

In
 

Pr
ese

nc
e o

f da
ted

 
B

y 
the 

Boa
rd 

Re
so

lut
ion

 

pas
sed

 by
 

the 

Bo
ard

 of
 

Di
rec

tor
s Di
rec

tor
, 

pu
rsu

an
t to

 
the 

au
tho

rit
y 

gra
nte

d 

Au
tho

riz
ed

 
Sig

na
tor

y, Mr. (
PC

D) Ltd
. 

(3V
), 

thr
ou

gh
 its 

R&B Inf
ra 

Pr
oje

ct Pvt
. Ltd.
 &

 
Hy

dro
air

 

Te
cto

nic
s wi

th
in

 
na

me
d 

C
on

tra
ct

or
 

SIG
NE

D, 

SE
AL

ED
& 

DE
LIV

ER
ED

 B
y 

the RES
PEC

TVE
 

HAN
DS O

N
 

THE DAY AND YEA
R 

FIR
ST 

HER
EIN

ABO
VE 

WR
ITT

EN
. L

N
 

WIT
NE

SS 

WH
ERE

OF.
 THE 

PAR
TIE

S 

HER
ETO

 

HAV
E SET AND 

SUB
SCR

IBE
D THE

ID in
st

ru
m

en
t. orig

inal,
 

dee
me

d to
 

be
 

an
 

but whic
h 

toge
ther

 shal
l 

con
stitu

te one and the 

sam
e This

 

Ag
ree

me
nt sha

ll be
 

exec
uted

 in
 

Four 

coun
terp

arts,
 each

 of
 

sha
ll be

 
which
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the 
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 C
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 Shr

i. Com
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, 
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pec
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han
d/h
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cau
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has set 
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her
 

han
d/h

ave
 set thel
r 
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To, 

GOVERNMENT OF MANARASHTRA, HOME DEPARTT (PORTS & TRASPORT) MAHARASHTRA MARITIME BOARD 

No. MMB/CEO/ENGG-I/Waste Water Pipeline-Revdanda Creek/2292 Date : 4 AUG Z014 

tndian Mtercantle Chamber8, 3rd Floor, Rambhai Kothenl Marg, Ballard Estate, Mumbal -400 001, Tel.: 22012143 Fax:22614331, Webslte : www.mahammb.com 

The Executive Engineer, 

Division Alibag, 
Maharashtra Industrial Development Corporation, 

Nagdongari, Po. & Tal. Alibag, 
Dist. Raigad 402 201.. 

2. 

b 

Subject : NOC to lay waste water disposal pipe line in Revdanda 

Ref. 

Emall: ceomnbgmal.com 

Creek. 

:1. Your letter no, oi, 1. (3fesITat-2R3?9/RoR% 
Dtd. 10/04/2014. 

2. Your letter no. 1,31. (3fenyd-xYocY/RORY 
Dtd. 18/05/2014. 

3.Your letter no. , 3T-RY919/Ro 
Dtd. 31/07/2014. 

Please refer to your above cited letters seeking NOC for laying of waste water 

disposal pipeline in Revdanda Creek. 
Your proposal has been examined and it is noted that, MIDC has proposed to 

lay treated waste water disposal pipeline (HD.P..) of 630 mm diameter along the 

bank of Revdanda Creek from Aarekhurda to Gophan, as shown in the Hydrographic 

Chart no. 1105/2009, 1355/2012, 1354/2012 & 1287/20l1. 

3. The Maharashtra Pollution Control Board has already agreed to your above 

proposal & MIDC has been suggested the final disposal point to dispose waste water 

by National Institute of Oceanography vide their letter no. CNP2133/1813 

dtd. 18/03/2011. 

4 Regional Port Officer, Maharashtra Maritime Board, Rajpuri Group of Ports 

Proposed line will be laid along the creek bank. 

Whole line will be completed by joining rubber drainage pipes made by 

reputed company, using electric fusion welding. 

E:pravinkumarlpemission to lay pipeline of waste water release at gofan tal. roha.doc 6 

have brought to the notice of this office that, 
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Having examined your proposal & taking into the consideration the report 0t Regional Port Oficer, Maharashtra Maritime Board, Rajpuri Group of Ports on the captioned subject, this ofice has "No Objection" for laying treated waste water disposal pipeline (H.D.P.E.) of 630 mm diameter along the bank of the Revdanda 
Creek from, Aarekhurda to Gophan, as shown in the Hydrographic Chart no. 

1105/2009, 1355/2012, 1354/2012 & 1287/2011, subject to following terms and 
conditions: 

i) 

iü) 

ii) 

iv) 

v) 

vii) 

viii) 

ix) 

TERMS AND CONDITIONS 

You would be responsible for paying compensation to fishermen for losses, if 

any, due to lying of pipeline that may be decided by the concerned authority. 

vi)rDuring constructiorn/lying of pipeline work, quarterly report should be 

x) 

You should obtain neceSsary NOCs/ permissions of other concerned statutory 

authorities/departrments, wherever applicable and comply with their 
requirements for laying of proposed pipeline in Revdanda Creek. 
The proposed pipeline should be laid as per route shown on the map, 

submitted by you with your proposal at a depth of minimum 2.50 mtrs. 
below the bed. 

You should take due care to avoid damages to any Government/Private 
properties and mangroves while laying the pipeline. You would be responsible 

for compensation/mitigation measures towards any such damages. 
You should take all precautions while laying the pipeline so that the vessel 

traffic in that area, if any, is not affected while executing the said work. 

On completion, of the work, you should produce a certificate from 

Hydrographer/Executive Engineer, MMB that the entire work of laying 

pipeline along with its protection has been carried out satisfactorily. 

You should indemnify MMB against all claims, demands, proceedings, 

damages, costs, charges and expenses whatsoever and howsoever arise in 

respect of or in relation to the work of laying the pipeline at any time. 

You will have no right or interest whatsoever in foreshore or other MMB's 

land/routes that have been used for lying of pipeline. 

You would carTy out the maintenance of the pipeline at your cost. However. 

prior permissionfrom MMB shall be obtained for the maintenance work. as 

and when hecessary.: 

.\pravinkumarpcrmission to laY pipelinc of waste water rcleasc at gofan tal. roha.doc 7 

submitted to Hydrographer/Executive Engineer, MMB. 
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i) You will have to re-route/relay the pipeline at your cost and efforts, if it s 

required to do so for any future project of MMB/Government. 

xi) 

xii) 

xiv) 

You should inform the commencement as well as completion of the work to 

MMB (Head Office) as well as Regional Port Officer, Rajpuri Group of Ports, 
Alibag and Port Inspector, Revdanda Port. 
Any other condition(s) intimated from time to time by the MMB should be 

strictly observed. 
Maharashtra Pollution Control Board's (MPCB) norms for release of efiluents 

should be followed strictly. 

Monitoring report from MPCB is mandatory. 

Xvi) Charges i.e. Rs.2/- per Cubic Meter/week for the area utilized to lay pipeline 

should be paid to the office of the Port Inspector, Revdanda Port. 

xvii) n case of breach of any of the above condition/s, the undersigned reserves the 

rights to impose financial & other penalty including withdrawn of permission. 

O, C. signed by 
Chlet Executive Officer, 
Maharashtra Maritime Board 

Copy to: -

(Chief Execytive Officer, 
Maharashtra Maritime Board, Mumbai. 

Hydrográpher, Maharashtra Maritime Board, Mumbai. 

Regional Port Officer, Maharashtra Maritime Board, Rajpuri Group of Ports for 

information with the directives to monitor the laying of pipeline. 

Executive Engineer, Maharashtra Maritime Board, Mumbai, 

Port Inspector, Revdanda Port for information with the directives to monitor the 

laying of pipeline. 
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D:\Extending relief to the contractors for their ongoing works in MIDC on account of COVID 19 Pandemic situation.docx 

MAHARASTRA INDUSTRIAL DEVELOPMENT CORPORATION 
(A Government of Maharashtra Undertaking) 

 
Circular No. CE (HQ)/  15 /of 2020 
Date:23/10/2020 
 

Sub  :   Extending relief to the Contractors for their Ongoing works in 
MIDC on account of COVID-19 Pandemic situation. 
 

        The Central Govt & the State Govt issued various guide lines & declared lock 
down under Disaster Management act 2005 to arrest the spreading of COVID -19 
Pandemic in the state. The lock down has hampered the supply of   construction 
materials due to transportation issues,  availability of labor, availability of Consulting 
services etc. resulting in slowing down  the construction activities.  
      The Central Govt considered the COVID -19 Pandemic as natural calamity 
under Force Major clause. In accordance with the policy of Central Govt,  the finance 
department in GoM. vide its circular number 

 has issued guide lines in respect of extending relief in the form of 
extension in time limit, returning Security deposit (SD) recovered through bills & 
Additional Security deposit(ASD) etc in lieu of BG  to the contractors working with 
GoM for  their ongoing contracts  subject to some conditions .  
 The contractors executing works in MIDC also faced the hardship like non 
availability of construction material due to transportation issues, labor, services of 
consultants, supervisory staff etc. This has hampered the progress of all works in 
MIDC. Consequently, there is a need to take measures for extending relief to the 
contractors. It is therefore decided to consider reliefs such as  extension in time 
limit& other reliefs subject to conditions as under to the ongoing contracts of the  
contractors :- 
1. Extension in time limit: 

a) Extension up to 15th September 2020   
  The contracts which are in force as on 15/03/2020 and if the 
contractor submits application for extension in time limit as such cases, the 
extension from 15th March 2020 to 15th September 2020 shall be granted 
without levying compensation however the contractor shall not be entitled for 
any claims on this account. The escalation clause if any in the tender, same shall 
be applicable as per tender agreement. This relief will be applicable to the 
ongoing contracts, where there is no violation of the terms & conditions of 
contract, before 15th March 2020. 
b)  Extension beyond 15 th September 2020. 
  In case, extension in time limit to the ongoing contracts is required 
beyond 15th September 2020, all such proposals shall be submitted to HQ. 
Proposals received to that effect will be examined and decided on merits with 
the approval of CEO. 
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D:\Extending relief to the contractors for their ongoing works in MIDC on account of COVID 19 Pandemic situation.docx 

2. Relief in recovery of Security deposit through RA bills : 
A. In the contracts where the SD is to be recovered through RA bills ,in such 

case, the amount of recovery through RA bills in each contract shall be done  
as under. However it shall be ensured that the entire amount of SD is 
recovered as per tender. In this regard following action shall be taken.  

B. The contracts where the total S.D. is 5% and out which 2% amount in the 
form of initial security deposit is paid by contractor at the time of award of 
contract and 3% SD is to be recovered through RA bills :- 
a) Out of 3% if the SD amount is recovered 1% less than estimated cost or 

accepted cost whichever is higher:- 
(i) The SD amount to be recovered shall be limited to 1% of the total 

amount to be recovered through RA bills and for balance 2% 
amount, unconditional Bank guarantee of Nationalized/Scheduled 
Bank shall be obtained from the contractor. This Bank Guarantee 
shall be valid till expiry of defect liability period. 

(ii) On completion of 1 % recovery of SD, then said amount shall be 
refunded to the contractor after obtaining unconditional Bank 
guarantee of Nationalized/Scheduled Bank for the amount. This 
Bank Guarantee shall be valid till expiry of defect liability period. 

b) If the Security Deposit amount is recovered more than 1% in such case 
the amount recovered shall be returned to the contractor after obtaining 
unconditional Bank guarantee of Nationalized/ Scheduled Bank for the 
amount of total SD to be recovered through bills. The BG shall be valid till 
expiry of defect liability period. 

c) (i) Above relief shall be applicable to the ongoing contracts costing more 
than Rs 50.00 lakhs where there is no violation of terms & conditions of 
the agreement before 15th  March 2020. 
(ii) Above relief shall be extended to the contractors only after written 
request from them. 
(iii) It shall also be noted that, above relief in recovery of SD through R.A. 
bills is not applicable for the contracts which are already completed  
before 15th  March 2020. 

3. Relief in Additional Performance Security Deposit  :  
A. The contracts where Additional Performance Security Deposit (APSD) is 

recovered in the form of DD or BG for the tenders accepted more than 
1.00 % below:- 

(i) In the contracts where more than 50 % work is completed in such 
event, 50 % of the APSD in the form of DD/BG shall be returned to 
the contractor.  

(ii) The works which are 100 % completed, in such case APSD shall be 
returned along with the final bill or within 3 months from date of 
completion of the work, whichever is earlier.  
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B. i) Above relief shall be applicable to the ongoing contracts costing more 
than Rs.50.00 lakhs where there is no violation of terms & conditions of 
the agreement before 15th  March 2020. 
ii) Above relief shall be extended to the contractors only after written 
request from them. 

4. Other Conditions:- 
(i) After availing any of the above relief/reliefs, the contractor shall not be 

entitled to claim under Force Major Clause or under any other clause of the 
contract. Accordingly an undertaking on the letter head is proposed to be 
obtained to this effect from contractor. 

(ii) Reliefs proposed above are final &shall not be the part of the tenders to be 
invited, but the above benefit/ benefits may be allowed to new contracts as 
per the prevailing situation. 

(iii) These guidelines, shall be valid till 31st March 2022. 
(iv) It is proposed to delegate powers to Chief Engineer for faster implementation 

of this scheme &to take decision in each case as per this circular. 
(v) A committee consisting of CE (HQ), CAO & GM (L) is proposed to be formed 

to take decision in case of arising any ambiguity. Respective Executive 
Engineer shall process such matters through proper channel to CE (HQ). The 
matter will be placed by CE (HQ) before the committee and the decision of 
the committee shall be final. 

(vi) Above relief/reliefs shall not be extended to contracts whose matter is under 
Arbitration, or in the Court. 

 This circular is issued with the approval of CEO, MIDC. 
 

 
Chief Engineer (HQ), 
MIDC, Mumbai 93.                          

No./CE(HQ)/EM&D/  C71095    /of 2020 
Office of the Chief Engineer (HQ), 
MIDC, Mumbai 93. 
Date:- 23/10/2020 
Copy submitted to the Chief Executive Officer, MIDC for favour of information 
please. 
Copy f.w.c.s. to all HODs  
Copy f.w.c.s to Chief Engineer (Pune), Chief Engineer (Nagpur), Chief Engineer 
(Aurangabad) for information please. 
Copy to All Superintending Engineers in MIDC 
Copy to All Executive Engineer in MIDC for information & necessary action. 
Copy to All DEs in MIDC for information & necessary action. 
 

SUDHAKAR 
RADHUJI WAGH

Digitally signed by SUDHAKAR RADHUJI WAGH
DN: cn=SUDHAKAR RADHUJI WAGH c=IN 
o=MIDC ou=Engineering
Reason: I am the author of this document
Location: 
Date: 2020-10-26 13:37+05:30
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MAHARASHTRA INDUSTRIAL DEVELOPMENT CORPORATION • 
_________ (A Government of Maharashtra Undertaking) 

----------------------:Jril<DC (]). . . ~-------------------------------------------------------------------------------
, lVlSlon Office, :Nagdo11fJn: <R..,evas (jq}aa, Jl_[i6ag, (J)ist. (R,ailJad-402 201 

<Te[ 02141- 222242 I 222257 (P) e-mai{ _ eeafi6aug@mitfcintlia.org 
----------------------------By R p AD/Hand Del iv e-~--------------------------------------------------------------------------------

WORK ORDER 
No. MIDC/ ABG/TC/IFMS-C98958/of' 2019 Date : 09 /09/2019 

To, 

Mis. R&B Infra Project Pvt.Ltd. Hydroair Tectonics (PCD) Ltd.(JV), 
B-1, Neela Apartment, 
Opp. Mandpeshwar lndl. Estate, 
S.V.P. Road, 
Borivali (W), Mumbai-400092 
E-mail : tender@rathoregroup.co 
Vendor No. 01603 

Dear Sir, 

Sub:- Design, Build and Commissioning including Rehabilitation and Up­
grade on DB basis with Operation and Maintenance of 22.5 MLD 
Common Effluent Treatment Plant (CETP) at Roha Industrial Area. 
(2nd Call) 

Ref :- 1) E- Tender Notice No.27 of 2018-2019 (Mumbai) 
2) 1st envelope of online tender is opened through WMS at S.E.(K) 

Panvel on 21.01.2019 
3) 2nd envelope of online tender is opened through WMS at S.E.(K) 

Panvel on 11.02.2019 
4) This office letter No. ABG/TC/IFMS-C91776 dtd.03.09.2019 
5) Your letter No. -NIL- dtd.09.09.2019 

Since you have paid performance security deposit amounting to 
Rs.90,00,000/- (Rs. Ninety Lakhs only) in the form of Bank Guarantee 
(B.G.No.00061NBGF190244 valid upto 08.12.2021) of Bharat Co-op. Bank (Mumbai) Ltd., 
Borivali Branch, Mumbai and completed the tender agreement formalities, your offer for the 
above subject work is hereby finally accepted as detailed below. 

1. Name of Work 

2. Accepted Rate (Part-I) 

3. Accepted Rate (Part-II) 

4. Date of Commencement 

5. Time Limit (Part-I) 

6. !ime Limit (Part-II) 

7. Date of Completion 
8. Agreement No. 

Design, Build and Commissioning including 
Rehabilitation and Up-grade on DB basis with 
Operation and Maintenance of 22.5 MLD 
Common Effluent Treatment Plant (CETP) at Roha 
Industrial Area. (2nd Call) 

Rs.45,00,00,000.00 

Rs.23.40 per cum 

From the date of handing over of CETP by 
society/RIA 

18 months 

78 months (including initial period of 18 
months for design build base woi'k). 

78 months from date of commencement. 

C-1 for 2019-2020 
.. 2 .. 
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.. 2 .. 

Deputy En ine You should take ~P the work for execution under the supervision of the 

limit. You 9 her, ,!ub-D~ •• Roha immediately and complete the same within stipulated time 

MPCBICPC;l;;T ~bide by ~II the directions/ instructions /orders issued by 

CETP(lnlet/O time to time. You should test the effluent samples of 

should al utlet) from MOEF approved/NABL accredited lab once in a fortnight. You 

pres .b ~o ;nsure that the inlet & outlet parameters to CETP does not violate the 

c~. e 
I 

isposal norms during the rehabilitation & up-gradation period and 

~ccor;. 
1~f Y planning shall be done. Please note that your request for extension of 

ime imi . for ~ompletion of work will not be considered under any circumstances and 

com:~nsation will be levied as per the provisions contained in the accepted tender, if the 

wor is delayed beyond the stipulated date of completion. 

. Your accepted tender has been assigned number as C-1 for 2019-2020 

which should be quoted in all future correspondence. In this regard, please ·note that the 

letters/correspondence under references and reply to the queries (if any) will form part parcel 

of the accepted agreement. 

. . You are requested to contact the labour commissioner and fulfill the 

condition of contract labour Act-1970 and produce the Certificate of Registration within 15 

days _from the date of receipt of this letter. If you fail to comply the same within the period 

mentioned above, action as per clause on page No.P4/38 of accepted agreement will be 

taken. You are also requested to take out necessary Insurance Policy from Directorate of 

Insurance Maharashtra State, Mumbai, immediately, if you fail to comply the same, action as 

per tender clause on page No.P4/51 will be taken, this may please be noted. 

You have to execute agreement with MIDC & also enter into tripartite 

agreement with MIDC & effluent generating units/association and the terms & conditions of 

tripartite agreement are binding upon you. 

One copy of the accepted tender vide agreement No. C-1 for 2019-2020 

along with correspondence as part and parcel of the agreement is enclosed herewith for 

your information please. 

Thanking you, 

DA : One copy of accepted tender 

Agreement No. C-1 for 2019-2020 

~ Yours faithfu 

~ 

Executive Engineer 
M.I.D.C. Division, Alibag 

1. Copy with tender copy submitted for favour of information to .... 

• The Chief Accounts Officer, MIDC, Mumbai-93. 

• The Superintending Engineer (K), MIDC, Konkan Circle, Panvel. 

2. Copy f.w.c.s. to .... 
• The Assistant Labour Commissioner, Vighnaharta Complex, Sec. 'B', Mumbai-Pune 

Road, Khanda Colony, New Panvel (W), Dist: Raigad. 

• The Directorate of Insurance, Maharashtra State, 264, MHADA, 1st
. floor, Opp., 

Kalanagar, Sandra (E), Mumbai-400 051. 

3. Copy with tender copy to .... 

v--9eputy Engineer, Sub-On., Roha for inf. & necessary action. 

He is instructed to obtain the registration certificate issued by the Labour Commissioner under 

the Contract Labour Act-1970 and Insurance Policy issued by the Directorate of Insurance, 

Maharashtra State before commencement of the work. 

• TB/ Reha 

• AR/ Reha 

4• Copy to Original file. 
5• Copy to guard file. 
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Preface

Maharashtra Industrial Development Corporation (MIDC) an agency of 
Government of Maharashtra has a mandate for promoting industrial 
development in the State.  It provides businesses with infrastructure such as 

land (open plot or built-up spaces), roads, water supply, drainage facilities and 
street lights.  Up to date, 225 industrial areas are developed by MIDC in 

Maharashtra on 526 km2 comprising of specialised parks for different industrial 
sectors. 

Due to unpredictable rainfall patterns, the region has experienced one of the 

longest droughts in recent years.  Many industries in the MIDC region have 
experienced water cuts of up to 35 percent from their typical usages.  As per 
new industrial policy (2013), MIDC has decided to enhance the Floor Space 

Index (FSI) from 1.0 to 1.5.  As a result, there could be an increase in water 
demand by industries.  MIDC now faces the challenge of meeting growing 

demand for water for drinking, commercial and industrial uses with a water 
supply system that is under stress from drought. 

MIDC currently has 18 Common Effluent Treatment Plants (CETPs) in operation 

with total capacity of 190 MLD and 81 MLD under expansion/ upgrade. MIDC 
has also planned for new CETPs in the area with combined capacity of 25 MLD. 
Considering, the installed and planned future capacities of MIDC’s CETPs, up to 

296 MLD of treated used water can be available for recycled water production.  
In most of the cases, CETPs do not always meet the discharge standards, due 

to a combination of causes such as BOD/COD load coming from industrial 
discharge significantly higher than design and/ or operating on obsolete 
technology and/or lack of skilled staff for operation of plant.  In some cases, 

there is absence of proper effluent/wastewater disposal system for the CETPs.   

Moreover, some areas are affected by change in definition of their final 

location for treated used water disposal from “creek” to “river”.  This has 
resulted in more stringent discharge limits, as directed by Pollution Control 

Board, for Biological Oxygen Demand (BOD) and Total Dissolved Solids (TDS).  
These revised limits were considered neither in the design of the current CETPs 
nor in the expansion projects of these CETPs. 

MIDC now intends to rehabilitate and upgrade the existing CETPs and make 
them suitable for reuse, thereby developing and implementing additional 

water resources i.e. reuse and recycle of wastewater (effluent) that can enable 
MIDC to achieve sustainable and reliable water supply for non-drinking 
purposes for the industries.  MIDC’s industrial areas located at Ambernath, 

Additional Ambernath, Dombivli and Badlapur have been selected for 
implementation of water resiliency project in a first phase. There are total of 
six CETPs in these areas (two in Dombivli, three in Ambernath/Additional 

Ambernath and one in Badlapur MIDC area). 

MIDC has appointed CH2M as a consultant for developing water resiliency 

through recycle and reuse from selected CETPs by water audit and condition 
assessment, conceptual design, feasibility studies and tender documents for 
rehabilitation and/or upgrade of existing CETPs as well as construction of new 

Advanced Recycled Water Treatment Plants (ARWTP) and also provide project 
management support (PMC) during construction phase. 

Additional work of CETPs at Tarapur, Kagal, Butibori (up to feasibility study 

stage only) and Taloja (tender documentation and PMC stage only) MIDC areas 
has also been included in the scope of work of the above study. 

MIDC has proposed new industrial areas in Malegaon, Yavatmal and 
additional Butibori areas. The CETPs in these areas have also recently been 
included in the scope upto the PMC stage along with further work of CETP at 

existing Tarapur CETP (tender documentation and PMC stage) and existing 
Roha CETP (up to PMC stage). 
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1. Background and Introduction
This section provides a background and introduction of the project and the 
overall structure of the report.   

1.1 Project Background 
Maharashtra Industrial Development Corporation (MIDC), an agency of 

Government of Maharashtra, has a mandate for promoting industrial 
development in the State. It provides businesses with infrastructure such as 

land (open plot or built-up spaces), roads, water supply, drainage facilities and 
street lights. Up to date 225 industrial complexes have been developed by 
MIDC in Maharashtra over 526 km2 comprising specialised parks for different 

industrial sectors.  Until now from among the various services provided by 
MIDC, reliable and freshwater supply has been regarded as a competitive 
advantage of the MIDC. 

MIDC currently manages a water supply system with total installed capacity of 
2,461 MLD.  The current utilization of the installed water supply systems is 

1,412 MLD with industries utilizing around 635 MLD of water1.  MIDC has five 
main dams and each dam also supplies water to other sources or other users 
that are in ‘competition’ with MIDC for the use of the same water.   

Due to the unpredictable rainfall patterns, the region has experienced one of 
the longest droughts in recent years. Many industries in the MIDC region have 

faced water cuts of up to 35 percent from their typical usages. MIDC now faces 
the challenge of meeting growing demand for water for drinking, commercial 
and industrial uses with a water supply system that is under stress from 

                                                             

1 Source: www.midcindia.org 

drought. Further, recently MIDC decided to enhance the FSI (Floor Space Index) 
of the industrial areas from 1.0 to 1.5 as per the new industrial policy 20132.   

This will further increase the pressure on MIDC to supply more water due to a 
possible industrial expansion. 

With the ever-increasing water demand for drinking, commercial and industrial 
uses, and with limited availability of water through traditional sources, MIDC 
wants to implement a successful water recycling and reuse programme to help 

meet water demand in the MIDC area. 

One of the main drivers of the project is the poor performance of the CETPs 
and non-compliance with the discharge standards as MPCB has now imposed 

stringent discharge limits that were considered neither in the design of the 
existing CETPs nor in the design of the proposed expansion.   

Another important driver for this project is MIDC’s desire to ensure that water 
does not become a critical parameter for running the industries and that water 
resiliency be created. For example, in the many industrial areas, water scarcity 

has forced MIDC to impose water cuts in industries of up to 35 to 40 percent 
of the present consumption.  These water cuts lead to a considerable loss of 
revenue to the state. 

Hence, there is a need to diversify the water portfolio in the industrial areas to 
strengthen the water resiliency so that in case of any potential scarcity/water 

shortage in the existing source, water supply from the alternate water source 
is made available.  At the same time, there is also a need to 
upgrade/rehabilitate the existing CETPs so that the revised discharge standards 

2 MIDC/CP/A65142/2014 dated 10-03-2014 Regarding additional FSI up to 0.50 as per 

New Industrial Policy – 2013 
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are complied with.  State Government has realized that there is a need to 
modify/upgrade the current processes and capacities of the existing CETPs 

before they can be harnessed as a reliable source of water to be reused for the 
industry.   

MIDC has initiated water resiliency project involving 10 CETPs in the first phase.  

The CETPs are divided amongst six industrial areas with one CETP each in 
Badlapur, Taloja, Tarapur, Kagal and Butibori industrial areas, two CETPs in 

Dombivli industrial area (DBESA and DCETP) and three CETPs in Ambernath 
(ACMA, CMET and AAMA) and Additional Ambernath industrial area.  Roha 
CETP in Roha Industrial Area was added as second phase of the project under 

additional work.   

The key objectives of the project are summarised in Figure 1-1 

 

Figure 1-1: Project Objectives Summary 

Roha CETP of capacity 22.5 MLD is located in MIDC Roha Industrial Area, 
located in District Raigad.  The CETP was built in two phases with Phase 1 of 

10 MLD commissioned in 2005 and Phase 2 of 12.5 MLD commissioned in 2017.  
However, the existing CETP does not always meet the treated used water 
discharge standards as laid by MPCB.  Moreover, MPCB has recently issued a 

directive to MIDC for taking over the operation and maintenance of some of 
the CETPs due to non-compliance of discharge norms that includes Roha CETP.  

Hence, Roha CETP has been selected by MIDC for rehabilitation and upgrade 
under this study. 

1.2 Report Structure 
The draft feasibility study report, submitted in January 2018, was specifically 

prepared to evaluate the feasibility study and conceptual design for the 
existing CETP in MIDC Roha Industrial Area.  Subsequently, discussions were 
held with MIDC and other stakeholders wherein it was communicated that 

MIDC and the CETP association members are aligned with the treatment 
process upgrades recommended by CH2M in the draft feasibility study report 

(Minutes of Meeting attached in Annexure A).  Accordingly, this final feasibility 
study report is prepared duly incorporating the comments and/or suggestions 
received from MIDC.  This report acts as a preamble and sets the basis for 

detailed design and tender document preparation for the existing 22.5 MLD 
Roha CETP rehabilitation and upgrade works. This report presents the 
following chapters. 

• Chapter 1 –Background and Introduction: This current chapter aims to 

provide a preliminary background to the project and define the project 

objectives and the structure of the report 

• Chapter 2– Industrial Area and CETP Overview: This chapter gives an 

overview of the Roha Industrial Area and details of the CETP in the area 

• Chapter 3 – Design Basis: This section provides an overview of the design 

basis that have been adopted for rehabilitation of the CETP in the project 

area.  These are finalised after a thorough evaluation and comparison of 

wastewater (used water) discharge standards worldwide, wastewater 

sampling program undertaken and on the basis on various meetings held 

with the client and other stakeholders 

• Chapter 4 – Condition Assessment: This section presents the summary of 
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the condition assessment for the existing Roha 22.5 MLD CETP based on 

detailed condition assessment undertaken during series of site visits 

• Chapter 5 – Options Evaluation Criteria: This section evaluates the 

different criteria to study the feasibility of the 22.5 MLD CETP treatment 

process upgrade/expansion 

• Chapter 6 – Feasibility Study of Various Options: This section presents the 

various options that have been evaluated and studied in order to propose 

the most recommended option based on the parameters discussed in 

Chapter 5 

• Chapter 7 – Conceptual Design of Treatment Process Upgrades: This 

section gives a brief overview of the treatment process units sizing and 

conceptual design for the CETP rehabilitation and upgrade for the 

recommended treatment scheme 

• Chapter 8 – Financial Assessment: This section outlines the basis of capital 

and operating costs for the proposed upgrades to the existing Roha CETP 

and details the cost estimates for the selected upgrades 

•  Chapter 9 – Conclusion and Recommendations: This chapter provides the 

summary and conclusions made in the report.  Further, the suggested 

recommendations for way forward for MIDC for this CETP are also 

summarised in this section 
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2. Industrial Area and CETP Overview
Roha industrial area located 120 km from south Mumbai in Dhatav Village in 
district Raigad is a chemical zone as declared by MIDC and is spread over 

245 ha.  An overall view and location with respect to Mumbai for the main 
industrial area is presented in Figure 2-1. 

 

Figure 2-1: Overview of MIDC Industrial Areas 

The area has 56 industrial units and the majority of these are chemical process 
industries indulged in manufacturing of organic chemicals, dyes and pigments, 

food colours, pharmaceuticals and some inorganic chemicals.  Roha Industries 
Association (RIA) is a body representing the industrial units in this area.   

2.1 Water Demand and Supply Situation 
The industrial area is not water scarce as Kundalika River flows in close 

proximity (600 m) to the area.  MIDC currently manages a water supply scheme 
for Roha Industrial Area that was developed in 1976 and envisages taking raw 
water from Kundalika River.  A total of 18 MLD of water is sourced from this 

perennial river water source.  The projected industrial water demand from this 
source is estimated at 30 MLD.  An existing CETP of 22.5 MLD capacity is 
present in the northern part of the industrial area.  The location of the 

industrial area along with the water source and CETP within the area is 
presented in Figure 2-2.  . 

 

Figure 2-2: Roha Industrial Area 
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The overall water situation is presented in Figure 2-3 

ROHA INDUSTRIAL 

AREA 

(245 HA )

KUNDALIKA 

RIVER
18 MLD

ROHA CETP 

PHASE I – 10 MLD

EXISTING (OLD)
ROHA CETP 

PHASE II – 12.5 MLD

EXISTING (NEW)

ROHA CETP 

PHASE I – 10 MLD

EXISTING (OLD)
ROHA CETP 

PHASE II – 12.5 MLD

EXISTING (NEW)

TREATED 
USED WATER

14.5 KM

LOW COD 

USED WATER STREAM

HIGH COD 

USED WATER STREAM

 

Figure 2-3: Water Situation – Roha Industrial Area 

As discussed above, the total water supplied to the industrial area is estimated 
at 18 MLD.  Assuming a 70% used water generation for industrial water, around 
13 MLD of industrial used water is generated.  This estimation is in line with 

the flow data received from the client.  

Considering, the present water demand and wastewater inlet at the CETP, no 
further expansion is required and the CETP is receiving lower than the design 

flow.   

With the proposed increase in the FSI, the water demand for industries is 

expected to rise.  This increase in demand will result in an increase in industrial 
used water generation.   

2.2 Existing Roha CETP – 22.5 MLD 
RIA took part in venture of CETP for each chemical zone in Maharashtra by 
forming RIA-CETP Cooperative Society Limited in 1994 as a Special Purpose 

Vehicle (SPV) to establish the CETP for Roha Industrial Area. 

A 10 MLD CETP was commissioned in 2005 based on UASB with aeration 
treatment scheme followed by ozonation tertiary treatment.  In 2011, the inlet 

flow was bifurcated into two streams based on the COD content.   

In 2017, the CETP capacity was augmented to 22.5 MLD wherein a new 

12.5 MLD CETP was constructed in the same complex.  

Following this augmentation, the UASB treatment scheme was discontinued 
and the revised treatment scheme included primary clarification, followed by 

biological aeration, secondary clarification and tertiary treatment comprising 
Pressure Sand Filters (PSF) and Activated Carbon Filters (ACF).    

The key process facilities at the 22.5 MLD CETP are provided in  

Table 2-1.   

Table 2-1: Roha CETP Existing Key Process Facilities 

Process Area Key Process Facilities 

Preliminary 
Treatment (Inlet 
Works, and 
Equalization Tank) 

• High COD receiving sump 
• Grit and grease chamber for high COD receiving stream 

• Screen chamber for high COD receiving stream 
• Manual coarse screen for high COD receiving stream 
• Equalization tank having two compartments and with 

total eight numbers of floating aerators for high COD 
receiving stream 

• Low COD receiving sump with two floating aerators 
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Process Area Key Process Facilities 

Primary Treatment 

(Flash Mixing and 
Clari-Flocculator) 

• pH correction tank 
• Lime, FeSO4 and polymer dosing system 

• One old and one new flash mixing tank with flash 
mixers.  Both flash mixers have been recently installed 

• One old primary clari-flocculator with scraper 
mechanism.  The clari-flocculator had two flocculators 
but only one was observed to be in working condition 

• One new primary clari-flocculator 
• One old and one new bioreactor feed sumps without 

any mixing mechanism 

Secondary Treatment 

Bioreactors and 
Secondary Clarifiers) 

• UASB reactor – not in operation 
• Two old aeration tanks with three numbers of floating 

surface aerators in each tank 

• One new aeration tank with three numbers of floating 
surface aerators 

• One old and one new secondary clarifier 

Tertiary Treatment 

• One filter feed tank with no mixing mechanism 

• Ten PSF, Tend ACF units that were non-operational 
during site visit  

• Non-operational ozonators that are proposed to be 
decommissioned 

• One old and one new treated used water tank 

Solids Treatment 
• Sludge thickener and thickened sludge tank.  The tank 

did not have any mixing device 
• New plate and frame filter press unit for dewatering 

A satellite view of the CETP with the major treatment process units is presented 

in Figure 2-4.  The existing site layout of Roha CETP along with other project 
drawings is presented in Annexure B.   

 

2.3 Wastewater Collection and Disposal System 
The industrial wastewater from all major contributors is collected via closed 
pipeline system and reaches the CETP by means of gravity.  There are no 
intermediate pumping stations.   

The CETP receives the wastewater from two different streams – low COD 
stream and high COD stream.  The low COD wastewater is directly by-passed 

 

Figure 2-4: Satellite View of Roha CETP 
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after equalization and blends with the treated high COD stream wastewater at 
the common outlet.   

Currently, about 6 MLD of wastewater is received from two major 
pigmentation industries.  This wastewater is characterised as the low COD 
stream with about 300 – 350 mg/l COD and 5,000 mg/L TDS.  Whilst it was 

planned to by-pass the primary treatment for low COD stream, currently, the 
entire low COD stream is sent straight to discharge after equalization.   

Similarly, the remaining wastewater (7 MLD) is characterised as the high COD 
stream or the raw industrial wastewater with COD levels of about 4,000 mg/l 
and Total Dissolved Solids (TDS) levels of about 15,000 mg/l.  Pharmaceutical, 

chemical and other pigment based industries are the contributors to the high 
COD stream. 

Presently, the removal efficiency is poor, both at primary treatment (< 20%), 

biological treatment (< 30%) and the tertiary treatment (PSF+ACF) is by-passed.   

The treated used water from the CETP is discharged 14.5 km downstream in 

Kundalika Creek via closed underground HDPE pipeline.   

2.4 Sludge Disposal System 
The sludge treatment train includes thickening followed by dewatering using 
centrifuge.  The dewatered sludge is disposed to the Taloja Common 
Hazardous Waste Treatment Storage and Disposal Facility (CHWTSDF) located 

100 km from the CETP site.  The sludge disposal route is presented in  
Figure 2-5. 

 

Figure 2-5: Sludge Disposal from Roha CETP to Taloja CHWTSDF 
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3. Design Basis
This section provides an overview of the design basis that have been adopted 
for rehabilitation and upgrade of the 22.5 MLD CETP in the project area.  The 

design basis has been finalised after a thorough evaluation and comparison of 
wastewater (used water) discharge standards worldwide and on the basis on 

various meetings held with the client and other stakeholders. 

3.1 Design Basis – Discharge Standards 
The treated used water discharge standards are regulated by Central Pollution 
Control Board (CPCB) in India.  It is to be noted that respective State Pollutio n 
Control Boards can further regulate the discharge standards limit as set by 

CPCB.  The discharge standards for CETPs in India as per CPCB are provided in 
Table 3-1.   

Table 3-1: Discharge Standards for Treated Used Water for CETPs in India 

Parameter 
Inland Surface 

Water 
On Land for 

Irrigation 
Into Sea 

BOD3, 27°C 30 100 100 

COD 250 250 250+ 

Fixed Dissolved Solids 
(FDS)/ TDS 

2,100+ 2,100+ NS* 

Total Suspended Solids 
(TSS) 

100 100 100 

Ammoniacal Nitrogen 50 NS* 50 

Nitrate Nitrogen 10 NS* 50 

Phosphates 5 NS* NS* 

Parameter 
Inland Surface 

Water 
On Land for 

Irrigation 
Into Sea 

Fluoride 2 2 15 

Sulphides as S 2 2 5 

Trivalent Chromium 2 2 2 

Vanadium 0.20 NS* 0.2 

Chlorides 1,000 1,000 NS* 

Sulphates 1,000 1,000 NS* 

Source: MoEFCC 
All units are in mg/L unless stated otherwise 
* NS – Not Specified 
+ Discharge of treated used water into sea shall be through proper marine outfall. 
The existing shore discharges shall be converted to marine outfalls. In cases where 
the marine outfall provides a minimum initial dilution of 150 times at the point of 
discharge and a minimum dilution of 1,500 times at a point 100 m away from 
discharge point, then the State Board may relax the COD limit: Provided that the 
maximum permissible value of COD in treated used water shall be 500 mg/L.   
Maximum permissible FDS contribution by constituent units of a CETP shall be 
1,000 mg/L. In cases where FDS concentration in raw water used by constituent 
units is already high (> 1,100 mg/L) then the maximum permissible value of FDS in 

treated used water shall be accordingly modified by the State Board. 

As per several discussions with the client earlier and as per the discussions held 

in the meeting with MPCB and MIDC on 9th May 2017, the following was 
decided: 
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• The current disposal in creek, in the case of MIDC study area, be treated as 
disposal into inland surface water 

• Discharge limits for inland surface water be enforced by MPCB for the 
areas where the treated used water is disposed into a creek   

However, it was also discussed and agreed in the meeting, that the discharge 

limit for TDS will be relaxed and a new limit of 4,000 mg/L shall be imposed for 
all the CETPs except Tarapur CETP. 

Based on the results of the water quality sampling conducted for both high 

stream and low stream inlet as well as the common outlet for Roha CETP in 
November 2017, the following observations are made:  

• The CETP does not meet the outlet discharge standards for all key 

parameters (TDS, TSS, COD, BOD, O&G, TP and TKN) by a vast difference 

• Further, TDS levels of the inlet water for both high stream and low stream 

wastewater exceeds the design inlet value of 4,000 mg/l 

• The high stream COD wastewater exceeds the design inlet value for COD 

(4,042 mg/l) 

These non-compliances can be attributed to the following reasons: 

• High load of industrial used water entering into the CETP 

• Inefficient and/or defunct treatment process units that require 

upgrade/rehabilitation 

Detailed water quality sampling results have been discussed and presented in 
Deliverable No. 2 – Water Resiliency and Condition Assessment Report, 

submitted In December 2017. 

Based on the wastewater sampling results, the outcomes of the meetings held 

with MIDC and RIA members, the inlet values and outlet water quality criteria 
(discharge limits) that have been finalized for design of Roha CETP and the 

same have been summarized in Table 3-2.  Two sets of inlet values have been 
finalized based on the two different streams of wastewater entering the Roha 

CETP.   

Table 3-2: Design Basis (Inlet and Outlet Values) for Roha CETP 

Parameter 
CETP Inlet Discharge 

Limits High COD Stream Low COD Stream 

Total Dissolved Solids 
(TDS) 

4,000 4,000 4,000 

Total Suspended Solids 
(TSS) 

800 75 100 

Chemical Oxygen 
Demand (COD) 

3,000 300 250 

Biological Oxygen 
Demand (BOD) 

1,000 100 30 

Oil and Grease (O&G) 50 10 10 

Total Phosphorus (TP) 20 20 5 

Total Kjeldhal Nitrogen 
(TKN) 

100 100 50 

NO3-N   10 

All units are in mg/l, unless stated otherwise 

It is to be noted that the CETP is not designed to provide any TDS removal as 
RO solutions have high CAPEX and OPEX and hence are not a viable solution.  

Further, the CETP is designed to provide nitrogen and/or phosphorus removal.    

 

1934



Condition Assessment  

1935



1936



MIDC 
Water Resiliency through Recycled Water 

Final Feasibility Study/Conceptual Design Report: Roha Industrial Area 

Ref: 691367 11 

Copyright 2018 by CH2M HILL • Company Confidential 

4. Condition Assessment
CH2M experts performed a series of site visits to understand the current 
situation (condition) of the existing CETP equipment and other assets and to 

provide the necessary recommendations for upgrade, if required.   

The following section presents the summary of the condition assessment for 

the existing Roha 22.5 MLD CETP based on detailed assessment taken during 
site visits.   

The detailed assessments have been submitted in December 2017 as an 

Annexure to the Water Resiliency and Condition Assessment Report for Roha 
Industrial Area, that also covered the methodology and grading scales adopted 
for the condition assessment. 

4.1 Condition Assessment Summary 
An overall summary of the condition assessment for Roha CETP for both phases 
is presented in Table 4-1 and Table 4-2.  

Table 4-1: Roha CETP (Phase 1) Grade Summary 

Roha CETP (Phase 1) Grade Summary 

Process 
Units 

Grade  
Remarks 

Civil Mechanical 

Preliminary 
Treatment 

2 3 

• Significant maintenance is required.  
20-40% of the Asset needs renewal 
based on the process upgrade 
recommendation suggested for 
preliminary treatment units 

• Remaining Life of Asset (Civil): 60-80% 

• Remaining Life of Asset (Mechanical): 
40-50%  

Roha CETP (Phase 1) Grade Summary 

Process 

Units 

Grade  
Remarks 

Civil Mechanical 

Primary 
Treatment 

2 3 

• Significant maintenance is required. 
20-40% of the Asset needs renewal.  

• Remaining Life of Asset (Civil): 60-75%; 

• Remaining Life of Asset (Mechanical): 
40% 

Secondary Treatment 

Aeration 
Tank 

2 3 

• Significant renewal is required 
considering the bioreactor upgrade for 
COD and N removal and changes from 
Surface aerators to diffused aeration 
system. 40-50% of the Asset needs 
renewal.  

• Remaining Life of Asset (Civil): 60-80%; 
• Remaining Life of Asset (Mechanical): 

40-50%  

Secondary 
Clarifier 

2 3 

• Significant renewal is required. 20-
40% of the Asset needs renewal.  

• Remaining Life of Asset (Civil): 60-80%; 

• Remaining Life of Asset (Mechanical): 
40-50% 
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Roha CETP (Phase 1) Grade Summary 

Process 
Units 

Grade  
Remarks 

Civil Mechanical 

MIDC 
Treated 
Used Water 
Tank and 
Treated 
Used Water 
Disposal / 
Storage 

2 2 

• Requires regular maintenance. 
• Remaining life of asset (Civil) - 70-90% 
• Remaining life of asset (Mechanical) - 

60-80% 

Sludge 
Treatment 

2 4 

• Significant renewal is required.   
40 - 60% of the Asset needs renewal.  

• Remaining Life of Asset (Civil): 50-60% 
• Remaining Life of Asset (Mechanical): 

10-20% 

Table 4-2: Roha CETP (Phase 2) Grade Summary 

Roha CETP (Phase 2) Grade Summary 

Process 
Units 

Grade  
Remarks 

Civil Mechanical 

Preliminary 
Treatment 

1 2 

• Routine maintenance is required.  
20-40% of the Asset needs renewal 
based on the process upgrade 
recommendation suggested for 
preliminary treatment units. 

• Remaining Life of Asset (Civil):  
80-100%; 

• Remaining Life of Asset 
(Mechanical): 80-90%  

Roha CETP (Phase 2) Grade Summary 

Process 
Units 

Grade  
Remarks 

Civil Mechanical 

Primary 
Treatment 

1 1 

• Remaining Life of Asset (Civil): 90-
100%; 

• Remaining Life of Asset 
(Mechanical): 90-100%; 

Secondary Treatment 

Aeration 
Tank 

1 2 

• Significant renewal is required 
considering the bioreactor upgrade 
for COD and N removal and 
changes from Surface aerators to 
diffused aeration system. 20-40% 
of the Asset needs renewal.  

• Remaining Life of Asset (Civil): 90-
100%; 

• Remaining Life of existing asset 
(Mechanical): 80-90%  

Secondary 
Clarifier 

1 2 

• Routine Maintenance is required.  
• Remaining Life of Asset (Civil):  

90-100%; 
• Remaining Life of Asset 

(Mechanical): 70-90% 

Tertiary 
Treatment  

1 1 

• Assets are recently installed and 
they are in very good condition.  

• Remaining Life of Asset (Civil):  
90-100%; 

• Remaining Life of Asset 
(Mechanical): 90% 
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Roha CETP (Phase 2) Grade Summary 

Process 
Units 

Grade  
Remarks 

Civil Mechanical 

MIDC 
Treated 
Used Water 
Tank and 
Treated 
Used Water 
Disposal/ 
Storage 

1 NA 
• Remaining life of asset (Civil) - 90-

100% 

Sludge 
Treatment 

2 2 

• Significant Maintenance is required 

• Remaining Life of Asset (Civil): 80-
90% 

• Remaining Life of Asset 
(Mechanical): 60-80% 

Chemical 
Dosing 
System 

2 2 

• Requires regular maintenance. 
• Remaining life of asset (Civil) - 80-

90% 
• Remaining life of asset 

(Mechanical)-70-80% 

It can be concluded that whilst the new assets (as a part of augmentation of 
the existing CETP – Phase 2) are in fairly good civil and mechanical condition, 

routine maintenance is required.  The old assets (Phase 1) need significant 
renewal and/or maintenance from a mechanical standpoint and routine 
maintenance for the civil structures.   
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5. Options Evaluation Criteria 
This section evaluates the different criteria for the feasibility of possible 
solutions related to the 22.5 MLD CETP treatment process rehabilitation and 

upgrade.   

5.1 Criteria 1: CETP Location 
CETP location refers to the location of the CETP and the final discharge point 
with respect to the industrial area.  When a potential rehabilitation and 

treatment process upgrades is planned, it is important to undertake a holistic 
approach and consider MIDC as a system at the regional level and comprehend 
the following characteristics: 

• the amount and composition of the wastewater (used water) 

• the location of the industrial areas generating the used water and the 

available land space  

• the location of the discharge point of treated used water and the related 

discharge limits 

This aspect is important when the plant is undergoing expansion or a new plant 
is proposed to be constructed in the area.   

5.2 Criteria 2: Pollutant Type Removal (at CETP vs Source) 
In general, the type of the pollutants entering into the CETP is primarily a 

function of the type and majority of industries present in the area (for example, 
the effluent (wastewater) of a petrochemical industry is significantly different 
from the effluent (wastewater) of a food and beverage industry, so if an 

industrial area is characterized by prevalence of petrochemical industry, it will 
have wastewater characteristics much closer to the ones of the petrochemical 
industry).  But it is also a function of the size distribution of industries in the 

area, implying that large and mid-scale industries often pre-treat their used 
water to meet the design standards, while small scale industries do not pre-

treat their used water.  The starting point for the pollutant removal is the 
general approach that is adopted for all MIDC plants and that defines the 

removal location for all pollutant types.  The same is summarised in Table 5-1.   

Table 5-1: Adopted Philosophy for Pollutant Source Removal 

Parameter 
Removal Location 

At Source At CETP 

Temperature X  

pH A A 

Total Dissolved Solids (TDS) X  

Total Suspended Solids (TSS) A A 

Chemical Oxygen Demand (COD) A A 

Biological Oxygen Demand (BOD) A A 

Oil and Grease (O&G) X  

Total Phosphorus B B 

Total Kjeldahl Nitrogen (TKN) C C 

X – Removal/control only at source, not at CETP 

A – Combined removal at source and CETP 

B – Main removal at source, only partial removal at CETP 

C – Main removal at source, removal at CETP only if plant is equipped with 

nitrification/denitrification system 
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However, based on the type/size of industries in the area, the following items 
need to be considered under this criterion:  

• the maximum allowed concentration at CETP inlet has to be defined and 

transferred to industries to have them to take appropriate actions 

• the type/set of treatment processes has to be defined at CETP (i.e. in 

general CETPs are not provided with a strong oil removal section, but only 

of a series of baffles to protect the system; this is coming from the 

consideration that all the industries having high oil wastewater, such as oil 

refineries or certain food and beverage ones, are providing removal of oils 

at source.  Specifically, for Roha CETP, the selection to have centralized oil 

removal at CETP and no pre-treatment at single battery limits of the 

industries may be considered 

5.3 Criteria 3: Identification of the Process Train 
This is the final criterion to be considered after the set of parameters to be 

treated is defined and the related removal efficiency is calculated.   

The typical treatment process units (with suitable equalization/balancing 
volume available upstream the CETP) that can be considered for rehabilitation 

and/or augmentation/upgrade are as follows:  

• Primary treatment comprising physio-chemical treatment:  This is based 

on chemically enhanced precipitation and is used to remove TSS, 

particulate COD and BOD, phosphorous and metals 

• Secondary treatment comprising biological treatment: This is based on 

biological processes for soluble pollutants and is used remove COD and 

BOD.  Using nitrification – denitrification process, this treatment can also 

remove nitrogen; however, it requires a larger biological tank volume and 

air consumption 

• Tertiary treatment comprising Pressure Sand Filters (PSF) and/or 

Activated Carbon Filters (ACF): This tertiary treatment (PSF + ACF) is based 

on filtration (PSF) and absorption (ACF) and removes TSS and soluble 

refractory COD 

Once a suitable process train is identified, alternatives for the process 
equipment are evaluated based on technology, number of parallel units, 

redundancies etc.  Some of the examples of these are as follows: 

• Operating two equalization tanks in parallel (to introduce redundancy in 

the system) 

• Submersible mixers versus surface aerators for mixing mechanism 

• Appropriate aeration system in the aeration tanks 

• Use of Tertiary Treatment 

• Rehabilitating existing unit versus building new unit 

Detailed options for these sub-criteria under this criterion is presented in 
subsequent sections.   
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6. Feasibility Study of Various Options
After the need for the rehabilitation/upgrade of Roha CETP is identified, 
different treatment options/upgrades are assessed in order to identify the 

most feasible alternative in terms of the criteria/parameters specified in 
Section 5.  This chapter presents the various options that have been evaluated 

and studied in order to propose the most recommended option. 

6.1 CETP Location 
It was discussed that this criterion is important when the plant is undergoing 
expansion or a new plant is proposed to be constructed in the area.  Currently, 
the plant is not using full hydraulic capacity as currently the plant is receiving 

only 13 MLD of flow and there is no proposal for the expansion of Roha CETP 
in the near future, but the load (kg/d of pollutant) is not far from the design 
values (i.e. wastewater is less in volume but more concentrated).   

Further, the CETP in Roha Industrial Area is located within the industrial 
clusters and has sufficient land within the CETP premises for rehabilitation and 

upgrade.  However, the disposal point is at Kundalika Creek 14 km downstream 
to the CETP.  Since the fresh water source flows in close vicinity to the CETP, 
there is no other nearby disposal point and this is considered suitable.  

Therefore, this CETP and disposal point location is considered appropriate for 
the overall industrial area.   

6.2 Selection of Pollutant Type to be Removed (Source or 
CETP) 

For Roha CETP, the discharge limits are currently not met and a part of it may 
be attributed to the COD/BOD concentration of the wastewater being 

significantly higher than the design values.  Therefore, in order to have a longer 
shelf life of all process units as well as to meet the discharge limits, inlet design 

values have been fixed and presented in Section 3.  These limits need to be 
appropriately addressed by MIDC for all the industries discharging into the 

CETP.  This can be ensured by conducting sampling of the high stream COD 
wastewater from the major contributing industries on a daily basis.  This will 

help in verifying that the industries are discharging as per the standards and 
MIDC should take appropriate action in case of non-compliance to discharge 
norms.   

6.3 Process Train Options 
The existing treatment processes for the 22.5 MLD CETP have been studied and 

necessary upgrade options that comply with the revised discharge norms are 
evaluated.   

These options have been considered with the aim to improve reliability, 

optimize the existing infrastructure and increase the efficiency and operations 
of the system, keeping in view the available footprint and ease of operation.  

Further, since the CETP is already in operation, all upgrades to the plant are 
provided keeping the existing treatment unit efficiencies in consideration 
based on the condition assessment.   

6.3.1 Introducing Redundancy in the System 
A proper sparing and redundancy criteria should be applied in the CETP with 

double units at each process stage (standby process units) to allow for periodic 
maintenance without impacting operations.  This is dependent on the 

availability of vacant space within the CETP complex.   

Almost all major treatment process units in Roha CETP already have spare units 
to create redundancy.  Furthermore, the equalization tank has two 
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compartments and it is proposed to use the two compartments in parallel to 
maximize the equalization effect.   

However, to introduce redundancy in the low COD wastewater inlet works, it 
is suggested to modify the existing high COD wastewater receiving sump into 
a low COD wastewater collection cum equalization tank.  This is because the 

existing low COD wastewater collection sump also serves the purpose of an 
equalization tank.  Keeping this in mind, instead of constructing a new low COD 

equalization tank, it is suggested to modify an existing infrastructure to 
improve reliability in the system.   

6.3.2 Mixing Mechanism 
In general, receiving sumps and sludge sumps in various CETPs located in MIDC 
areas are not provided with any mixing arrangement.  However, providing 

mixing using submersible mixers to avoid TSS deposits, thereby improving 
efficiency of the operation, is a good option that can be evaluated.   

Similarly, in equalization tank, a more reliable mixing arrangement can be 

provided.   

Presently, the equalization tank in Roha CETP is equipped with the surface 

aerators mechanism.  Use of these aerators is an old concept as they cause the 
following issues: 

• Low efficiency 

• Aerosols and splashes into the atmosphere 

• Odour issues due to stripping of VOCs 

Hence, the feasibility of using slow speed submersible mixers is studied.  These 

submersible mixers allow TSS to remain in suspension and be conveyed 
properly to the primary treatment to be precipitated with the sludge.   

Keeping in view the objective to increase the efficiency of the existing system 
and optimize the performance of the CETP, it is proposed to use slow speed 

submersible mixers in the low COD wastewater collection cum equalization 
tank (since it is serving the dual purpose of the equalization tank), secondary 
sludge sump, bioreactor feed sump and the high COD equalization tank.   

6.3.3 Aeration System 
Roha CETP has three aeration tanks that are equipped with the sub-surface 

aerators.  As discussed, the usage of these aerators has been established as a 
sub-optimal concept that causes various issues of aerosols and splashes, as 

well as the odour issues.  Further, the oxygen transfer efficiency is low.  
Moreover, with the reactor having a high-water level such as of Roha, the 
mixing effect of surface aerator is likely to become very poor at the bottom 

part of the tank, promoting sludge settling and anaerobic conditions. 

Therefore, the feasibility of using a more reliable system such as diffused 
aerators is studied.   

The advantages of fine bubble diffusers compared to conventional surface 
aerators are as follows: 

• High oxygen transfer efficiency (especially with high water level) 

• It does not create air splashing or aerosol production 

• More even oxygen distribution and proper mixing of the tank 

• The retrievable type air diffusers can be maintained without disturbing the 

aeration tank operation and without isolating the aeration tank 

The disadvantages of fine bubble diffusers are as follows: 

• Plant operators need to do periodic cleaning of diffusers and proper 

cleaning procedures should be followed. If periodic cleaning is not done, 

then the fine bubble diffusers are susceptible to chemical or biological 
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fouling 

• All diffusers have major efficiency losses due to aging. Fouling factors need 

to be considered and this causes an increase in the total air requirement.  

Efficiency is very high in clean water conditions and new membranes, but 

is lower in actual conditions.  Alpha value cannot be considered greater 

than 0.6 

It is proposed to use fine bubble diffusers (retrievable type) in place of the 
existing sub-surface aerators in the aeration tanks at Roha CETP due to its 

process efficient advantages.   

6.3.4 Use of Tertiary Treatment 
Roha CETP comprises PSF and ACF units for tertiary treatment that are 
currently not used and the treated water from the secondary clarifier is 
discharged directly.  It is anticipated that the tertiary treatment units are not 

used due to the associated operating expenditure.   

Further, the secondary treatment units once upgraded and rehabilitated will 

be able to produce treated water of the quality having the target COD levels.  
Tertiary treatment is required for colour removal as colour can only be 
removed through adsorption using activated carbon media.  

If the unit is operated for 22.5 MLD with the existing arrangement, it is 
observed that the operating expenditure will be very high due to frequent 
media (activated carbon) replacement to as recurrent as once in ten days.  The 

feasibility to optimize this expenditure is studied.   

Hence, the feasibility of using tertiary treatment for a partial/side stream flow 

(upto 50% of the total for design and 33% for operation) was studied as all 
other treatment targets (COD, BOD, TSS) are achieved in the CETP upstream of 
tertiary treatment.   

Hence, to optimize the LCC of the CETP and yet achieve the desired treatment 
targets, it is proposed to subject only 33% of the total flow (7.5 MLD) to ACF 

units and to operate these units in series.  For contingencies, the ACF units will 
be designed to handle 50% of the total flow (11.25 MLD). 

6.3.5 Rehabilitating Existing Unit versus Constructing New Unit 
It is generally preferred to rehabilitate and upgrade an existing unit as opposed 
to building a new unit in order to optimize the existing infrastructure and 

thereby the overall footprint.  To optimize the existing infrastructure, it is 
proposed to modify the following units: 

• Modify the existing UASB that is not in operation into a new Aeration Tank  

• Modify the existing high COD receiving sump that is not used into the low 

COD wastewater collection cum equalization tank to introduce redundancy 

in the system 

• The existing filter feed tank is oversized and has higher than required 

retention time.  Hence, it is proposed to modify it in a way that a part of 

the filter feed tank will be converted into the secondary sludge sump with 

slow speed submersible mixers 

However, there are certain cases, where the proposed option is to 
decommission the existing units and build a new unit in place.  This has been 
studied keeping in view the overall pumping required, the current sizing of the 

unit and the necessary upgrade required.   

The existing sludge thickener and the mechanism is fully corroded and also 
undersized.  Further, there is no redundancy in the sludge thickener system.  

There is not enough land available adjacent to the existing thickener that can 
be used to construct a new thickener for reliability as well as to meet the design 

sizing.  If a new sludge thickener is built away from the existing sludge 
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thickener, there would be additional associated conveyance and transfer costs 
that can be avoided if the two tanks are built at the same location.   

The existing filter press feed pumps also need significant rehabilitation and are 
undersized.   

Hence, the existing sludge thickener and the filter press feed pumps are 

proposed to be decommissioned and two new sludge thickeners and new filter 
press feed pumps are proposed to be constructed at a new location within the 

CETP premises.   
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7. Conceptual Design of Treatment Process Upgrades
This section gives a brief overview of the treatment process units sizing and 
conceptual design for the 22.5 MLD Roha CETP rehabilitation and upgrade. 

The CETP comprises of two phases. First phase was designed for 10 MLD and 
commissioned in 2005 and second phase was designed for 12.5 MLD and 

commissioned in 2016-2017. The process treatment upgrades for both the 
phases based on the selected options in Section 6 are summarised in this 
chapter.  The treatment scheme and conceptual design as provided in the Draft 

Feasibility Study Report (submitted in September 2017) was discussed with the 
client and other stakeholders and the minutes of the meeting are attached as 
Annexure A to this report. 

The overall treatment process train for this option is provided in Figure 7-1.  
The CETP will be designed for the inlet characteristics and treated used water 

discharge limits as discussed in Section 3.   

The recommended Block Flow Diagram (BFD) along with the site layout for 

rehabilitation and upgrade of the existing Roha CETP (22.5 MLD) is presented 
in Annexure B.   

 

Main Treatment Line 

 

Solids Treatment Line 

 

Figure 7-1: Process Treatment Line – Roha CETP Recommended Option 
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7.1 Summary of Recommended Short-Term Actions 
Based on the detailed condition assessment and the feasibility options 
discussed in the previous sections, Table 7-1 summarizes the major 
recommended actions to optimize the CETP operation.   

Table 7-1: Summary of Major Recommended Upgrades – Roha 22.5 MLD CETP 

Process Units Major Suggested Upgrades 

Inlet Works, 
High COD 
Wastewater 
Collection 
Sump and 
Equalization 

Tank 

• Installation of belt oil skimmer in grease chamber 

• Modification of grit chamber to mechanical coarse screen 
chamber 

• Installation of submersible mixers and decommissioning of 
floating aerators in the existing wastewater collection sump 

• Installation of large blade slow speed submersible mixers 
and decommissioning of floating aerators in the existing 
equalization tank 

• Operate two compartments of equalization tanks in parallel 
and at a variable level to maintain a pumped flow rate as 
constant as possible, thereby maximizing the equalization 
effect 

• Installation of new primary treatment feed pumps with 
Variable Frequency Drive (VFD) and decommissioning of 
existing submersible pumps. 

Low COD 
Wastewater 
Collection 

Sump 

• Construction of new mechanical coarse screen chamber 
before low COD wastewater collection sump. 

• Installation of submersible mixers and decommissioning of 
floating aerators in the receiving sump. 

• Modification of high COD wastewater collection sump to 
additional low COD wastewater collection cum equalization 
tank with installation of submersible mixers. 

pH Correction 
Tank, Flash 

Mixing Tank 
• Civil upgrade of pH Correction tank and Flash mixing tank 

Process Units Major Suggested Upgrades 

Primary 
Treatment 

(clari-
flocculator) 

• Decommissioning of the existing primary clari-flocculator 
mechanism and replacing it with new equipment in old 
clarifier (Phase 1). 

• Adjustable V notch weirs shall be installed at the periphery 
of old clarifier (Phase 1) 

• New pipes, valves and fittings related to primary sludge 
withdrawal in old clarifier (Phase 1) 

• Installation of submersible mixers in bioreactor feed sump 

Biological 
Treatment 

• Modification of existing UASB to aeration tank (AT-4) 

• Decommissioning of existing surface aerators in Phase 1 
Aeration tank (2 Nos.) and Phase 2 Aeration tank (1 No.) 
and Installation of fine bubble diffused aeration system in 
all the aeration tanks. 

• Installation of new MLR pumps in each aeration tank. 
• Construction of new anoxic tank with installation of 

submersible mixers  

Secondary 
Clarifier and 
MIDC Treated 
Used Water 
Tank 

• Installation of new secondary clarifier mechanism replacing 
the existing equipment in old secondary clarifier (Phase 1) 

• Adjustable V notch weirs shall be installed at the periphery 
of old secondary clarifier (Phase 1) 

• Decommissioning of old RAS pumps in both the clarifier 
(Phase 1 and Phase 2) and replacing it with new pumps 

• Installation of new pipes, valves and fittings related to 
secondary sludge withdrawal line, RAS/WAS pumps 
discharge line etc.  

Tertiary 
Treatment 

• Modification of existing filter feed tank to secondary sludge 
tank and filter feed tank 

• Upgrade of existing PSF and ACF  
• PSF shall be operated for treating full flow of 22.5 MLD and 

ACF shall be operated for treating flow of 11.25 MLD or less 
• Installation of new air scouring blowers 
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Process Units Major Suggested Upgrades 

Solids 
Treatment 

• Construction of new primary sludge sump and installation 
of new primary sludge transfer pumps 

• Installation of new RAS, WAS pumps and submersible 
mixers in secondary sludge sump 

• Decommissioning of existing sludge thickener mechanism 
and sludge thickener 

• Construction of two new sludge thickener with sludge 
thickener mechanism 

• Construction of new thickened sludge sump 
• Decommissioning of existing filter press feed pumps and 

installing new filter press feed pumps 

The list of the upgrades is not exhaustive and covers the major process 
upgrades that have a considerable financial implication. The tender 
documentation to be prepared as a next step to this report will contain a 

detailed list of the recommended treatment process upgrades.   

7.2 Collection and Preliminary Treatment  
The collection and preliminary treatment section of High COD stream 
comprises of the following process units:  

• High COD wastewater collection sump 

• Grit and Grease chamber/Screen Chamber 

• Equalization Tank 

The collection and preliminary treatment section of Low COD stream 

comprises of the following process unit: 

• Low COD wastewater collection sump 

High COD stream is designed for 16 MLD and Low COD stream is designed for 
6.5 MLD. 

As per the existing arrangement of Phase 1 (10 MLD), high COD wastewater 
was receiving the flow in grit and grease/screen chamber. As a part of Phase 2 
flow expansion works (from 10 MLD to 22.5 MLD) in 2016-2017, high COD and 

low COD wastewater collection sump was constructed.  

The high COD stream is supposed to be received in the high COD wastewater 

collection sump. But as per the present operation, the high COD wastewater is 
still received directly in grit and grease/screen chamber and the high COD 
wastewater collection sump is bypassed and not used. Low strength 

wastewater of 6.5 MLD is received in low COD wastewater collection sump and 
after balancing the flow and concentration, the wastewater is directly pumped 
to MIDC treated used water tank without any biological treatment. Low COD 

sump is installed with floating aerators, which are not used in order to avoid 
air emissions. There are huge void zones in the sump where mixing is not 

happening and this results in solids settling.  Moreover, high COD wastewater 
sump is not operated and there is no mixing device installed in it. 

As per the process upgrade for low COD stream, the high COD wastewater 

collection sump which is not used shall be modified to additional low COD 
wastewater collection cum equalization tank. New coarse screen chamber shall 
be constructed before low COD wastewater collection sump.  Both low COD 

wastewater collection tank shall be installed with submersible mixers for 
preventing the TSS settling in the basin.  During normal operation, only main 

low COD wastewater collection sump shall be in operation and additional 
wastewater collection sump shall be kept as standby and it shall be operated 
only when off-spec load is coming in to the CETP and/or when the main 

wastewater collection sump goes for any maintenance activity.  The sump shall 
be operated at a variable level to maintain a pumped flow rate.  New 
wastewater transfer pumps shall be installed for both the sumps.  All the new 

wastewater transfer pumps shall be equipped with variable frequency drive 
and constant flow shall be pumped to anoxic tank under flow control mode.  
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As per the process upgrade for high COD stream, belt oil skimmer shall be 
installed in the grease chamber and Grit chamber shall be modified to 

mechanical coarse screen chamber.  Existing manual screen shall be 
decommissioned and new mechanical screen shall be installed.   

The design data for the wastewater collection sump are provided in Table 7-2. 

Table 7-2: Wastewater Collection Sump Design Details  

Description Values Unit 

High COD Wastewater Stream 

Coarse Screen Chamber (Modified from Existing Grit Chamber) 

Design flow (Peak) 1,000 m3/h 

Average flow 666.67 m3/h 

Quantity 2 (1W+1S) Nos. 

Type of Screen 
Mechanical bar 

screen 
 

Bar Opening 20 mm 

Oil and Grease Skimmer (New) 

Type Belt Oil Skimmer  

Quantity 2 Nos. 

Low COD Wastewater Stream 

Coarse Screen Chamber (New) 

Design flow (Peak) 406.3 m3/h 

Average flow 270.83 m3/h 

Description Values Unit 

Quantity 2 (1W + 1S) Nos. 

Type of Screen 
Mechanical bar 

screen 
 

Bar Opening 20 mm 

Size  
5.0 (L) x 0.8 (W) x 

0.2 (LD) 
m 

Low COD Wastewater Collection Sump (Existing) 

No. of sump 1 No. 

Size of sump (Diameter: Dia; Liquid depth: LD) 25.0 (Dia) x 3.0 (LD)  m 

Freeboard 3 m 

Effective Volume  1,472.6 m3 

Retention time at average flow 5.44 hrs 

Additional Low COD Wastewater Collection Sump  
(Modified from High COD Wastewater Collection Sump) 

No. of sump 1 No. 

Size of sump (Diameter: Dia; Liquid depth: LD) 25.0 (Dia) x 3.0 (LD)  m 

Freeboard 3 m 

Effective Volume  1,472.6 m3 

Retention time at average flow 5.44 hrs 

Submersible Mixer (New) 

Type of mixer Submersible mixers  

1956



MIDC 
Water Resiliency through Recycled Water 

Final Feasibility Study/Conceptual Design Report: Roha Industrial Area 

Ref: 691367 25 

Copyright 2018 by CH2M HILL • Company Confidential 

Description Values Unit 

No. of mixer in Low COD Wastewater Collection 
Sump 

3 Nos. 

No. of mixer in Additional Low COD Wastewater 
Collection Sump 

3 Nos. 

Low COD Stream Wastewater Transfer Pumps (New) 

No. of pumps installed in Low COD Wastewater 
Collection Sump 

2 (1W+1S) Nos. 

No. of pumps installed in Additional Low COD 
Wastewater Collection Sump 

2 (1W+1S) Nos. 

Total no. of pumps 4 Nos. 

Pump Capacity 275 m3/h 

Type of pumps Submersible  

Mode of Pump operation VFD based  

After preliminary treatment at inlet works, the high COD wastewater is 

received in equalization tank. As per the existing arrangement, there is one 
number of equalization tank with two compartments and each compartment 
is equipped with three number of floating aerators (a total of six floating 

aerators).  

As per the process upgrade, it is proposed to operate the two compartments 

of the equalization tank in parallel and at a variable level to maintain a pumped 
flow rate.  All the primary treatment feed pumps shall be equipped with 
variable frequency drive and constant flow shall be pumped to downstream 

units under flow control mode.  The existing floating aerators in the 
equalisation tank shall be decommissioned and new large blade slow speed 

submersible mixers shall be installed in each compartment of the existing 
equalization tank.   

The design data for the Equalization Tank are provided in Table 7-3. 

Table 7-3: Equalization Tank Design Details  

Description Values Unit 

High COD Stream Equalization Tank (Existing) 

Design flow (average) 16,000 m3/d 

No. of tank 1 No. 

Size of each EQ tank (Diameter: Dia; Liquid 
depth: LD) 

50.0 (Dia) x 3.0 (LD)  m 

Freeboard 3.0 m 

Effective Volume of each tank 5,890.5 m3 

Retention time during average flow 8.84 hrs 

No. of Compartment 2 Nos. 

Effective Volume of each compartment 2,945.25 m3 

High COD Stream Equalization Tank (after upgrade) 

Size of each EQ tank (Diameter: Dia; Liquid 
depth: LD) 

50.0 (Dia) x 5.5 (LD)  m 

Freeboard 0.5 m 

Effective Volume of each tank 10,799.2 m3 

Retention time during average flow 16.2 hrs 

Effective Volume of each compartment 5,399.6 m3 

1957



MIDC 
Water Resiliency through Recycled Water 

Final Feasibility Study/Conceptual Design Report: Roha Industrial Area 

Ref: 691367 26 

Copyright 2018 by CH2M HILL • Company Confidential 

Description Values Unit 

Submersible Mixer (New) 

Type of mixer 
Large blade slow 

speed submersible 
mixers 

 

No. of mixer in each compartment 2 No. 

Total no. of mixers 4 Nos. 

Motor Rating of each mixer 4 KW 

Primary Treatment Feed Pumps (New) 

Quantity of pumps  4 (2 W + 2 S) Nos. 

Pump Capacity 335 m3/h 

Type of pumps Submersible  

Mode of Operation VFD based  

7.3 Primary Treatment  
This section includes the following: 

• pH Correction Tank 

• Flash Mixing Tanks 

• Primary Clari-flocculators 

• Aeration feed Tanks 

As per the existing arrangement, there is one pH correction tank, two flash 

mixing tanks (one for each phase) and primary clari-flocculators (one for each 

phase) provided in the primary treatment section.  The flow from equalization 
tank shall be pumped to pH correction tank.  From this tank, the flow is split to 

each phase flash mixing tank and clari-flocculators.  pH correction tank is 
installed with one agitator and each flash mixing tank is provided with one flash 
mixer.  All the flash mixer and agitators are installed recently in 2016.  In the 

primary clari-flocculators, the flocculation zone is provided with two paddle-
type slow speed flocculators.  Out of two, one flocculator was damaged and 

the other flocculator was observed to be in running condition. Lime is dosed in 
the pH correction tank, FeSO4 is dosed in flash mixing tank and polymer is 
dosed in the flocculation zone of clari-flocculator.  Primary sludge is directly 

pumped from primary clari-flocculators to combined sludge sump. 

As per the process upgrade, it is recommended to install new primary clari-
flocculator mechanism in old clari-flocculator (Phase 1) and decommission the 

existing mechanism.  Furthermore, it is recommended to provide a proper flow 
distribution for even flow split between the equally sized weirs and provide 

adjustable V-notch weirs in the clarifier zone of clari-flocculator. Anionic 
Polymer shall be dosed in flocculation zone of clari-flocculator, Lime shall be 
dosed in pH Correction tank and Alum/FeSO4 shall be dosed in flash mixing 

tank. There shall be no upgrade required for the Phase 2 clari-flocculator and 
its related clari-flocculator mechanism which are recently installed in the year 
2016-2017. 

Chemical sludge shall be considered in addition to primary sludge contributed 
by suspended solids. Primary sludge shall be withdrawn out from two primary 

clarifiers and collected in new primary sludge sump. Then, it shall be pumped 
directly to new sludge thickeners. 

There are two existing bioreactor feed tanks. One tank (old) was constructed 

during Phase 1 and the other tank (new) was constructed during Phase 2 
expansion.  Old bioreactor feed pumps have reached the end of its design life 
and new bioreactor feed pumps are already installed in 2016 for pumping the 

flow to aeration tank.  There is no mixing device provided in the bioreactor feed 
tank results in TSS settling in the tank.  As per process upgrade, it is 
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recommended to decommission the old bioreactor feed tank and use only the 
new bioreactor feed tank and it shall be installed with submersible mixers.   

The design data for the Primary Treatment is provided in Table 7-4. 

Table 7-4: Primary Treatment Design Details  

Description Values Unit 

pH Correction Tank (Existing) 

No. of tank 1 No. 

Design flow 16,000 m3/d 

Size  9.0 (Dia) x 3.5 (LD) m 

Effective Volume 222.7 m3 

Retention time 20 mins 

Type of chemical dosed Ca(OH)2  

Flash Mixing Tank (Existing) 

No. of flash mixing tank in Phase 1 (10 MLD) 1 No. 

No. of flash mixing tank in Phase 2 (12.5 MLD) 1 No. 

Total no. of flash mixing tank 2 Nos. 

Design flow to each tank 8,000 m3/d 

Size of each tank 
2.1 (L) x 2.1 (W) x 

2.25 (LD) 
m 

Effective Volume of each tank  9.9 m3 

Retention time  1.8 min 

Type of chemical dosed FeSO4/Alum  

Description Values Unit 

Type of mixer 
Vertical shaft high 

speed mixer 
 

No. of flash mixer per tank 1 No. 

Total quantity of flash mixer  2 Nos. 

Primary Clari-flocculator (Existing)  

No. of Clari-flocculator in phase 1 (10 MLD) 1 No. 

No. of Clari-flocculator in Phase 2 (12.5 MLD) 1 No. 

Total no. of primary clari-flocculator 2 Nos. 

Design flow 8,000 m3/d 

Size of clari-flocculator 
22.0 (Dia) x  
3.0 (SWD) 

m 

Diameter of flocculation zone 10.3 m 

Hydraulic Retention Time (HRT) in clarifier 
zone 

2.67 h 

Surface Loading Rate of clarifier zone 26.95 m3/m2/d 

Primary Sludge Consistency 3%  

Upgrade works in Old Primary Clari-flocculator (Phase 1) 

Primary Clari-flocculator Mechanism (New) 

Flocculation Zone 

Type of mixer 
Paddle type slow 
speed flocculator 

mixer 
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Description Values Unit 

No. of flocculator in each flocculation zone  2 Nos. 

Type of chemical dosed Anionic Polymer  

Clarifier Zone 

Type of mechanism 
Scraper mechanism 
with moving bridge 

 

Drive mounting Peripheral driven  

Type of bridge Half bridge  

Type of weir 
Adjustable V Notch 

Weir 
 

Decommission of Old Bioreactor Feed Tank (Phase 1) 

No. of tank 1 No. 

Size 11.0 (Dia) x 2.5 (LD) m 

Effective Volume 237.6 m3 

Bioreactor Feed Tank (Phase 2) upgrade 

No. of tank 1 No. 

Design flow 16,000 m3/d 

Size 
18.0 (L) x 5.0 (W) x 

3.0 (LD) 
m 

Effective Volume 270 m3 

Retention time 24 min 

Description Values Unit 

Submersible Mixers (New) 

Type of mixer Submersible Mixers  

No. of mixer in bioreactor feed tank 2 Nos. 

7.4 Secondary Treatment  
The secondary treatment section consists of the following treatment units: 

• Upflow Anaerobic Sludge Blanket (UASB) reactor 

• Aeration Tank  

• Secondary clarifiers 

7.4.1 Biological Treatment 
As per the existing arrangement, there are one existing UASB and three 

number of aeration tank (bioreactors) provided for biological treatment. The 
existing UASB is out of operation and the primary treated wastewater is 
pumped directly to aeration tank. The aeration tank and the aeration system is 

designed only for BOD/COD removal. Out of three existing bioreactors, two 
bioreactors are installed during Phase 1 (10 MLD) and one bioreactor is 

installed during Phase 2. All the three-existing aeration tanks (bioreactors) are 
provided with three surface aerators in each tank. 

Based on the process upgrade, it is recommended to modify the existing UASB 

to additional aeration tank. The biological treatment shall be based on 
Activated Sludge process with nitrogen removal (nitrification/ denitrification) 
section, as follows: 

• Anoxic Tank for denitrification – where the nitrates are converted into 
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gaseous nitrogen with partial consumption of readily biodegradable 

fraction of COD contained in the wastewater. Submersible mixers shall be 

installed in the anoxic tank 

• Aeration tank for nitrification – where the COD and ammonia oxidation to 

nitrates take place (nitrates produced in aeration tank shall be conveyed 

back to the anoxic tank and of a dedicated mixed liquor recirculation pump 

installed in each aeration tank) 

A summary of new anoxic tank design details is provided in the Table 7-5. 

Table 7-5: Anoxic Tank Design Details 

Description Values Unit 

Anoxic Tank (New) 

No. of anoxic tank 1 No. 

Design flow  22,500 m3/d 

Design of Bioreactor (Anoxic and Aeration Tank) 20 Deg C 

Retention time  2.5 h 

Size 
36.5 (L) x 10.0 
(W) x 6.5 (LD) 

m 

Effective Volume 2,372.5 m3 

Submersible Mixers (New) 

Mixing requirement 12 W/m3 

Type of mixer 
Submersible 

mixers 
 

No. of mixer provided  4 Nos. 

The aeration system presently designed only for BOD/COD removal and it shall 
be upgraded for meeting the additional air required for nitrification. The 

aeration tank shall be provided with fine bubble diffused aeration system, to 
provide air required for the system (air shall be coming from a dedicated set of 
blowers, operate to keep suitable dissolved O2 concentration in the tank). 

The distribution chamber for aeration tank shall be provided downstream of 
anoxic tank and design flow (Q) as indicated in Table 7-6 with RAS flow (QR) and 

nitrified recycle (QMLR) will be distributed to each aeration tank.  

Sodium hydroxide (NaOH) shall be dosed in each aeration tank for 
supplementing alkalinity required for nitrification and pH shall be maintained 

between 7.2 and 7.8.  Mixed liquor (nitrified recycle) shall be pumped back 
from each aeration tank to bring back nitrates to anoxic tank.  RAS from 
secondary sludge sump shall also be pumped back to anoxic tank. 

The design data for the Aeration Tank are provided in Table 7-6. 

Table 7-6: Aeration Tank Design Details 

Description Values Unit 

Modification of Existing UASB to Aeration Tank 

No. of tank 1 No. 

Size (Diameter-Dia; Liquid Depth-LD) 42.0 (Dia) x 6.0 (LD) m 

Freeboard 0.5 m 

Effective Volume  8,312.7 m3 

Aeration Tank-Phase 1 (Existing) 

No. of tanks 2 Nos. 

Size (Diameter-Dia; Liquid Depth-LD) 37.5 (Dia) x 4.5 (LD) m 

Freeboard 0.5 m 
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Description Values Unit 

Each tank effective volume 4,970.1 m³ 

Total aeration tank effective volume 9,940.2 m³ 

Aeration Tank-Phase 2 (Existing) 

No. of tank 1 No. 

Size (Diameter-Dia; Liquid Depth-LD) 45 (Dia) x 4.5 (LD) m 

Freeboard 0.5 m 

Each tank effective volume 7,157 m³ 

Aeration Tank (Upgrade) 

No. of Aeration Tank after upgrade 4 Nos. 

Design flow (Q) to Aeration tank 1 (Phase 1) 
after upgrade 

4,400 m³/d 

Design flow (Q) to Aeration tank 2 (Phase 1) 
after upgrade 

4,400 m³/d 

Design flow (Q) to Aeration tank-3 (Phase 2) 
after upgrade 

6,340 m³/d 

Design flow (Q) to Aeration tank-4 (Modified 
from UASB) after upgrade 

7,360 m³/d 

Total Design flow, Q  22,500 m³/d 

MLSS maintained in the aeration tank  5,000 mg/l 

MLSS in the RAS recirculation 11,000 mg/l 

Description Values Unit 

Hydraulic Retention time of aeration zone 27.0 Hrs. 

Aerobic SRT 20 Days 

RAS Recirculation ratio, QR 1 Q  

Nitrified Recycle ratio, Q MLR 4 Q  

BOD oxidation oxygen requirement 1.2 
kg/kg BOD 
removed 

Nitrification oxygen requirement 4.6 
kg/kg 
NH3-N 

nitrified 

Aeration Tank 1 and Aeration Tank 2 (after Upgrade) 

Design flow to each aeration tank (AT-1 & 2) 4,400 m³/d 

Each tank effective volume 4,970.1 m³ 

HRT in each tank 27 Hrs 

Effective Aeration depth 4.3 m 

Actual Oxygen requirement for each 
aeration tank (AT-1 &2) 

4,800 Kg/d 

Air Blowers for AT-1 and AT - 2 (New) 

No. of Blowers 3 (2 W +1S) Nos. 

Type 
Centrifugal Turbo 

Blowers 
 

Capacity  7,000 Nm3/h 

Head 5.3 m WC 
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Description Values Unit 

Mode of blower operation 
VFD/flow control 

through discharge 
guide vanes 

 

MLR Pumps for AT-1 and AT-2 (New) 

Quantity of MLR Pumps in each aeration 
tank (AT-1 and 2) 

2 (1W+1S) Nos. 

Capacity of pumps 750 m³/h 

Type of Pumps Submersible pumps  

Mode of pump operation VFD based  

Aeration Tank 3 (after Upgrade) 

Design flow to AT- 3  6,340 m³/d 

Each tank effective volume 7,157 m³ 

HRT  27 Hrs 

Effective Aeration depth 4.3 m 

Actual Oxygen requirement for AT-3 6,800 Kg/d 

Air Blowers for AT-3 (New) 

No. of Blowers 2 (1 W +1S) Nos. 

Type 
Centrifugal Turbo 

Blowers 
 

Capacity  10,000 Nm3/h 

Head 5.3 m WC 

Description Values Unit 

Mode of blower operation 
VFD/flow control 

through discharge 
guide vanes 

 

MLR Pumps for AT-3 (New) 

Quantity of MLR Pumps in AT-3 2 (1W+1S) Nos. 

Capacity of pumps 1,100 m³/h 

Type of Pumps Submersible pumps  

Mode of pump operation VFD based  

Aeration Tank 4 (after Upgrade) 

Design flow to AT- 4 7,360 m³/d 

Each tank effective volume 8,312.7 m³ 

HRT 27 Hrs 

Effective Aeration depth 5.8 m 

Actual Oxygen requirement for AT-3 8,000 Kg/d 

Air Blowers for AT-4 (New) 

No. of Blowers 2 (1 W +1S) Nos. 

Type 
Centrifugal Turbo 

Blowers 
 

Capacity  8,000 Nm3/h 

Head 6.8 m WC 
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Description Values Unit 

Mode of blower operation 
VFD/flow control 

through discharge 
guide vanes 

 

Aeration System (New) 

Oxygen transfer correction factor for 
wastewater, α 

0.60   

Salinity-Surface tension correction factor, β 0.95   

DO to be maintained in each aeration tank 2.0 mg/l 

Type of Aeration 
Fine bubble diffused 

aeration  
 

Type of diffusers Tubular  

Type of Diffuser Installation Retrievable  

MLR Pumps for AT-4 (New) 

Quantity of MLR Pumps in AT-3 2 (1W+1S) Nos. 

Capacity of pumps 1,250 m³/h 

Type of Pumps Submersible pumps  

Mode of pump operation VFD based  

7.4.2 Secondary Clarification 
Final solid/liquid separation shall occur in the secondary clarifiers where 

biomass shall settle and be separated from the treated used water which shall 
be discharged over the peripheral weirs. Sludge collected from the bottom 
hopper of each clarifier shall be discharged to Secondary sludge sump.  

As per the existing arrangement, there are two secondary clarifiers working in 
parallel. One secondary clarifier constructed during Phase 1 and another 

clarifier constructed during Phase 2.  Considering the residual life of old clarifier 
mechanism is less than 10 years, it is recommended to decommission the 
existing secondary clarifier mechanism (Phase 1) and replace it with new 

clarifier mechanism. New adjustable V-notch weirs shall be provided at the 
periphery of old clarifier (Phase 1). There are no changes required for clarifier 

constructed during Phase 2. 

Existing RAS pumps are directly connected to each secondary clarifier and the 
return activated sludge (RAS) is pumped back to aeration tank. WAS is taken 

out from the common discharge header of RAS pumped and It is discharged to 
combined sludge tank.  

Biological process shall produce new sludge (approximately 0.25 kg of new 

biomass per kg of COD removed), to keep a constant TSS concentration in the 
bioreactor, part of the sludge in excess (WAS) needs to be taken out of the 

system from each secondary clarifier. As per the process upgrade, existing 
Filter feed tank shall be modified to Filter feed tank and Secondary sludge 
sump. And therefore, secondary sludge from each clarifier shall be sent to 

secondary sludge sump and from here RAS and WAS shall be pumped to Anoxic 
tank and gravity sludge thickener respectively under flow control mode. 
Separate WAS pumps shall be provided.   

The clarified water then discharged to Filter feed tank.   The design data for the 
Secondary Clarifier are provided in Table 7-7. 

Table 7-7: Secondary Clarifier Design Details 

Description Values Unit 

Secondary Clarifier (Phase -1 and Phase - 2) 

No. of Clarifier for each phase 1 No. 

Total no. of clarifier 2 Nos. 
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Description Values Unit 

Design flow to each clarifier 11,250 m3/d 

Size 30.0 (Dia) x 2.5 (SWD)  m 

Effective Volume of each clarifier 1,767 m3 

Surface Loading Rate 15.92 m3/m2/d 

Retention Time 3.77 Hrs 

Type of launder Internal  

Secondary Clarifier Mechanism (New) for Phase 1 Existing Clarifier 

Type of mechanism 
Scraper mechanism with 

moving bridge 
 

Drive mounting Peripheral driven  

Type of bridge Half bridge  

Type of weir Adjustable V Notch Weir  

Secondary Sludge Consistency 1.1%  

RAS Pumps (New) 

Quantity of Pumps 3 (2 W+1S) Nos. 

Type of pumps Submersible  

Capacity of Pumps 470 m3/h 

Mode of Pump operation VFD based  

WAS Pumps (New) 

Quantity of Pumps 2 (1W+1S) Nos. 

Description Values Unit 

Type of pumps Submersible  

Capacity of Pumps 40 m3/h 

Mode of Pump operation VFD based  

7.5 Tertiary Treatment  
The tertiary treatment in Roha CETP consists of the following process units: 

• Pressure Sand Filter (PSF)  

• Activated Carbon Filter (ACF)  

As per the existing arrangement, the secondary treated used water shall be 
received in the filter feed tank. The tank has higher retention time of 1.5 hrs 

and this much volume is not required for collection and pumping. 

Based on the process upgrade, the filter feed tank shall be modified into filter 
feed tank and Secondary sludge sump and the related civil modification works 

shall be done. The secondary treated used water shall be received in the 
modified filter feed tank.  

There are ten number of existing PSF and ten number of existing ACF. Both PSF 

and ACF were not operated presently. Both the existing PSF and ACF is 
designed based on parallel based operation. As per the design, the filtration 

rate of PSF and ACF is designed at 10.96 m3/m2/h at ‘N’ condition and 12.18 
m3/m2/h at ‘N-1’ condition (‘N-1’ condition is the scenario when one filter is 
under maintenance/backwash).  

Based on the process upgrade, PSF shall be operated at full flow of 22.5 MLD 
while ACF shall be operated at the partial flow of 11.25 MLD or less at a 

filtration rate less than 11 m3/m2/h. PSF and ACF shall be used for the removal 
of suspended solids and colour respectively as residual colour can only be 
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removed through adsorption using activated carbon media since the secondary 
treatment units are generally able to produce treated water of the quality 

having the target COD levels. PSF shall be operated based on parallel based 
operation and ACF shall be operated based on series based operation. 

If the ACF unit is operated for the total flow, it is observed that the operating 

expenditure will be very high due to frequent media (activated carbon) 
replacement to as recurrent as once in ten days.  The feasibility to optimize this 

expenditure is studied.   

The feasibility of using PSF treating full flow (allowing for low TSS in the filtered 
water, which is good both to avoid clogging of GAC and to decrease the overall 

COD; by removing TSS, which are biomass, also COD/BOD will decrease) and 
ACF treating a partial/side stream flow (up to 50% of the total) has been 
studied for further polishing (i.e. color) as all other treatment targets (COD, 

BOD, TSS) are achieved in the CETP upstream of tertiary treatment.   

Though ACF can handle up to 11.25 MLD of flow based on series based 

operation, it is recommended to operate ACF at a flow of 7.5 MLD (33% of total 
flow) for color removal and the remaining flow of 15 MLD (67% of total flow) 
shall be bypassed and discharged directly to MIDC treated used water tank to 

optimize the OPEX. 

The existing filter feed pumps which are installed recently during Phase 2 shall 
be used for pumping 22.5 MLD flow to PSF. Filter air scouring blowers shall be 

newly installed and the existing filter backwash pumps can be used for filter 
backwash purpose. Existing Filter backwash pumps are connected to new MIDC 

treated used water tank and treated used water is used for filter backwash 
purpose.  

Treated used water from PSF/ACF shall be collected in MIDC treated used 

water tank. There are two existing tanks, one constructed during Phase 1 and 
the other constructed during Phase 2. From this tank, the treated used water 
is pumped to Kundalika Creek. 

The design data for the Tertiary Treatment are provided in Table 7-8.  

Table 7-8: Tertiary Treatment Design Details 

Description Values Unit 

Filter Feed Tank (Existing) 

No. of tank 1 No. 

Design flow 22,500 m3/d 

Size of tank (Length-L; Width-W; Liquid depth-LD) 
28 (L) X 14 (W) 

x 3.5 (LD) 
m 

Effective Volume of tank 1,372 m3 

Retention time 1.5 hrs 

Civil Modification of Filter Feed Tank to Filter Feed Tank and Secondary 
Sludge Sump 

Filter Feed Tank 

Design flow 25,000 m3/d 

No. of tank 1 No. 

Retention time 30 min 

Effective volume of filter feed tank 469 m3 

Effective Volume of Secondary sludge sump 903 m3 

Filter Feed Pump (Existing) 

No. of Pumps 3 (2 W + 1 S) Nos. 

Capacity  500 m3/h 
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Description Values Unit 

Type of pumps 
Horizontal 
Centrifugal 

 

Pressure Sand Filter and Activated Carbon Filter (Existing) 

Design flow to Filters (PSF/ACF) 22,500 m3/d 

No. of PSF (N) 10 Nos. 

No. of ACF (N) 10 Nos. 

Type of filter operation 
Flow received 

in Parallel 
 

Design flow rate to each PSF/ACF (at N condition) 93.75 m3/h 

Inside diameter of each filter 3.3 m 

Filtration rate at N condition 10.96 m3/m2/h 

Filtration rate at N-1 condition 12.18 m3/m2/h 

Backwash rate 23 m3/m2/h 

PSF Pressure vessel (Existing) 

Type of media Sand  

Media depth (Approximately) 0.5 m 

Straight height (Height on Straight) of PSF 2.0 m 

ACF Pressure Vessel (Existing) 

Type of media 
Activated 

Carbon 
 

Media depth (Approximately) 0.8 m 

Description Values Unit 

Straight height (HOS) of ACF 2.0 m 

Pressure Sand Filter (After Process Upgrade) 

Total design flow to PSF 22,500 m3/d 

No. of existing PSF 10 Nos. 

Design flow rate to each PSF (at N condition) 93.75 m3/h 

Design TSS inlet to PSF (average) 20 mg/l 

Design TSS outlet to PSF 10 mg/l 

Effective size of sand 0.5 mm 

Backwash rate  23 m³/m²/h 

Rinse duration  10 Min 

Air scouring rate  30 m³/m²/h 

Air scouring duration  5 Min 

Activated Carbon Filter (After Process Upgrade) 

Total design flow to ACF 11,250 m3/d 

No. of existing ACF 10 Nos. 

Type of filter operation 
Flow received 
in two vessels 

in series 
 

No. of filters per series 2 Nos. 

No. of ACF series, operated in parallel N 5 Nos. 
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Description Values Unit 

Design flow rate to each ACF Series (at N condition) 90.3 m3/h 

Filtration rate at N condition 10.96 m3/m2/h 

Empty Bed Contact Time (EBCT) in each ACF series 8.76 mins 

Rinse rate (bed fluidization only) 23 m3/m2/h 

Rinse duration 10 mins 

Filter Backwash Pumps (Existing) 

No. of pumps  2 (1 W + 1 S) Nos. 

Capacity  200 m3/h 

Type of pumps 
Horizontal 
Centrifugal 

 

Filter Air Scouring Blowers (New) 

Quantity of blowers  2 (1W+1S) Nos. 

Type  
Rotary Tri-lobe 

blowers  
 

Capacity of blowers 275 m3/h 

Existing Treated Used Water Tank (Phase 1) 

No. of tank 1 No. 

Size (Diameter-Dia; Liquid depth-LD) 
14.6 m (Dia) x 

2.5 m (LD) 
m 

Freeboard 0.75 m 

Effective Volume  418 m3 

Retention time at 22.5 MLD 27 mins 

Description Values Unit 

Existing Treated Used Water Tank (Phase 2) 

No. of tank 1 No. 

Size (Diameter-Dia; Liquid depth-LD) 
21 m (Dia) x  
2.5 m (LD) 

m 

Freeboard 0.75 m 

Effective Volume  865 m3 

Retention time at 22.5 MLD 55 mins 

MIDC Treated Used Water Pumps (Existing) 

No. of pumps  4 Nos. 

Capacity of Pump No. 1 and Pump No. 3 900 m3/h 

Head of Pump No. 1 and Pump No. 3 24 m 

Capacity of Pump No. 2 640 m3/h 

Head of Pump No. 2 24 m 

Capacity of Pump No. 4 700 m3/h 

Head of Pump No. 4.  30 m 

Type of pumps 
Horizontal 
Centrifugal 

 

7.6 Sludge Treatment 
Sludge treatment units in Roha CETP consist the following units: 

• Combined Sludge Tank 
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• Sludge Thickener 

• Thickened Sludge conditioning tank 

• Plate and Frame Filter Press 

As per the existing arrangement, there is no primary sludge sump. The primary 
sludge pumps are directly connected to each primary clarifier and it discharges 

the sludge directly to combined sludge tank. 

Based on the process upgrade, primary sludge sump shall be constructed newly 
and the primary sludge from the primary clari-flocculator shall be received in 

it.  Existing primary sludge transfer pumps shall be decommissioned and it shall 
be replaced it newly and it shall pump the primary sludge directly to new sludge 

thickener. 

Similarly, there is no secondary sludge sump near secondary clarifier. The RAS 
pumps are connected directly to secondary clarifier and there are no separate 

WAS pumps. The excess sludge is presently withdrawn from the RAS common 
discharge header.  

As per the process upgrade, existing filter feed tank shall be modified to 

secondary sludge sump and filter feed tank. Both RAS pumps and WAS pumps 
shall be installed in the secondary sludge sump. WAS from Secondary Sludge 

Sump shall be pumped to sludge thickener and RAS shall be pumped back to 
anoxic tank. Submersible mixers shall be provided in secondary sludge sump 
due to higher retention time. 

There is one existing sludge thickener and the thickener mechanism reached 
the end of its design life. The existing thickener is undersized. As per the 
process upgrade, it is recommended to decommission the existing sludge 

thickener and construct two new thickeners with revised sludge production. 
New sludge thickener mechanism shall be installed in the sludge thickener. 

Existing thickened sludge conditioning tank shall be decommissioned and new 
thickened sludge sump shall be constructed. The thickened sludge from new 

sludge thickeners shall be discharged in this sump. Also, it is recommended to 
decommission the existing filter press feed pumps and replace it with new 

screw pumps.  

The existing dewatering building constructed in Phase 2 is installed with two 
plate and frame filter press (semi-automatic).  Existing filter press shall be used 

for dewatering and the dewatered sludge shall be disposed to the CHWTSDF in 
Taloja, about 100 km from the CETP site.  

All the plant returns like supernatant from thickener, filtrate from filter press, 
dirty backwash from filters etc. shall be discharged to equalization tank/low 
COD wastewater collection sump by gravity.  

The design data for the Sludge Treatment are provided in Table 7-9. 

Table 7-9: Sludge Treatment Design Details  

Description Values Unit 

Primary Sludge Sump (New) 

No. of Sump 1 No. 

Primary Sludge flow 600 m3/d 

Size 
2.0 (L) x 2.0 (W) x 

2.0 (LD)  
m 

Effective Volume 8 m3 

Secondary Sludge Sump (Modified from filter feed tank) 

No. of Sump 1 No. 

Recycle flow 23,000 m3/d 

Effective Volume of secondary sludge sump 903 m3 

Retention time 56 min 
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Description Values Unit 

Gravity Sludge Thickener (New) 

No. of thickener 2 Nos. 

Solids entering thickener 25,000 Kg/d 

Solid loading rate 50 Kg/m2/d 

Diameter 18.0 m 

Side water depth 3.5 m 

Bottom Slope 1: 8 RA 

Thickened Sludge Consistency 5%  

Thickened Sludge Sump (New) 

No. of sump 1 No. 

Retention time 15 mins 

Effective Volume  8 m3 

Size 
2.0 (L) x 2.0 (W) x 

2.0 (LD) 
m 

Filter Press Feed Pumps (New) 

Quantity of Pumps 3 (2W+1S) Nos 

Type of pumps Screw pumps  

Capacity of Pumps 20 m3/h 

Type of pump operation VFD based  

Description Values Unit 

Filter Press (Upgrade) 

Type of dewatering equipment 
Plate and Frame 

Filter Press 
 

No. of existing filter press 2 Nos. 

No. of batches 5 Nos. 

Hours of operation per day  20 hours 

Operating time per batch 4 hrs 

No. of operating days per week  7 days 

Solid loading capacity  1,250 Kg/h 

Solid loading per batch 5,000 Kg/batch 

Solids recovery 95%  

Dewatered Sludge Consistency as per 
present site operation 

45%  

Polymer dose (new) 6 g/kg TSS 

7.7 Sludge Disposal 
The dewatered sludge from Roha 22.5 MLD CETP is presently disposed of 

CHWTSDF located at Taloja (Mumbai Waste Management Limited) that is 
around 100 km from the project area.  
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7.8 Land Requirement and Availability 
Currently the total land at Roha CETP is around 5 ha and the existing occupancy 

along with the upgrades is 2 ha (including green belts and roads).  This implies 
that there is enough space within the CETP premises for future expansion.   
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8. Financial Assessment
This section outlines the basis of capital and operating costs for the proposed 
upgrades to the existing 22.5 MLD Roha CETP and details the cost estimates for 

the selected treatment upgrades. 

The accuracy of the cost estimate is commensurate with the detail provided to 

develop the design for this study.  The estimate would therefore be expected 
to have an accuracy of about ±20% and can be refined once more detailed 
information is available.   

8.1 Basis of Estimate and Assumptions – Roha 22.5 MLD CETP 
This section outlines the basis of the cost estimate and includes the 

methodology for developing the cost estimate including: 

• The techniques used to obtain budget pricing for the capital cost estimates 

• The methodologies used in calculating the indirect cost estimates 

Several inputs were provided to refine the cost estimate for this project.  These 
include: 

• Cost estimates, technologies, labour rates and equipment rates used on 

local projects of similar nature 

• Budget prices from suppliers for process equipment, piping, chemicals and 

other miscellaneous items 

Capital and operations and maintenance cost estimates were based on the 
conceptual design, preliminary drawings and equipment.   

Direct cost estimates for large equipment items such as the patent equipment/  
other systems were provided by suppliers and vendors.   

Indirect costs such as approvals, engineering, commissioning and start-up have 
been estimated as a percentage of the total construction cost estimates. 

The estimates, however, also had a few key assumptions as well that are 
summarised below: 

• Goods and Services Tax (GST) and other applicable taxes are not included 

while estimating the capital cost 

• Services During Construction (SDC), Commissioning and Start-up costs 

have been accounted for as a part of indirect costs 

• Cost estimates for process equipment were a combination of supplier 

costs, concrete works, structural supports and buildings and the latest 

Schedule of Rates for Maharashtra, including those of MIDC.  Necessary 

inflation was taken into consideration, where applicable 

• Both capital and operating costs were based on the assumption that the 

plant will be upgraded within a time frame of nine months after the 

contractor is awarded the work 

• The O&M cost estimate is provided for a five-year period along with a 

dedicated year 0 that includes the cost of the nine-month construction 

period assumed for all rehabilitation works to be completed post the 

tender work is awarded.  A nine-month construction period has been 

assumed due to recent rehabilitation and upgrade work in the CETP 

• Power cost of INR 7.07 per unit is assumed with a yearly escalation of 3% 

for the O&M costing estimation 

• Chemical annual consumption is estimated assuming an operation of 

365 days in a year and a 5% yearly escalation is assumed 
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• Sludge disposal cost has been estimated at INR 2,800/MT with a 5% yearly 

escalation for the other years.  This value has been calculated based on the 

value communicated by Plant Manager.  It is to be noted that the disposal 

distance from Roha CETP to Taloja CHWTSDF is around 100 km that is 

significantly higher than the usual 25 km radius 

• A total of 40 staff’s costing has been evaluated including one plant 

manager, five plant engineers, helpers, administrative staff, security staff 

etc. and a yearly increment of 8% is estimated for manpower costing 

• Lumpsum replacement cost for equipment spare parts is estimated.  

Replacement cost for sand media, activated carbon media and diffusers is 

estimated based on vendor quotations and/or Schedule of Rates 

• Lumpsum maintenance costs are estimated for civil structures, electro-

mechanical works repairs and maintenance including normal and routine 

maintenance works 

• Water costs have been estimated using the following assumptions for 

potable water consumption: 

▪ 25 m3/d for chemical preparation, office and other miscellaneous uses 

▪ The potable water rate is estimated at INR 50/m3.  Yearly escalation of 

3% is estimated for the water rates 

• A lumpsum rate of INR 3,500 per day is estimated for wastewater testing, 

telecom and other miscellaneous expenses.  A 3% yearly escalation is 

assumed 

8.2 Capital Cost Estimate 
This section provides a costing estimate for the capital and civil works for 
implementing the process upgrades to the existing 22.5 MLD CETP.  The sizing 

provided in the previous section has been used for the costing estimate.  The 
breakup of the capital cost of the key infrastructure components is provided in 

Annexure C.  Table 8-1 provides a summary of the capital cost for Roha 22.5 
MLD CETP process upgrades.   

Table 8-1: Summary of Capital Cost for Roha 22.5 MLD CETP (Process Upgrades) 

Particulars Capital Cost (INR Crores) 

Civil works including piping, erection, testing and 
commissioning 

7.87 

Supply of Mechanical and Electrical Plant 
including erection, testing and commissioning 

36.35 

Total Capital Cost (excluding GST) 44.22 

8.3 Operation and Maintenance (O&M) Cost Estimate  
This section provides a summary of the annual O&M cost estimates for the 
process upgrades.  The O&M cost estimate is provided for a five-year period 

along with a dedicated year 0 that includes the cost of the nine-month 
construction period assumed for all rehabilitation works to be completed post 
the tender work is awarded.  The criterion used to evaluate the O&M cost is 

provided in the previous section and the summary is presented below.  The 
O&M cost summary for the recommended process upgrades is presented in 
Table 8-2. 
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Table 8-2: Annual O&M Cost Estimate for Roha 22.5 MLD CETP (Process Upgrades) 

Particulars Power Chemicals Sludge Manpower Replacement Maintenance Water Miscellaneous Total 
Total Cost per 

m3* 

O&M Year 0 (9 months) * 2.67 2.98 1.0 0.36 0.05 0.05 0.03 0.09 7.2 21.5 

O&M Year 1 8.73 4.02 2.0 1.42 5.45 0.08 0.05 0.13 21.9 26.7 

O&M Year 2 8.99 4.23 2.1 1.53 5.46 0.10 0.05 0.13 22.6 27.6 

O&M Year 3 9.26 4.44 2.2 1.65 5.46 0.10 0.05 0.14 23.4 28.4 

O&M Year 4 9.54 4.66 2.4 1.79 5.49 0.12 0.05 0.14 24.1 29.4 

O&M Year 5 9.83 4.89 2.5 1.93 6.05 0.15 0.05 0.14 25.5 31.1 

Total O&M Cost in Crores 124.82 28.1 

The costing numbers are provided in INR Crores and total cost/m3 is provided in INR.   

* The total cost per m3 is based on a flow of 22,500 m3/d for the O&M period except for the O&M Year 0 (construction period) for which the cost is estimated based on a flow of 
12,500 m3/d 

It is to be noted that the total O&M cost (per m3) estimated for Roha CETP is 
higher than the conventional O&M cost for other CETPs.  This can be attributed 
to the following reasons:  

• Increase in the power costs due to an increase in the air requirement owing 

to the higher TKN, BOD and COD load 

• Increase in the sludge quantity due to increased TKN, BOD and COD load.  

An increase in the sludge quantity, also increases the chemical 

consumption of polymer 

• The sludge disposal cost (INR 2,800 per ton) is relatively high due to large 

disposal distance of 100 km 

8.4 Life Cycle Cost (LCC) Summary 
A LCC summary for a 69-month operation during construction for 12.5 MLD 
flow and the O&M period for 22.5 MLD flow is presented in Table 8-3. 

Table 8-3: LCC Cost Summary – Roha CETP Process Upgrades 

Capital Cost O&M Cost LCC Cost 

44.22 124.82 169.04 

All costing numbers are provided in INR Crores 
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9. Conclusion and Recommendations
This chapter provides the summary and the conclusions made in the report.  
Further, the suggested recommendations for way forward and next steps are 

also summarised in this section.   

9.1 Summary and Conclusion 
The overall objective of the report was to provide feasibility options for existing 
22.5 MLD Roha CETP for possible upgrade and rehabilitation and to accordingly 

provide the conceptual design of the recommended option.   

A set of design basis was selected for this area based on the inlet water quality 
characteristics, the CETP treatment process units and the discharge limits.  The 

design basis was adopted considering a certain set of pollutants to be treated 
at source before reaching the CETP.  For instance, an inlet TDS concentration 
was fixed at 4,000 mg/L to ensure longer shelf life of the process units and to 

meet the discharge standards since the CETP is not designed for TDS removal.   
The process upgrades to the Roha 22.5 MLD CETP were aimed at rehabilitating 

the existing treatment plant in order to meet revised discharge norms and 
increase the overall treatment process unit efficiency.   

Detailed condition assessment was performed in October 2017 and the 

summary of the same is presented in the report.  The CETP has been 
constructed in two phases with Phase 1 of 10 MLD commissioned in 2005 and 

Phase 2 of 12.5 MLD commissioned in 2017.  Hence, most of the units are new.  
However, the CETP does not meet the discharge standards.  Hence, the draft 
feasibility study report providing details for the same was provided and 

submitted in January 2018.  The draft feasibility study report was discussed 
with MIDC and other stakeholders in March 2018 and accordingly the final 
feasibility study report was prepared duly incorporating all suggestion received 

from the stakeholders.  The following major process upgrades and flow 
expansion were suggested: 

• Installation of slow speed submersible mixers in the low COD wastewater 

cum equalization tank, secondary sludge sump and bioreactor feed sump 

• Modify the existing high COD receiving sump into a new low COD 

wastewater collection cum equalization tank that is proposed to provide 

the required equalization effect 

• Modification of the existing mixing mechanism from surface aerators to 

submersible mixers in the high COD equalization tank 

• Installation of new diffused aeration system in the bioreactors and 

decommissioning of the existing sub-surface aerators 

• Decommissioning of the existing sludge thickening units and filter press 

feed pumps and construction of two new sludge thickeners and the filter 

press feed pumps.   

• Optimization of the existing tertiary treatment units wherein the ACF units 

are designed for a 50% flow and operated for 33% of the flow 

The recommended option was detailed using preliminary sizing and financing 
estimates for key infrastructure units for the 22.5 MLD Roha CETP.  Detailed 

costing data for the rehabilitation/upgrade of the 22.5 MLD CETP has also been 
provided in the report.  The total estimated capital cost for the recommended 

upgrade is INR 44.22 Crores (excluding GST and other applicable taxes) and the 
total estimated O&M cost for the upgrade is INR 28.1 per m3.  The LCC of the 
recommended option for a five-year period is INR 169.04 Crores that also 

includes the O&M during the nine-month construction period.  It is to be noted 
that the costing analysis is a preliminary first step and is subject to changes by 
the vendor/contractor during the tender documentation stage of the project.   
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9.2 Recommendations – Way Forward and Next Steps 
The following actions resulting from this report are recommended: 

• The existing Roha CETP shall be upgraded as per the requirements 

provided so as to meet the revised discharge norms and have higher 

process unit efficiency 

• MIDC imposes strict treated used water discharge standards for industries 

on criteria such as TDS, TKN etc. in order to meet the CETP design inlet 

values as specified in the feasibility report 

• The preliminary design and drawings will be initiated by CH2M followed by 

the tender documentation will be prepared for the existing 22.5 MLD CETP 

inviting contractors to begin work 
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Minutes of Meeting – 5th March 2018

Attendees: 

MIDC 

• SE Konkan (Mr. R. Zanzad) 
• EE Alibaug (Mr. Bhandekar) 
• AE Roha (Mr. Jadhav) 

Roha Industrial Association (RIA) Representative 

• Chairman (Mr. Bardeskar) 
• Plant Manager (Mr. Galam) 
• Senior Officials (Mr. Nandgaonkar) 

CH2M 

• Project Coordinator (Mr. Umesh Bhutkar) 
• Process Engineer (Mr. Hariprasad) 

Prepared By: CH2M 

Date: 07th March 2018 

Objectives 
MIDC has appointed CH2M for suggestion upgradation / improvement of 
existing CETPs with project management consultancy for developing water 

resiliency through recycle and reuse of effluent of various Industrial area and 
associated infrastructure. The most of the CETPs are proposed for 
upgradation/expansion. Meeting was called to discuss the draft feasibility 

study report for Roha Industrial Area submitted in January 2018 

Summary of Points Discussed 
• RIA asked CH2M to explain the process scheme proposed in Draft FR for 

the rehabilitation and upgrade of Roha 22.5 MLD CETP.  

• CH2M explained the design basis considered for the High COD stream 

(COD: 3,000 mg/l, BOD: 1,000 mg/l etc.) and Low COD stream  

(COD: 300 mg/l, BOD: 100 mg/l etc.) and explained in detail about the 

process modification and the proposed scheme to the attendees.  

• RIA raised concerns on the concentration discharged by the industries and 

not meeting the CETP inlet battery limit conditions. CH2M explained about 

the Tripartite agreement between Operator (Successful bidder), MIDC and 

the individual industries and vigilance team shall be formed by the three 

parties ensuring CETP inlet battery limit conditions all the time. 

• RIA asked CH2M to add TDS removal in the process scheme. CH2M 

explained that TDS removal shall be removed at the source. If RIA wants to 

add TDS removal at CETP, it can be possible with the addition of RO at the 

downstream of PSF and ACF but it will increase the CAPEX and OPEX. Also, 

CH2M/MIDC explained that there is no/less space available for adding the 

RO treatment inside the Roha CETP premises. RIA agreed with the design 

basis considered for High COD stream and Low COD stream and agreed 

overall for the process scheme proposed in the draft FR and asked CH2M 

to submit the Final FR.  

• RIA members asked CH2M to provide reference projects of similar nature 

(with identical weather condition and for mix type of effluent) successfully 

implemented/executed in India or abroad. RIA members shown inclination 

to visit those on their own to assess the capabilities of CH2M 

• Subsequently CH2M presented the CAPEX and OPEX cost justification and 

explained RIA about the basis of cost estimation. CH2M requested RIA to 

share the Hydraulic Flow Diagram (HFD) and Existing Pipe Routing Drawing 

for issuing the same in tender drawings for information to bidders 

• RIA members appreciated the Design/Feasibility work carried out by CH2M 

and are aligned with the treatment scheme 
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Action Items for MIDC/CH2M/Association: 
• CH2M to submit Final Feasibility Report and based on Final FR approval, 

work on preliminary design and specification will be initiated. 

• CH2M to provide list of reference projects as requested above by RIA 

members 

• RIA to share the Hydraulic Flow Diagram (HFD) and Pipe Routing Drawing 

of existing CETP to CH2M  
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Roha CETP (22.5 MLD) – Block Flow Diagram (with Recommended Proposed Upgrades) 
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Capital Cost Breakup for Key Infrastructure Components – Existing Roha CETP 22.5 MLD 
Civil Cost Breakup  

Civil Works including Piping, Erection, Testing and Commissioning 

Description Quantity Cost (INR Lacs) 

New Units 

Coarse Screen Chamber for Low COD stream 2 3.8 

Anoxic Tank 1 102.2 

Distribution Chamber for Primary Clarifier 1 1.8 

Distribution Chamber for Aeration tank 1 6.0 

Distribution chamber for secondary clarifier 1 1.8 

Blower Building 1 39.2 

Filter backwash pump house 1 12.0 

Primary Sludge Sump 1 1.0 

Primary Sludge Pump house 1 9.0 

Sludge Thickener 2 122.1 

Thickened sludge Sump 1 1.0 

Filter press feed pump house 1 12.0 

MCC Room (New) 1 17.5 

Substation Building (New) 1 37.5 

PLC/SCADA room (New) 1 7.5 

Other ancillary works 42 10.2 

1995
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Civil Works including Piping, Erection, Testing and Commissioning 

Description Quantity Cost (INR Lacs) 

Existing Units (Upgrade) 

 Upgrade all existing process units 1 175.0 

Civil supports required for installing mixer in Low COD ww collection sump-1 and ww collection sump 2   Included above 

Civil supports required for installing mixer in Eq tank   Included above 

Civil upgrade of primary and secondary clarifier   Included above 

Modification of UASB to Aeration tank   Included above 

Civil upgrade of existing three aeration tanks   Included above 

Modification of filter feed tank to filter feed tank and secondary sludge sump   Included above 

Modification of grit chamber to screen chamber   Included above 

Modification of other process units   Included above 

MCC Room (upgrade) 1 5.0 

Admin Building (upgrade) 1 5.0 

Guard Room (upgrade) 1 1.0 

Substation building (upgrade) 1 5.0 

Switch gear room (upgrade) 1 3.0 

Transfer Yard 1 2.0 

Metering room 1 2.0 

Levelling 3,000 5.6 

Roads 3,000 5.6 

1996
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Civil Works including Piping, Erection, Testing and Commissioning 

Description Quantity Cost (INR Lacs) 

Drains along roads 3,000 3.3 

Landscaping/Horticulture works 4,000 4.3 

Sub-Total  601.4 

Add 10% for piping   60.1 

Total   661.5 

Add 3% for misc. item   19.8 

Add 1% for construction of pump shed   6.6 

Add 1% for Geotechnical investigation   6.6 

Add 1% for setting out    6.6 

Add 3% for decommissiong of existing units   19.8 

Add 1% for assessing the condition of existing CETP   6.6 

Add 1% for extra safety   6.6 

Add 1% for slow progress   6.6 

Add 3% for testing, trial run/re-commission    19.8 

Add 1% for QA/QC   6.6 

Add 3% for design   19.8 

Grand Total (INR Lacs)  787.2 

Grand Total (INR Crores)  7.87 

1997
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Mechanical, Electrical, Instrumentation, Control and Automation (MEICA) Capital Cost Breakup 
Supply of Mechanical and Electrical Plant including Erection, Testing and Commissioning  

Description Quantity Cost (INR Lacs) 

Coarse screen (mechanical) for Low COD Industrial WW 2 20.0 

Coarse screen (mechanical) for High COD Industrial WW 2 20.0 

Screening conveyor and compactor 2 20.0 

Screening skips 2 1.0 

Belt Oil skimmer 2 2.0 

Submersible mixer in Low COD ww collection sump with lifting davit 6 45.0 

Online monitoring system for Inlet works 2 25.0 

Large blade slow speed submersible mixer in Eq tank 4 56.0 

Low COD wastewater transfer pumps with VFD 4 32.0 

Lifting equipment for low COD ww transfer pump station 2 3.0 

Primary Treatment feed pumps with VFD 4 36.0 

Lifting equipment for primary treatment feed pumping station 1 1.5 

Primary Clari-flocculator mechanism in old primary clarifier (phase-1) 1 30.0 

V Notch weirs 1 1.5 

Submersible mixer in bioreactor feed sump 2 8.0 

Bioreactor feed pump (additional) 1 5.0 

Lifting Equipment for bioreactor feed pump station 1 1.5 

1998
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Supply of Mechanical and Electrical Plant including Erection, Testing and Commissioning  

Description Quantity Cost (INR Lacs) 

Primary Sludge Transfer Pumps 2 24.0 

Lifting equipment in Primary Sludge Transfer Pump house 1 1.5 

Submersible mixers in Anoxic Tank 4 32.0 

Aeration Blowers for Bioreactor 1 and 2 3 246.0 

Diffusers with retrievable arrangement for Bioreactor 1 1 57.0 

Diffusers with retrievable arrangement for Bioreactor 1 1 57.0 

Aeration Blowers for Bioreactor 3 2 200.0 

Diffusers with retrievable arrangement for Bioreactor 3 1 81.0 

Aeration Blowers for Bioreactor 4 2 186.0 

Diffusers with retrievable arrangement for Bioreactor 4 1 69.0 

Electric Wire Hoist for Blower Building 1 1 4.0 

Air flow meter 4 28.0 

MLR pumps in Bioreactor 1 and 2 (With VFD) 4 44.0 

MLR pumps in Bioreactor 3 (With VFD) 2 24.0 

MLR pumps in Bioreactor 4 (With VFD) 2 26.0 

Lifting Equipment for MLR pumps in Bioreactor 1,2,3 and 4 4 6.0 

Secondary Clarifier mechanism with V Notch Weirs 1 36.5 

RAS pumps (with VFD) 3 30.0 
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Supply of Mechanical and Electrical Plant including Erection, Testing and Commissioning  

Description Quantity Cost (INR Lacs) 

WAS pumps 2 6.0 

Electric Chain Hoist for RAS pump house 1 2.5 

Lifting equipment for filter pumping station 1 1.5 

Epoxy coating for PSF and ACF 1 5.0 

Sand media 1 0.6 

Activated Carbon media 1 44.9 

Filter air scouring blowers 2 14.0 

Instruments (Flow meter and DPIT) in PSF and ACF 1 75.0 

Online monitoring system for Treated effluent works 1 12.5 

Electromagnetic flow meter at all units (Low COD stream, Eq tank feed, Primary treatment feed, anoxic tank feed, 
feed line to each AT, MLR from each AT, primary sludge, RAS, WAS, Thickened sludge, plant return) 

18 108.0 

Thickener mechanism and V notch weirs 2 48.0 

Mixer in Secondary sludge sump 3 21.0 

Filter press feed pumps with VFD 3 45.0 

Lifting equipment 1 1.5 

All chemical dosing system (dosing pumps, agitator, tanks, accessories, etc.) 1 20.0 

Lab Equipment 1 25.0 

PLC/Automation and other instrument and accessories   185.0 

Mechanical Equipment and Instrumentation Control and Automation (MEICA) Cost (excluding piping)  2,075 
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Supply of Mechanical and Electrical Plant including Erection, Testing and Commissioning  

Description Quantity Cost (INR Lacs) 

Lumpsum Piping, Valves and Fittings Cost (28% of mechanical cost)  581 

Lumpsum Electrical Cost (25% of mechanical cost)  518.8 

Total MEICA COST  3,174.8 

Add 3% for misc. item   95.2 

Add 1% for setting out   31.7 

Add 1% for decommission of existing units   31.7 

Add 0.5% for assessing the condition of existing CETP   15.9 

Add 1% for extra safety   31.7 

Add 1% for slow progress   31.7 

Add 3% for testing, trial run/re-commission of existing units   95.2 

Add 1% for QA/QC   31.7 

Add 3% for design   95.2 

Grand Total (INR Lacs)  3,635.1 

Grand Total (INR Crores)  36.35 
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Contact us
CH2M HILL (India) Pvt. Ltd 
B-1D, Sector-10
Noida - 201 301, Uttar Pradesh
India

About CH2M
Employee-owned CH2M is a global leader in 
full-service consulting, design, designbuild, 
operations and program management 
services for public and private clients. With 
US$5.4 billion in revenue and over 22,000 
employees worldwide, we deliver innovative, 
practical, sustainable solutionshelping clients 
develop and manage infrastructure and 
facilities that improve efficiency, safety and 
quality of life. 

CH2M has long been recognized as an 
industry-leading program management, 
construction management and design firm as 
ranked by Engineering News- Record (2015) 
and has been named a leader in sustainable 
engineering and environmental services 
providers by Verdantix.

www.ch2m.com 
Follow us @ch2mhill

2018 CH2M HILL
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EXHIBIT A 

12
th 

September, 2016 

To, 

RIACETP, 

Dhatav, Roha 

Attn: Mr. P P Bardeshkar 

Sub: Discontinue our membership to the CETP 

• �t�t • .  -

SUDARSHAN 

Sudarshan Chemical Industries Limited 
46, MIDC Estate, Dhatav, Roha, 

Dist. Raigad 402116, India 
Tel.: +91 2194 263 531 Fax:+91 2194 263 602 

; ,:.:..:'··-·, ,to::-' 1·· '
_-,�-. 

• 
... -�qn'¥01f tnat we have been treating our effluent which meets all parameters as

•. I • 
.. ,.. �.-; 

• 

• •· • • • • � Board and are granted permission by MPCB and MIOC to directly
"'-· 
-��l� disposal line. With regards to this, we want to discontinue our

�--· 
���� 
t��. 

• �immediate effect.

Fbr �an chemical Industries Ltd 

B NKadam 

General Manager --Works 

� 

.---P.-� I bv�1,� 
RIA..Ce.TP c()-OP. 9'> ..... ,<; ... ME-1

rv

y LlD­
Clo- : R.I.R.C., Plot No. I. 

MIOC QhatBY-Aohll. 
Dist-Retgad, 402116.

Sudarshan Chemical Industries Limited 

Global Head Office: 
162 Wellesley Road, Pune - 411 001, India 

Tel: +91 20 260 58 888 Fax: +91 20 260 58 222 

Email: contact@sudarshan.com 
www.sudarshan.com 
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EXHIBIT B

MAHARASHT.RA POLLUTION CONTROL BOARD Phone 
Fax 
Email 

Visit At 

24010437(2.4020781 / 24037124/2403�273 24044532/24024068/24023516 ast@iripcb,g_ov:in 
hUp://nipcb;gov.in 

. Kalpataru Point. 3rd & 4th Hoor. Sion­Matunga Schem� Road No. a, Opp. Cine Planet Cinema, Near $ion Circle, Sion (E), Mumbai • 4.QO 022 

Consent order No. Format 1.0IBO!CAC-CP.!1/IJA N No. 0000001048/Ani.eQd/l 1tl!CAC· J q 12000 O / � Date- \ 3. \\ 1 �l 9 T 1 . o, Mis Sudai'shan Chemical Industnei, Ltd., Plot Nos. 44, 44{part).45, . .46; 4{?(J)Jirt), M'rDC Dhatav, Tai. Ro·ha, D.i$t. �1.d - 4,QZ 116__ • • . ' Subject: Grant of �u:nebdill�i;l"t in Qol;lSent to Operate under Red/LSI c�teg�-. .. • �.Ref.: 1. E'.ti4� Qo.ns1;?n;1t_No, l?<!r:mat I.?IBO/CAC-Cell/UAN No .. 20673/llth G4Qi:""�"'
.., 180100-076� 4td,. l9/0lf20J8 valid up to 31/07/2020. b..:.ic,�} 2. Minutes of Consent A,ppr��al Committee meeting. held on 16 �:�O.f9.. 

Your apI,i_licatio.ti UAN No. 000()001048 .g �'.'Dated: 25l01l201$ . -�� _,�V For: Grant (if ��P.-d¢e:t1t jtj Con.sent to Op�rate under S�ctio-.!1"'�-,�- the Wa� (Preyentio� &Control of f9llut;ion} Act. 197 4 & under Section 21 of the ,Ai��J:�ye:i;1tio1;1. & Contro; of Pollution) Act, 1981 and Au�ori.z�tiqIJ. _tn;der: Rule 6 of the Hazar�ou.s, ,� Other Wastes .(Nrap.ag�ment & Transbou.ild� 'MP-vemei:it') Rul�;s,2016 is consider_ed �� 'th�Cons�n:t; 1� h�r.e.ror gri/,ilte.ci. ,;;ubjectto tp.e fQllowmg terms and conditions and as de4111z.e:�P -Qie schedµle I, .Jl, Ill & IV annexed to this order: " � � '-,;, -� . \!::,_ �� 1c--=-�-: . _ 1. The Qoµ:���� to �pet�te � g:,r�.n�d fw �e{ii.d��.g..to. 31/07/2020.
2. The act\lal c:a_pit;tl investment o.f the )n?�� is Rs, 5fH.48 Cr� ;,is �er O.A. Cer.tificatesubmitted ·by i:nd4.s:t_ty, • �- \. () \ 3. The C.0M�tit �� Y:ij¥. -ft/r �h¢ µ1an,uf�g of

·' . 
... . . . 

• • , . . . -�- " . 

2 In,te� • • ""-"'-�{For Pigments, Agro Chemicals & fineGte 
3 ,,.ge 'Jiles 'l'eclmfoal (Orgai:io Phosphorous Pe�tic"ides , � t�d;�s, h\:libici'de�. fungicides,· bio products, rod�nt#ides, plant growih reg:ulators, herbicides) 
4 Pe:s:ti�de F,ormulation (Liquid) 5 Pesticide Formulation (Solid) 

4. Conditiol;is u,:1dl;!:i:- Water (P&:CP), 1974 Act for discharge of effluent:
Sr. Description No. 
2 :Oomest,ic effl:uent 

Fetm:itted quantity of dischar e CMD 7412 
208 

·M/s Sudor;hon a,,,,;;ca_) J�d_i,s_tr(e.s (,uf. �_SRO Ra(gad [// UAN No. 0000001048 

Standards to be achieved As pe.r Schedule-I 

482:t MT/A 
5958MTiM 

-60:00KIJAl200 MT/A
IOMW 

Disposal of treated .�ffi)Jent 
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EXHIBIT C

MAHARASHTRA POLLUTION CONTROL BOARD 
Tel: 24010706/24010437 
Fax: 24023516 
Website: http://mpcb.gov .in 
Email: cac-cell@mpcb.gov.in 

Kalpataru Point, 2nd and 
4th floor, Opp. Cine Planet 
Cinema, Near Sion Circle, 
Sion (E), Mumbai-400022 

RED/LS.I() 
No:- Formatl.0/CAC/UAN No.MPCB-
BY _PRODUCT-0000000019/CO _ ,_ l-1. 'l..000003 

To, 
M/s Sudarshan Chemical Industries Limited, 
Plot Nos. 44, 44 part, 45, 46 & 46 part, MIDC Dhatav, 
Tai. Roha, Dist. Raigad - 402116. 

�-;!­
� 

�r,,a;� 
li1ht��Mrvk..\d 

Your Service is Our Duty 

Sub: Grant of Amendment in Consent to Operate for expansion (part). 

Ref: 1. Environment Clearance accorded by Env. Dept., GoM vide No.
SEAC-2015/ CR-86/ TC-2 dtd. 02/02/2017.

2. Environment Clearance for proposed change in Product Mix/ Process
Change & CPP installation accorded by Env. Dept., GoM vide No. SIA/ MH/
IND2/ 51683/ 2013 dtd. 31/03/2020.

3. Previous Consent to Operate accorded vide No. Format 1.0/ CAC/UAN No.
0000094213/ CO-2107000988, dtd. 16/07/2021, valid upto 31/07/2025.

4. Minutes of committee Meeting for By product and Hazardous Waste
categorization held on 02/09/2021.

Your application No.MPCB-BY _PRODUCT-0000000019 Dated 03.07.2020 

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of 
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management & 
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted 
subject to the following terms and conditions and as detailed in the s·chedule I, 11, Ill & IV 
annexed to this order: 

1. The consent to operate is granted for a period up to 31/07/2025

2. The capital investment of the project is Rs.867 .6553 Crs. (As per C.A
Certificate submitted by industry Existing C.I. is Rs. 551.48 Crs + Expansion/
Increase in C.I. - Rs. 316.17 Crs)

3. Consent is valid for the manufacture of:

Sr
Product 

No 

Products 

Pigments (Organic, Inorganic-Metallic/ EPD, Pearl, Pigment 
1 Preparation, Fluorescent, High Performance Pigments/ HP 

Dyes & Intermediates) 

2 Co-generation Plant 

By Products 

3 Phosphoric Acid (12-15%) or Di-calcium Phosphate 

07:48:13 am)/QMS.PO6_F02/00 

Maximum 
UOM 

Quantity 

45473 MT/A 

20 MW 

3159 MT/M 

Page 1 of 18 
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EXHIBIT D

MAHARAS·KTRA':fNPl/STRIAL DEVELOPMENT CORPORATION 
(A-GQV.�fumeirtofMaharashtra Undertaking ) 

MIDC, biVi�iQn.p/tj_�t&�gdoriij_ri/Revas Road, Alibag, Dist. Raigad - 402 201. 
Tet 02141-222i57/ 22511:6(P) Email - eealibaug@mrdcindia.org _ 

Dear Sir, 

No/EE(A)/1 FMS/C C>8l{'JUOf2016
Office of the ExectiUv� Engin_eer, 
M.I.D.C. Division, Alibag:.. 402.201.
Date: <;:,1� \ �i--\Aol�:: · •

- . s0b�;_:�;�i:i.t.Jn·dLArea ... 
• • - =--,�B.Jr:eqi:-'Dµ;cl:iarge of fully treated Effluent of Mis Sudars.han

:Qhemlc.a!$.�to :MIDC's effluent Line. 
R�f; 1))/QudJ«$rs No. NIL dtd.21/4/2015 & 22/4/2015 . 

. 2}ThiS:-<?.ffiqe letter No.826824 dtd. 27/4/2015 
·3)'Y>Qudeffor No.Nil dtd.30/5/2016. • 

• :Wip:(i.$f�r:i3n�--:to. y.oi.Jr above dted letters.it is to inform you that. MIDC
has no obj�cti9.n.-fo��c�pt Existing plus Additional 5.0 MLD effluent -tj�ntity, �hiqh
will be-genevtt�d:·:aft�r.-yot,it-:ex-pansio_n, in MIDC's existing disposa(p1peline �ystem
for final di"sp��libp'oJnl;�ubJ�¢tt6i:il;)tajning NOC from MPCB. 

Th�nk1rj9 Y®;, - ·

Yours foithfully" 

1K.S.B; 
Executiye-E'n; 

M.I.D.C. Divis'ioti", Afibag .

. c;..,..c· == . -----· .
. ___ . _.. __ _ 
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Item No. 01             Court No. 1
    

BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 
 

 
Original Application No. 125/2018 

 (Earlier O. A. No. 163/2017 (WZ) 
 (I.A. No.209/2019, M.A. No.99/2019 & M.A. No.103/2019) 

 

(With report dated 19.07.2019) 
 
 

Arvind Pundalik Mhatre           Applicant(s) 
 

Versus 
 

Ministry of Environment and Forest &  

Climate Change & Ors.             Respondent(s) 
 

 
 
  Date of hearing: 03.09.2019 
 

 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

  HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER 

    HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 
 

   
  
For Applicant (s): Dr. Sudhakar E. Avhad, Mr. Chetan R. Nagare 

and Mr. Arvind S. Avhad, Advocates 
For Respondent(s): Mr. Mukesh Verma, Advocate for MPCB 
 Ms. Shyamali Gadre and Ms. Ramni Teneja, 

Adocates, Mr. S.D. Patil and Mr. R.P. Patil, MIDC 
officers 

 
 

 
 

 

ORDER 

 

1. The matter pertains to remedial action against pollution caused 

by the discharge of industrial effluents in Taloja industrial area 

on the outskirts of Mumbai. 

 
2. The matter has been dealt with by this Tribunal on several 

dates and orders have been passed having regard to the fact 

situation depicted in inspection reports filed before this 

Tribunal from time to time.  The record clearly shows that 

 Annexure -  11
2063



 

2 
 

untreated industrial effluents were being discharged in a water 

body causing damage to the eco system and health of the 

inhabitants.  Faced with such situation, this Tribunal directed 

the CETP operator to deposit interim compensation in the sum 

of Rs. 5 crores to the District Magistrate vide order dated 

04.04.2018.  Since the pollution continued, further 

compensation of Rs. 5 Crores was required to be paid by the 

CETP operator vide order dated 17.08.2018. 

 

3. In view of the repeated failure on the part of the regulatory 

authorities and the CEPT operators, a Monitoring Committee 

headed by a former Judge of the Bombay High Court was 

appointed to propose a time bound action plan.  The report of 

Justice V.M. Kanade was considered vide order dated 

09.04.2019.  The action plan proposed steps for upgradation of 

the CETP. The Cooperative Society operating the CETP passed 

a resolution for take over of the CETP by Maharashtra 

Industrial Development Corporation (MIDC). MIDC started 

working around 01.11.2018 but the pollution was not stopped.  

Accordingly, vide order dated 09.04.2019, this Tribunal 

directed that industries which are source of pollution be shut 

down till remedial action is taken.  We noted that MIDC as well 

as MPCB were unable to provide any other option.  The MPCB 

was directed to suspend consent to operate of the industries 

not meeting the norms and permit them only after the remedial 

steps are taken.  CETP operator was required to deposit 

balance of amount of Rs. 6.1 Crores towards compensation for 

the damage to the environment.  The amount was to be 
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deposited with the District Magistrate for restoration of the 

environment.  

 
4. We have today considered the action taken report filed by 

MPCB on 20.07.2019 and the status report filed on behalf of 

the MIDC.  The reports show that outlet parameters from the 

CETP are not achieving the norms due to non-completion work 

of the upgradation of CETP. Current status of work of CETP is 

reported as follows:- 

 

“(i) Phase I CETP :- Taloja CETP phase I having 
capacity of 12.5 MLD is at present in operation. 

(ii) Phase II CETP :- Taloja CETP Phase – II having 
capacity of 10 MLD has been rehabilitated and 
upgraded completely. The Phase – II plant is 
commissioned and will be made in operational 
very soon.” 

 

5. Status of operation of CETP inter-alia is shown as follows:- 

“CETP Phase I plant 12.5 MLD capacity operation 
were continued and effluent being treated 
through Phase – I plant taking Phase – II plant 10 
MLD capacity under shut down for rehabilitation, 
removal of sludge etc.” 
 

6. Conclusion in the report of the MPCB is shown as follows:- 

“In view of the above facts and circumstances, it 
is concluded that after commissioning of Phase – 
II i.e. August 2019 10 MLD effluent will be treated 
as per norms and remaining effluent of 7 MLD 
will be segregated at source from large industries 
who is achieving MPCB’s standard for outlet COD 
below 250 mg/litr will be taken separately and 
discharged at CETP outlet directly. Hence, total 
effluent generation quantity upto 17 MLD will be 
discharged at COD of 250 mg/litres which is as 
per MPCB norms and it is allowed for disposal.  
At the same time, CETP 1st Phase renovation, 
upgradation work will be started and all the work 
will be completed upto Nov. 2019 and total CETP 
functioning will be come into force from Dec. 
2019.” 
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7. The status report filed by the MIDC shows that the amount of 

Rs. 3.90 Crores which was required to be deposited has not 

been done though a part of the amount is said to have been 

collected.   

 
8. It is, thus, obvious that CETP operator i.e. MIDC is continuing 

to commit criminal offence under the provisions of the Water 

(Prevention and Control of Pollution) Act, 1974 in discharging 

effluents beyond norms. It is also violating the orders of the 

Tribunal regarding the payment of compensation as well as not 

discharging effluents in violation of norms.  The MPCB has also 

not ensured stopping of violation of law. 

 

9. Faced with the above, learned counsel for the MIDC has stated 

that within 15 days only 10 MLD effluents will be received 

which can be treated and remaining amount of effluents will 

not be received by CETP.  Learned counsel for MPCB has also 

made a similar statement that this arrangement will be 

enforced and necessary order passed. We take the statements 

on record but we have no answer why it has not been done so 

far and why violation of law has been allowed to continue. 

 

10. Even though for clear violation of law and the order of this 

Tribunal, we are inclined to direct civil imprisonment  of the 

CEO of MIDC and Deputy CEO (Environment), MIDC as well as 

Member Secretary, MPCB, however, taking liberal view, in view 

of the statement that by 30.09.2019 compliance of orders of 

this Tribunal in respect of deposit of compensation in 

accordance with the terms of Agreement as well as stopping of 
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discharge of polluting effluents will be ensured. We direct that 

MIDC is liable to deposit further sum of Rs. 5 Crores for 

causing pollution after its taking over of CETP operation 

around 01.11.2018 till date.  We further direct that if the 

remaining amount of compensation as per earlier orders as well 

as the current amount is not deposited by 30.09.2019, salary 

of CEO, MIDC, Deputy CEO (Environment), MIDC and Member 

Secretary, MPCB be stopped till compliance.  

 

11. Let a further compliance report be filed by CEO, MIDC and 

Member Secretary, MPCB on or before 15.10.2019 by e-mail at 

judicial-ngt@gov.in. 

 

12. The amount of compensation may be recovered from the 

members contributing to the effluent as per agreement but 

failure of the members to deposit will not be a ground not to 

make the deposit which will remain basic responsibility of 

MIDC.  

 

13. In view of further developments after passing of the order dated 

17.08.2018, the Monitoring Committee may conclude its 

proceedings by 30.09.2019 and file its final report before 

15.10.2019.   

 

14. The joint Committee of CPCB and MPCB may verify status of 

discharge of effluents on the site as on 15.10.2019 and furnish 

a report to this Tribunal by e-mail at judicial-ngt@gov.in by 

31.10.2019. 
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15. A copy of this order be sent Chief Secretary, Maharashtra and 

CPCB for necessary action by e-mail. 

 

List for further consideration on 04.11.2019. 

 

 

 

 
 

Adarsh Kumar Goel, CP 
 
 

 
S.P. Wangdi, JM 

 
 

 
Dr. Nagin Nanda, EM 

September 03, 2019 
Original Application No. 125/2018 

A 
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BEFORE THE JOINT COMMITTEE CONSTITUTED BY THE NATIONAL 

GREEN TRIBUNAL VIDE ORDER DATED 06.07.2022 IN OA NO. 58 OF 2022 

(WZ) - ARYAVART FOUNDATION V. RIA CETP CO-OP SOCIETY LTD. & ORS. 

 

BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE 

     ORIGINAL APPLICATION NO. 58 OF 2022  

Aryavart Foundation    …Applicant  

Vs. 

M/s. RIA CETP Co-op.  

Society Ltd. & Ors.    …Respondents 

 

WRITTEN SUBMISSIONS ON BEHALF OF R & B INFRA PROJECTS 

LTD. AND M/S. HYDROAIR TECTONICS (PCD) LTD. (“JV”): 

I. Introduction: 

1. At the very outset, R & B Infra Projects Ltd. and Hydroair Tectonics (PCD) Ltd. 

(hereinafter referred to as “JV”) state that these Written Submissions are being filed 

before the Hon’ble Joint Committee (“Committee”) in compliance with the Email 

dated 09.08.2024 to place before the Committee the brief case of the JV and in 

accordance with the Order dated 08.05.2024 passed by the Hon’ble Tribunal in OA 

No. 58 of 2022. The present written submissions encapsulate the gist of the stand 

taken by the JV and the same may be read in consonance with the Affidavit in Replies 

dated 13.02.2024 filed by R & B Infra Projects Ltd. and Hydroair Tectonics (PCD) 

Ltd. respectively before the Hon’ble NGT in OA No. 58 of 2022. They are not, and 

do not purport to be an exact or exhaustive reproduction of the arguments urged on 

behalf of the JV and are without prejudice to the JV’s rights and contentions agitated 

before the Hon’ble NGT. 

2. The JV was formed by execution of a Deed of Partnership dated 14th September 2018 

to form a Joint Venture for the purpose of execution of ‘Design, Build and 

Commission including Rehabilitation and Upgrade of 22.5 MLD Common Effluent 

Treatment Plant (CETP) on DB basis with Operation & Maintenance at Roha 

 Annexure -  12
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Industrial Area” (“said Project”) under the aegis of MIDC/R4. On 19th September 

2019, the JV was awarded the tender for the said project by MIDC.  

3. It is pertinent to note that under the contract agreement in the tender, JV is merely a 

contractor appointed by MIDC/R4 for the said project and MIDC/R4 is the employer 

employing the contractor under the said contract. (Please see Clauses 3.1.1, 3.1.4, 

3.2.f, 1.3.3 of the Tender Document) 

4. The present Original Application has been filed by the Applicant inter alia praying 

for closure of RIA CETP for operating without a valid Consent to Operate (“CTO”). 

No specific allegations have been made in the present original application against the 

JV.      

 

II. Preliminary Objections as regards maintainability of the Original Application: 

1. Limitation: 

The Original Application has been filed under Sections 14, 15 and 17 of the NGT 

Act. The limitation period for Section 14 and Section 15 is 6 months and 5 years 

respectively from the date when the cause of action for such dispute ‘first arose’, 

which is extendable to 60 days on sufficient cause being shown. The cause of action 

on the basis of which the present application has been filed has been attributed to 

violations of the CTO dated 1st March 2018 and the applicant has also relied on 

several inspection and analysis reports starting from the year 2020. Therefore, in any 

event, the cause of action arose in 2020 and the present OA ought to have been filed 

within 60 days as per Section 14(3) of the NGT Act. However, the OA was filed on 

24th May 2022 which is beyond the period prescribed under the NGT Act. 

2. Applicant not a Person Aggrieved 
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The Applicant has no locus standi to file the present OA as it is an organisation based 

in the State of Gujarat while the alleged violations have been carried out in the 

Raigad district of State of Maharashtra.     

3. Violation of Principles of Natural Justice  

Vide Order dated 6th July 2022, the present Committee was formed by the NGT to 

look into the violations alleged in the OA. The JV was not made a party-Respondent 

to the OA when Order dated 6th July 2022 was passed and no notice was given to 

the JV. The Committee submitted a report in October 2022 stating the factual 

position of the violations alleged in the present application. Thereafter, vide Order 

dated 31st March 2023, the NGT directed the Committee to submit an additional 

report. The JV was still not made a party-Respondent to the aforesaid proceedings. 

No opportunity of the hearing was accorded to the JV before the Committee was 

constituted. The Additional Report of July 2023, for the very first time, imposed 

environmental compensation of Rs. 5.6 crores on the JV for the alleged violations 

caused without giving any cogent reasons for the same.  

4. No Cause of Action against the JV 

No reliefs have been sought by the Applicant against the JV in the present OA. The 

JV is merely a contractor/ operator who has been awarded a tender to carry out the 

said project by MIDC/R4. The JV was made a party to the present OA only on the 

basis of the Additional Joint Committee Report of July 2023 wherein the JV was 

given no opportunity to counter and object to the said Committee Report. 

III. All Statutory Permissions granted for the Project are in the name of RIA CETP 

Co-op Society Ltd./ R1 

1. RIA CETP/R1 was the entity responsible for following due procedure and to obtain 

all permissions for work of CETPs. This is evident from the permissions granted for 
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the work of the CETP like the consolidated Consent to Operate which was renewed 

on the application of RIA CETP. In fact, MPCB even issued prosecution notices, 

directions, and also filed RCC No. 44 of 2018 against RIA CETP in lieu of the non-

compliances and not achieving consented standards of MPCB. Therefore, it is 

submitted that there is no basis on which the Committee could have imposed any 

cost on the JV who are merely contractors appointed by MIDC/R4 and has carried 

out the work of upgradation of the CETP. 

IV. Inlet parameter of CETP outside the consent parameters 

1. As per the Minutes of Meeting dated 1st February 2020 (Annexure-7 of Hyrdroair’s 

Reply dated 13.02.2024) recorded by MIDC/R4, it was the sole responsibility of 

RIA CETP/ R1 to meet the MPCB parameters of effluent at the inlet of CETP. And 

it is pertinent to note that as per the existing operations and processes of the CETP, 

the outlet discharge can be within the limit only when the inlet parameters and 

effluents discharged by the member industries are under the limit. 

2. The JV submits that the inlet COD, BOD, TDS and TSS have been consistently 

higher than the limit prescribed in the tender for the existing plant. Therefore, if the 

inlet effluent is above the parameter limits, it is impractical to expect the outlet 

discharge to be within the limit. MIDC/R4 and RIA CETP/R1 ought to have ensured 

that the member industries are discharging effluents as per MPCB norms. The 

effluent sample is collected and tested by RIA CETP and only if it conforms to the 

inlet standard specified in the CTO is it supposed to be admitted in the CETP and 

this was admittedly flouted by RIA CETP/ R1 as the effluent at inlet COD is above 

2500 mg/l and BOD above 1000 mg/l and TDS above 4000 mg/l. All of this was 

pointed out by the JV to MIDC through several correspondences and MIDC/R4, in 

fact, had stated that all stakeholders and member industries responsible for high TDS 
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would be identified and further action would be taken. No action has been taken till 

date and in turn, the JV has wrongfully singled out for the perpetrators to shirk their 

responsibilities. It is also to be noted that MPCB has issued directions on 13th 

November 2020 and 27th January 2021 to RIA CETP/R1 due to its failure in 

controlling the inlet parameters and till date, the direction has not been followed by 

RIA CETP/R1. 

V. The JV is only a contractor 

1. The JV is merely a contractor appointed by MIDC/R4 as an expert agency to carry 

out the said Project. There is only a contractual obligation to complete the work in 

accordance with the Tender document as well as the Work Order dated 9th November 

2019. The authority to enter the premises of the member industries of RIA CETP/R1, 

take effluent samples, analyze them and take corrective/ punitive/ preventive action 

and monitor and control the raw effluent sent to the CETP was with RIA CETP/ R1 

and MPCB/R2 and the JV has no control over it or had any authority to control/ 

refuse/ reject the effluent being sent to CETP. The JV, merely being the contractor of 

MIDC/ R4, did not have any duty, function, control or authority outside the battery 

limits of CETP. Therefore, it is submitted that the JV cannot be held liable for any 

alleged environmental damage caused due to the working of CEPT. 

VI. Objections to the Joint Committee Report dated October 2022 and Additional 

Report of Joint Committee of July 2023. 

1. No opportunity of hearing given to the JV    

It is reiterated that vide Order dated 6th July 2022, the present Committee was formed 

by the NGT to look into the violations alleged in the OA. The JV was not made a 

party-Respondents to the OA when Order dated 6th July 2022 was passed and no 

notice was given to the JV. The Committee submitted a report in October 2022 
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stating the factual position of the violations alleged in the present application. 

Thereafter, vide Order dated 31st March 2023, the NGT directed the Committee to 

submit an additional report. The JV was still not made a party-Respondent to the 

aforesaid proceedings. No opportunity of the hearing was accorded to the JV before 

the Committee was constituted. The Additional Report of July 2023, for the very 

first time, imposed environmental compensation of Rs. 5.6 crores on the JV for the 

alleged violations caused without giving any cogent reasons for the same and 

without hearing the JV.  

2. No specific allegations of environmental damage against the JV 

Joint Committee Report dated October 2022 

2.1 The Joint Committee Report dated October 2022 only makes a recommendation 

to expedite the upgradation work and complete it as early as possible and a time 

bound action plan for this period may be submitted to MPCB. None of the 

observations of the Committee were as against the non-functioning of the CETP 

or any other non-compliances. Since the work was not complete, there is no 

question of imposing the liability on the JV who is only a contractor/ operator of 

the CETP. Also, the Committee Report of October 2022 has also stated that it is 

the defaulting member industries who are letting the effluents to the CETP 

without confirming the parameters. No allegations are made in the October 2022 

Committee Report against the JV and no justification provided for what 

warranted an exorbitant amount of Rs. 5.64 crores as environmental 

compensation on the JV. 

Additional Joint Committee Report of July 2023 

2.2 The Additional Joint Committee Report of July 2023 has acknowledged that for 

paying compensation, the contractors/operators, i.e., the JV, may identify 
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defaulting industries who were responsible for the non-compliances of inlet and 

outlet of CETP and consider collecting part of compensation from them in 

consultation of MPCB/R2. Only RIA CEPT/ R1 is aware of the names of 

defaulting member industries on the basis of which RIA CETP collects treatment 

charges every month which is utilized in running the CETP. This clearly shows 

that there was no basis to imposing environmental compensation on the JV. 

2.3 The Additional Joint Committee Report of July 2023 has noted that the raw 

untreated effluent from member industries was unscrupulously allowed in CETP 

and RIA CETP/ R1 was responsible in controlling inlet parameters and 

MPCB/R2 has the statutory duty to visit member industries, check their effluent 

being let out, and when it was exceeding the standards allowed in the CTO, ought 

to have taken action against such industries, which has not been carried out. 

Therefore, it is evident that the JV is not the polluter in the present case. 

2.4 It is also important to note that the CETP was handed over to the JV in a 

dilapidated and non-working state and it was a known fact that it will not work 

till the upgradation is complete in all respects. The work continued till end of 

March 2023 and the delay was due to the coronavirus pandemic on which no one 

had any control. These facts have been overlooked by the Committee and the 

Committee ought to reconsider its decision. 

2.5 For example the tables shown in Additional Joint Committee Report of July 2023 

at Page No. 863 and Page No. 866 shows that the inlet standards are grossly 

violated and maximum concentration  of COD at the inlet is in the range of 3344 

mg/l to 10720 mg/l which are grossly exceeding the inlet design standard of 2500 

mg/l and TDS is in the range of 5075 mg/l to 39212 mg/l which are grossly 
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exceeding the standard of 4000 mg/l. These observations have been overlooked 

while wrongfully saddling the JV with environmental compensation. 

2.6 It is also to be noted that the Additional Joint Committee Report of July 2023 

states that there is no inlet parameters or standards for TDS while giving the 

analysis results of inlet and outlet of CETP. However, as per MPCB/ R2, the TDS 

parameters is less than 5000 mg/l and as per the analysis report of the Committee 

(at Og. 878 to 884), it is evident that the TDS levels are exceeding the MPCB 

TDS parameters and due to this, the CETP was unable to perform properly. This 

fact has also been overlooked by the present Committee. 

3. OA No. 44 of 2024 – Aryavart Foundation v. Lote Parshuram Environmental 

Protection Co-operative Society Ltd. & Ors. 

3.1 The aforesaid matter is identical to the present case wherein the same Applicant 

as the Applicant in the present case challenges the validity of environmental 

norms by CETP operated by Lote Parshuram CHS. MIDC was the nodal agency 

and one M/s. Aquachem Enviro Engineers Ltd. was the operator/ contractor 

appointed by MIDC for operation and maintenance of the CETP. A Committee 

was formed to look into the violations and similar methodology as the present 

case of site visit and sampling of the effluent was carried out by the Committee 

therein. The Committee therein concluded that there were violations of 

environmental norms and the Committee proceeded to impose environmental 

compensation on MIDC and not the contractor employed by MIDC. (Annexure–

16 of Hydroair’s Reply dated 13.02.2024) Therefore, it is evident that for 

identical facts, different conclusions have been made which is clearly arbitrary 

and contrary to the view taken previously.  
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4. OA No. 125 of 2018 – Arvind Pundalik Mhatre v. Ministry of Environment, Forest 

& Climate Change & Ors.  

4.1 In another similar matter before the Principal Bench of the NGT, the Tribunal 

first imposed environmental compensation on Taloja CETP Co-operative Society 

Ltd. for the period between 2013 to 2018. Thereafter, MIDC took charge over the 

Taloja CETP and appointed a contractor/ operator for operation and management 

of Taloja CETP. However, as there was no decrease in pollution levels, the 

Tribunal passed an order imposing environmental compensation on MIDC and 

not on the contractor. (Annexure–17 and 18 of Hydroair’s Reply dated 

13.02.2024) 

5. Reliance on the Tripartite Agreement 

5.1 The Additional Joint Committee Report of July 2023 has relied on a Tri-partite 

Agreement between RIA CETP/ R1, MIDC/ R4 and the JV and based on the said 

Tri-partite Agreement, the Committee has calculated environmental 

compensation and imposed a sum of Rs. 5.64 crores on the JV. It is submitted 

that this reliance is erroneous as the Tri-partite Agreement has not been executed 

yet between the parties and is only a draft Tri-partite Agreement. This is evident 

from the Additional Committee Report itself which has annexed the unexecuted 

and unstamped and unsigned copy of the Tri-partite Agreement. The JV have 

repeatedly followed up with other signatories for further process of execution of 

the Tri-partite Agreement, however, the same has not been executed. Due to this, 

the JV was unable to correct the effluent to the consented parameters of COD, 

BOD, TDS, etc. which caused the non-performance of the CETP. It is submitted 

that the JV is neither the generator of pollution, polluters nor abettors of pollution 
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and the responsibility of environmental compensation on the JV is devoid of any 

merits.  

6. Erroneous computation of period of violation by Joint Committee  

6.1 Without prejudice to JV’s rights and contentions, it is submitted that the present 

Committee has erroneously computed the period of alleged violation. The 

Committee in the Additional Joint Committee Report of July 2023 ha stated that 

the violation is of total six years from April 2017 to March 2023 which has been 

broken up into April 2017 to March 2022 as per Section 15(3) as the OA was 

filed in March 2022, totaling to five years and as per Section 15(3) of the NGT 

Act under relief, compensation and restitution and current financial year 2022-

2023. It is humbly submitted that the Committee has added another year of 

violation without any basis on legal provisions. There is no justification or 

reasons given by the Committee on why the violation period was increased and 

there is no justification or cogent reasons given for saddling the JV with 

environmental compensation of Rs. 5.64 crores for period between 01.02.2020 

to 31.03.2023. It is to be noted that the Committee Report dated October 2022 

records that the CETP was handed over to the JV on 01.02.2020 and immediately 

thereafter, in March 2020 till December 2021, there was nationwide lockdown 

due to the unprecedented coronavirus pandemic and work was completed on 

30.04.2023 by the JV. These important facts have been overlooked by the 

Committee. The Committee has, in fact, noted that considering the continuous 

non-compliance of the CETP, there must be stringent action against the member-

industry and also RIA CETP/R1. RIA CETP/R1 was also asked to provide a list 

of defaulting industries who are responsible for monitoring of member industries 

by MPCB, however, the same were never provided and therefore, the present 
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Committee did not have the benefit to look at crucial data before adjudicating 

upon the present issue. It is submitted that the ultimate liability of environmental 

damage and pollution is on the member industry as has been recorded by the 

Committee itself.      

7. In these aforesaid facts and circumstances, the JV humbly submits that the 

Committee ought to reconsider its decision of imposing environmental compensation 

of Rs. 5.64 crores on the JV and the JV also ought to be deleted as party-Respondents 

in the present OA.   

 

Dated this 12th day of August 2024. 

R & B Infra Projects Ltd.  

 

Hydroair Tectonics (PCD) Ltd. 
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